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LOK SABHA DEBATES

LOK SABHA

Monday, November 18, 1974/Karsika
27, 1806 (Saka)

The Lok Sabha mer at Eleven of the
Clock

[Mr. SPEAKER in the Chair]

WELCOME TO SPEAKER AND
SECRETARY-GENERAL OF NOR-
WEGIAN PARLIAMENT

MR. SPEAKER: Hon. Members, at
the outset, 1 have to make an an-
nouncement. On my own behalf and
on behalf of the hon. Members of the
House, I have great pleasure in wel-
coming His Excellency Mr. Guttorm
Hansen, President of the Norwegian
Storting—1t is not calleq Parliament—
Mrs Hansen, Mr. Gunnar Hoff, Secre-
tary-General of the Storting and Mrs.
Hofl, who are on a visit to India as
our hnnoured guests.

They are now seated in the Special
Box. We wish them a happy and
fruitful stay in our country, Through
them we convey our greelings and
hest wishes to the Parliament, Govern-
ment and the people of Norway.

ORAL ANSWERS TO QUESTIONS

Take over of trade in foodgrains and
other essential commodities

+

*8l. SHRI D. B. CHANDRA
GOWDA:
SHRI M. §. PURTY:

Wili the Minister of AGRICULTURE
AND TRRIGATION be pleased to state:

(a) whether there is any proposal
under the consideration of Govern-

2402 L, S—1

ment to take over the trade and dis-
tribution of foodgrains, edible ofl and
sugar; and

(b) whether take-over will ensure
equitable and judicious distribution of
grain and other essential commodities
which would be in short supply be-
cause of floods and drought n many
regions of the country?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI ANNA-
SAHEB P. SHINDE): (a) No, Sir.

{b) Does not arise.

SHRI D. B. CHANDRA GOWDA:
May I know from the hon. Minister
whether there are any other proposals
under the active consideration of the
Government to ensure equitable dis-
tribution in view of the mounting high
prices and short supply so far as these
commodities are concerned?

SHRI ANNASAHEB P. SHINDE:
As far as the kharif season is con-
cerned, the kharif procurement policy
has been formulated in consultation
with the Chief Ministers and the Con-
sullative Committee of the Ministry
of Agriculture. Some of the hon.
Memberg are also members of that
Committee. It is our policy te have
a sizeable procurement from the pro-
ducers’ levy and also in the case of
rice from the millers' levy. But, if the
hon. Member’s contention is that the
take-over will provide a solution to all
the problems, I wish to say that the
Government do not agree with it

SHRI D. B. CHANDRA GOWDA:
My question pertained {o equitable
distribution. Anyway, I would like to
know from the hon. Minister whether
the Ministry would eonsider, with their
past experience, the taking over of the
foodgrains trade once again.
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SHRI ANNASAHEB P. SHINDE:
At the moment, there is no proposal

SHRI D. N. TIWARY: May I know
whether due to the experience of tak-
ing over the foodgrains trade last year,
the Government 1is now hesitant to
take over the foodgrains trade? Are
the government aware of distress sales
by small farmers due to necessity at
lower prices? Have Government de-
vised any scheme to buy foodgrains
from them at proper prices?

SHRI ANNASAHEB P. SHINDE.
Government would not hke the small
farmers to effect distress sales. In fact,
our policy is very clear. We would
like to purchase foodgrains from small
or any tarmer not only at support
price but even at procurement prices,
which have alieady been announced

SIIRI D N. TIWARY What about
the first part of my question?

SHRI ANNASAHEB P S.INDE
Aboul {aking over the toodgrains irade
I have already repled {o the olber
member who put the same question.

SHRI C. ¥ CHANDRAPPAN The
minister had stated that at the moment
they are not considering any new
change i1n the policy. In view ol the
lact that severa] Siates are iacing
tamine and the pubhe distiibution
system 1n Kerala has collapsed due to
the failure of the Centre to send the
promised quantity of rice, why 1s the
Government so adamant {fo pursue a
polity which has alieady tailed”

SHHRI ANNASAHEB P. SHINDE,
I do mot understand the implication of
his guestion. He is over simplhfying
ihe pioblenn If taking over would
hate provided a solution to all tihe
problems, Goveirnment would have been
very happt, but Goveinment cdoes not
accept that assessment. About Kerala,
1t would be tolally incoirect {o say
that the:e has heen (nlal wislocation
of supplies to Kerala, There hes not
been dislocalion because the total level
of alloliment to the Slate Government
has bLeen maintained at a much higher
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level. About 87,000 tonneg of food-
grains are being supplied to Kerala.

SHRI C. K. CHANDRAPPAN: The
State Chief Minister has said that thus
month instead of 80,000 tonnes of rice
promised, they have been given only
25,000 tonnes,

SHRI ANNASAHEB P. SHINDE:
In respect of rice, the shortfall has
been made up by wheat. Thus, the
total quantity of foodgrains has been
maintained. There has been no dis-
location. I do not think the conditions
m the couniry are such that we can
ask for the foodgrain of our cholce.

FAOs warning regarding pesticide
shortage
+

*83. SHRT ANADI CHARAN DAS:
SHRI PURUSHOTTAM
KAKODKAR.

Will the Mimster of AGRIClL LIURE
AND IRRIGATION be pleased to
stater

(a4} whether the Food and Agucul-
ture (hganm ativn has warred of sori-
ous pestiide shoriage in the world
and

(b) 1f <o, the reactivn of the Govern-
ment ithereon?

TIIE MINISTER OF STATE IN
THE MIN'STRY OF AGRICULTURE
AND IRRIGATION (SIIRI ANNA
SAHEB P SHINDE) (a) and (b) A
statement 15 placed on the Table of
the Sabha

Statement

(a) Yes Sir The Food anvl Agn
cultuie Oigamusation has given a
warnmng ot a likely global shortage of
pestirides in t''e coming year

(b) To meet this hkely global short-
age of pesticades, the Government of
India are taking speaial steps to max.-
mise mdigenous production and bulk
import of pesticides through the State
Trading Corporation. The Government
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of India have also taken steps to ra-
tionalise the internal distribution of
available pesticides within the country.
To minimise the use of pesticides, the
Government of India have taken steps
1o establish pest surveillance forecast-
ing and warning systems so that pest
epidemics could be controlled before
it assumes large proportions. The ‘Gow
ernment of Tndia is also paying in-
creasing attention to the biological con-
trol of pests, and thereby minimise the
use of psticides.

ot AR 90 TM ;. WeqR Ty =y,
39 & wa< farady dedtars = 7Y s&7a
2 T FT ST W H FLA § 7T Fi2—
qrgar § ? ATAT AFWAFA( F ATl
IEdraTE F( SCqEA FAT Agi AT g ?

SHRI°' ANNASAHEB P. SHINDE:
Many of the pesticides are petro-
chemical based and because of the
-energy crisis, some of the basic raw
materialg are scarce all over the world.
But as far as the general programme
0f production is concerned, we &are
very much ahead. We are vnroducing
within the country large part of our
regquirements. Our future aproach is
also to see that to the extent passible
we succeed in organising production
programme in our country itself. But
there are certain basic raw materials
which are not available. That has
been the difficulty, not the technical
knowhow. In fact, we have enough
technical knowhow.

=t warfe wxw W @1 afwweT
HGRTI Mg EH A FrAar g A 7
a1 & A Sy 7

SHRI ANNASAHER P. SHINDE:
The chemicals are many. For instance
BHC and DDT mainly we manufac-
ture in the country and only a small
portion is imported from USSR, USA,
Poland and a number of ot_her'coun-
tries. Endrine, Carbaryl and Endosul-
far we import from USA. There are
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a few other chemicals which are im-
ported from Western Europe.

SHRI G. VISWANATHAN: What is
the tetal requirement of pesticides
the country and what is our produc-
tion? What is the total value of the
imports? When are we going to be-
come self-sufficient in pesticides?

SHRI ANNASAHEB P. SHINDE:
There are different plant protection
materials. BHC is a very important
chemical where our requirement is
30,000 and we produce 24,000 tonnes.
So, the shortfall is 6,000 tonnes. In
the case of DDT our requirement is
7,600 tonnes and we produce 4,000
tonnes. Endrine is an item we import.
In the case of carbaryl we import 5,000
tonnes and Endosulfsr about 800 to
1,000 tonnes. Roughly, our broad re-
quirement is 56,000 and we manufac-
ture about 35,000 tones.

SHRI BISWANARAYAN SHASTRI:
Just now the hon. Minister said the
shortage of pesticides and raw materi-
als is mainly petro-based. May I know
whether any effort will be made to
find out an alternative raw material
for production of pesticides

SHRI ANNASAHEB P. SHINDE:
It is a very difficult proposition. If
such a raw material or feed stock is
easily available, we would be very
happy. Some research effort is going
on but it is not that easy.

Committee on Development of Urdu

#85. SHRI S. N. MISRA: Will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to state:

(a) whether Gujarat Committee on
Development of Urdu in the country
has since submitted its report to the
Government;

(b) if so, the findings of the Com-
mittee; and

(c) Government’s reaction in regaru
thereto?
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THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE DE-
PARTMENT OF CULAURE (SHR!
D. P. YADAV): (a) The Committee
for Promotion of Urdu (Gujral Com-
mittee) has not vet gubmitted it< re-

port to Government,
(b) and (e) Do not arise,

SHRI S. N. MISHRA: When is it ex-
pected that the report would be sub-

mitted?

SHRI D. P. YADAV: Very soon.

it s fargrdt el : ey wewTe
& o wrar fafraw fer & formay
= ¥ ast fedy adw & o am
¥ wlafe wer fody amr %Y a7 %Y
s A&T F1 gt fzqr @ swar &7

ot Yo Yo Ty . w¥T 7Y 531

oY wrrw fagrdt aroddt: s wAY
TRIRA §&T g Al FaAr ¥l AG 55
HEAT § 7 &K1 A%4 FL R/ AW FIAT
AT | F4T A8 w9 @ f 5 w1 3AT
Q2T FT ZEY THAMNT FATY HT HT FY
o Y afe gy ay gady Immr g
& a7 1y grEr Ay ;€ warey fauifr
%1 & foa ax wq w7 fdl wrar w1
Y 92w &Y gat Tww wmar F7 73
fzar v A ?

S AR ¢ g (e Afufa &
AT AFATAE  qAT AGY S W F4T IATY
qTaA vEg EY sarfaar 2

ot wew fagrt vt . a7 AATw
TEAT T 1 W A Fad i qama &
9B TATNIW N qF a1 HaT w0 @Y
¢ 5 arsre of & fawm Tt &4
HTHe A0 wfafa sTaTIAr g |
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o wgme ;. fER @ owe
e

oft wre figréer et - wrear oy
ant fear s, OF a7 o At gadr Tw
AmrET et X W aarer oY qorae
afafr ¥ 9t A d?

ot o Yo qrw - weaT glAT, AT
QT NG AT & BT AT VAT |

ot wew fagrdt vl WA
FATRAFT SaTH ? g=8T §TT & faar
sird f& of =1 frdY gat a3w & e
Zat faar s, #ar afafa gw ov fa=e
FLErg?

fido Yo wmw. AwTH TR
1 W TR WI% YRE § SART q 92 FaT
gt

weqw wEEE @ AT AgT &1 RA
&t AT rfoir g

st Ao dYo aA  SITT SUTET FucZ

&1 Smar | areT ar
* To advise the Government on the
measures to he adopted for the pro-
motion of the Urdu language and the
steps required to be taken to provide
adequate facilities for Urdu-speaking

people in educational, cultural and
adminmistrative matters ™

st siwT Tave fay 1) Afafq @
T3 FG W 4T, T4 WK % feA-fEa
713 w1 &Y fear § 6YT uw sfafa
F M- aErE g ?

st o dYo qmw. g A W
1972 7 AY 4Y | R/ ¥ GI0E 9957 7|
SETTHTG F¢ A1 7 gad WA 93 3 Afeq
19 TR X yTeg T FT W fwar g



9 Oral Answers

wlt e welwEe : fra
erE ¥ 3 TRy sy Wy § Agr vAm
Zad Trarer gary ¥ v fawwa ¥ 7
#1973 79 gfeamy 3 N g0
T Arar qamar qar § 7 afx g, ar
“ IAT ARA T RART T UX AT FAR
i gar feemr &1

wiqw wRxT  foavd air wg R
HITLAT JATET W)

R fto madhgrezeal ¢ gEU AT
T AT AAY ¥ wA46r feaarae wavn
RYAT | F47 AR WY W7 eqrA H 7@d ?

oY Qo QR AW : AT A Ala
oA & qramz W frove Ay wré § ) A
g1 § fs wa av fard sy wag
I ANT X TS TAT | T AOTAT ArAAT
2 o g3 T &Y earvar & warar sy
FAT TLHIT QK I3 F4TH K aTFAT &
frq #1€ Fam 321 W 27 qwma
7 9wt w1 frdza w1 wm@ar
g f& wra wifare w1 g9 A
1 gFEaT Fw  fw omaT @
I WA T Aty aY ag 35 ¥y faly
ATAAY | RART WY ATH FYE 3AAW A&l
At aEE I A aEA 0w Wt 3
73T da argr wy Ftfaw wTwyg)
Afea 7 fraza war fr 3q foe &
TENFTTFTAZAACT grqa 7 ¢
ag AY 7 QNfog arfe 3§ amdA amay
AR T & g & vgAgu AT F
Ay 3§ warw WA WAk gy arfmariez
AT {ATATH 3 WY OF 477 79T

WEOW WEIRE  WIT H UAZ 3N avg
Rarfaq 7 @ & foq & fr w9 Wt ga
T AT BT E TATAT AT |

# v Ay wrmaTy
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St Qe ww AWl : AT waET F
fe o % fomlt w1 qa® ey ol
q 3{ warT ) (sa=arm) | |

TN WA : WA A7 @ fan
or AAY AY 7T 37 IS ¥ AqTAA M
NI 1 ol & T g Y 3w e
fetaz gt R 2 | srely At oY g7 & gy
Ao AR A AR HT WA 7 A
wa 7% frqre A gt )

ot wy fomeq : & wefr wgea &
AT AvEAT § foF AT 7 Kr@war A
var & e 3¢ aw xw 4y Frgdy & s 2
ag arfFear ar w7 fed T #1 wara
T ? arEm & § T wodi A agg
dF Twr § o'W ®1 A1 SmEr
qpfaa atr oW  §F a7 F e
wETRA ATan ¥

wegw wgred : fgag @Y g8 A
NATA A KAXH §aT7 ) TgLH
a A sy wragzEy?

=t A fawg : e T FAT 7
W AAvaw F? (TAAE)
o™ TE AT AT 4Y a1y s a7t W
{34 Y AY srave Avaqd g warfr
FEA AIC A1 FT A TAABIAT MY,
& ag affeara 1 qarT ¢ ?

S AT A ATA  HLTR WX 3,
Tl 97 WA | FATCHEA STIA T A
WY 3¢ § Ieead ATA & SART AT H
ZaRY e & pwarea i fF s T SaA A
<% o) aafeg gw =y @ fF o
FATTHIA AW a7 {F A dw fere
AV A A WS (A TR TR H
fad s s Zaq uli faf i fqae w2
a0 q1fF T AN 93 HL TUA @ (5 A
T % fon AT TR E
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wera WRA : W Al o
wady ¥ woaT § 39 T & W HT AN
wrar # Wi g Wi fee ga fagt § wr
m fr of g Rt Y ST § WIS
HTT A YHTQ, A TS T |

Y T2 FRIL A : FArrrfafa &
feitd At wmg arfe gt of iferete
AMSTRIE L oL,

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): The ve-
port of the Committee will be placed
on the Table of the House. ....

SHRI S. A, SHAMIM: When? It was
constituted 1 1972,

PROF. S NURUL HASAN. When
the Commitiee submity 1ls report and
after 1t hus been considered hy the
Government, the repori will be placed
on the Table ot the House in accord-
ance wilth the normal procedure
‘World Bank Development Project fer

Drought-Prone Areas

*86. SHRI DHAMANKAR:

SHRI P. M, MEHTA:

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether Gujarat State have
protested tp the Central Government
for not giving fair treatment while
selecting six districts for the Rs. 82
crore World Bank Development Pro-
jeci for the drough-prone areas;

(b) the main reasons for not in-
cluding Gujarat Districts under the
said scheme; and

(c) whether the project will give
much benefit to the States of Maha-
rashtra and Rajasthan whereas
Gujarat, though worst affected by
continuous drought, has been leff out?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI SHAH
NAWAZ KHAN): (a) No, Sir.

(b) The World Bank wanted to take
up a smhll programme as a pilot pro-
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ject. In view of the equally deserving
claimg of several districts in' several
states, it is ineviteble that some
states should get excluded from the
World Bank Assistance.

{¢) Under the World Bank aided
projects, the six districts selected in
the four states of Karnataka, Rajare
than, Maharashtra and Andhra Pra-
desh will get additional financial
assistance from the Centre to be
matched equally by the state govern-
ments,

SHRI DHAMANKAR: In view of
the recent Rome Conference delibe-
rations, it is more likely that more
aid from international agencies will
be forthcoming for chronically
drought-affected areas including those
in India and it is natural that each
State feel that they should get
advantage of these schemes. From
the statement of the Minister, it
seems that only six disiricts have
been selected and 1n Maharashtra,
the two districts of Sholapur and
Ahmednagar whose soil and crop con-
ditions are the same have been selec-
ted instead of districts with
different ciop conditions and soil
conditions like Konkan and Marath-
wada. In view of this I would like
to know whether the State Govern-
ments were consulted before pro-
posing the districts for World Bank
assistance and any committee of ex-
perts were appointed to ensure that
the selection of districts was based on
certain objective criteria and defi-
nite guidelines to avoid bickering
among the States?

SHRI SHAHNAWAZ KHAN: As
the hon. Member knows, we have
already under implementation about
72  droughtworone area  projects.
This offer by the World Bank was
only for a limited number. Initially
we proposed 16 districts, Then they
sent a team and the team said that
they would like to take up 6 pro-
jects in four districts. We are ex-
pecting that some more districts
under the World Bank programme
will be taken up. If that happens, we
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will give to the States more projects,
That does not mean that these pro-
grammes are not operating in other
districts  They are already in opera-
tion, 72 of them.

SHRI DHAMANKAR: Not World
Bank assistance,

SHRI SHAHNAWAZ KHAN: The
World Bank assisted districts get a
Central assistance of Rs. 4 crores.
Other districts get a Central assist-
ance of Rs. 3 crores to Rs. 30 lakhs
depending on the area covered under
the programme in the district. There-
fore there is very little difference,

SIRI DHAMANKAR: What is the
tota] assistance we are getting from
the World Bank for these drought-
prone areas?

SHRI SHAHNAWAZ KHAN: The

total  assistance from the World
Banlt would be about 35 million
dollurs.

SEHRI D. P. JADEJA: 1t is sur-
prising that the Central Government
does not consider Gujarat to be a
drought-prone area. I would like to
knaw whether there were any pro-
posals from the Gujaral Govern-
ment to include some of the districts
or some of the projects like the
Amrel; dairy project and a desali-
nation plant on the Saurashtra Coast
to be included in this programme?

SR SHAHNAWAZ KHAN: We
certuinly agree that there are certain
areas in Gujarat which are prone to
drought. Already we have plan
projects in operation in the Panch-
mahals, Kutch, Jamnagar, Amreli
and Surendra Nagar etc. These are
proyirammes under the drought-prone
ares projects although they may not
be World Bank programmes. But
the same is going on under our own
programmes as the World Bank's
asslstance ig very limited.

SHRI SAMAR GUHA: I want to
koow from the hon, Minister whether

.
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it is a fact that in the eastern region

are drought-proné areas
and also there are droughtprone
areas in the States of Orissa, Bihar
and UP. So, I would like to know as
to what are the drought-prone areas
identified in the eastern region, par-
ticularly, West Bengal, Orissa and
Bihar and what kind of projects are
being implemented there ang the
reason for not setting up even one
World Bank aided project fin West
Bengal.

MR. SPEAKER: This question re-
lates to Gujarat and Maharashtra

SHRI SAMAR GUHA: The hon.
Minister said that there are about 72
projects. My question arises out of
that

MR SPEAKER: Are the 72 pro-
jects for these two States or are they
for all the States?

SHRI SHAHNAWAZ KHAN: These
72 projects are for 13 States. In
West Bengal we have Purulia, Mid-
napore and Bankura; in Orissa we
have Kalahandi and Phulbani and
in Bihar also similarly we have
large numbers, Monghyr, Palamau,
Nawada and Rohtas; these are all
projects which are in operation in
these areas. And roughly the amount
of money spent on each project will
be to the extent of about Rs. 60 lakhs
to Rs. 6 crores including contribu-
tion depending on the area covered
under the programme.

SHRI VASANT SATHE: What
was the criteria fixed? What was the
norm on the basis of which the World
Bank selected those drought-prone
areas? Was it done exclusively by
Central Government or was the
World Bank asked totake up those
districts? Did they have their own
criteria for that purpose, on the basis
of which they selected those drought
prone districts in the country?
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SHEL bHAHNAWAZ KHAN: ‘The
main criteria fixed by World Bank
was this; thit these projects would
have {p be in the form of pllet pro-
jects* restricted %o areas which are
really having difficult problems.
They wanted to restrict it to those
aress where we have dry farming
projects already in operation; they
wanted to link up their activities
with dry farming area. That was the
main criteria. Irrigation facilities
would be provided, animal hus-
bandry and other projects will also
be taken up.

SHRI P, G. MAVALANKAR: The
Minister while telling about the
DPAP mentioned certain districts of
Gujarat like XKuich, Surendranagar,
Banaskantha, Amreli and Jamnagar
and such other districts. What is the
reason for not including these dis-
tricts in the new projects in respect
of which World Bank Developmental
aid is coming to us? QGujarat is
baving the worst drought now for
the last 75 years. Why were these
Gujarat districts not included in
these programmes which are to be
aided by the World Bank?

SHRI SHAHNAWAZ KHAN: That
was because the World Bank prom
grammes was restricted only to six
districts and s0 on. We have to
select some  districts. We had to
select gome States. We had to leave
out the rest. Because, if we do not
do that, the same thing will be said
about some other States also,

SHRI P. G, MAVALANKAR: Wil
the Government tell us whether
those districts in the other States
were more drought affected than the
districts of Gujarat? Y that is so,
then, we wil] agree to the point which
he has brought. Will the Government
therefore tell us whetter those dis-
tricts in other States were according
o Government information more
severely affected by drought?

ShRI SHAHNAWAZ KHAN: Ini-
tially we proposed 18 districts and
lates* on they cut it to 6 (six) dis-
tricly and now World Ranl fe hae-
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ing more interest in mere distiSets
and when thet comss we will os-
tainly try to give it to Gujerst.

DR. KAILAS: Did the World Bank
team visit drought-prone areas of
Gujarat or noi? If they visited why
did they reject those districts of
Gujarat?

SHRI SHAHNAWAZ KHAN: They
visited certain areas and they fixed
cerain criteria and according to that
criteria Gujarat couild mot be brought
in. The number was very limited.
As I said, we will try to include
Gujarat in the next lot.

SHRI D. BASUMATARI: 1 would
like to know from the hon. Minister,
if he has taken up drought question
with the World Bank, why mnot he
take up the question of real chronic
disease like flood which has choni-
cally affected various districts of
Agsam, Why were they not included?
Why should they not be included in
the matter of utilising the aid and
distribution of the money?

SHRI SHAHNAWAZ KHAN: This
question particularly related to the
droughwprone areas. When the ques-
tion of flood comes, then we will deal
with it.

PROF. MADHU DANDAVATE: 1
would like to know from the Minister
whether they would accept the sugges-
tion for setting up a coordination com-
mittee involving Members of Parlia-
ment to supervise and monitor the
schemes which are there for giving
assistance to the drought prone areas?

SHRI SHAHNAWAZ KHAN: We
have no such scheme but if any Mem-
ber is interested in visiting those areas
he is welcome to do so,

SHRI P. R. SHENOY: I would like
to know whether there is any proposal
to get more assistance from the World
Bank in view of the magnitude of the
problem of drought. If so, what are
those proposals?

SHRI SHAHNAWAZ EKHAN: The
World Bank shows interest in various
probjects from time to time and when-
ever they make any funds avaflable
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owt w & vorf iy ¥ v W Aw
& wq ¥ frarfw

*g9. oY wewm fagrdt wwis :
Y TS TTY Weh

w7 gy wite Fwrf 7l Sw AW
% ot oy oy & osq ¥ A A
frafa & ar¥ ¥ 26 wwE, 1974
& waTTfeT gvT W4T 3458 ¥ I
& ar? ¥ g7 wary B gar w49 fe

(%) @ ¥ @ g@ @n
AR #r W gA dra gt w7 &1 ot
¥y, alw

(&) afz g7, a1 @& a7 qfcms
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB
P. SHINDE: (a) and (b) In reply
to the Unstarred Question No. 3458
answered on 26th August, 1974, it had
been stated that the State Government
are investigating the cases and that a
reference bad also been made by them
to the CBI1 The C.Bl had examin-
ed the matter and, decided that it will
not be possible for it to take up the
investigations of the cases referred to
it by the State Government of Uttar
Pradesh. The investigations by the
State Government are continuing and
a detailed report is awaited.

At wew fagrdt o . oA
R, 7% G T AW Al end
¥ i & ATH 9T IAT wATAUET Al
#t o T § w7 9w 97 § fFosw
¥ e €7 FOT w0 FAET AT § |
W qE ATHAT TEL G2 FY fagT A1
¥ a7 7Y FEET A F¢r % gW "o dve
wf, ¥ wEE & @ &1 it WA gAr
fF Yo dto wrko wgaT § & qg A
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# we Ay X el ) wr www AW
7% & f oa & g9 I T eafa
mfie 2 T8 fag @o dro wrie A
ot R T W R § 7

SHRI ANNASAHEB P, SHINDE: It
would not be correct to draw the in-
ference which the hon. Member is
suggesting in his question because
whether or not CBI should take up
a question does not depend on who is
involved. Many a time many eminent
names are involved on wrong informa-
tion. 1 bad somec discussion with the
Chief Minister of UP, in regard to
these cases and he has told me that
the material so far available does not
disclose any prima facie case against

any person perhaps who, Mr. Vaj-
payee, may have in mind.
st wew fagrd ardt - weTH

WY, wat weew, Aot w1 oqaw T
T2 &1 ¥ Hrar warA quAT AMEn g
smagaa gt o & 7w #
T GWE @9 & AW 97w W
szt &y W wan ? gfz g, AT R aw
Fm famr Aol WY TIaRdAR
HAtAT % @EEM & F AfdT & | Wer
% TAT GIW ATHTL A A AT A
39 % aq1 qfomm fagw g 7

SHRI ANNASAHEB P. SHINDE:
There are two aspecis of the problem
If some people have tried to con-
travene the law and tried to smuggl
rice or paddy outside UP., I think,
the case needs to be investigated and
culprits should be brought to book
The Government of India will reguest
the UP. Government that nobody
should be rpared. We are aware some
such smuggling has been done and we
would like U.P. Government to probe
these matters early. The investigation
15 going on and 1t has not been com-
pleted so far. But nothing should be
said either on the Floor of this House
or outside on the basis of piejudice or
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some wrong information to bring in
of eminent

in disrepute.

unnecss_lrﬂy_ﬂ\t_,,
persons in this coun!

oft wowre o wiwft @ s oY,
T HATT %7 GFSAT AT AR 26 W,
1974 %Y fean wat i IO w3W g7
A o o ¥ oY o o wrfo ¥ W
wre ¥ wag AT oY | W W & 99
¥ weft ot 3 Tavar fs Hyo dYe wrée 7
T FA & T AT faar | welt wgeT
w=ipre w7 & e e gar 2,
TF TR WOAT WREYAT qHT A
# o< 39 %1 7EZ F7H { dro Ao Hro
7T FYAT &, T4 A4 4T FY HA
Tq &7 qA WO AT A g FE
ff g9 WBW AHTT AH FT GO
A8 T wAeg faraar & 7

I have absolutely not understood the
outcome of the reply.

oI A &Y JaT qg Ay av fR Iw 9g9
TTHIT AT FI G § W Ave dYo wro
I e WO T ¥ | WA A AT W
q;‘\'?rﬁ'ﬂ'(ﬂ‘lﬂﬁ'?ﬁ?ﬁoﬁowﬁo
¥ ore faar &1 a1 a7 w7 fr gw A
TR FET AEA | T TTAT AT
o &, T aTa Y W A T A A
2 § 3w AH FE T W AEL
gaagar g5 w34t § @ g9 77 qqw
7% & fr e aTEE &

SHRI ANNASAHEB P. SHINDE:
With due respect to Joshi ji I would
say, first of all, some of the facts
mentioned are incorrect. The case
was not entrusted to CBIL. The CBI
was requested by the U.P. Government
whether they can help in investigating
the casp. They have reacted that it
will not be possible for them. Nothing
bars U. P. Government to take it up
again with CBI. But the point is the
State (fovernment is competent
enough. The other presumption of
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the hon. Member "ay if UP. Govern-
ment has stopped the investigation
because it was entrusted to CBI is not
correct. The UP., Government is in-
vestigating and they bave adequate
machinery and if UP. Government is
in a position to convince the CBI that
their help is necessary they will again
request,

SHRI JAGANNATHRAO JOSHI: It
they themselves were compelent
enough why did they seek the help ot
CBI? Why did the CBI express its
inability to help in this matter?

SHRI ANNASAHEB P. SHINDE:
On the Floor of the Assembly a
demand was made that it should be
entrusted to CBI. Now, many of us
it any such case comes, come to the
conclusion that 1t should be entrusted
to CBI—may be valid or invalid. It
was said by U.P. Government that
they may request CBI but UP, Gov-
ernment never said that they are not
competent nor have they said that they
will not be in a position to probe
thoroughly into the matter.

st STy Ty W seme Y
#r§ S 7@ war | AT T A 7%
W AT TG TAT T3 AT LT
4t aY &to dto wrfe I wET w4t AR
mE ? Hix Ao dYe WrEe A ¥ HAT
fear 1 Tafad o AT ATerdE ST A
g1 a7 &

Some officers are involved and, there-
fore, the U. P. Government did not
want to shoulder the responsibility
themselves.

SHRI ANNASAHEB P. SHINDE:
I will ind out from the CBI as to
why they refused but nothing prevents
U. P. Government to enquire into the
matter thoroughly,

ot fuufe faw - W S, W
et wrret § 6 FAT aew vw AT
# g7 femaedt ¥ &7 7 &7 HwAO F !
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AR E TR & sy g Y v
TOPTC ®Y gy FoeTe & foag ow waf
fofesrr wc & wifgg s @ fRew &
& WTAE ¥ T & AT ey o Ty
AY QX & AT wEFT @A A R AW
¥ T8 &1 AgT T | AIANG JAAAT
Tw ot 42 gT & ¥ Fw AR wr
fafoua fafq ag & fs godte A a2FT7
A (AT & wag T 9EarT ¥ &
#z & Araw woer foad ¥ 3 A
HTEFTT 7EA & §THA T ATAT ¥ GEATH
@ W F At g W Al A
A Y, v rmfaad SR d?

SHRI ANNASAHEBE P SHINDE
Sir, we shall take up with the U P
Government and shall request them
to  expeditiously complete this
enquiry because the Government of
India hag nothing to hide from the
public o1 from Parhament In fact
the facts should come out Wrong
impression should be removed We
are requesting them to expeditiously
complete the enquiry I shall be
glad to take up the suggestion of the
hon Member with the U P Govern-
ment and shall see that the enqury
1 completed as carly as possible

SHRI BHOGENDRA JHA 1 would
like to know one thing from the hon
Mmster Paddy or rice i1s taken from
one State to several other States and
so, 1t 1s not only a State problem but
it becomes an all-India problem We
fall to wunderstand why the CBI1
refused to take it up If 1t was once
1efused, then how can the UP Gov-
ernment again request them to take
it up. I would like to know whether
the Food Ministry 1s taking the initia-
tive to ensure that the CBI takes
up this inquiry If not, why not?

SHRI ANNASAHEB P SHINDE
We shall try to help them to remove
any difficulty that they may have
If they have any difficulty we shall
extend all the mnecessary help on
behalf of the Government.
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Lack of amenitiey in D.D.A, Colonies

*90 SHRI KHOGENDRA JHA:

Will the Minister of WORKS AND
HOUSING be pleaged to state:

(a) whether in the new DDA colo-
nies in Delhi, the DD A hap failed to
provide smenities which were to have
been provided according to the Master
Plan,

(b) whether DD A flats have
several demgn defects too.

(¢) whether a report to this effect
appeared 1n a loca] daily on the 18th
September, 1874, and

(d) if so the steps taken to im-
prove the etandard of works of the
DDA~

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI MOHAN DHARIA) (a)
The Delhi Development Authority
have made provisions in then -olomes
for amemtres lLike roads dramage
water supply and sewerage and have
also earmarked plots of adequate
sizes for parks ligher secondary
schools primary schools etc accord-
ing to required planming standaids

(b) DDA have evolved designs
which are functionallv utilitarian
mnexpensive and aesthetically satisfv-
ng

(¢) The newspaper report referred
to 1 based upon a memorandum
submitbed by Confederation of Re-
sidents’ Orgamsations of DDA Colo-
nies to the Committee of Experts
set up by the Mimstry of Works and
Housing to assess the working of
DDA

(d) Action considered necesaary
on the points raised jn the memoran-
dum will be taken after the receipt
of the Report of the Commuttee
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fag™ @aRAVE § 565 T & | IqW A AT
twm et wa mama g 5

DDA’s housing programmes have
been on the whole dynamc .

T AT THT AT TE FAAT A1FET |
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Commiitee to examine central
responsibility in higher sducation

9] PROF NARAIN CHAND PARA-
SHAR Wil the Minister of EDUCA-
110N SOCIAL, WELFARE AND CUL-
T'URL be pleased to state

(a) whether the CABE Commit-
tee sel up to examine the Central res-
pons.bility 1n higher education within
the ewisting constitutional frame-work
hda, since submitted 1t report

(b) if so the muin Anding of this
teport, and

(¢) 1f not the causes tor the delay
in tbe submission of the report and
the likely date by which the Commt-
tee would submit the report®

THE MINISTER OF EDUCATION
SOC'AL WELFARE AND CULTURE
(PROF S NURUL HASAN) (a) to
(c) A statement ;5 laid on the Table
of the House
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Statement

(a) to (c) A resolution proposing
that a Sub-Committee wof the Board
shonld examinesthe Lentral responsivi-
lity for higher education was moved in
the 36th meeting of the Central Advi-
sor) Board of Education held on 18-19
September, 1972 by some members of
the Board The Board was of the view
that the issue should be discussed by
University Grants Commission The
matter was accordingly referred to
the University Grants Commission for
cousideration The University Grants
Commisson considered this matter at
1ts meeting held on Apnl 12-13, 1973
and desired that the reterence received
from the Mumstry of Education and
Social Welfare may be considered by
a Committee T1he Commitee con-
sidered the issue 1ly meeting held on
12th Julvy 1973 and submitted ils re-
port to the Commission The Commit-
tee made the following observations/
1ecommendations

1 It 1s neither practicable nor de-
sirable that the Constitution
of India should he amended to
transfer umiversity and higher
educativn from the State List
eitner 0 the Umon List or to
the Concurrent List

2 On gcademic and admimstratiie
+ grounds also the proposal to
merge an  autonomous body
Like the Un.versity Grants
Commuission with the Ministiry
ol Higher Education would be

a 1etrograde 1dea

3 The Siales must be made to
feel that thev too have a stake
i higher education and thes
must aso contrmbute towdrde
thi: nation building activity
as a part of “deielopment’
Hence it would be unrealistic
ang dangerous to change the
present set up radically

4 The Umwversity Grantg Commis-
sion shuvuld take a direct res-
ponsibility for development of
postgraduate education and re-
search For this purpose the
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Cummission must have ade-
quate funds at its disposal.
For the develgpment of higher
education, more funds should
be made available in the Cen-
tral sector.

The University Grants Commission
at its meeting held on 10th December,
1973 considered the report of the Com-
mittee and agreed with the recommen-
dation of the Committee that it would
not be desirable to make higher edu-
cation either as a concurent of a Cen-
tral Sector to enable it to take greater
funds should be provided in the Cen-
tral Secto rto enable it to take greater
responsibility for development of
higher education and research in the
universities and colleges,

PROF. NARAIN CHAND PARA-
SHAR: From the statement, it is not
clear as to what this Commitlee did
because three of the issues deal
only with the mnegative side of
the picture and it is on the
fourth one that they have ask-
ed for more tunds. There was a lot of
criticism of ithe Committee's Report
even in ithe meeting of the CABE which
was held recently. In view of this, {he
resolution simply asked for the deflni-
tion of those areas which are the res-
ponsibility of the Ceatral Government
for higher education. 1n view of the
exact wording of the resolution, may I
request the hon, Minister to request the
Commiitee again to define those areas
where the Central Government can
discharge 1ts responsibility within the
existing Drame-work of the Constitu-
tion? It 1s not a question of giving
less power o the States or more power
to the Centre Within the existing
iramework of the Constitution, the
resolution wants 1o  know the exact
areas. Those areas have not heen
made cJear.

TROF. S NURUL HASAN As far as
the 1ecords show. the resolution which
is heing referved to was certainly pro-
posed in the Central Advisory Board,
but according to the records, it does
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not seem to have been appreved in
that form. Therefore, the point that
has arisen is basically this: can the
Central Government provide more
funds for the development and progress
of higher education in the States? That
matter is being considered by the Plan-
ning Commission and a final decision
will have fo be taken on the basis of
the avallability of funds and the de-
cision of the National Development
Council as to what is going to be the
proportionate allocation as between the
Centre and the BStates in regard to
higher education.

PROF. NARAIN CHAND PARA-
SHAR: The guestion of funds 1s one
thing. There is another srea of co-
ordination between the various agen-
cies of higher education. For exam-
ple, the Punjab High Court has given
a judgment in which 11 1s said that
the question of admission of siudents
from one university into another, when
it does not become clear, has to be
defind and ultimately decided bv the
Central Governmient. What 1s the role
of the Central Government in these
areas of co-ordination ot higher edu-
ration?

PROF. NURUL HASAN: I am afraid
! have not understood the significance
of this question. The Centre's 1espnn-
sibilily is ro-ordination and determi-
nation of the standards of higher edu-
cation. As a part thereof, the Uni-
vers.iy Comnussion and somelimes the
Central Government itself and various
recommendations and suggestions to the
various recommendations and sugges-
tions to the various State Governments
or to the universities, cepending on
the nature of each case. Till now, it
has not been considered desirable that
directives which will involve anything
more than giving grants should he
given to universities, because it is hest
1o earry the various universitv com-
munities w'th the prlicy decisiors 1hat
are undertaken. Therefore, I am un-
able fo sce what other points this Com-
mittee can deal with.
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U.G.0. Review Committee Report on
Calcutta University

#92. SHRI SAMAR GUHA: Will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to state:

(a) when the report of the U.G.C.
Review Committee regarding various
problems facing Calcutta University
wil] be published;

(b) whether recommendations of the
Committee have already appeared in
the press; and

(c) if so, facts thereabout and the
steps proposed by Government to im-
plement the recommendations of the
Committee?

THE MINISTER OF EDUCATION,
SOCTAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): (a): The
University Grants Commission has in-
vited the views of the Government of
West Bengal and Calcutta University
on the report of its Committee on Cal-
cutta University. The question of
publication the report will be taken
up by the Commission after it has con-
sidered -the wvarious recommendations
made by the Committee in the light of
the views of the State Government
and the University.

(b) and (c): The report or the recom-
mendations of the Committee have not
been released to the press by the Com-
mission. Since these have still to be
considered by the Commission, it is
premature to indicate the stens for
their implementation,

SHRI SAMAR GUHA: I do not know
what is standing in the way of the
Government to publish the report,
when copies of the report are found
in the hands of many and the report
has become the subjeet matter of dis-

-cussion in West Bengal and there has

been a convention on the basis of the
repert. I cannot understand why this
report has not been laid on the_ Table
of the House or published. - We can
discuss the merits and demerits and
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i

how, to what extent and in what way
will the recommendations be imple-
mented is a different matter, I want to
know from ‘the Government whether
in thig reporf, any .recommendation
has been made to consider the Calcutta
University as a university of national
importance. If so, what are the cate-
gorical differences in regard to finan-
cial and administrative obligations and
responsibilities between a Central Uni-
versity and a university of national
importance?.

PROF. S. NURUL HASAN: My atten-
tion has been drawn to this particular
recommendation of the Committee,
but we are awaiting the recommenda-
tivns of the University Grants Com-
mission which in its turn wants to know
the views of the wuniversity and the
State Government before making its
recommendations. Only when this re-
port is available to us, that is to say,
the recommendation of the Calcutta
University, the recommendations of the
West Bengal Government and the views
of the University Grants Commission
thereon would it be possible for us to
take a view, because-—

SHRI SAMAR GUHA: I want to
now the difference between a Cen-
tral university and a university of
notional importance.

NMR. SPEAKER: The time is up.

SHRI SAMAR GUHA: This contro-
versy is going on in the West Bengal
Government, as to what is the diffe-
rence between a Central university and
a university of national importance.
He has not replied to my question.
Conventions and meetings and semi-
narg are going on .in Calcufta. I do
not-want to nut a supplementary. He
should complete hisanswer. (Interrup-
tions)

MR. SPEAKER: T caniriot help the
flow of time. 7he time is already up
and the Question Hour is already over.
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WRIT'DEN ANSWERS TQ QUESTIONS

Boneflts fo Scheduled Castes and Sche-

duled Tribes fram Farmers and Agri-

cultnral Labourers Development Agen-
cles

»82. SHRI P. M. SAYED: Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether satistics are being com-
piled by the Ministry of Agriculture
to indicate benefits derived by the
Scheduled Caste and Scheduled Tribe
persons from the Small Farmers De-
velopment Agencles and the Marginal
Farmers and Agricultural Labourers
Development Agencies; and

(b) if so, the benefits derived by
these communities in terms of physi-
cal and financial targets, during the
last three years?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI SHAHNAWAZ
KHAN): (a) and (b). The principles
adopted for the identification of parti-
cipunt farmers under the Small Far-
mers, Marginal Farmers and Agricul-
tural Labourers Development Agencies
during the Fourth Plan for the flow of
henefils under these special program-
mes for the weaker sections of the
farming community, did not make any
distinction between farmers belonging
to scheduled castes and tribes and those
not belonging to such custes and
iribes, In actua! practice, however, a
large number of the small and margi-
nal farmers and agricultural labourers
who have benefited from these program-
mes would be persons from the sche-
duled castes and some from the sche-
duled tribes though precise satistics
have not been maintained. In the new
SFD.A. projects under the Fifth
plan efforts will be made to cater to the
needs of these sections specifically.
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32
Anstalign A Loy Osttlo Beaeding
Farms

*84. SHRI RAJTDEO SINGH: Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether Australia has agreed to
assist India for setting up two cattle
breeding farms one at Hissar in Harya-
na and the other at Barpetta in Assam;

(b) whether this will include deep-
{reeze semen centre; and

(e) whether these projects are meant
to establish pure-bred herds of Jersey
and Friesian cattle to provide founda-
tion stock for the production of pro-
geny tesied bulls for a cross breeding
programme?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB P.
SHINDE)" (a) Yes, Sir.

(b) Yes, Sir.

(¢) Yes, Sir. The Indo-Autralian
Cattle Breeding Project, Hissar will
maintain pure-breds herds of Jersey
ang Friesian cattle, while the Indo-
Australian Cattle Breeding Project,
Barpetta will maintain pure-bred herd
of Jersey only, for the produclion of
high quality bulls for cross breeding
programmes.

Opening of a New University in Mad-
ras

+87. SHR' MUHAMMED SHERIFF:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

{a) whether the University Grants
Commission has plans to start any new
University in Madras during the Fifth
Five Year Plan; and

(b) if so, the name and type of the
proposed University and when it will
be opened?
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THE MINISTER OF
BOCIAL WELFARE AND CULTURE
(PROF. 8. NURUL HABAN) (a) and
(b). The University Granis Commuis-
gion has ra power to sct up Unijversi
ties However M has under considera-
tion a propo-~al of the Government oi
Tami} Nadu for the establis hment of
a Univeisity of Sc ence and 1echnology

EDUCATION,

Absorption of Retrenched Labourers
of FCL Calcutia

»33 SHRI SAMAR MUKHERJEE
will the Minister of AGRICULTURE
AND IRRICATION be pleased to state

(a) whether the Government had
assured that the retrenched 1,000 FCI
labourers :n Calcutta Office would be
absorberd very soon, and

{b) whether they have since heen
absorbed?

THE MINISTER OF STATE IN TlIE
MINISTRY OF AGRICULTURE AND
IRRIGAT'ON (SHRI ANNASAHEB P
SHINDE) (a) and (b) Conseguent
upon the dehiring of storage capacity
surplus to the requirements of the
Food Corporation of India in Calcutta
complex about B87 departmentalised
labourers/workers had to be retrench-
ed after having been paid wages and
other retrenchment beaefits upto 24th
August, 1974 The question of absor-
ption of some of these labourers/wor-
kers 15 under negotiation between the
FCT West Bengal Government and
the Union concerned

Delay in completon of Kosi Project

»*93, SHRI N, E. HORO Will the
Minister of AGRICULTURE AND
IRRIGATION be pleaseq to state:

(a) whether there has been any
delay from Nepal mide 1in regard to
the eompletion of Kom Project,

(b) it 30, whether Governnient of
India 18 undergoing loss due to this
delay, and

() the éxtéfit 6f loas s6 far sustain-
od by Governmént ang hé efforis for
its early completion?
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THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI KEDAR NATH
SINGH): (a) to (¢). There is delay in
the construction of the Western Kosi
Canal Project as possession of land for
the reach belween 155 km and 33 km.
mn Nepal has not so far been given to
the project authonties Further, in the
Nepal reach upto 155 kms for which
possession of lang bas been glven, the
tarmers who have sown paildy crop
during kharif, have been refusing new
excavation of canal until the standing
crop is harvested

The construction of the portion of the
canal in the Nepalese teiritory was
targetted to be completed by 1975 and
that m the Indian ternitory by 1979-
8o,

The matter has been taken up with
the Government of Nepal.

Derecognised Colonles In Delhi

*94 KUMARI WKAMLA KUMARI
Will the Mimster of WORKS AND
HOUSING be pleased to state.

(a) the list ol derecogrised colonies
of Delm and estima‘ed populaiion
Lving in those colomes,

(b) the names of officers responsi-
ble for growth of these colomes, and

(¢) whether Government propose to
recognuse all thoseé colonies and if s0.
when?

THRE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI MOHAN DHARIA)
(a) to (¢). The ierm ‘“de-recogmsed
colony” would mean a colony which
was previously recogmsed, but has
now ceased to be recognited There
18 no such colony in Dellu filing under
this category. The Question presum-
ably refers to “unauthonsed colonies”
some of which have been regularised

2. Accoding to law, na iand can be
divideg into plots and sold for build-
ing purposes, unless iis lay-out plan
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@yl service plan have been sanctioned
by the competent authority and the
owoer has developed it in accordance
with these plans, Thereafter, the
individual plotholder is required to gﬁ-
hig building plans sanclioned

starting construction. In ‘pnnuthoﬂl-
ed colonies these provisions of law have
not been followed. In many cases, the
areas/lands in which the unauthorised
constructions/colonies have come up,
were notified for acquimition for the
planned development of Lelhi and are
being acquired in stages. Apart from
these, colonies have sprung up also in
areas which are not ear-marked for
‘regidential’ purposes,

3.. From time to time, Government
have reviewed the position relating to
these colonies. Accordingly, 171 colo-
nies were regularised, Another 33
colonies were not regularised as they
were located in “green” or other non-
conforming areas. In certain cases, no
final decision has been taken,

4, With a view to making a case by
case study of all the unauthorised
colonies, particularly those which have
come up before 15th June, 1972 in
Delhi, the Government of India have
appointed a (‘ommittee under the
Chairmanship of Secretary, Ministry
of Works and Housing to enable the
Government to take a decision in
regard to the future of these colonies.

5. It is not correct to say that any
officers were responsible for the growth
of these colonies, The problem has
arisen because of a variety of reasons
like the large influx of people into city
in searcli of employment, lack of ade-
quate housing facilities, unauthorised
tranctiong taking place between
private parties with a view to pro-
fiteering in land ete.

Troreqry ot e wdm & fog fewrf
gfwerd
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Retail Price and Release of Levy and
Free Sale Sugar

*96, SHRI JYOTIRMOY BOSU:
SHRI YAMUNA PRASAD
MANDAL;

Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleaged
to state:

(a) the retail prices of levy and
free sale of sugar, month-wise, from
January to September, 1074, State-
wise; and

(b) the reasons why the prices of
non-levy gugar have recorded a steep
rise since the beginning of the current
year?
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHAHNAWAZ
KHAN)* (a) and (b), The uymform
retail price of levy sugar remained un-
changed at Rs. 2.15 per kg. throughout
the country during January to Septem-
ber, 1974. A gtatement (Appendix)
showing the retail prices of free-sale
sugar during the same period in
important centres of the country is
attached, It will be seen that retail
prices of free-sale sugar were fairly
stable t1ll about June, 1874. The rise
in the prices thereafter 1g attributable
1o the following reasons—

(1) Cut in sugar quota released for
internal consumption, involving
corresponding reduction ir the
quantum of levy sugar avail-
able for distribution through
fair price shops and the conse-
quent building up of pressure
on free-pale sugar,

Increase 1n the rite of excise
duty on free-sale sugar from
40 per cent to 374 per cent
ad valorem from 15th Decem-
ber, 1973 and {he upward
revision 1n ianff yalue of fiee-
sale sugar from June, 1974

{u)

{m) Export of sugar during 1974
being much higher than that in
1973

General inflationary treng in
the economy.

(v)

FProposal for Increase in Preminm over
tha Basic Recovery from Suosarcane

*97. SHRI NARENDRA SINGH Wil
the Minister of AGRICULTURE AND
IRRIGATION be pleased to sate:

(a) whether a proposal for increase
in premium over the basic recovery
from sugarcane for the current crush-
ing season is under consideration of the
Government;

{b) if so, the percentage therein; and
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(c) the reaction of the sugar indus-
tnies and sugarcane growers in regard
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI SHAHNAWAZ
KHAN) (a) to (c) The basic mini-
mum cane prices for the current 1974-75
crushing season has already been fixed
by the Government of Inlia at R 850
per quintal linked to a recovery of
8.5 per cent or below with a premium
of 10 paise for every 01 per cent
increase 1n recovery above 8 5 per cent.
This notified price involves an increase
over the minimum cane price of Rs. 8
per quintal linked to a recovery of
85 per cent or below with a prermum
of 94 paise for eveiy 01 per cent 1n-
crease 1n recovery above 85 ver cent
which was 1n force during the last two
crushing seasons

Reports received so far ind.cate thal
the indusiry as well as the growers
are not satisfled with the increase
allowed

Enquiry into disbursement of loans im
Mawryngkeng Development Block

498 SHRI BIREN ENGTI
SHRI B K DASCHOWDHURY:

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to refer
lo the reply given to Unstarred Ques-
tion No 2778 on the 19th August, 1974
and state

(a) whether the report from the
State Government of Meghalaya regard-
g alleged large scale corrupton in
the disbursement of loapg and granis
in the Mawryngkeng Development
Block of the Kham Hillg under the
SFDA scheme has been received, and

(b) if not, what is the cause for {he
delay?

THE MINISTER OF STATE IN TER
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI SHAHNAWAZ
KHAN): (a) Yes, Sir,

{(b) Does not arise.
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Lecture of Jain Muni at meeting held
under South Zone Lducation
Department of MCD.

802 SHRI SARJOO 'ANDEY Will
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to state

(a) whether on 19th September, Jain
Mum was invited hy the Tlducation
Depariment of Delly Mumcipal Corpo-

ration o gne lectures tu the teachers
and headmasiers of Soulth Zone 11
Green Park Zonal office,

(h) whether duling the course of the
lecture Jamn Mumi  referred to  Red
Tape and Licence Scandil and Govern-
ments failure mn 1eply lo the charges
levelled on the floor of the House,

(e) if so whether such talks are
desirable in meetmgs being held under
Fd eation Department and
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(d) if not, steps being taken in the
matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a). Yes, Sir.

(b) According to the information re-
ceived from the Municipal Corporation
of Delhi, no such statement was made.

(c) and (d). Do not arise.

Allocation of Fertilisers to Punjab

803. SHRI RAGHUNANDAN LAL
BHATIA: Will the Minisier of AGRI-
CULTURE AND IRRIGATION be plea-
seq to state:

(a) whether Government are facing
the problem of supply of fertilisers with
regard to the requirements of various
States during the last quarters of the
current year;

(b) if so, allocation of {ferlilisers
made to Punjab during the said pericd}
and

(c) whether the same is sufficient {o
mect the State's reguirements?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS

PATEL): (a) Yes, Sir.

(b) Inspite of the difficult position
of overall availability, ellorts have
been made to meet the demand of
Punjab to the maximum extent
possible, Their approved net require-
ments for Rabi 74-75 (August 74—
January '75) are 1.98, 000 tonnes of N,
72,500 tonnes of P205 and 20,000 tonnes
of XK20. As against this actual
allocations have been 1,67.200 tonnes
of N, 50,750 tonnes of P205 and 20,000
tonnes ot K20.

(c) The allocation fally marginally
short of the requirements of the State,
which {5 unavoidable,
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Financial asgistance to Gujarat for
Agricultural development

804. SHRI D. D. DESAI: Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether Ceniral 'Government
had given any financial aid to the
Gujarat State for agricultural develop-
ment schemes during 1972-73 ang 1973-
74; and

(b) if go, facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND

IRRIGATION (SHRI PRABHUDAS
PATEL):(a). Yes, Sir.
(b) The requisite information is

being collected and will be laid on the
lable of the Sabha, as soon as it is
received,

Supply of Sub-Standard Seeds to.
tra

805. SHRI VASANT SATHE: Will the
Minister of AGRICULTURE AND IK-
RIGATION be pleased {o stafe:

(a) whether sceds supplied by the
National Seceds Corporation to the
cultivators in Maharashtry region have
Peen found to be sub-standard result-
ing in enormous loss of crops;

(b) whether the Government of
Maharashira huve taken up the issue
with the Union Government; and

(c) measmrg taken/proposed to en-
sure effective quality control by
N. 8. c?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL): (a) The National Seeds
Corporation had not supplied sub-
standard seeds to the cultivators in
the Maharashtra region.

(b) No complaint has been received
by the Government of Indla from the
State Government of Maharashtrs.
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(¢) The Nagional Seeds Corpora-
tion is already taking measures to
ensure quality of the seeds supplied
by them. Crops raised for seed pur-
poses are continuously inspected by
the inspectors of the Corporation and
the geeds are tested in its laboratory
for germination, purity etc, before
they are supplied,

[

Alleged Violatio, eof Admission Rules
in Jawaharlal Nehru Universily

808. SHRI ARVIND M, PATEL: Will
the Minister of EDUCATION, SOLIAL
WELFARE AND CULTURE be pleas-
ed to state:

(a) whether there is serious viola-
1ign of admission rules by the authori-
ties of the Jawaharlal Nehru Unmiver-
sity;

(b) whether political considerations
holg the sway even in matier of ad-
mission and scholarship; and

(c) if s0. the steps taken to remedy
the situation?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): (a) and
(b), According to the information
fur ushed by the Jawaharlal Nehru
University, there is neither violation
of rules nor anv political interference
in the matter of admissions or award
ol scholarships.

The only factors, which are given
weightage, side by side with the
academic standing of the candidates
seeking admission, and which are in
accordance with the objectives of the
University, are:

(1) Economie deprivation;

(2) Social deprivation;

(3) Regional deprivation,

Scholarships are awarded to stu-
dents on the basis of their over-all

merit and in accordance with the
rules.

(c) Does not arise.
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H.U.D.C.O. Assistance to Economically
Weaker Section ang Low Income
Groups

807. SHRI D. P. JADEJA: Will the
Minister of WORKS AND HOUSING
be pleased to stale:

(a) to what extent Housing und
Utban Devclopment  Corporaticn
Limited has been able to help the
economically weaker section and low
income groups of the society; and

(b) how many have availed of the
concession graated by this organisa-
tion?

THE MINISTER OF STATE IN
THE MINISTRY OF WORKS AND
HOUSING (SHRI MOHAN DHARIA):
(a) and (b). During the last three
years of its effective working, the
Housing and Urban Development Cor-
poration Ltd. has sanctioned schemes
costing about Rs, 106,25 crores. Out of
the schemes sanctioned, 3,000 houses/
flats have already been constructed,
out of which 2,300 are meant for
Economically Weaker Section/Low
Income CGiroups About 18,500 houses/
flats are under construction, out of
which about 15,700 are meant for these
categories.

Utiiisat on of Rudzet Allotments by
DDA

808 SHRI VLKARIA Wil the
Minister o WORKS AND 1IOUSING
be pleasca to state:

(a) whether the Delh; Development
Authority bas not been able to spend
m full the bulget allotment made
every year and lot of funds rcmain
unutilised, and

(b) 1if so. whether the D.D.A. will
be directed to apply proper financial
discipline 1n working out the budget
and to ensure that provisions are made
only in respect of Works which are
likely to be taken up during the
year?
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THE MINISTER OF STATE IN
THE MINISTRY OF WORKS AND
HOUSING (SHRI MOHAN DHARIA):
(a) The Delhi Development Authority
draws up its own programme of re-
ceipt and expenditure. This pro-
gramme was upset during 1973-7¢ due
to acute shortage of cement and un-
certain supply position and non-avail-
ability of anticipated loans. However,
the funda allocated by Government for
Jhuggi-jhonpri Removal Scheme were
utilised by the Delhi Development
Authority.

(b) The Delhi Development Authori-
ty is already reviewing its budgetary
position in the context of shortage of
cement, coal, non-availability of fin-
ances and ban on construction of coms
mercial buildings.

New Fertillzer Application Schedule

809. SHRI R. V., SWAMINATHAN:
Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a) whether Indian Council of Agri-
cultural Research has prepared g new
fertilizer application schedule for the
winter crop to effect economy and
efficiency in its use;

(b) if so, the main features of the
new schedule; and

(c) to what cxtent the new fertili-
zer schedule is likely to help rabi
crop?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI SHAH-
NAWAZ KHAN): (a) Yes, Sir.

(b) A large portion of Rabi crops
like Wheat, Barley, Gram and Mustard
are grown under rainfed conditions.
Usually the moijsture is adequate at
sowing time buf recedes after some
time, As in large parts of India the
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rains were received during the first
fortnight of October, it was thought
that advantage of this rain eould be
taken by applying minimum amount
of fertilisers at sowing time and if
need be subsequent nitrogen reguire-
mentg could be met by applying nitro-
Een as & top dressing.

Efficient method of feriiliser applica-
tion has been studied in detail. Place-
ment of al] the fertiliser (N, P & K)
below the seed at the seeding time,
with the help of seed-cum-fertiliser
drill has been found to be mast effi-
cient and recommended for general
use. Buch seed-cum-fertiliser drills
are, however, not yet commgn amang
the cultivators. Therefore, wherever
seed-fertiliser drills are not available,
the next best method of fertiliser ape
plication is by ‘Pora’ method, followed
by hand dibbling of seed behind the
plough in one operation.

In case, it is not feasible to adopt
any of the above methods of applica-
tion, the last recourse is to place the
fertiliser in the open furrows at the
last preparatory tillage for seed bed
and seeds sown by usual local practice.

Wherever available potash in sml
is low, a dose of 20—25 Kg. of K O
per hectare may be applied as basal
dose 1o wheat ang barley crops.

Some of the alluvial soils, in
northern Indo-Gangetic plain are ob-
served to be deficient in available zinc
where wheat and barley crops have
shown deficiency symptoms, restrict-
ing crop yields, In such areas, 10—25
Kg. of zinc sulphate per hectare may
be applied os a basal dose along-with
other fertilisers, hopefully to be a
prophylactic measure.

(c) The fertiliser schedule suggested
by Indian Council of Agrieultural Re-
search will help in the efficlent ntiliza-
tion of the available fertiliser by the
Rabi Crops.



9 & Writteis Answers KARTIKA 27, 1088 (FAKA) Written Answers 50

Repart of Man fingh Commiitee on
Teesta Flood

810. SHRI DEBENDRA NATH
MAHATA:
SHRI LUTFUL HAQUE:
Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a) the action takep in regard to the
repory of Mansinghi Committee on
Teesta flood up-to-date;

(b) whether no actiog has been
iaken about the report;

(c) if so, the reason thereof; and

(d) the total amount spent on the
formation of the Committee and pre-
paring the report?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI KEDAR NATH
SINGH): (a) to (d). The Mansingh
Committee (the West Benga] Flood
Enquiry Committee, 1959) set up by
the West Bengal Government in its
report did not deal with the problem
of floods of Teesta nor was Teesta in-
cluded in its terms of reference.

Misappropriation by Cashier in F.CI.

811 SHRI RAMACHANDRAN KAD-
ANNAPPALLI. Wi'l the Mimi<ler of
AGRICULTURE AND IRRIGATION
be pleased to state:

(a) whether the Government are
aware that one of the Cashiers in Food
Corporation of India is held for some
malpractices in the accounts;

(b) if so, whether any enquries
have been made; and

(c) if so, the results of the enguiries
made?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI ANNA-
SAHEB P. SHINDE): (a) to (c). Yes,
Sir. A criminal case has been regis-
tered by the Bangalore police against
the Cashier, Further investigation by
police is in progress,

F.AO’s Estimate of Food Import of
Indin

812. SHR! DINESH SINGH: Wl
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether the F.A,0. have maide
an estimate of the food tmport re-
quirementg of India;

(b) if so, their assessment;

(¢) how does it compare with Gov-
ernment’s own assessment; and

(d) how does the Government pro-
pose to meet it?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND TRRIGATION (SHRI ANNA-
SAHEB P. SHINDE): (a) and (b) Ac-
cording to the Draft Report of the
18th Seasion of FAOs Inter-govern-
mental Group on Grains, India's im-
port requirements have been estimated
at 3.0 to 5.0 million tonnes of wheat
and 0.8 to 1.0 million tonnes of coarse
grains.

(c) and (d), Government of India
keeps under consiant review the pos=i-
tion regarding the need for foodgrain
imports and purchases, to the extent
considered necessary, are made fiom
abroad,

Reported Erosion a{ Dibrugarh
(Assam)

813. SIIRI NORUL IIUDA Wil the
Mimister of AGRICULTURE AND
IRRIGATION be pleased to state.

(a) whether the Government's
attention has been drawn to the re-
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ported erosion at Dibrugarh (Assam)
threatening several tea gardens and
the Assam Medical College ut Dibru-
garh; and

(b) the steps taken by the Unlon
Government to save Majuli, world's
biggest riverine island ang a seat of
ancient culture?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRR'GATION (SHR1 KEDAR NATH
SINGIT). (a) Yes, Sir The Stale Gov-
ernment to whom the matter was
referred have reporied that all possible
measures were taken to check further
erosion and the situation is wunder
control,

(b) The State Government are con-
cerned with the planning and imple-
mentation of flood protection measures
to whom the reported flood and erosion
problem of majuli island has been
referred.

Mo Wo Fo w1 walt qv T3TT

814. sft sftpowr gy - v
gl wk  feed 8y w2

T FT 99T F39 {47
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2
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Installation of Power Polnt In Type
I Quarters of Sector D’ Gole Mar-
ket, New Delhy

815. SHRI G. P. YADAV: Will the
Minister of WORKS AND HOUSENG
bs pleased to state;
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(a) whether the applications from
the residents of Sector D’ (Type II)
quarters, Gole Market, New Delli for
the installation of power pomntg 1n
their quarters are pending with the
authorities concerned since long even
though the persons concerned are pre-
pared to bear the expenditure above
the prescribed himut, and

(b) if so, the reasans therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF WORKS AND
HOUSING (SHRI MOHAN DHARIA)

(a) Yes, Sir

(b) Due to finaneial gtringency and
ban it 1s not possible to take up the
work at present

Farm Forestry-Cum-Plywood
Plantation

816 SHRI SAKTI KUMAR
SARKAR

Will the Minister of AGRICUL-
TURE AND "RRIGATION be plea-ea
to state

(a) the scheme of Farm Forcstry-

cum-Plywood Plantation under
Forestry Development,

(b) the action taken by Eastern
and North-Eastern States to imple-

ment the scheme, State-wise, and

(c) the total amount sanctioned
and spent during the schems period,

year-wise and State-wise and the

result achuieveq upto date?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABIIUDAS
PATEL) (a) A scheme on Farm
Forestry-cum Fuelwood Plantations
(and not Plywood Plantations) was
included 1n the Third Five Year Plan
in the State Sector for rusing fuel-
wood species on waste lands and other
marginal lands to meet the acute shoit-
age of firewood 1n the country It wes
also 1ntended that the scheme would
meet the requirement of small timier
for p'oughs etc of the farmers An
outlay of Rs 363 crores was made
during the Third Plan, out of which
an amount of Rs 110 crores ws spent
During 1966—69 the amount spent was
Rs 152 crores An amount of Rs 440
crores was provided in the State sector
durnng Fourth Plan period  During
Fifth Plan an amount ot Rs 1200
crores has been tentatively recom-
mended by the Planming Commission
in the State sector ang Rs 18 00 croirs
m the Centrilly sponsored scctor

(b) and (¢) The attached slatement
gives the information on implementa-
tion and expend:iture incurred by the
Eastern and North-Casteirn Stues du-
mg Third Plan  perioi and 1)66¢7
1967-68 and 1968 &9

Information regard.ng Fourth-Five
Year Plan 1s being collected from the
concedned States/Uls and will be
placed on the table of the Sabha m
due course
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STATEMENT
Rorm PFore;try-Cum-EKusleoed Plantations
(Rupees in Lakhs)
Expenditure incurred

Name of State/Union Territories Taird 1966-67 1967-68  1968-69 Total

Five 1961-69)

Year

Plan

61-66
Assam * . . . . i = . .o ..
Bihar . . : B . . 345 125 3'94 864
Manipur - . . . . . . . .. .o

Meghalaya* + + ¢+ —mes———Included under Assam ——————

Nagaland - . . . . o 0 44 023 0'52 119
Orissa . . . . . .i 1°72 1°33 121 426
Tripura -+ . . . . 2:42 0 07 o 26 112 386
West Bengal . . . . o - o038 0-3g
Arunachal Pradesh . . 287 o-88 058 081 514
Mizoram Included under Assam

TOTAL 529 656 365 7:98 23-48

Loan from Irap for Sugar Factories ©OW large scale sugar factories: and

(b) if so, the terms and conditions

817. SHRI M, RAM GOPAL
of the loan?

REDDY;
SHRI GAJADHAR MAJHI:
SHRI M, S. PURTY: 1HE MINISTER OF STATE IN
THE MINISTRY OF AGRI!CULTURE
of AGRICUL- AND IRRIGATION (SHRI SHAH-
NAWAZ KHAN): (a) and (b). Sugar
15 one of the Industries suggested to
Tran for giving assistance to increase
(a) whether Irap has agreed 10 production but the Iranian reaction is
‘provide loan of Rs. 200 crores for not yet available,

Will the Minister
TURE AND IRRIGATION be pleased
tn state:



57 Written Answers KARTTKA 27, 1906 (SAKA) Written Answers 358

Brvigation prejest in Rajasthan

818 SHRI SHRIKISHAN MODI
Will the Mimster of AGRICULTURE
AND IRRIGATION be pleased to
state.

(a) whether any provision has
been made for irrigation project in
the Rajasthan State fo help small
agriculturists and farmers,

(b) 1if so, the nature of the pro-

vision made, and

(¢) which of the towns and dis-
tricts 1n Rajasthan  Stale ate likely
to be beneciited from the provisiony?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI KFDAR NATI
SINGH) (a) to (¢) Mmnor Irngation
Programmes undertaken o1 small
farmers are (1) Small Farmers Deve-
lopment Agency (SFDA) and (11) Mar-
ginal Farmers and Agricultural Labou:
Agency (MFAL) No separale plan-
wise provision 1s mude for diflerent
sectore under (hese schemes

For the vear 1974-75 the amount-
provided under these schemes in dif-
ferent districts of Rajasthan are as
under —

Dastrict Programme Amoynt
(Rs 1n Lakhs)
1 2 3 !
L — SFDA I
2  Bhanapur »
3 Udapur " 17
4 Ajymer MFAL 45
5 Bhiwara - 95

Besides the above, the normal pro-
gramme of major, medium and rinor
frngation works will also benefit small
farmers,

Bhift to Gram Sowing

819 SARDAR SWARAN SINGH
SOKHI Will the Mmnister of AGRI-
CULTURE AND IRRIGATION be
peased to slate

(a) whether Punjab farmers have
threatened to stop wheat mowing and
switch over to gram crop which 1s
more profitable, ang

(b) it so, thg mmmediate steps
Government propose to take in this
regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL) (a) and (b) Firm estimates
of alea sown to wheat and gram m
different States, including Punjah
during Raln 1974-75 would become
avdilable onlv 1n  Tily-August, 1975
llowever the arci under wheat 1n
Punjab showed an increasing trend in
recent vears escept during 1974-74
when 1t dechined shightly In contrast
the arei under gram which showed a
steep dechine 1n the State marginally
increased 1n 1973-74 The small de-
crease n area under wheat in Punjab
during 1973-74 may be attributed to
lack of adequate rainfall and insuffi-
cient alability of electric power at
the sowing time of the crop This year
steps are being taken to augment sup-
ply of electric power and diesel fuel
for tubewell pumpset irrigation

Louotl'rnllsnd\’mtnbluh
Traosport etc

.

820 SHRI DAVINDER SINGH GAR-
€HA Wil the Mumister of AGRICUL-
TURE AND ]RRIGATION be pleased
to state

(a) whether 20 per cent of fruits
afid vegetables productd in the
country at present are being wasted
for lack of transport, storage and
procesding fachities] aig
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(b) if so, the measures being taken
to save them from wastage?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI SHAH-
NAWAZ KHAN): (a) While there is a
certain amount of wastage of fruits and
vegetables during different stages of
handling transportation and storage,
no precise estimates of the extent of
such loses are available,

(b) Development of marketing faci-
lities, processing services, setting up of
cold storages, undertaking research
programmeg relating to post-harvest
treatment of perishables with a view
to prolong their self life are some of
the measures taken to reduce the
wastage.

Completion of Canals at Mahatma
Gandhi’s SBamadhi

821. SHRI MOHINDER SINGH
GILL Will the Mimister of WORKS
AND HOUSING be pleased to state:

(a) whether canals approveq to
be built in 1962 to beautify Mahatma
Gandhi's Samadhi, are still lying in-
complete and un-attended, to breed-
ing mosquitoes in the stagnant water
gathered thereim; ang

(b) if so, whea the said work is to
be completed?

THE MINISTER OF BSTATE IN
THE MINISTRY OF WORKS AND
HOUSING (SHRI MOHAN DHARIA):

(a) No, BSir; the Canals and lagoons
have already been constructed and are
functioning in the Samadhi area.

(b) The question does not arise.

NOVEMBER 18, 1074
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Request from Central Government to

827. SHRI JAGANNATH MISHRA:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state:

(a) the names of States where the
procurement of foodgrains during the
current year has been below the tar-
gets fixed and the reasons therefor;

(b) whether Central Government
have requested the States to ensure
that the procurement targets are strict-
ly adhered to; and

(c) it @0, the response [rom the
States in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI ANNA-
SAHEB P. SHINDE): (a) During
1974-75 Rabi season, the private traders
were allowed to operate and in the
nature of the arrangements envisaged,
it was not considered feasible to lay
down any targets for the procurement
of wheat. The Kharit marketing
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season has started only from 1ist
Novernber, 1874 and the gquestion of
fixation of procurement targets is
under active consideration of the Gov-
ernment of India.

(b) and (e¢). Do not arise.

‘Grant-in-Aid to Voluntary Cultural
Organisations’ iy Keralg

828. SHRI N. SREEKANTAN NAIR:
Will the Minister of EDUCATION
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether the Government of
Kerala have requested the Union Gov-
ernment for grant under the scheme
of ‘grant-in-aid to voluntary cultural
organisations’ to cover the expenditure
incurred in connection with the cele=-
bration of Onam festival;

(b) the amount of assistance rve-
quested for; and

(c) the decision taken thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE DE-
PARTMENT OF CULTURE (SHRI
D P. YADAV) (a) No, Sir.

(by and (¢). Do not arise,

Investment in Agricultural Cultivation

829. SHRI PRIYA RANJAN DAS
MUNST:

Will the mnnta; of AGRECULTURE
AND IRRIGATION be pleased to state:

(a) the actual exbenses or invést-
ments ip wheat and sugar cultivation
per acre in 1971-73, 1972-T3, 1973-T4;
and

(b) what was the total output in
those years?
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THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL): (a) Undar the Comprehen-
sive Scheme fp'r Studying the Cost of
Cultivation of Principal Crops in India
launched by the Ministry, data on cost
of cultivation of wheat have been col-
lected in a number of producing States
during the period, 1971-72 to 1973-74;
these are at various stages of scrutiny,
compilation, processing and analysis.
Estimates of cost of cultivation of
wheat per hectare have been computed
for the years 1971-72 and 1972-73 for
Punjab, and for 1971-72 for Haryana
and U.P. These estimates are given in
the Statement I laid on the Table of
the House. (Placed in LibTary. See
No. LT-8483/73). As regards sugarcane,
data have been collected under the
Comprehensive Scheme in the States
of Maharashtra, Punjab, Tamil Nadu
and U.P. for 1973-74. These are un-
der scrutiny and compilation,

(b) The estimates of total produc-
tion of wheat and sugarcane for the
years of 1971-72, 1972-73 and 1973-74
are given in the Statement II laid on
the Table of the House. (Placed in
Library. See No. LT-8483/74).
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Allotment of Flats to registered
persons by D.D.A.

830. SHRI PANNALAL BARUFAL:

Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) the number of D.D.A. flats,
colony-wisSe and storey-wise, under the
L.I.G. and M.I.G, Schemes proposed to
be offered tp registered persons dur-
ing November-December, 1974 and
January-March, 1975, separately;

(b) the number of such flats, colony-
wise and storey-wise proposed to be
offered during the period April—De-
cember, 175 and the dates when such
offers are likely to be made; and

(c) the approximate period during
which the gllotments are likely to be
completed to all the present registered
persons?

THE MINISTER OF STATE IN
THE MINISTRY OF WORKS AND
HOUSING (SHRI MOHAN DHARIA):
(a) and (b). The information regard-
ing the flats likely to be made avail-
able during the neriods mentioned is
given in the attached statement.

(c) It is not vassible to indicate the
period by which all persons registered
at present are likely to be allotted flats.

STATEMENT
Location Period No. of flats likely
to be available
T 2 3

1. Middle Liconie Group

t. Rajouri Garden

. Malviya Nagar
. Pankha Road

. Pankha Road

. East of Kailash
+ Munirka

S ow B, oW N

- November-December 6o (3-stcreyed)
1974

Do.
Do.

12 (4-storeyed)
150 (3-storeyed)
January-March, 1975 348 (3-stroyed)

Do. 82 (4-storeyed)

Do, 200 (3&4-storeyed)

2482 L. 5.—3
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1 2 3
_—
7. Munirka Apr.-Dec, 75 100 (3&4-storeyed )
8. Prashad Nagar Do. 300 (4-stroeyed)
9. Sheikh Sarai Da. +38 (3-storeyed)
(Scheme for re-
tiring public
servants)
10, Katwaria Sarai Do. 66 (2-storeyed)
(Scheme for re-
tiring public
servants),
11, Wazirpur Deo. 300 (3 storeved)
12. Rajouri Garden Do. 204 (—Do.=)
I1. Low Incomne Group
13. Pankha Road Nov.-Dec., 74 85 (2-stereyed)
14. Lawreance Road Do. 50 (24& 3-storeyed)
15. Sunlight Calony Do, 16 (2-storeyed)
16. Rajouri Garden D. 7 (2~storeyed)
17. Kalkaji Jan.-Mar., 75 600 (2-storcyed)
18, Pra.had Nagar Do. 231 (3-storeyed)
19. Rajowi Garden D, 150 (2-storcyed)
20. Rehgarpura Do 14 (2-storeyed)
21. G-8 Area (Scheme D> 149 (2-storeyed)
for returirg public
servants)
22, Kalkap Apr.-Dec. 75 426 (2-storeved)
23. Sheikh Sara Do. 58 (2-storeyed)
(Scheme for re-
tiring public
scrvants).
24. Wazirpur Do. 719 (3-\to-eyed)

Demands for probe lnto affairs of
Education Department of Delhi
Administration

831. SHRI JHARKHANDE RAI-
SHRI K M MADHUKAR-

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether Government School
Teachers Association, Delhi has de-
manded a probe into the affairs of the
Education Department of the Delhi
Administration;

(b) whether they have submitted a
memorandum to Lt. Governor, Delhi;

(c) if =0, the demands; and
(d) decisions taken thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) Yes, Sir.

(b) Yes, Sir.

(¢) According to the information
furnished by Delhi Administration, the
demands related to the following:—

(1) Revision of gchool timings.

(2) Change of Recruitment rules
to the post ot P, G, T.
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(1) Debarring of PGT for Selection
to the post of Principal

59

(4) Denial of promotion of teachers
to the post of Vice-Principals

(3) Delay in the post fixation

{6) Fallure to formulate and
implement transler policy ot
teachers and Principals

(7) Anomalies in grant of Selec-
tion grades

(R Prlv v regarding confirma-
tion  promotion, semority, re-
F larisation ete

d) (1) School have been

revised

timings

(<} Revision of recruitment rules
to the PG1s 15 under consi=
d ation of the Administra-
tior

t ) Revision of 1ecruitment rules
for Prinuipalg 1s under consi-
1 aJton ot Admimstsation

(1) Tiachers are nol heing demied
nrumot on to the post of Vice-

Frinicpals

(%) Efforts are being made to
streamline the procedure of
posi-fixation s0 as to cut

do vn the delay

6) Guide lineg for tranfers have
been formulated and concern-
ed officers have been directed
to comply with the same

{7) No ciic nstance about
anomaly in the grant of selec
tion grade has been quoted
As and when the same is
brought to the notice of Ad-
mimstration, the matter will
be looked into,

(8) All cases regarding senority,
confirmation, vromotion and
regularisation are being dealt

with utmost care
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Cxaggerated American Press Reports
on Food Crisis in India

832 SHRI MADHURYYA HALDAR;

Wil} the Minister of AGRICULTURE
AND IRRIGATION be pleased 1w
state

(a) whether “e has noticeq that the
American Press have been publishing
exaggerated reports of food c¢risis mn
India, and

(b) if so the extent and ihe nature
of exaggeration?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB P
SHINDE) (a) and (b) Highly ex-
agrerated versions of the difficult food
situation in India have been appesar-
ing recently m the American and
other world press Some of them
have referred to the conditions in
India arising from the failure of mon-
soons, leading to short availabihty of
toodgrains and the resulant distress

Wherever possible these reports are
contradicled and a correct picture 18
given out The food situatim 1s
under’ constant review of the Governs
ment of India
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Import of combines from Western
Europe

835. SHRI RANA BAHADUR
SINGH:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased fo state:

(a) whether huge combines for har-
vesting and thrashing operations m-
ported from East Germany are less
efficient in operation than others of
the same size and cost available in
countries of Western Europe;

(b) if so, the rcasons for Luying
the same from East Germany; and

(c) if not, the comparative data of
efficiency and cost?

THE DEPUTY MINISTER IN THE
MIN'STRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL)' (a) The performance of these
machines has been satisfactory and
can be favourably compared with that
of any other combine.

(b) Does not arise.

(c) A comparative statement in res-
pect of data available is given below:—

E-512 Johr Decre-630

Name of the ocmmry t‘mm wluch

imported GDR West Germany
Horse Power (Mmtlfumrm

rating) * 105 (DIN),; *y8 (net)
Average annual output in acres Eor

harvesting wheat and paddy (as

repomd y one of the mam

ers), . 1000 acres 900 acres
Cutter bar tlu . . . «  x4ft.
IF price - . . + Rs.90,516 973; Dcm.cl {:97:)
Rs. 92,516 (1973 1,18,
mately & Rs. 3'49}

*Ad per John Deere literature.
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Paymant of rent on bmlding occuPied
by Central Gevernment in West Bengal

837 DR RANEN SEN Will the
Minister of WORKS AND HOUSING
be pleased to state:

(a) whether Union Goveinmuat
buildings pay less municipal taxes in
West Bengal compared to Wust Bengal
{jovernment buldings and that atter
repeated requests fram the Calcutta
Corporation, the Umon Government
have refused to pay the scheduled rate
of tax, and

(b) whether on this point there 18
any rethinking on the pait ol ihe
Union Government?

THL MINISIER OF STATE IN IIiE
MINISTRY OF WORKS AND HOUS
NG (SHRI MOHAN DHARIA) ()
and (b) The information 18 1cing col
lected and will be p aced on the Tible
of the House

Effect of Proecurement and Distiibu-
tion Policy of Foodgramn on Rise m

Prices
848 SHR1I SARO1 MUKHIRILE
will the Minister of AGRICUI TURE

AND IRRIGATION be pleased to slite

(a) whether the attention of the
Government has been drawn to the 1e-
port of the Reserve Bank of India to
the effect that the rise in the aggre-
gate out-put in 1978-T4 was lgher
than that in the previous two years
and yet this could not slow down the
rise 1n prices largely because of the
fallure of the Government's pohores
in regard to procurement and distri-
bution of food articles, and

(b) 1f so, the reaction of the Gon-
ernment thereto”

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURF AND
IRRIGATION (SHRI ANNASAHEB
P SHINDE) (a) and (b) The Annual
Repbrt of the Reserve Bank of India
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for the year 1973-74 has attributed the
price rise to several factors including
the short-comings in the procurement
and distribution ot tood articles The
short-comings were attributed in the
said Report to factors such as holding
back of the prodice by the traders and
the farmers from the market due to
the accumulation of ligwid resources
outside the organised money market
Government have taken suitable steps
from time to time to (ombat 1nflation
and increase lhe aveilability of food
grains to the consumcrs by maximising
local procurement and imports trom
abroad
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Production of Sub-Standarg Bugar by
Shree Vishnn Sugar Milly Gopalganj,.
Bihar

840. SHRI TRIDIB CHAUDHURIL:
Will the Mimister of AGRICULTURE
AND IRRIGATION be pleased to state:

(a) whether the Government have
recelved any complaints about the
production ang sale of sub-standard

rsugar and realisation of higher price

for the same by the Shree Vishnu
Sugar Mills, Har Khua, Gop:lgan},
district Saran, Bihar;

(b) whether any investigation bhas
been held in that regard; and

(¢) the results thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI (SHAIINAWAZ
KHAN): (a) and (b). Yes, Sir.

(c¢) Six old cases have already been
referred to the Government of Bihar
for launching prosecution against the
Bishnu Sugar Mills Ltd., Gopalganj,
Bihar. In one case, the evidence ot
the prosecution witnesses " of the
Directorate of Sugar and Vanaspati
has been completed in the court, and
the other cases have not yet come up
for trial in the court. Two more re-
cent cases are under investigation

Construction of Bhimkung Dam in
Orissa

841. SHR] CHINTAMANI PANI-
GRAHI: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state:
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(a) whether the Government of
India have allotted any money for
1974-75 for construction of Bhimkund
Dam in Orissa;

(b) if so, how much; and

(e) if not, reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI KEDAR NATH
SINGH) (a) and (b) No provision
has been made by the Government of
Ornissa for Bmmkund Project in their
Annual Plan for 1974-75

(e) The project report 1s at present
under technical examination in the
Central Water Commission and is yet
to be approved.

weTe-difyn fordy
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Assistance to Farmers for Gobar Gas
Plants -

843. SHRI RAM SHEKHAR:
PRASAD SINGH:
SHRI R. V. SWAMINATHAN:

Wil the Minister of AGRICULTURE
AND IRRIGATION be pleased to state,

(a) whether Union Government are
considering to help and assist the far-
mers who are willing to set up gobar
gas plant;

(b) whether large number of appli-
cations have been received from the
farmers; and

(c) if so, the States where such

plants are being set up?

1HE DEPUTY MINISTER IN TIE
MIN'STRY OF AGRICULTURE AND
IRRIGATION (SHR1I PRABHUDAS
PATEL) (a) Yes Sn

. (b) Yes Sir, over 12000 applications
have been received

(¢) Gobar gas plants are proposed
to be set up i1n all the States (

Allotment of incomplete Flats by
D.D.A.

844 SHRI S A MURUGANAN-
THAM Will the Mimister of WORKS
AND HOUSING be pleased to state.

(a) whether incomplete flats were
being allotted by D.D.A as alleged by
the Confederation of the Resident’s
Organisations of D D.A. Colomes; and

(b) if =0, the facts and reasons there=-
for?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI MOHAN DHARIA): (a)
and (b). The allegation has been made
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by the Confederation in a Memoran-
dum submitted to the Expert Com-
mittee on D.D.A. appointed by Govern-
ment. Government bas not yet received
the report of the Committee.

Steps for Food Production

845. SHRI A, K. KISKU: Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether U.S. Panel warns of a
World food crisis; and

(b) if so, the steps taken by the
Government for a dramatic increase
of food production and its distribu-
tion throughout the country?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL): (a) Experis on climate and
agriculture who completed a two-day
meeting in January 1974, at the
Rockefeller Foundation in U.S.A. are
reporied to have observed that wea-
ther changes, notably a soutteward
migration of the monsoons, combined
with a sharp reduction in fertiliser
production, threaten food suppliea for

a considerable part of the world
population,
(b) Steps taken for increasing

foodgrain production include (i) ex-
pansion of area under high yielding
varieties, (ii) development and intro-
duction of new high yielding variet-
ies suitable for different regions/agros
climatic conditions, (iii) implemen-
tation of a larger programme of in-
tegrated development of irrigation
commands, (iv) launching of an in-
tensive training programme for edus
eating the farmers to advance the
sowings of rice crop in the North-
Eastern States, (v) implementation
of a special programme for raising
community nurserieg for supply of
paddy seedling for transplanting at the
proper time, (vi) proper arrange-
mernits for production and supply of
quality seeds of new high yielding
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varieties, (vii) efficient use of fertili-
sers and pesticides and improving the
management practices and (viii) gtress
on development of minor irrigation
facilitier particularly through the ioe
stallation of individual shallow tube-
wells and/or co-operatively owned or
State owned deep tube-wells, with ins
stitutional finance. = The production
programmes during the Fifth Plan will
cover not only irrigated agriculture
but also dry farming on large scale
{following the techniques so far learnt
in the pilot projects on dry farming,

As regards distribution of food-
grains, it may be mentioned that the
public distribution system of food-
grains under the State Governments
has been in force for many years. The
State Governments ‘exercise control
and supervision over the fair price
shops located within the State. The
scope and the extent of the coverage
of the public distribution system is
periodically subjected to review by
the Government. The State Goverrs
ments have been advised from time
to time to adopt measures for improv-
ing the functioning of the food distri-
bution system.

wArge Ay, feeet & Aol wr frevan
101

846. ity fraw Ferg st @ e
i sitx wAw @ ag SE@
# §1 w99 6

(%) ®a; @< & G feedi
fawra wriEHo, Zrer AT A< fawd
¥ awei F ol 9@ & a0 ¥ feaar
wai § Aar {6 o WAL, 1974 F TF
s &faF g 9@ § gwE
seifoa gair &

(=) ®r &1 7wt & q9-Aq
aria® s o frerd vy & s afe g,
& W7 TTHTC §W §FeE ¥ WW w0
o7 .



81 Wristen Answers KARTIKA 27, 1886 (SAKA)

(w) alk g, & FT@®I T
wifes wadl s frod w@ ® T
& faq wom ara #10 wida gy w®
o vEr g7

fter Wit wraTE SAee § T
ah (st Wvgr wfcn) @ (%) o,
g

(=) oY, agr

(w) se & afy 9570 0

Land for School Building in D1.Z
Area

847 SHRI NAVAL KISHORE
SHARMA: Will the Mnister of
WOKKS AND HOUSING be pleased
to rtate:

(a) how mauny private run recognis-
ed schools in D I1Z. Area, New Delhi
had been allotted land in the area in
the past for construction of their own
buildings and the locations thereof;

(b whether the buildings have since
been, constructed on those gites;

(c) whether the possession of land
allotted to some schools has not so far
been given and if so, the particulars
thereof and the reasons therefor; and

(d) when the alternative land to
those schools is likely to be allotted
and given possession of?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUSa
ING (SHR1 MOHAN DHARIA): (a)
Four, namely—

(1) R M. Arya Girls Primary
School, Edward Square.

(2) Jain Happy School, Edward
Square;

{3) Union Academy School, Raja
Bazsr;
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(4) St. Columba’'s School, M'_Aﬂtat

(b) Only in two cases, namely, on
the sites allotted to Unfon Academy
Schoo] and St. Columba’s School,

(c) and (d), Qut of 1.248 acres al-
lotted to R. M, Arya Girls Primary
School, possession of lang measuring
4,855.243 sq. yds. only was handed
over to it. The rest of it could not Ye
hunded over as the land has been en-
croached upon and not vacated vet.
Steps have been taken for its eviction,

1.363 acres allotted to Jain Happy
School has not been handed over. The
possession of land was pot handed
over due,to contemplated change 1n
the Zonal Development Plan of the
D.I.Z. area. Allotment of alternative
land to these Schools could be con-
sidered only after the Zonal Develops

ment Plan has been finalised by the
Government

Fixation of Free Sale Ceiling Price
of Essential Cereals

848 SHRI S. R. DAMANI: Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether keeping m view the ex-
perience of soaring prices of all essen-
tial cereals under free market sales
and meagre quotas allotted under
public distribution system, Govern-
ment propose to fix a ceiling price
for such items of free sale; and

(b) if so, the main features thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB
P, SHINDE) (a) and (b) It 15 not con-
sidered feasible fo i1mpose a ceiling
on the open market sales of essential
cereals and no proposal 1s at present
under the consideration of the Gov-
ernment of India 1n this regard. How-
ever, only 1n the case of wheat, a ceil-
ing of Rs. 150 per quuntal F.Q.R. station
of despateh was placed on exports from
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the States of Punjab, Haryana, U.P.
Madhya Pradesh and Rajasthan apd
the Unmion territory of Chandigarh.
With thig as the basis, some of the
State Governments have also fixed the
maximum wholesale and retail prices
of wheat in their respective States with
the approval of the Government ot
Indie.

Allotment of Flats in Munirka to
Middle Income Group People

849. SHRI K. M. MADHUKAR:
Will the Minister of WORKS AND
HOUSING
be pleased to state:

(a) whether the D.D.A, in Delhi held
a draw for allotment of flats in
Munirka to the middle income group
people;

(b) if so, whether the allottees pro-
tested against the manner in which the
draw was held reserving some flats for
D.D.A. officers and certain other catc-
gories of persons;

(c) whether finally the said draw
wag postponed; and

(d) the steps being taken for the
allotment of those flats?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI MOHAN DHARIA): (a)
Yes, Sir.

(b) No flat was reserved for allot-
ment{ to DDA officers and any other
category of person. The allottees
wanted the flats to be numbered at
the site in addition to usual practice
of showing the numbering on the lay-
out plans. This involved time which
meant postponement of the draw.

{c) Yes, Sir.

(d) The lots were subsequently
drawn on the 3rd October, 1874 to the
satisfaction of the allottees.
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Problem of Housing for Middle Income
and Lower Income Groups

850. SHRy Y. ESWARA REDDY:
Will the Minister of WORKS AND
HOUSING
be pleased to state:

(a) whether the problem of housing
has been assuming alarming propor-
tions during Trecent times in the
country, especially to the middle and
lower income groups; and

(b) if so, what efforts have been
made tu promote housing for ‘hem?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI MOHAN DHARIA) t(a)
and (by There is no doubt, that there
15 considerable housing shortage in the
country. On account of constraiut on
respurces and competing clams of
other sectors such as irngation, powep
agriculture ete. housing has so far been
given a reletively lower prioritv. With
the himted funds available, Govern-
ment’s ellorts have heen directed main-
ly towards ameliorating the housing
conditions of persons in the lower and
middle income brackets through the
following <ocial housing schemes, which
are in operafion throughout the coun-
try —

1. Integrated Subsidised Housing
Scheme for Industrial Workers and
Economically Weaker Sections of

Community.

2. Low Income Grour Housing
Echeme.

3. Subsidised Housing Scheme for
Plantation Workers.

4. Slum Clearance/Improvement
Scheme.

5. Village Housing Projects Scheme.
6. Middle Income Group Housing
Scheme.

7. Rental Housing Scheme for State-
Government Employees.
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8. Land Acqusition and Develop-
ment Scheme.

9. Scheme for Provision of IHouse-
sites to Landless Workers in Rural
Areas.

Further to give a fillip to the housing
programme 1n the country, a Central
Government Undertaking called tihe
Housing and Urban Development Cor-
poration has also been established to
finance housing projects of State Gov-
ernments and their statutory agencies.

Ban on Construction of Houses with
Large Floor Area

851. SHRI BHOLA MANJHI:
SHRI M, S. PURTY;

Will the Minister of WORKS AND
HOUSING
be pleased to gtate:

(a) whether there is a proposal
before Government to introduce g ban
on the construction for residential
hous:s with a floor area of more than
2,000 sq feet; and

(b) if so, the main features of this
proposal?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI MOHAN DHARIA) (a)
and (b). Some suggestions in this re-
gard have been made, and the matter
18 under consideration.

Damage due to changing course of
River Bagmati

852. SHR] HARI KISHORE SINGH:
Will the Minister of AGRICULTURE
AND IRRIGATION be plensed to state:

(a) whether the changing course of
river Bagmati bas caused heavy dam-
age to crop and road system in the
districty of Sitamurhi, Muzaffarpur
and Darbhanga in North Bihar; and
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(b) 1f s0, the preventive steps pro-
posed to be taken by Government?

THE DEPUTY MINISTER IN THF
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI KEDAR NATH
SINGH)* (a) and (L). The State Gov-
ernment of Bihar have reported that
the Bagmati changed into 1ts present
course 1n 1069 and that damage 1:
causcd by the spilling of the river

The Bagmati flood control scheme
compiising embankments along the
present course of the 1iver to protert
the areas agamnst spiling has Leen
planned and 1s under executlion.

Use of Land with Surface Irrigation
Facilitieg

853, SHRI P. GANGADEB:
]SHRI SHRIKISHAN MODI
ISHRI D. P, JADEJA:
SHRI RAGHUNANDAN LAL
BHATIA.

Will the Minister of AGRICULTURE
AND IRRIGATION
be pleased to state:

(a) whether Unmion Government are
undertaking a big programme foi the
optimum utilisation of agricultural
land with surface irrigation facilities;

(b) if go, the cost of the scheme; and

(c) whether the scheme includes
water delivery and water removal
system; and if s0, main features of the
stheme?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI KEDAR NATH
SINGH): (a) to (c). In order to im-
prove uhlisation of surface irrigation
facihties and maximise agrncultural
production, Command Area Develop-
ment Programme with an Outlay ol
Rs. 216 crores in the Public Sector and
Rs. 210 croreg in the Institutional Sec-
tor is contemplated in the Fifth Plan

Under the programme, special inter-
diseiplinary Boards are proposed to be
set up to cover about 15 million hec
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of area in the commands of about 50
major projects for integrated develop-
ment, to attend to the construction of
water coarses-and_fleld channels, pro-
per drainage facilities, land levelling
and land ghaping and other on-farm
works, adequafe communications and
other infra-structure facilities and
inputs

Sex Education in Primary and
- Secondary Schools

854. SHRI D, K. PANDA: Will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleas-
ed {o state:

(a) whether some States have
included elements of sex education in
the syllabug of primary and secondary
schools; ang

(b) 1if so, the names of such States?

THE DEPUTY MINISTER IN TIIE
MINISTRY OF EDUCATION AND
SOCIAT. WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D P. YADAV): (a) and (L). So far as
information is available, sex education
in a formal way has not heen intro-
duced by different Boards of Educa-
tion at the school stage. Hawever, in
the curriculum for Biolory for the
middle stage (classeg VI—VIII), re-
duction in differeni plants, ammmalj and
human bheings is normally included.
This 15 the position obtamning in most
of the States’ curricula

Rice for Orissa

855. SHRI GAJADHAR MAJHI: W:ill
the Minister of AGRICULTURE AND
TRRIGATION be pleased to state:

(a) whether State Government of
Q@rissa was assured to import rice from
Central pool in order to replenish the
depleting stocks bedause of prolonged
drought conditions; and
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(b) if so, the quantity so far
released and whether the Stete Gov-
ernment hag also requested for some
more help in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB

P. SHINDE): (a) and (b). Orissa Gov-
ernment have been allotted 5,000 tonnes
paddy from Andhra Pradesh for re-
plenishing their stocks. This quantily
is likely to reach Orissa shortly. The
State Government also approached the
Centre for import of some rice from
Punjab on bilateral basis. Requisite
permission has been granted.
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Agricultural Scientists and Transfers
and Postings of, in LCAR.

857. SHRI SAT PAL KAPUR
Will the Munister of AGRICULTURE
AND IRR'GATION be pleased to state

(a) the total number of genior and
jumor agricultural scientists (such as
breeders) at present at the headquar-
ters of Indian Council of Agricultural
Research;

(b) whether fleld stations w=nd
research centres are feeling shortage of
such officers;

(¢) whether exceptiong have been
made in the routine triennial transfers
of guch scientific staff, and

(d) it sb, how many officers of the
ICAR have beer retained at the Krishi
Bhawan for more than 5 years and
why?

THE MINISTER OF STATE IN THE
MINISTRY QF AGRICULTURE AND
IRRIGATION (SHRI SHAHNAWAZ
KHAN): (a) A total number of fifty-
seven scientific posts in various discip-
lines and scales of pay have been san-
ctioned fpr Headqua'rters of the
Indian Counefl of Abreultural Re-
search, OQut of these, forty-three are
filled up and fourteen are lying vacant.

(b) There is some shortage of Scien-
tists in some of the Institutes/Research
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Centres, which occurred due to the bin
imposed on recruitment in the Indian
Council of Agricultural Research, for
some time This shottafe is mow be-
ing made up with the estdbiishment ot
Agricultural Scientists Réeeruitment
Board.

() No system of tran-lers _of sclen-
tific stafl from the Headquarters of the
Indian Council of Agricultural Re-

search to the Institutes/Centres and
vee versa exists, at present, in the
Council

(1) Question does not arise in view
of (r) abové,

Incomplete Irrigation Projects

858 DR K L. RAO Will the Mnis-
ter of AGRICULTURE AND IRRI-
GATION be pleased t, state:

(a) what are the names of irrigation
projecty which were started ten years
ago and which have not yet been com-
pleted to give at least 2/3rd of the
utilisation benefits;

(b) the ultimate benefits and bene-
fits achlave‘jl so far;

(&) Hie il dgtishateq the
predent and the u:-c;::date
expenditure Nretitréd gb far; and

td) the expected additional benefit
it ths projects sre completed in the
succeeding four years?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
JRRIGATION (SHRI KEDAR NATH
SINGH). (a) to (d). A statement giv-
ing the required information in respect
of the continuing major irrigation pro-
jects taken up in 1964 and earher 1
laid on the Teble of the House.
[Placed in Library. See No. LT-
8486/74],
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Deaths from Starvation and Mgalnutri-
tion in West Bengal

8549. SHRI SOMNATH CHATTER-
JEE;
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state:

(a) how many persong have died in
West Bengal since July, 1974 due to
starvation and mal-nutrition;

(b) the age group of persons go died
and the district-wise break up there-
of; and

(c) the amount of assistance asked
for by the Government of West Bengal
for providing relief to the distressed
people and the amount of assistance
actually provided by the Central
‘Government and the nature thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND

IRRIGATION (SHRI PRABHUDAS
PA'LEL), (a) to (¢): The information
has been called for from the State

Government and it will be laid on the
Taile of the Sabha as soon as 1t 15 re-
ceived.

Compensation to Kadana Dam Oustees

860. SHRI R. S. PANDEY: Will the
Minister of AGRICULTURE AND IR-
RIGATION be pleased to state:

(a) whether the Rajasthan Govern-
ment has urged the Centre to make

adequate compensation to Kadana Dam

oustees; and

(b) if so, the decision of the Govern-
ment thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI KEDAR NATH
SINGII): (a) Yes, Sir.

(b) The matter is under considera-

dinn
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Deficit of Foodgrains, Pulses ang Oil-
seeds gue to Floods and Drought

861. SHRI S. C. SAMANTA: Wil
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) what iz the likely deficit of
foodgrains, pulses, and oilseeds caused
by floods, drought conditions and other
kinds of vagaries of the weather;

(b) which parts and of which States
are mostly affected; and

(c) the steps being taken to aug-
ment the supplies?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHR! PRABHUDAS
PATEL): (a) Firm estimates of area
and production of diflerent crops in
various States during 1974-75 kharif
would become available only at the
end ol the current agricultural year i.e
sometime in July-August, 1975

(b) Puarts of the Stales of Gujarat,
Orissa, Madhya Praidesh and Rajasthan
have been afiecrted by drougnt and
purts of Assam, West Bengal, Bihar
and UP. have been affected by flonds

(c) The Government ol India has
depuled Teams of Technical Experts
to u'vise the State Government: on
the 1evival of agricultural operations.
A short term loan of Rs. 3649 lakhs
has also been sanctioned to these States
for the purchase of agricultural inputs
such as seeds, pesticides and fertilisers.

Survey of Food position in West
Bengal by American Consulate and
U.S.LS. Stagt

862. SHRI INDRAJIT GUPTA:
Will the Minister of AGRICULTURE
AND IRRIGATION pe pleased to state:

(a) whether American Consulate
and US.IS. staff had sutveyed the
food position in West Bengal Districts;
and
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(b) whether in West Bengal, the
entire result of the survey has been
politically studied by Consulate Gene-
ral, Lawrence Pickering and the poli-
cal officer of the Consulate, Peter
Burhegh; and

. ]
(¢c) Government's reaction thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB P.
SHINDE): (a) to (¢). The information
1s being collected from the Govern-
ment of West Bengal and will he plac-
ed on the Table of the Sabha.

Delhi Administration Bills concerning
Svhjects dealt with by Ministry of
Works and Housing

f63. SHRI VIKRAM MAHAJAN:
Will the Mmister of WORKS AND
HOUSING be pleased ty state:

(a) the lota] number of bills passed
by the Delhi Administration concern-
ing the Ministry of Works and Housing
duting the last three ycars and those
pending with *he Ministry for intro-
ducticy, and consideration in the Par-
bament;

(L) the names of thosa bills and the
reasens for not presenting them to
Parli iment ip each case; and

(¢) when each of the bills is likely
to be niesented in the Parhament?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI MOHAN DHARIA): (a)
(i) No. ot Bills passed by Metropolitan
Council, Delhi Administration since
May. 1872, = .. .e ]

(if) No, of Bills pending with the
Monistry, S ity 2

(b) and (e). (1) The Delhi Rent
Conirol (Amendment) Bill, 1973.

- (2) The Delhi Development (Amend-
ment) Bill, 1973.
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These bills are under consideration,
aul are hkely to be introduced in the
current session of Parliament.

Employment to Blind Persons Educated
and Trained at Dehra Dun

884, SHRI S. M. BANERJEE: Will
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to state:

(a) what steps have been taken to
provide employment to those blind
persons who are educated and trained
in Dehra Dun; and

{b) whether any instruction has
been issued to give them priority in
such employment where work can be
done by them; and if so, the instruc-
tiong issued?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE DE-
PARTMENT OF CULTURE (SHRI
ARVIND NETAM): (a) and (b). A
number of steps have been taken to
promote employment opportunities tor
the physically handicapped persons, in-
cluding the blind, trained in various
institutions in the country, It will be
discriminatory to give preference to
the trainees of a particular institution
in preference to others. The main steps
taken are given below:—

(i) Ordinary employment  ex-
changes in the country have
been asked to register physi-
cally handicapped persons who
are accorded prionty III for
submission against Central
Government vacancies.

(1i) In addition to the ordinary ex-
changes, thirteen special em-
ployment exchanges have also
been set up to cater specifi-
cally to the employment needs
of the physically handicapped
persons,

(iii) A stipend of Rs. 100 per month
is proposed to be given fo the
physically handicapped persons
placed as inplant trainees in
approved industrial establish-
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ment for a period not exceed-
ing one year.

(1v) Volunlary organisations will be

encouraged to establish shel-

workshops to promots

employment of varlous cate-

gories of physically handicap-

ped persons during the Fifth
Five Year Plan period.

Bamboo as a substitute for Scarce Steel

865. SHRIMATI RQZA DESH-
PANDE. Will the Mimister of WORKS
AND HOUSING be pleased to state.

(a) whether the bwlding technolo-
gists are finding bambog 2g a suitable
substitute for scarce stee]l for making
remforced concrete; and

(b) if so, the facts thereof angd the
results achieved from the experiment
conducted by the Central Building
Research Inatitute, Roorkee?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI MOHAN DHARIA)' (=)
Not so far.

(b). Some ot the buiding research
mstitutes 1n the country are still work-
ing on the subject.

Becision on Report of the Sugar
Ehquiry Committee

866. SHRI MADHU LIMAYE:
SHRI RAM DEO SINGH:

Will the Munister of AGRICULTURE
AND IRRIGATION be pleased to
state

(a) whether the Government have
completeq sudy of the Report of the
Suger Fnquity Comittee; and

{b) whethér the Government would
take & fthal decision in regard to
nationdttaation of suger imdustry 80
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that the of the industry in the
public , i it s to be ritivhiilised,
and the growth of sugar in

the prlvate sector, it it iz riot to be
nationalited, is not hahipéréd By in-
decision angd uncertainty?

THE MINISTER OF STATE IN THE.
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI SHAHNAWAZ
KHAN)' (a) and (b). The Govern-
ment are still examining the issue of
nationalisation of the sugar industry
i the context of the recommendations
contained in the report of the Sugar
Indusiry Bnquiry Commission and have-
made a note of the urgency for taking
a flnal decision expressed by the
Honourable Members.

Assistance to manufacturers of Agri-
caltural Implement

867 SHRI K, LAKKAPPA:
SHRI R V. SWAMINATHAN:

‘Will the Minister of AGRICULTURE
AND IRRIGATION be rleased to
state

(a) whether the Government have
decided to give all kind of assistance
to manufacturers of agriculiural im-
plements for joint ventures and foreign
collaboration and 1f so, sinte when the
decision 18 likely to be implemented:

have
this

(b) number of firmg which
approached the Government in
regard; and

(c) the items on which Government
have decided to help and whether
tractor manufacturers have also ap-
proached the Government for foreign
collaboration in India?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRCULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATIL): (a) to (¢). There ig no propo-
sal under consideration for giving assis-
tance to the manufacturers of agrieul~
tural implements for joint vepture OF
mutual cooperation with forélgm
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firms, As regards

tors, a decision has
Government thal no {urither feoreign
collaboration would be allowed for
manufacture of tractors, as sufficient
number of [oreign collaboration pro-
posals have already been approved.

agricultural irac-
been taken by

Student-Teachers Ratio in Jawaharlal
Nehru University

868. SHRI H. N. MUKERJEE:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) the total number of students and
zachers in Jawaharlal Nehru Univer-
sity, Delhi;

(b) the amount spent annually by
the Government for Jawahar’al Nehru
University;

(c) the comparative figures of
Teacher-student ratio, per student
spending of the Government, hostel
facilities etc., while comparing to other
Central Universities; and

(d) the justification for such huge
spending on Jawaharlal Nehru Univer-
sity?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE AND CUL-
TURE (PROF. S. NURUL HASAN):
(a) The number of students and tea-
chers in the Jawaharlal Nehru Uriver-
sily, including part-time students and
teachers, as on November 14. 1974 was
1,792 and 195 respectively,

(b) The grants given by the Univer-
sity Grants Commission o the Univer-
sity during 1973-74 amounied to Rs. 206
lakhs, out of which a sumn of Rs. 117
lakhs was spent on development of
buildings, equipment and campus.

(¢c) and (d). The teacher-student
ralio, and the per capila expendiiure
in the University (calculaied on the
basis of maintenance expenditure i.e.,
excluding expenditure on develooment
of Campus, buildings, equipment) was
1.8 and Rs. 5,760 per annum respec-
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lively during 1973-74. The University
has at present three hestels which pro-
vide accommodation for alsout 700 stu-
dents.

(As the University is mainly a post-
graduate and research institution, a
comparison with other Central Univer-
sities, which not only provide instruc-
tions at under-graduate level but some
of them provide facilities for profes-
sional courses like teachers’ training,
agriculture, medicine, engineering, tech-
nology, law etc. besides maintaining
schools, will hardly be justifiable.

As the University came into being
only in April 1969, it is still in its for-
mative stages of development and ex-
penditure has been and is being incur-
red on acquisition and development of
land, construction of buildings, pur-
chase of equipment etc. The expendi-
ture is, therefore, bound {o be on a
higher side as compared to other Uni-
versities established some decades ago.

Non-availability of Wagons at Madras
Harbour to lift Imported Whea¢ and

Fertiliser
869. SHRI P. A. SAMINATHAN:
Will the Minister of AGRICULTURE

AND
state:

IRRIGATION be pleaseq to

(a) whether poor wagon availability
had led to the accumulation of enor-
mous stocks of imported wheat and
fertilizer in the Madras harbour in
September, 1974;

(b) the reasons why wagons were
not made available immediately foT
lifting the wheat ang fertilizers which
were badly needed in the country;

(c) if so, how long they could not
be lifted from the Madras harbour; and

(d) how long it took the authorities
to clear the wheat gtocks?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB P,
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SHINDE): (a) to (d). The increase in
the quantily of 1mported wheat and
fertilizers in the tramsit sheds of the
Madras Harbour in September, 1874
was” due to operational difficullies of
the Madras port and some other rea-
sons and not due to inadequate avail-
ability of wagons,

During the period 1-9-197¢ to
7-11-1974, about 1.47 lakh tonnes of
imported foodgrains (1.01 lakh tonnes)
and fertilizers (0.46 lakh tonnes) were
discharged in the Madras port. The
transit saed halance which increased
from 6326 tonnes of toodgraing and
5734 tonnes of fertilizers, as on 1-9-
1974, to 15925 tonnes of wheat and
16091 tonnes of fertihizers by 1-10-
1974 was reduced to 57.0 tonnes ol
wheat and 2108 tonnes ol fertilisers,
by T-11-1974,

The discharging and clearing opera-
tions in the Madras and other ports
are a continuous process. During these
operations, therefore, some guantily ot
wheat will always remamn in the port
transit sheds.

Sale of more than permissible quota
of Sugar in open market

870. PROF. MADHU DANDAVATE,
Will the Mimister of AGRICUL-
TURE AND IRRIGATION be pleaser
to state:

(a) whether the sugar industry has
gold a much larger quantity of sugar
than actually permitled for gale in the
opeyp, ‘'market;

(b) if so, what is the difference bet-
ween the ppen market and levy price
during August, 1974; and

(c) whether this unauthorised sale
hag helped to rig up the price of open
market sale of sugar?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI SHAHNAWAZ
KHAN): (a). No, Sir. A report alle-
ging sale by the industry of an extra
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quantity of 57,000 tonnes from - free
sale quota was published in the Econo-
mic Times of 11th October, 1874, A
contradiction of thig report hy a re-
presentative of the indusiry wus pub-
lished by the same paper on the fol-
lowing day. Against the release of
80,000 tonnes of sugar for sale in the
open market during Augurst 1974, about
74,000 tonnes only were despatched
from factories and the remaining quan-
tity lapsed.

(b) and (c). Do not arise.

Workshop on Examination Reforms

871. SHRI C. K. CHANDRAPPAN:

Will the Minister of EDUCATION
S0CIAL WELFARE AND CULTURE
be pleased to state:

(a) whether UGC had held a ‘work-
shop on examunation reforms' recently
whith had made someé important re-
commendationg on the reform of
examinations;

(b) 1l so, the salient features of
those recommendalion; and

(¢) steps taken by Government to
implemert them?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. 8. NURUL 11ASAN): (a).
The Universily Grants Commission has
so far held three Zonal Workshops on
Fxamnation Reforms. The {fourth
Workshop (for the Eastern Zone) is
proposed to be held from November
26-28, 1974,

(b). The main recommendations
made by these Workshops relate to
semester system, internal assessment,
development of question banks, grad-
ing setting of question papers and con-
duct of examinations.

(c). The recommendations of all
the Workshops will be placed before
the University Grants Commission Im-
plementation Committee on Examina-
tion Reform for consideration,
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Potably Water Scliemes in Urban
Areas

872 SHRI SUKHDEO PRASBAD
VERMA Will the Minster of
WORKS AND HOUSING be pleased
to state:

(a) whether Central Couneil of Local
Self Government at 1tg 1ecent meeting
1n New Dell have drawn up gude-
lhnes for the State Goveinments 1n
order to provide the basic nced of
potable water supply in the wurban
areag of the countrv and

(b) 1if s0, the salient featurcs there-
of and how far schemer are likely to
be implemenicd?

THE MINISTER OF S1ATL IN THE
MINISTRY OF WORKS AND HOUS
ING (SHRI MOHAN DHARIA) («)
The Central Council ol Local Self
wovernment which inct at ( handigirh
in September 1974 dd not lay down
iny such guide lines

(b) Does not arise
Jagannath Temple, Puri

873 SHRI ARJUN SETHI Wil
the  Mimster of EDUCATION
SOCIAL WELFARE AND CULTURE
be pleased to state

(a) whether the additional staff has
been appointed gng detailleq cstimate
prepared for the work at the Jagan
nath Temple Puil Orissa and

(b) if so the additional amount
sanctioned for the temple and whether
the repair works have commenced?

THE MINISTER OF EDUCATION
SOCIJAL: WELFARE AND CULTURE
(PROF S NURUL HASAN) (g) Addi-
tional staff 18 being appontei and the
estimates are being finalised

(b) Prowvisionally apn amount of
Rs 50,000 has been ear marked 1n this
vear’s programme, for the repairs ‘The
repairs wall be started In  December,
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1474 after completing the necessary
preliminaries

Rules and EBegulations for National
Scholarsiup for Study Abroad

874 SHRI VAYALAR RAVI
Will the Ministc: of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to stale

(a) what are the general rules and
regulations under which the National
Schol irship for study abroad are being
given, and

(h) whether these regulations have
ricently been changed ang if so, the
factg thereof and the reasons for these
rhﬁngpuﬁ

THC DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION, AND
SO( IAl WELFARE AND IN THEL DE-
PARTMENT OF CULTURE (SHRI D
P YADAV) (a) Ihe general rules and
resulations relating to the National
Scholarstups for  Study abroad are
gien wn the printed booklet copy of
which 15 available in the Parhamen§
Library

(b) The only important change made
in the regulations during 1974 75 18
with regard to the year for which in-
come 18 to be taken into account for
dcterminung ehgibihily inder the moans
Test Previously und>r the regulalions
the income in the financial year |mme-
diately preceding the year in which
the application 15 made was faken for
purposes of deterruning the Means
Test From 197475 the 1elevant
period for determinming average month
ly income wotld be the yeir commenc-
mmg fiom 1st October of the vear in
which the awnrd 1s to be made fill 30th
September of the <succcedirg year
The main reason for making this
change 1s that the yeur of study in
which the awirdee j0ms  the mstitu
tion ;s more relevait than the pre-
vious flnancial year Besides in most
of the foreign umversities the acade-
mic ses<ion staris in October
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Sale of Kidnapped Girls

575, SIIRI BIRENDER SINGH
RAO:
SHRI MUKHTIAR SINGH
MALIK:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether  Government  have
secn i press 1eport dated 19th October,
1974 under the caption ‘White Slavery
Racket’” wherein it has been stated
that 50 thousand children in the
country are lost or kidnapped every
year in India;

(L) whether kidnapped or Jost girls

arce usually sold off to brothel owners;
and

(¢) whethey  Government have
taken any step lo smash such gangs
who are operaling mn such trafficking
in the country?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION, SOCIAL
WELLFARE AND IN THE DEPART
MENT OF CULTURE (SIIRI ARVIND
NETAM): (a) Government hus not
come across any such news ilem

(b) and (¢) Under the provisions
of the Suppression oi Invmworal Traffic
in Women and Guls acl 1976, keeping
of a brothel and induljing m cornmer-
ctahisation  of  vice are pumshable
olTences. Kidnapping 1» uy offence
under Section 363 of the Indian Penal
Code  The provisinns of law in  this
behalf are being enforced by the State
Governments concerned,

Delhi Rent Control Amendment Bill

876. SHRI NAWAL KISHORE SIN-

HA: Will the Minister of WORKS AND
HOUSING be pleased ip slale:

(a) when the Delhi Rent Control
Amendment Bill was passed by the
Delhi Administration and sent to his
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Ministry for getting it passed in the
Parliament; and

(b) the reasons for delay ip intro-
ducing the said Bill in Farliament?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI MOHAN DHARIA): (a)
On the 18th August 1973,

(b) The Bill is proposed to be in-
troduced in this Session of Parliament,

Water Charges jp Multi-Storey Quar-
ters in Sector ‘D’ of DIZ Area, New
Delhi

877. SHRI SIIASHI BHUSHAN: Will

the Minister of WORKS AND HOUS-
ING be pleased Lo state:

(a) whether multi-storey-quarters
in Sector D of D.I.Z, Area, New Delhi

were constructed and allotted about
three years back;

(b) whether all the quarters have
been fitled wilth water supply meters;

(¢) whether the reading of water
meters is not noted and the residents
are still charged ot flat rate and not
according to the actual consumption
as shown by water meters; and

(d) if so, the reasons therefor and
when the residents are likely to be
charged water charges according to
the actuul consumption of water by
them?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUS-
ING (Si1R1 MOHAN DHARIA): (a)
Yes, Sir,

(b) Yes, Sir.
(c) Yes, Sir,

(d) 'The water metres were fixed
with the wunderstanding that the
N.DM.C. would take over the main-
tenance of the water supply and send



108

the bills to the individual eoccupants
" of the flats as per metre reading.
! Since N.D.M.C. has not agreed {o take
yver the maintenance of water supply
n the multi-storeyeq flats, the question
f recovery of water charges on the
asis of actual consumption, is under
ronsideration,

Neaths due to Malnutrition in Famine
hit Areas of States

878. DR. H, P. SHARMA: Will the
Vinister of AGRICULTURE AND
'RRIGATION be pleased to state

(a) the number of deathg reported
rom drought hit areas of Assam, West
lengal, Orissa, Gujarat and Rajasthan
ireas caused by varied ailments aris-
ng from malnutrition; and

(b) whether any of these areas have
yeen declared ‘famine-hit’ areas and
he quantum of the Central Assistance
aven so far for famine-relief opera-
1wons this vear?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICIILTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL): (a) and (b). The informa-
lion  has been called for from the
State Governments and it will be lad
nn the Table of the Sabha as scon as
it is received,

Setting Up of Dry Port at Delhi

879, SHRIMATI PARVATHI KRI-
SHNAN: Will the Minister of WWORKS
AND HOUSING be pleased to state:

(2) whethey the Works and Housing

Ministry is opposed to the setting up
of a dry port in Delhi;

(b) if so, the reasons thereof;

(¢) whether reports appearing to
this effect in a Jocal daily dated the
19th September, 1874 have been

;I;zulht to the notice of Gavernment;

. -
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(d) if so, the reaction of the Gov-
ernment in regard thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI MOHAN DHARIA): (a)
to (d). The Ministry 15 not in fa\our
of locating a dry port in the metropo-
litan area of Delhi, as it will generaie
large population influx upseiting all
the civie and other arrangements,
existing and proposed. This Ministry
considerg that a location in gne of the
ring lowns of the National Capital
Region wnuliy be desirable. The final
decision in this regard has, however,
not yei heen taken hy (iovernment,

Acceptance of Plan on Examination
Reforms by various Universities

830. SHRI R. K. SINHA: Will the
Minisier of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to state:

(a) whether the University Grants
Commission had prepared an examina.
tion reforms plan and sent it to
various universities for acceptance and
implementation and the main features
of the plan;

(b) the names of Universities which
have so far intimated their acceptance
of the plan: and

(¢) whether a time limit has been
fixed on the universities to send their
acceptance of the plan?

THE MINISTER OF EDUCATION.
SOCIAL WELFARE AND CUILTURE
(PROF. 5. NURUL:. HASAN): (a) A
report entitled “Examination Reform —
A Plan of Action” was circulated by
the University Granis Commission in
August, 1973 to all the Universities for
implementation of the recommendations
contained therein. The salient fea-
tures of the Plan are indicated in the
attached statement,

(by The University Grints Com-
mission has selected the following 12
Universities for Iimplementing the
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“Plan of Action’ for Examination Re-
form:—
(1) Aligarh Muslim Umniversity,
Algarh,
(2) Andhra University, Waltair,
(3) M.S, University of Baroda,
Baroda.
(4) Panpjab Universily, Chandigarh.
(5) Gauhati Umvecsity, Gouhati.
(6) Rajasthan Universily, Juaipur.
(7) Jadavpur University, Jadav-
pur.
(8) Poona Umversily, Poona,
(9) Saugar University, Sagar.
(10) Mysore University, Mysore.
(11) Madras Univercity, Madras.
(12) Calicut Universify, Calicut.

Universities at seriul Nos, 1-10 aud 12
have informed the Commi.sion that
they have appointed thewr own Exami-
nation Reform Implementatin Com-
mitlees 1o provide necessary guidelines
The implementatio;, of the 1eporl ‘Exa-
mingtion Reform-A Plan of Action’ 1s
at difterent stages in these Universities,

In addition to the ahove Universi-
ties, a number of other (Imversitics,
particularly  Dibrugarh  University.
Jawaharlal Nehru Universitv, Kera'a
University, Madurai Umversity, Meer t
University, Osmanija 1Tniversity, Roor-
kee Unmiversity, Sambalpur Uhaversi'y
and Sardar Patlel Univarsily are in the
processg of implementating the 1ccom-
mended reform measures. The Agri-
cultural Universitics in India have al-
ready adopted the semester or trimes-
ter system of examination.

(c). No time limit has been sci by
the Commission for implementation of
the recommendations on ILxamination
Reform.

Statement

Salirnt Features on Examination
Reform

1. Thrgse who teach should also
winamine, Ip ihis sense exa-

minations must become ‘inter-
nal’, and an integral part of
the leaching process,

2. Since sessional or crntinuous

assessment measures a num-
ber of essential abilities (such
as drive and capacity for hard-
work, motivation, quality of
imagination, in tution and
speculation, leadership and
team work, skilled use of
hands ete.) which a terminal
examinatinn or an achieve-
mentl test does ntt measure,
such assessment must be
shown on the grade-sheet sepa-
rately.

3. The ‘standard’ of every institu-

tion 1s ultimately governed by
the standard of education im-
parled by it. In this sense
every university or college has
to mantain and  defend ite
own standard. This implies
that the name of the institu-
tinn/colleges  where a candi-
date has sludied should be
mentioned on the diploma or
degree or grade sheet issued to
the candidate,

4 If the awarg for a  degree or

diploma or examination de-
pends on the performance of a
studert 1n a wnmber of cour-
ses, these courses should he
delinked from each other. so
that if a stucdecat has failed to
make the grades in a particu-
lar course he nay rot be
penalised 1n other courses due
lo this [ailure. The delinking
of courses in this munner will
allow movement of students,
if necessary, from ope institu-
tion to another, and from one
iype of study to ancther.

5. The performance of students

must be asessed over well-
chstributed intervals of time
so that a course -vhich is com-
pleted in a year or a semester
must come up for examina-
nation at the end of the year
or the semester, without hav-
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ing to wait fer ‘final’ exami-
nation.

6. The performance of students
cannot be measured so accu-
rately and so unambiguously
as to be recorded in marks and
since the gtandards of judge-
ment for various subjects are
alsp different, students must
be awarded grades and not
marks at the examinations
and assessments,

7. Examinations to determine the
terminal performance of stu-
dents in a course or towards
a degree, or measure of
achievement ghould he distin-
guished from enterance examil-
nations (which may partly he
aplitudina] and predictive) to
either service or other courses
of study. This implies {hat
instlitutions preparing students
for certain degraes should hold
examinations/assessmeat as an
integral part of their teaching
programme,

On the other hand, if the number of
applhicants for admission Lo an institu-
tion exceeds the numher of scats, the
institution should thold its own cn-
trance examinalion/tests so that the
fitness of a student for the particular
course may be judged on o common
basis,

8. A National examiration in
varioug subjects at the bache-
lor's level may bhe conducted
by a central authority, on a
purely voluntary basis. This
examination could be designed
to test creative thirking and
comprehension of subject mat-
ter, so as to seryve as a natio-
nal index of performance and
achievement by students at
large and of wvarious institu-
tions. The examination ought
to be conducted in all the
regional languages and English
and it should use a moden
ques of paper setting, evalua-
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tion and processing of raw
scores, A certificate carrying
a grade should he issued to
only those parlicipants who
achieve the nigher grade. The
examination should be open to
everyone who wishes to take
it.

9. Tn order to provide an opportu
nity of further study to those
who fail ts gain admission to
any nstituwon, correspondence
courses should be widely orga-
mised and courses should he
run by the ‘open university’ so
that one who so desire may
get a degree by appearing at
the examinations conducteg by
such a university, or national
board, even without formali-
ties of enrolment of attend-
ance,

Action on ‘Purchase File’ of Dethi
Water Supply Sewage Disposal
Undertaking

01, SHRI M KATIIAMUTHU: Will
the Minister of WORI{S AND HOUS-
ING be pleascd to stafe;

(n) whether delayed actinn on a
“Purchase file” by Senior officials of
the Delhi Water Supply and Sewage
Disposal Undertaking has caused big
Inss 1o the water bndy; and

(b) if so, the facts thereof and the
artion heineg taken thercon?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKs AND HOUS
ING (SHRI MOHAN DIHARIA): (a)
and (b). The Declhi Water Sapply and
Sewage Disposal Undertaking of the
Municipal Corporation of Delhi have
informed that each purchass ilem has
a separate file. If theie is any delay
in purcha<es which en‘ail loss to tha
Undertaking, the Water Supply and
Sewage Disposal Committee asks for a
detaileq report and the Commissioner,
Municipa] Corporation of Delhi, is re-
quired ta fix responsibility for the
same. As no specific particulars of the
‘Purchase File’ have heen given in the
guestion, it is not possible te further
elaborate the reply.
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Instaliation of Bronze Statues of
Patriots in Dethi

882. SHR1 VARKEY GEORGE: Will
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) whether by April, 1975 year
Delhi will be adorned with nine new
bronze statues of Indian patriots as
indicated by a news-item appearing in
en English Daily dated the 23rd Sep-
tember, 1874;

(b) whether these will fill the gap
left by the removal of the statues of
British monarchs; and

(c) whether Shri Jawaharlal
Nehru's statue will also be one of
them and if not, why the Delhi Muni-
cipal Corporation have ignored it?

THE MINISTER OF STATF. IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHR] MOHAN DHARIA)- (a)
Yes, Sir,

(b), Yes, Sir.

(¢). No, but the Municipal Corpora-
tion of Delli is separately considering
a proposa] for the crection of a statue
of Shri Jawaharlal Nehiu ulso.

Distribution of River Waters from
Basing of Godawari with Krishna and
Kauvery

883, SHRI G. Y. KRISHNAN:
SHRI C, K. JAFFER SHARIEF:
Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a) whether Central Government
are aware that the basin of Godawari
with Krishna and Kauvery in the
region of Karnataka and Tamil Nadu
is found technically feasible:

(b) if so, whether the Government
will constitute a Statutory Control
Board for distribution of waters of
these rivers basins with mutual con-
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sent for all these three rivers with the
represenfatives of the four Riparian
States of Maharashtra, Andhra, Karna-
taka and Tamil Nadu; and

(¢) if so, the broad outlines of the
policy of Government in this regard?

THE DEPUTY MINTSTER OF STATE
IN THE MINISTRY OF AGRICUIL-
TURE AND IRRIGATION (SHRI KE-
DAR NATH SINGH): (a). Sharicg of
Godavari waters among the concerned
Stales 1s at present under rdjudicatio
by the Godavann Water Disputes Tri-
bunul The Krishna Water Disputes
Tribunal hes already given its report
and the references made by the party
States and the Governiaent of India are
presently under consideratinn of the
Tribunal. As regards Cauvery walers,
discussions are propused to be held
shortly with the C hief Ministers of Kar-
nataka, Kerala and Tami Nadu re-
garding the possible sconpe for econo-
my in the existing and proposed uses
by the three concerncd States,

(h)  No such proonsal is at pre<ent
under consideration.

td) Does nut arise,

New High Yielding Varieties of
Sugarcane and Potato

884. SHRI K MALLAMNNA: Will the
Minwister of AGRICULTURE AND
IRRIGATION he pleased to state:

(a) whether three new high yielding
varieties of Sugarcane, two of sun-
hemp and one of potato have been
developeq by the Agricultura) Re-
search Centres in the Country: and

(b) if so, the facts thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI SITAHNAWAZ
KHAN): (a) and (b). The Indian
Council of Agricultural Research Insti-
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tutes relating to Sugarcane, Jute and
Potato and the All India (Coordinated
Croi) Improvement Projects relating t.o
these crops sponsored by the Council
have been evolving new varieties of
these commodities.

Sugarcane

Thirty six new varieties of sugarcane
selected during 1973 were {iested in
different parts of the country for their
yield and other agronomic characters.
Of these, 10 varieties were early matur-
ing and have a sugar percentage bet-
ween 19 and 70. Some ot them mature
in 10 months. These aie be&ing further
evaluated before release

Sunhemp

Two new Sunhemp varieties have
been recommended for cultivation.
They are Chindwara and K. 12 Yeilow.
“Chindwara” has been recommended
for some areas in Madhya Pradesh. K.
12 Yellow has been released for the
Pratapgarh and Varanasi belt in Ultar
Pradesh,

Potato

At the Central Petata> Research
Institute, 2 new varieties “Kufri Lauv-
kar” and “Kufri Dewa"” were released
in January 1973. Kufri Lauvkar with
its white long tubers ang early bulk-
ing habit is recommeanded for the pla-
teau areas in Maharashira for rabi as
well as monsoon season plantings.
Kufri Dewa with its high yielding
capacity and good storage at high {em-
perature under ordinary storage is re-
commended for the Tarai regior and
in areas where variely Phulwa is in
demand, This variziy also possesses
a useful degree of frost telerance in the
field.

Central Assistance for Imparting
Training to Diploma Holder Engineers

885. SHRI R. N. BARMAN;

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:
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(a) the amount of Central Assis-
tanca2 given State-wise for imparting
practical training to diploma holder
Engineers during 1970-71, 1971-72 and
1972-73;

(b) the amount
State; and

utilised by each

(c) to what extent unemployment
among Engineers has been solved by
this scheme?

THE MINISTER CF EDUCATION,
SOCIAL. WELFARE AND CULTURE
(PROF. S, NURUL HASAN): (a) The
Programme of Apprenticeship Training
for degree and diploma holders in En-
gineering is a Central Scheme. No
funds are allocateq State-wise under
the said Scheme. The Scheme is ad-
ministered by the Minisiry through the
four Regional Boards of Apprentice-
ship Training set up for the purpose at
Kanpur, Bombay, Calcutta and Madras.

(b) The question Joes not arise.

(c) Practical traming facilities are
provided to Degree and Diploma hol-
ders in Engineering in order to condi-
tion them for gainful employment.
The duration of training is one year
from the date of commencement, The
Scheme has helped considerably the
engineers tno get emplovment.

Shortage of Foodgrains in F.C.L
Godowns, Kerala

886. SHRI R. BALAKRISHNA
PILLAI:
SHRI N. SREEKANTAN
NAIR:
SHRI VARKEY GEORGE:

Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a) whether due to shortage of food-
grains (rice and wheat) in the FCT
godowns in Kerala, the rationing
system in Kerala has been suspended;

(b) if so, the reasons thereof; and
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(¢) what steps the Government have
taken to improve the food situation in
the State?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHER P-
SHINDE): (a) to (c). There has been
no shortage of wheat in the F.C.L
godowng in Kerala, Duc to overall
difficult stock position of rice in the
Central pool, it was not possible for
the F.CI. to move adequate stocks of
rice to Kerala depots. Hnowever, the
shortfall in rice was met by additional
supplies of wheat to the State. With
the enming in of the new Kharif crop
procurement, arrangements have been
made to move adequnte quantities of
rice to Kerala Depots. It has also been
planned to move adequate guartities of
wheat to Kceralla depnts,

Ty improve the availability of food-
rrains in the State, Kerala Govern-
ment was permitted to impnrt aiout
71,000 tonnes of whaat in the current
season on trade account.
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Production and Dual Pricing Syetem

of Sugar

848 SHRI P VENKATASUB-
BAIAH:
SHRI BANAMALI PATNAIK:

Will the Minister of AGRICUL-
TURE AND IRRIGATION he pleased
Lo state:

(#) the production of sugar expected
during the current year;

{h) the allocation made for exports;
and

(c) the steps envisaged to put an
end 10 the dual pricing system?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI SHAHNAWAZ
KHAN): (a) Presently estimated at
about 38 lakh tonnes of sugar during
1974-75 season (1st October ‘74 to 30th
September ‘75)

(b) Not decideq yet.

(¢} There is no proposal under
consideration at present to put an end
to partial control on sugar,
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Foodgrains Deficit in Gujarat

800 SHRI K S CHAVDA: Wil
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state

(a) the estimated production, re-
quirement and defiait of foodgrains for
the current year m the State of
Gujarat;

fh) the yardstick for measuring the
requirement of foodgrains in the coun-
try, and

(¢) the average monthly 1equire-
ment ot foodgrains met by the Gov-
ernment from oulside the State of
Gujarat?

THE MINISTFR OF STATF IN TIIE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAIEB P
SHINDF) (a) and (b) The dchat or
shortfall in a particulalr year depends
on the production and i1(owremeny of
foodgrains Producniym T timates of
foodgrains for the year 1974-79 are
likelv {, become ivailable sometime
towards the end of ine current Agn-
cultural year 1¢  Jul: August, 1975
The rejunements of  focd. raing are
elastic to he considerarle extent de-
pending on the avatlability of food-
grains and other subshitutible food-
stuffs, their comparihve prices, levels
of income, population growth extent
of urbanisation etc and are thus hikely
to vary from Slale ‘o State and from
vear to year It 1s, therefore not possi-
ble to frame a precise quantitative
estimate of foodgrains 1equirement of
Gujarat for the current year

All the same some rough estimales
of requirements are wntked cut taking
into account the per capita local avail-
ability of foodgrains in a normal year/
period

(e} The deficit in fondgrain 15 met
by allocations from the Central pool
and purchasegs by ‘he State Govern-
ment on their own and {rade account,



119 Written Answers

The average monthly allocation of
foodgrains to Gujarat from Ceniral
pool for the period January to Novem-
ber was a little over 57,000 tonnes, In
addition to Central allocation, the
State Government have reported to
have purchased over 78 thousand
tonneg of foodgraing from other States
during 1973-74,
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Transfer of Central Institute of Edu-
cation to University of Delhi

893, SHRI YAMUNA PRASAD
MANDAL:
SHRI PRABODH CHANDRA:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether the Central Institute of
Education which was under the
N.C.F.RT. hag since been transferred
to University of Delhi; and

(b) B 80, the reasons therefor?

NOVEMBER 18, 1974
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THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHR!
D. P. YADAV): (a) Yes, Sir.

(b) The Central Institute of Educa-
tion is localed in the Campus of the
Delhi University. After the forma-
tion of the National Institute of Edu-
cation at the Aurobindo Marg Campus,
1t was found desirable {o transfer the
Central Instifute of Education to the
Delhi University as recommended by
the Unesco expert who examined the
matter in detail.

Fishing Harbour at Sassoon Dock
Bombay

894, SHRI SUKHDEQO PRASAD
VERMA: Will the Minister of AGRI-
CULTURE AND IRRICGATION be plea-
sed to state the progress made so far
to develop a fishing harbour at Sassoon
dock in Bombay?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL): In accordance with the latest
rlecision of the Planning Commission
that the Sassoon Docks should be de-
veloped to meet the immediate require-
ments of a fishing harbour in the area,
the Bombay Port Trust has prepared
a revised estimate amounting to
Rs 6.00 crores for a fair weather deep
sea fishing harbour at Sassoon Dock.
This has heen technically cleared. The
project will be considered for an in-
vesiment decision.

Cotton Research Institute, Nagpur

895, SHRI VASANT SATHE:
SHRT DHAMANKAR:

Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a) whether the Government have
decided to set up Cotton Research
Institute at Nagpur during the Sth
Plan; and

(b) it so, facts thereof?
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{HE MINISTER OF SIATE IN TIHIE Marble Missing from Mam Entrance

MINISTRY OF AGRICULIURE AND
IRRIGATION (SHRI SHAHNAWAZ
KHAN) (a) Yes Sir

(b} The Indian Council of Agricul-
tural Research has formulated a pro
posal for the establishment of a Na-
fional Institute for Cotton Research
during the Fifth Plan period at an
estimated cost of Rs 10000 lakhs
During 1874-75 a budget allocation of
Rs 1300 takhs has been proposed by
the Council At the request of the
Council Maharashtra Government have
agreed to allot land, for this purpose
at Nagpur where the main Institute
campus 15 proposed to be located This
proposal which has now been cleared
by the Planming Commission 1s under
examination in the Ministiy of Finance

Cotton, as Source of Proteln

896 SHR] VASANT SATHE Will
the Muimister of AGRICULTURL AND
IRRIGATION be pleasea to stale

(a) what special efforts aie pro-
posed to develop cotton as a source of
pioten in cotton growing areag In
the countiy in the light of recert
findings of United Nations Develop-
ment Programme (UNDP) fact find-
ing study on cotton and

(b) the facts thereof?

THE MINISTER OF STAILL IN THE
MINISTRY OF AGRICUI TURE AND
IRRIGATION (SHRI ANNASANEB P
SHINDE) (a) and (%) Government
1s aware of the potential for
use of cotton seeds as 7 -oumce of
protein and has sponsored research
and development work for production
of edible flour for human consumption
from ndigenous cotton-seed

Rescarch and Development wolk 1s
In progress at the Regional Research
Laboratory and the National Institute
of Nutrnition, both at Hyderabad

of Taj Mahal
897 SIIRI SARJOO PANDEY
Wil ithe Mumster of EDUCATION

SOCIAL WELFARE AND CULTURE
be pleased to state

(a) whether Government are awate
of the disclosure made by a professor
of Aligarh University that bits of black
marble are missing from the main
enirance 0° Taj Mahal

(b) whether these pieces used m
the floral design on the entrance of
the mausoleum are now being sold

as costly souvenirs to foreign tou-
rists and
(c) if o the facts theieof and

st1ict secunity measures taken in the
matter?

1HL MIN'SIER OF EDUCATION
SOCIAL WELFARE AND CULTURL
(PROF S NURUL HASAN) (a) Gov
ernment 1~ aware thal a few marble
inlay pireces from Lhe main entrance
of the Taj Mahal had come out as a
result ot decay of_mortar 1he peces
are carefu ly collected and such of the
pieces dg are complele or unable are
heing reset in their places

(b) No Sir

(c) Does not arise lowever (he
Warlch and Waig stail al  the Tay
has already been alerted to ensure that
there 1~ no human vandalism of any
kind at thc monument

Affihation of Colleges m Arunachal
Pradesh with North Easten Hills
University

898 SHRI INDRAJIT GUPTA Will
the Mimster of EDUCATION SOCIAL
WELFARE AND CULTLURE bc pleas-
ed 1y slate

(a) whether «citam colleges 1n
Aiunachal Pradesh had not yet sought
affiliation to the North Eastern Hills
University which was created for that
1egion,
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(b) if so, the names of these colleges;
and

(c) the reasons of thewr refusal to
get affiliated to this University?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULIURE
(PROF. S. NURUL HASAN). (a) to
(c). The Jawaharlal Nehru College,
Pasighal (the only college in Aruna-
chal Pradesh) has not so fur sought
affibation to the North Eastern Hill
University as the Arunachal Pradesh
Council hay decided that the College
should continue to be affiliated with
th. Gauhati Umversity, Gauhati,

Setting up of Commiitee to look into
Problemg nf Unauthorised Colonleg in
Delhi

899 SHRI SARJOUO PANDE©N
Will the Minister of WORKS AND
HOQUSING he ]J]ETM‘d to state

(a) whether Government have ap-
pointed a Commitiec to look into the
problems of unauthorised colonies in
Delhi;

(b) if o, the names of the members
and issues referrcq to the Commuitec,

(¢) procedurc followed by the Com-
mittee and steps taken in e matter;

(d) whether Committee members
visited the different unauthorised
colonies and met the representatives
of the people there;

(e) whether Committee has sub-
mitted its report; and

(f) if so, the main points?

THE MINISTER OF STATE IN THE
MIN'STRY OF WORKS AND HOUS-
ING (SHRY MOHIAN DHARIA)- (a)
Yes, Sir.
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(b) The names of the members of
the Committee are—

1. Shr1 A. N. Baner):, Chairman,
2 Shri Jogmoban, Member.

3. Shr1 § S. Shafi, Member.

The Commuttee has been asked to make
4 case by tJe.e study m respect of all
uncuthorice § colonies which have come
up i1 Deliu, from time to time, in
particular before 15th June, 1972 to
enable Government to take a decision
on the fulure of such colonies.

(c) to (f) The Committee has beer
given § months' time tp submit ats
repoil, which 15 not yet over. The
repurl of the Committee has not yet
heen received,

Economical use of Fertilisers to in-
crease productivity

800 SHRI R V SWAMINATHAN:
Will the Minister of ACGRICUL-
TURE AND IRRIGATION bLe pleased
to state:

(a) whether Tamil Nadu Govern-
ment has taken up the management
trials to educate farmers on maximis-
ing productivity with the economical
u~c of available fertilizers;

(b) whether the trials have been
successful; and

{c) if so, whether the Union Gev-
ernment would consider to introduce
the same in other States also?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL) (a) Yes, Sir.

(b) The results have pot been evalu-
ated yet.

(c) Does not arise.
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Expenditure on Forest DeveioPment
Schemeg

901, SHRI DEBENDRA NATH
MAHATA:
SHRI LUTFUL HAQUE:

Will the Minister of AGRICUL-
TURE AND IRRIGATION be
pleased to state the total allocation
and expenditure on the forestry deve-
lopment schemes during the last three
years with particular reference to
West Bengal and North Eastern Re-
gion States, State-wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL): The information is being col-
lected from the State/UT Governments
and will be placed on the Table of the
Lok Sabha as soon as it is received.

Boarg of Forestry

902. SHRI DEBENDRA NATH
MAHATA:
SHRI LUTFUL HAQUE:

Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a) the a'ctivity of the Beoard of
Forestry and the nameg of its mem-
bers;

(b) whether any meetings of the
Boardq were held recently and if so,
the discussiong that took place and the
names of the participants; and

have been
decision of

(¢) the measure that
taken to implement the
the meeting?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI FPRABHUDAS
PATEL): (a) A copy of the Govern-
ment of India's Resolution No.
C.11013/4/73-FRY(FD)., dated the 27th
May, 1974 outlining the functions of
the Central Board of Forestry and its
compositions is laid on the Table of
the House, [Placed in Library. See
No. LT-8487/74].

126

(b) Yes, Sir. The Fourteenth meet-
ing of the Board was held on the 14th
and 15th October, 1974 at New Delhi.
The list showing the items discussed
in the meeting (Annexure II) and a
list showing the names of the parti-
cipants are attached (Annexure III).

(¢) The implementation of the Re-
commendations of the Board is re-
quired to be done by the States/Union
Territories and the concerned Minis-
tries to whom relevant recommenda-
tions are communicated.

Plantation of Quick Growing Species

903. SHRI DEBENDRA NATH
MAHATA:
SHRI LUTFUL HAQUE:

Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to siate:

(a) the progress of plantation of
guick growing species wunder the
Forestry Development Scheme;

(b) the amount sanctioned during
the last three years, year-wise; and

(c) the allocation and expenditure
under this scheme, State-wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL): (a) The scheme ‘Plantation
of guick growing species’ was ineluded
as a centrally sponsored one during
the Third Plan period with the ob-
jective of raising fast growing species
such as Eucalyptus, Poplars, Bamboos,
etc. to,. meet the increasing demand for
raw material for forest based indus-
tries particularly the pulp and paper
industry. It continued ag a centrally
sponsored scheme up to 1968-69. Sinee
1969-70, i.e. beginning of the Fourth
Five Year Plan, it ceased to be a een-
trally sponsored schemejand is con-
tinuing as a State Seclor Seheme since
then.

(b) and (c). Information is being
collected from the State/U.T. Govern-
ments and will be placed on the table
of the Lok Sabha in due course,
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Forest Plantations of Industrial and
Commercial Uses

904. SHRI DEBENDRA NATH
MAHATA, & Wi!l the Minister of AGRI-
CULTURE AND IRRIGAT'ON be
pleased to stale.

(a) whether economic planiation for
indusilrial and commercia] uses
scheme under foreslry development
has not been implemented in many
States of Eastern and North Eastern
Region;

(b) it so, the main features of the
scheme and the total allocation, State-
wise, along with the cxpenditure made
by the State up-to-date during the
scheme period; and

(¢) Stale-wise prugramme regard-
ing this scheme during tue current
year?

THE DEPUTY MINISTER IN TIIE
MINISTRY OF AGRICULI'URE AND
IRRIGATION (SHRI PRABHUDAS
PATEL) (a4) Ecuonomue plantation 1o
mndustrial angd commercial uses scheme
under forestry development 1s under
mmplementation m all States of Eas-
tern and North Eastern Region.

(by and (e). Under 1this  scheme
species hke Teak, Sal, Si1szo0, Ro ¢-
wood, Conifers and a variely of other
species are raised to meet the indus-
trial needs.

Up-to-date inlormation on allocation
ind expendifure and programme dui-
ng 1974-75 is being collected from
lhe concerned Stales/U.Ts. and will he
placed on the Tuble of the Sabha in
due course

Views of Director General of West
Berlin Museums on National Muscurm

805, SHRI YAMUNA PRASAD
MANDAL:
SHRI R. S. PANDEY:
SIIRI M. RAM GOPAL
REDDY:

Will the Minister of EDUCATION.
SOCIAL WELFARE AND CULTURE
be pleased to state:
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(a) whether Government's atten-
tion has been drawn to the news-item
appearing in an English daily dated
17th October, 1974 under the caption
“National Museum falls behind global
:tandards” wherein the views recently
cxpressed by the Director General of
‘West Berlin Museums have been given;
and

(b) if so, the reaction of Government
thereon?

THE DEPU!'Y MINISTER IN THE
MINISTRY OF EDUCATION, SOC'AL
WELFARE AND IN THE DEPART-
MENT OF CULTURE (SHRI D. P.
YADAV). (a) and (b). Yes, Sir. The
Director General ot West Berlin
Museuns 1s reported to have expressed
his views in an inlormal talk, regard-
ing the lack of air-conditioning facih-
fies adequate background information
on arl objects displayed 1n the Museum
ond need for more re~earch for preser-
vation of old art objects.

The National Museam's gallenies on
finel and second floors have recently
been provided with  au-conditioning
The Museum has provide general
labels, key labely and individual labels
jor ihe olyeets displaved Informative
brochures and leaflets are also brought
oul on the occasion of special exhibi-
tion~, A reasonably priced guide-book
15 also avallable in respect of the
permanecnt exhibitions in galleries. The
Muscum has a (‘onservation Labora-
fory which 1s doing useful work in the
field of preservation of art ohjects.

Staiement of Dr, Normap Borlaug on
Hybrid Quality Seed

906. SHRI DINESH SINGH: Will the
Minister of AGRICULTURE AND
IRRIGATION he pleased to siate:

(a) whether Government has scen
the Statement by the eminent scien-
tist Dr. Norman Borlaug that high
vields could be sustained only if the
hybrid quality of seed was altered
every three years; and
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(b) if so, steps the Government have
taken so as to sustain the agricultural
pioductivity of land?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
'RRIGATION (SHRI SHAHNAWAZ
KHYIAN): (a) Yes, Sir.

{b) Realising that the high yielding
ability of dwarf wheat varieties has to
}.e maintained over a longer period, the
tollowing steps have been taken by the
Indian Council of Agricultural Re-
search in collaboration with the Agri-
tural Universities of the wheat grow-
ng States.

(1) In order to maintain the genetic
purity, which 1s very importiant
tor sustaining high yield levels
of wheat varieties, the Breeders’
Seed Production Programme has
been intensified with a wview to
ensuring the supply of quality
seed to the farmers.

New lines of Kalyansona, Sona-
lika and Sharbati Sonora have
lreen developed which have high
degree of resistance {o the major
diseases like the rusts, but at
the same time having the desir.
able characters of these com-
mercial varieties. These new
lines are now under multiplica-
tion to replace the older varie-
ties.

~
5]
—

Further efforts to breed wheat varie-
ties with high yielding abilities as well
as resistance to some of the commo:.
chiseases, like rusts have also been 1in-
tensifled. As a resull, a number of
new strains namely UP 301, UP, 215.
Janak, Girija, UP 310, UP, 319, K 816,
Malavika, Shera, Meghdoot. J 1—T
J 24, J 40, NT 5643, VL 401, VL 404
with better yields than Kalyan Sona
and beiter tolerance to rust diseases
have been evolved. Pre-release multi-
plication of seeds of these varieties has
been undertaken.

The following improved varieties of
wheat have been identified for exten-
sive multiplication and release by the

2482 L, S—5
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All-India Workshop on Wheat held at
Ludhiana in August, 1974»—

HD—2009 (Arjun), Raj—911,

HD-—1081 (Pratap), HL-385 and
Shailija.

Financial Assistance for providing
Accommodation under the Rural Hous-
ing Project Scheme in Bihar

908. SHRI SUKHDEQ PRASAD

VERMA:
Will the Minister of WORKS AND
HOUSING
be pleased to state:

(a) whether Government of Bihar
have sought jarger financial assistance
from the Centre for providing accom-
modation tp low income group people,
Harijans, and vulnerable sections of
the society under the Rura] Housing
Project Scheme; and

(b) if o, the reaction of the Central
Government in regard thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI MOHAN DHARIA): (a)
and (b). There are two housing
schemes —(i) Village Housing Projects
Scheme and (1) Scheme for provision
of house-siles to landless workers in
rural areas under which the Govern-
ment of Bihar can undertake housing
and house-site programmes in rural
areas. Both the schemes are in the
State Sector. Central financial assist-
ance for all State Sector programmes
ncluding rural housing, is released by
the Ministry of Finance to the State
Governments in the shape of block
loans and block grants. The State
Governments are free to earmark funds
for wvarious State Sector programmes,
including rural housing, according to
the requirements and priorities to be
determined by them. However, keep-
ing in view the importance of the
minimum needs programme of provid-
ing house-sites to landless workers in
rural areas, distinct and specific fund-
are earmarked in the Annual Plan
allocations of State Governments,
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Appiications pending for Allotment

of Flats under various income Groups
with D.D.A,

809. SHRI SUKHDEO PRASAD
VERMA:

Will the Minister of WORKS AND
HOUSING
be pleased to state:

(a) the number of applications
registered with Delhi Development
Authority for allotment of flats under
the middle income, low-middle and
janta-groups, which are pending since
January, 1973;

(b) the time by which the flats arc
likely to be allotted to such registered
persons; and

(¢) when the new registration for
allotment of flats ig likely to start?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND 1IOUS
ING (SHRI MOIAN DIARILA): (a)
The information is given br.ow:

MIG 5748
LIG 4810
Janta . 4686

(b) It is dufficult to specity the time
by which all the registered persons
will be allotted flats.

(c) A decision regarding new regis-
tration is yet to be taken.

Foreign Scholarg to India in 1973-74

910. SHRI SUKHDEO PRASAD
VERMA:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state the number of
foreign scholars, students, and experis
who came to India in connection with
research or study job during the year
1973-74 and the couniries to which
they belong?

THE MINISTER OF EDUCATION,
SOCIAI, WELFARE AND CULTURE
(PROF. S. NURUL HASAN): The re-
quired information Is being collected
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and a statement will be laid on the
‘Lable of the Sabha.

Additional Quantity of Vanaspati to
Orissa

911. SHRI ANADI CHARAN DAS:
SHRI P. GANGADEB:

Will the Minister of AGRICULTURE
AND IRRIGATION
be pleased to gtate:

(a) whether Orissa has been facing
shortage of vanaspati during the last
quarter;

(b) if so, whether Government pro-
puse to allot additional quantity of
vanaspati to Orissa to meet the
demand; and

(c) if so, the guantity being allot-
ted?

THE M'NISTER OF STATE IN THF
MINISIRY UF AGRICULTURE AND
IRRIGATION (SHRI SUHAHNAWAZ
KIHIAN): (a) Shortage of vanaspati
wis felt all over the country in vary-
ing degrees on account of reduced pro
duction, and was not confined to Qrissa
only.

(b) and (¢). There is no ceniralised
control over the distribution of vanas-
pati. Hence the queslion of allotment
of vanaspati to Oris-a does not arise.

Produciion of Cotton and Cotton
Seeds ip Orissg

912. SIIRI ANADI CHARAN DAS:
SIIRI P, GANGADEB:

Will the Minister of AGRICULTURE
AND IRRIGATION
be pleased to gtate:

(a) the total production of Cotton
Seedg distributed to cotton ‘growing
farmers in the Orissa State; and

(b) the different varieties of cotton
grown in Orissa State?
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““THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULIURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL) (a) and (b). Cotton )s being
newly introduced and developed 1n
Orissa State aince last year. During the
current year about 50 quintals of seeds
of different varieties wviz, MCU-5,
Krishna, B-147, B-1007 and AK 24J
were obtaned from diflerent States
and distribuled to the farmers

Irrigation Projects in Orissa

P13 SHRI ANADI CHARAN DAS.
SHRI P GANGADEB:

Will the Minster of AGRICULTURE
AND IRRIGATION
be pleased to gtate:

(a) whether any provision has been
made for irrigation project in  the
Orissp State to he p small agriculturist
and faimers, and

(b) if so, the nature of the provision
madc?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI KEDAR NATII
SINGH) (a) and (b) Manor Irrgation
Programmes Undertaken for small
farmers are (1) Small Farmers De-
velapment Agency (SFDA) and (1)
Margmal Farmerg and Agricultural
Labourers Development Agency
(MFAL). No separate plan wise provi-
#100 19 made for different seclors under
these schemes.

An emounl of Rs 10850 lahhs ha
baeén provided under these <chemes for
the year 1074-75 for the State

Besides the above, lhe normal pro-
gramme of majo:, medium and minor
h:ri,gat:on works will alsa benefit small
farmers.

134
Provision for Informal Education

914 PROF NARAIN CHAND
PARASHAR:

Will the Minstey of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether Governmeni{ have
made any provision for imparting
informal education 1n 1974-75 (the 1st
year of the Fifth Five Year Plan); and

(b) if so, the allocations made State-
wwe?

1HE DEPUTY MINISTER IN THE
MINISIRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARIMENT OF CULTURE (SHRI
D P YADAV) (a) and (b) Educa-
tion being a state subject, the respensi
bility for non-formal as well as formal
education 1eslts with the State Gov-
ernments Ilowever, the Government
of India propose to sponsor certdin
moucl projects of non-foamal educa
fion 1n every State to provide mtial
experience  Detals of the scheme are
being worked out

Calcutty University

915, PROF, NARAIN CHAND
PARASHAR:

Will the Mimster of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased lo slate:

(a) whether there 1s any proposal to
trea{ Calcutta Univelsity as an institu-
tion of national importance or take il
over as a Ceniral University;

(b) if so, the latest progress in this
regard; and

(¢) whether Government are aware
of the adverse reaction of g seclion of
the Syndicate of Calcuita University
regarding the above proposal?

THE MINISTER OF (EDUCATION,
SOCTAL WELFARE AND CULTURE
(PROF § NURUL HASAN)- (a) No
euch propo<al has been redeived by the
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Government of India either from the
Calcutta University or the Govern-
ment of West Bengal or the University
Grants Commission.

(b) and (c) Do not arise,
Rs. 15 croreg for Nagarjunasagar
Project

916. SHRI M. RAM GOPAL REDDY:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whethey Andhra Pradesh Gov-
ernment have urged the Centre to
provide Rs. 16 crores annually dor five
years for Nagarjunasagar project in
lieu of which the state would contri-
bute one million tonmes of rice an-
nually to Centre pool; and

(b) if so0, the decision of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI KEDAR NATH
SINGH): (a) No specific request in
this regard has been received by the
Centre from the Government of Andhra
Pradesh.

(b) Does not arise.

Soviet Ald for Sheep Breeding Farm
at Fatebpur, Rajasthan

$17, SHRI M. RAM GOPAL
REDDY: -
SHRI PRABODH CHANDRA:

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether Government propose
to develop sheep breeding farm with
the gssistance of Soviet Union at
Fatehpur in Sikar District of Rajas-
than; and

(b) if so, the facts of the proposal?
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THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI
PATEL): (a) Yes, Sir.

‘(b) The salient features of the pro-
posal for further development of the
Farm at Sikar are as under:—

(i) 2000 Russian Merine gheep will
be imported from USSR in a phased
manner during 1975-76, 1976-77 and
1977-78;

1975-76—500 Marino Sheep
1976-77—1000 Marino Sheep
1977-78—500 Marino Sheep

In addition %554 Marino Sheep were
imported from USSR and located
at this Farm during 1974-75.

(i) 1000 Karakul Sheep are also
proposed to be procured for this farm
ag detailed below :—

1976-77—500 Karakul Sheep
1977-78—500 Karakul Sheep

(i) Ope officer of the Government
of Rajasthan will be trained in USSR
in the field of sheep and wool,

(iv) USSR hag also offered assist-
ance of thewr experts for this farm.
Services of the experts will be avai-
ed of after the arrival of the sheep.

Production of Cotton and Cotton
Seeds in Rajasthan

918, SHRI SHRIKISHAN MODI:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleaged to
state:

(a) the total production of cotton
seeds which were distributed to cotton
growing in the Rajasthan State; and

(b) the different wvarities of cotton
grown in Rajasthan State?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI FRABHUDAS
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PATEL): (a) A quantity of 21,182
quintals of imported seeds of cotron
has so far been distributed this year
(1974-75) in Rajasthan,

(b) Presently, the following main
seven varieties of cotton are grown in
Rajasthan:

C-Indore—1

320—F
Virnar

RS-89
Digvijay
Ganganagar-1
PST-9

Additional Quantity of Vanaspatl to
Rajasthan

919. SHRI SHRIKISHAN MODI:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether Rajasthan has been
facing shortage of Vanaspati during
the last quarter; and

(b) if so, whether Government pro-
pose to allot additiona] quantity of
vanaspati to Rajasthan to meet the
demand?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI SHAHNAWAZ
KHAN): (a) Shortage of vanaspati
wag felt all over the country in vary-
ing degrees on account of reduced pro-
duction and was not confined to
Rajasthan only,

(b) There is no centralised control
over the distribution of vanaspati.
Hence the question of allotment of va-
naspati to Rajasthan does not arise.
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Protest by Farmers Federation of
India against Procurement
Meagures

920, SARDAR SWARAN SINGH
SOKHI: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state:

(a) whether the Farmers Federation
of India has threatened to launch
“Individual Satyagraha” in all the
State Capitals, from Ist December,
‘1974, in protest against the procure-
ment measures taken by the Govern-
ment; and

(b) if so, what steps the Govern-
ment propose to take so that the food-
grain procurement does not suffer
due to stich threats?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB P.
SHINDE): (a) No such threat has so
far been recelved by the Government
of India,

(b) does not arise,

Reorientation of Under-graduate
Course by Delhi University

921. SHRI DHVINDER SINGH
GARCHA: Will the Minister of
EDUCATION, SOCIAL WELFARE
AND CULTURE be pleased to stabe:

(a) whether the Delhi University
authorities are planning to re-orient
the existing courses at the under-gra-
duate level, especially in the science
group, to make them more job-worthy
and purposeful; and

(b) if so, whether any steps have
been taken so far in this direction?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): (a) and
(b) With a view to interweaving
general education with employment
motivation the University has already
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intreduced in the College of Vocation-
al Education certain vocational subjects
like Tourism, Book Publishing, In-
surance, and Retailing & Trade, ete,
as an integral part of the under-gra-
duate students (B A. Pass), The Uni-
versity has constituted a commiitee to
suggest job-oriented courses in scien-
ce subjeets. The Faculty of Science
of the University has also formed a
Bub-Committee for re-orienting the
courses of studics in science subjects
at the Unde:-graduate level

-

Production of cottom

- 923 SHRI MOHINDER SINGH
. GILL
SHRI SHRIKISHAN MODI'
SHR] ANADI CHARAN DAS:

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether in spite of 5 good soil
and climate, India has not been able
to improve up on the production of
cotton during the last decade result-
ing in steady increase in the imports
nf the same; and

'(b) if sp. the reasops for the =aume
and steps being taken m t)1s direr-
tion to save much-needeq f¢ eign ex-
change? .
-

+HR DFPUTY MINISTFR TN THE
AMINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL): (1) No. Sir The correct
position is that cotton production has
actually gone up significantly during
ihe last decade From 4582 lakh
hales in 1965-66, the production rose
to 58.19 lakh bales durin~ 1973-T74
In fact a record level production of
G5 84 lakh bales was achieved during
1971-72 As a result of increase 1n
indigepous production imporis have
come down from 635 lakh bales in
.1063.84 to 13 lakh bales in 1978-74.

E..{b) For stepping cotton production
'éurther. a comprehensive Centrally
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Sponsored Intensive Cotton District
Programme is being implemented ih
all the major cotton growtng States
with full financial assistance from
Government of India, In addition,
some of the States are also implemen-
ting package programmes to raise cot-
ion production in potential areas.

Norms of allotment of residential
Plots in National Capital Region

925 SHRI M S PURTY: Will the
Minister of WORKS AND HOUSING
be picosed to state:

(a) whether Government have de-
cided the maxtmum size of a residen-
tial plot that may be allotted to a
family under any housing scheme in
the National Capital Region;

(b) 1f so, the broad outlines there-
of; and

(¢) whether Government have de-
cided different norms of allotment for
weaker sections low and mddle in-
come groups, higher income  groups
and for non.residential uses and if
so, the particulars thereof?

THE MINISTER OF STATE IN THE
MINISTRY O! WNRKS AND HOUS-
ING (SHRI MNHAN DHARIA): (a)
1o (¢) The U'bhan Land and Housing
Policy as generally approved hy the
High Powered Board for the Nation-
al Capital Region has the following
foalures —

() The maximum size of a resl.
dential plot chould not be generally
more than 400 =g m

(1) For economically weaker sec-
fions, the maximum size of a plot
should not be more than 50 sq m
and it should be allotted on fixed
price. with some subsidy

(i1i) For low and mddle ineome
aroups. the size of plote should not
be-generally more than 160 sq. b and
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2560 sq. m. respectively, and these
should be alloited on fixed price at
‘no-profit-no-loss’ basis.

(iv) Land for higher-income
groups should be allotted on com-
petitive basis.

(v) Land for Schools, Hospitals
and other non-profitable Institutions
could be given at a nominal price,

(vi) For Industrial uses and for
service, maintenance and repairs
industries, Tand may be given at
a reasonable price to encourage the
shifting of industries and to keep
the cost of services .etc. low,

(vii) For commarcial uses, land
may be disposed of through public
auction to the highest bidder.

Rural cooperatives for use of irriga-
tion works of villages

926. SHRI M, S, PURTY: Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether Government has plan-
ned to work on a scheme to involve
village panchayats and rural co-opera-
tives respectively for proper mainte-
nance angd utilisation of irrigation
works of the village on a co-operative
basis: and

(b) if so, the broad outlines there-
of?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRTCULTURE AND
IRRIGATION TSHRI SHAHNAWAZ
KHAN): .(a) and. .(b) Irrigation is
a State Subject and fhe responsibility
for construction, maintenance ang the
‘utilisation of irrigation works, there-
fore, .mainly rests with the States,
The Planning Commission had, how-
ever suzgested quite some time back
to the State Governments to entrust
the work regarding construction and

—
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maintenance of water courses and
field channels to the beneficiaries or-
ganised by community project autho-
rities through panchayats and coope-
ratives. The State Governments are
expected to keep in view, the sugges-
tions made by the Planning Commis-
sion and take necessary steps for in-
volvement of the local people through
village panchayats and rural coope-
ratives to ensure proper maintenance
and utilisaton of irrigation works in
the villages.

Collective Farm in Kerala

927. SHRI VAYALAR RAVI: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to refer the
reply given to Unstarred Question No.
2792 dated 19th August, 1974 regarding
the request of the Government . of
Kerala for financial assistance for
setting up third oeollective farm in
that State and state:

(a) whether the Government has
taken any final decision about it; and

(b) if so, the facts thereof ang if
not the reasons for the delay?

THE MTINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI SHAHNAWAZ
KHAN): (a) and (b) In the Central
Sector, there is no provision for finan-
cial assistance outside the Plan for
establishment of collective farms in
the States. There is. however, a pro-
posal to take up pilot projects for
Gainful Employment through Land
Colonization in the Central Sector of
the Fifth Five-Year Plan and it was
proposed to examine the feasibility of
including the Kerala scheme within
the purview of this nroject. The eco-
nomics and other technical aspects of
the Central Se-~tor Project.are still
nnder consideration. Tt i= onlv after
the economie feasibility of this pro-
jert je ectahlished that the auestion
of considering the ¥erala scheme
within its purview will be decided,
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Increase in acreage under irrigation
in Kerala
928. SHRI VAYALAR RAVI: will
the Mimster of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether the Government of
Kerala propose to undertake during
current year any scheme to increasc
the acreage under irrigation taking
advantage of the already full reserveirs
in that State; and

(b) if so, the facts thereof and in
which way the Central Government
propose to assist that State to imple-
ment this scheme?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI KEDAR NATH
SINGH): (a) No sepcific scheme in
this regard has so far been received
by the Centre from the Government
of Kerala.

(b) Does not arise.

National scholarship for study abroad

929. SHRI VAYALAR RAVI: Will
the Minister of EDUCATION, 8O-
CIAL WELFARE AND CULTURE
be pleased to state;

(a) the total number of persons
who have received the National Scho-
larship for study abroad durimng the
last three years, year-wise. and

(b) the names of courses for which
these scholarships are being giva
and the general aims thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION, SOCIAL
WELFARE AND IN THE DEPART-
MENT OF CULTURE (SHRI D. P.
YADAV): (a) During the last three
years (1871-72 to 1873-74) 134 candi-
dates have received the National
Scholarships for study abroad The
year-wise break-up is as follows:—

1971-T2—52.
1972-73—44.
1973-74—38.
(b) The aim of this Schloarships
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scheme is to provide financial assist-
ance to meritorious students who do
not have the means to go abroad
dfor further studies. Regarding the
subject of study, the scheme provides
that while there will be no vestriction
placed on the candidafes in regard to
their fields of study/research abroad
for which they may apply, the awards
will be made so as to secure a disper-
sal of the scholarships among the dif-
ferent subject flelds and having re-
gard to the special needs of the coun-
try. In view of this the scholarships
awarded under the scheme cover the
following courses:—

Engineering and Technology;

Agriculture and Veterinary
Sciences;
Natura] and Physical Sciences;

and
Humanities and Social Sciences.

The bulk of the scholarships are
available for post-graduate studies
leading to Ph.D. degree in the above
courses A few scholarships are also
given for under-graduate courses in
Humanities and Social Sciences as well
as Natural ana Physical Sciences and
a few scholarships for post-doctoral
research /cpecialised training.

feit srea g wnfem et ¥
g mreamawt # wga
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Additional quantity of Vanaspati to
Gop

a1, S1IIRI PURUSHOTTAM KA-
KODKAR: Will the Minister of AG-
RICULTURE AND IRRIGATION be
pleased to state:

(a) whether Goa has beep facing
shortage of vanaspati during the last
quarter; and

(b) if so, whether Government pro-
pose to allot additional quaniity of
vanaspati to Goa to meet the demar.d?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI SHAHNAWAZ
KHAN): (a) Shortage of vanaspati
was felt all over the country in vary-
ing degrees on account of reduced pro-
duction and was not confined to Goa
only.

(b) There is no centralised control
over the distribution of vanaspati.

146
Hence the question of allotment of
vanaspati to Goa does not arise.

Irrigation project in Goa

£32 SHRI PURUSHOTTAM KA-
KODKAR: Will the Minister of
AGRICULTURE AND IRRIGATION
be pleased to state:

(a) whether any provisiop has been
made for irrigation project in Goa
to help small agriculturists and far-
'‘mers; and

(b) if so, the nature of the provision
made?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI KEDAR NATH
SINGH): (a) and (b). Minor Irri-
gation Programmes undertaken for
small farmers are (1) Small Farmers
Development Agency (SFDA) and
(i1) Margina] Farmers and Agricul-
tural Labourers Development Agency
(MFAL) No separate plan-wise pro-
vision is made for different sectors
under these schemes.

An amount of Rs. 250 lakhs has
been provided under these schemes for
the year 1974-75 for the Union Terri-
tory.

Besides the above, the normal pro-
gramme of major, medium and
minor irrigation works will also bene-
fit small farmers

Production of coiton seeds in Goa

933. SHRI PURUSHOTTAM KA-
KODKAR: Will the Minister of AG-
RICULTURE AND IRRIGATION be
pleased t~ state the State total pro-
duction of cotton sesds distributed to
cotton growing farmers in Goa?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL): Cotton is not grown to any
appreciable extent in Goa and hence
no seeds of improveq varieties of
cotton have been distribuled to far-

mers by State Department of Agricul-
ture,
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Handing over of multi-storeyed quar-
ters of Sector ‘D’ Mandir Marg, New
, Delhi

936. SHRI G. P. YADAV:

Will the Minister of WORKS AND
HOUSING
be pleased to state:

(a) whether the multi-storeyed
quarters of Sector ‘D’ Mandir Marg,
New Delhi have not yet been handed
over to the NDM.C. for cleanliness
purposes despite the fact that the
decision to this effect was taken long
back and these quarters are sti]l being
looked after by CP.W.D; and

(b} if so, when these quarters are
likely to be handed over to the
NDMC. for cleanliness purposes?

THE MINISTER OF STATE IN
THE MINISTRY OF WORKS AND
HOUSING (SHRI MOHAN DHARIA)-
(a) Clearliness of quarters is the res-
ponsibilitv of the occupants Internal
services are, and will continue to be
the responsibility of the CPWD It
is only the external services which
are te be handed over to the ND
MC Thiz is under process

(b) The N.D.M.C. have asked for
the pavment nf Rs 17810 for remov-
ing certain deficiencies before taking
over the evterna] services, This 15
under consideration

Living conditions of sweepers

837. SHRI SAKTI KUMAR
SARKAR-
SHRI S. M. SIDDAYYA "

Will the Minister of WORKS AND
HOUSING
be pleased to state:

(a) whether the Municipal Commit-
tees in the various States and Union
Territories spend large funds on beau-
tification programmes of their areas,
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neglecting the living and working con-
ditions of sweepers and scavengers
employed by them, who continue to
live in dungeons and hovels; and

(b) if so, what concrete steps Gov-
ernment of India piopose to make it
obligatory on the part of the various
munjcipal authorities to pay proper
and immcdiate attention to these
human problems of the most neglect-
ed section of the society?

THE MINISTER OF STATE IN
THE MINISTRY OF WORKS AND
HOUSING (SHRI MOHAN DHARIA):
(a) and (b) Information is being col-
lected and proper stops will be taken
wherever necessary.

Special nutrition programme for
backward classes children

938. SHRI SAKTI KUMAR
SARKAR:
SHRI P M. SAYEED:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whethe; under the special nut-
rition programme for backward chil-
dren and expeciant and nursing
mothers, taken-up in the tribal areas,
lncally availlable commoditicy of addi-
tional nourishment value arc being
made use of, in order to give ade-
quate and proper nutritional help to
the local recipients of the benefits of
this programme;

(b) whether it 1 proposed to link-
up this national programme with the
peonomic development progrommes of
the Scheduled Tribes by encouraging
them with financial help and other-
wign to rear milch eattle, start poultrv
unite and erow cereals out of which
nutritious khichari/gruel ean be pre-
pared; and

(®) if so, what ateps the Ministrv
of Health and Family Planning propose
to pursuade the State Governments
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concerned to implement these sugges-
tions?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
ARVIND TETAM): (a) Preference
is given to locally available food
commodities under the Special Nutri-

tion Programme, wherever expedient.

(b) In the tribal areas, all deve-
lopmenta| programmes are proposed
to be fully integrated. The Integrated
Tribal Development Projects that are
being formulated will {ake care of
the availability of feeding material in
the local areas by promotion of suit-
able production programmed,

(c) Necessary guidelines have been
issued by the Ministry of Home Af-
fairs in this regard.

British Press on famine conditions in
India

939. SHRI RAJDEO SINGH:

Wil the Mnister of AGRICUL-~
TURE AND IRRIGATION
be pleased to state:

(a) whether Government are aware
that British Press is regularly splash-
ing the famine conditions prevailing
in India and Indian Government are
trying to play down this condition;
and

(b) if so, what steps Government
have taken in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL): (a) It is a fact that a sec-
tion of the Western Press has been
publishing news stories highlighting
the scarcity conditions created in
certain parts of the country as a re-
sult of floods and droughts. However,
it is not a fact that the 'Government
of India are trying to play down these
conditions,

(b) A factual note on the current

drought and food situation was sent
out by Government to all the Indian
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Missions and Posts abroad f
uwellasweunsforcmnzicormet
picture of the situation. The public
relations liaison with foreign corres-
pondents is also being intensified by
Government. As a result, there has
been some improvement in the cover.
age of the situation by the foreign
press.

Grant for West Bengal Tiger PFroject

940. SHRI SARJQO PANDEY:
Will the Minister of AGRICUL-

TURE AND IRRIGATION be pleased
to state:

(a) whether World Wild Life Board
has been persuaded to grant more
money for West Bengal’s Tiger Pro-
Ject;

(b) whether Dr. John Siedensticker
and Mrs. Wright, wife of a former
British Manager in the Andrew Yule
& Co. in Calcutty accompanied by the
U.8. Embassy photographer visited
Sunderbans in August, 1974;

(c) the reasons for the visit of these
persong to Sunderbans; and

(d) whether a tiger was killed by
them?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL): (a) No.

(b) Yes, only at the time of release
of the tranquilised tiger, United States
Information Service photographers
also accompanied them.

(¢) To see and photograph the re-
lease operations of the tranquilised
tiger,

(d) No.

Loans for development of fishery and
their utilisation
841. FROF. MADHU DANDAVATE:

Will the Minister of AGRICUL-
TURE AND IRRIGATION
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be pleased to state:

(a) whether large amounts of loans/
advances were given to persons/parties
for the development of fisheries and
other marine products on the Western
Coagt during 1972-73 and 1973-74;

(b) whether most of the beneficiar-
ieg are those persons or parties who
have been recently arrested under
MISA for smuggling activities; and

(c) if s0, whether Government have
any proposal to assess the utilisation
of the loans/advances given during
the game period?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL): (a) to (¢) The information
is being collected and would be laid
on the Table of the Sabha as soon
as it is received.

Membership of 5.Cs. and 8.Ts. of
housing co-operativey

942. SHRI P. M. SAYEED:
SHRI S, M. SIDDAYYA:

Will the Minister of WORKS AND
HOUSING
be pleased to state what action his
Ministry has taken to ensure proper
implementation by the State Govern-
ments of the recommendation of the
Commissioner for Scheduled Castes and
Scheduled Tribes made in his twenty-
firs; Report for the years 1871-72 and
1972-73, to the effect that in the gene-
ral sector schemes relating to housing
co-operatives, specific percentage of
loan should be earmarked for dis-
bursement to the Scheduled Caste and
Scheduled Tribe persons, and that no
general housing co-operative should
be registered unlegg it has at least 20
Per cent of its members from amongst

Scheduled Castes and Scheduled
Tribes?

THE MINISTER OF STATE TN THE
MINISTRY OF WORKS AND HOUS-
ING (SERI MOHAN DHARIA): A
decision on the recommendation is yet
to be taken.
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Increase in reservation of Government
accommodation for 8.C./S.T,

943. SHRI P, M. SAYEED:
SHRI S. M. SIDDAYYA:

Will the Minister of WORKS AND
HOUSING

be pleased to state:

(a) whether according to existing
orders, the Scheduled Caste and Sche-
duled Tribe Central Government em-
ployees are entitled to reservation of
5 per cent ¢f all future allotment of
Government accommodation falling
in the general pool for Type-I and
II houses:

(b) whether the Commissioner for
Scheduled Castes and Scheduled Tribes
has, in his 1870-71 Report, and in his
1071-72 and 1972-73 combined report,
recommended that the Government
should increase the reservation of
Government accommodation for them
to the extent of 15 per cent for Sche-
duled Castes and 7-1/2 per cent for
Scheduleq Tribes, and also make the
reservation applicable to all Govern-
ment accommodation in the general
pool at least up to Type-V houses; and

(c) if so, whether the said recom-
mendations have been accepted by the
Government?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI MOHAN DHARIA): (a)
No Sir, the percentage of reservation
is 10 for Delhi/New Delhi,

(b) Yes, Sir.

(c) Information about the total
number of Scheduled Caste/Schedul-
ed Tribe employees working in the
different Minjstries/Departments and
the number out of them who were
allotted general pool accommodation
is being collected in order to assess
the percentage of satisfaction for
Scheduled Caste and Scheduled
Tribe employees. The position will
be reviewed as soon as complete infor-
mation is received and a decision
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taken in the hight of the recommenda-
tion made in the Report of the Com-
mission for Scheduleg Castes and
Scheduled Tribes.

Fish production and its export

944, SHRI RAJDEO SINGH: Will
ihe Muuster of AGRICULTURE AND
IRRIGATION
be pleased to state:

(a) whether fish production in India
hag increasc. to over 22 lakh tonnes
in the current year as compared to 17
lakh tonnes five years ago; and

(b) if so, whether along with in-
crease in its production the percent-
age has maintained in its export also?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL): (a) Fish production in India
has increased from 1769 lakh tounes
mn 1968-69 to 1958 Ilakh tonnes in
1973-74, as per the Stile Government.
estimates.

(h) The increase in production of
fish during 1973-74 over that of
1968-69 works out to 1.89 Iakh ionnes
or an increase of 10.7 per ccnt. The
increase in exports in the corres-
ponding period works ou' {o 949 per
cent in quantity and 262.4 per cent
in wvalue,

Fall in Foodgrain prices due to agtion
taken againsit Hoarders and Anti-
smuggling drive

945. SHRI RAM SHEKHAR
PRASAD SINGH:
SHRI K. LAKKAPPA:
SHRI NARENDRA SINGH:
SHRI H. N, MUKERJEE:

Will the Minister of AGRICULTURE
AND IRRIGATION
be pleascd to state:-

(a) whether the prices of foad-
grains have lowered in many States
du¢ to stern action taken against
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hoarders and anti-smuggling drive and
if so, to what extent;

(b) whether no action has been
taken against hoarders in Bihar; and

(c) whether the shortage and high
prices of foodgraina are still prevail-
g there?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI ANNA-
SAHEB F SHINDE): (a) As a re-
sult of stringent action taken by the
Government against the hoarders and
the black-marketeers, the prices of
foodgrains have shown a downward
trend in almost all the States and %he
availability has improved. The index
number of wholesale prices of food-
grains declind by 3.2 per cent between
the third week of September and 26th
October, 1974

(b)Y and (c) The Bihar State Gov-
ernment have also taken action
against the hoarders. During the last
week of October and the 1st week of
November, the prices of important
foodgrains have shown ; perceptible
decline there,

Const uclion of Kalagarh Dam, Uttar
Pradesh

946. SHRI S. N. MISRA: Wil
the Mimster of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether the work on the Kala-
garh Dam construction is going on
according to the schedule;

(b) the expenditurg incurred on the
construction of the dam over and
above the eglimateq expenditure; and

(c) whether some more irrigation
facilities will be made available to
the Bijnor District to compensate for
the loss of cultivable land there owing
to the construction of Ramganga
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THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI KEDAR NATHE
SINGH) : (a) Kalagarh Dam  has
been completed in June;, 1974.

(b) No expenditure in excess of
estimated amount has been incurred
on the construction of this Dam,

{¢) No additional irrigation facili-
ties are proposed to be provideq to
Bijnor district to compensate for the
loss of cultivable land owing to the
construction of the Ramganga Canai.

Working of Siate Farms Corperation

947. SHRI S. N. MISRA: Will
tha Minister of AGRICULTURE AND
IRRIGATION
be pleased to state:

(a) whether Government has in-
quired into the working of State
Farms Corporation, New Delhi, for
the last three years;

(b) if so, the nature of irregulari-
ties which lbhave come to the notice
of the Government that period; and

(c) the steps taken or proposed to
be taken to improve the corporation?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL): (a) The Government have
not conducted any inquiry into the
working of State Farmg Corporation,
New Delhi, during the last three
years.

(b) and (¢) Do not arise.

Oilseeds production programme in
States

948. SHRI P. M. MEHTA:
SHRI R. V. SWAMINATHAN:
SHRI BANAMALI PATNAIK:

- Will the Minister of AGRICUL-
TURE AND IRRIGATION
pleased to state:

(a) whether all the States and
Union Territories have launched a
reoriented arey approach programme
to increase oil-seeds production from
4 million tonnes by the end of the
fourthh plan to 10 'million. tonnes this
year;

(b) if so, the total production in
Gujarat and in other States under the
scheme; and

(c) assistance being provideq to the
States to achieve this target?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
iRRIGATION (SHRI PRABHUDAS
PATEL): (a) Amongst - the various
steps being taken to increase the pro-
duction of oilseeds in the country,
from 9.4 million tonnes in the base
wear to 10.00 million tonnes in 1974-
75, a Centrally Sponsored Intensive
Oilseeds Development Programme,
which is based on the area appproach
has been launched in certain Selected
potential districts of ten States from
1974-75.

(b) The targets under the scheme’
have been fixed in terms of area co-
verage and the scheme envisages that
its implementation in full would yield
an acdd‘ticnal production of 52,500
tonnes in Gujarat and 2,15,774 tonnes
in 9 other states during 1974-75,

(c) The following assistance is be-
ing provided to the States under the
scheme during 1974-75:—

1. Rs. 1,00,000 for organising plant
protection measures for a unit
area of 40,000 hectares.

2. 100 per cent assistance on lay- .
ing out demonstrations limited
to Rs. 125,00 per hectare.

3. 100 per cent assistance to meet
the -expenditure -on additional
staff.
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Urban Property Ceiling Bill

949, ESHRI P. M. MEHTA:

SHRI C. K. CHANDRAPPAN:
SHRI BIRENDER SINGH
RAO:

SHRIMATI PARVATHI KRI-
SHNAN:

SHRI MUKHTIAR SINGH
MALIK:

SHRI VAYALAR RAVI:

Will the Minister of WORKS AND
HOUSING
be pleased to state:

(a) whether Union Government are
now actively considering the question
of taking immediate measures for
prescribing ceiling op urban property;
and

(b) if so, whether Government pro-
pose to introduce a bill in the current
session of Parliament incorporatling
the views of various State Govern-
ments on the subject?

THE MINISTER OF STATE IN THE
MINISRY OF WORKS AND HOUS-
ING (SHRI MOHAN DHARIA): (a)
and (b). The matter is under active
consideration and a bill to that effect
will be introduced as early as
possible.

Integrateg Rural Development
Scheme

850. SHRI P, M. MEHTA:
SHR] JAGANNATH MISHRA:

Will the Minister of AGRICUL-
TURE AND IRRIGATION
be pleased to state:

(a) whether his Minisiry propose
to adopt 3 new strategy of integrated
rural development including irriga-
tion patterng and systems;

(b)if so, whether the new develop-
ment pattern {5 being evolved along-
with a land setilement scheme pro-
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pounded by the former President,
Shri V, V. Giri; and -

(c) if so, main features of the pro-
posed scheme and when the same is
likely to be started?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI SHAH-
NAWAZ KHAN): (a) A strategy of
Integrated Area Devclopment is pro-
posed to be adopted in 50 selected
urigation command  areas in the
Fifth Five Year Plan period.

Another Rural Development
scheme »iz. Whole Village Develop-
ment Programme, 15 also under con-
sideration of Governmeni of India.

(b) No, Sir. However, there is also
a proposal to undertake pilot pro-
jects for Gamnful Employment through
Land Colonization on the lines sug-
gested by the former President, Shri
V. V. Giri.

(c) Main features of the three pro-
posals are as under:—

(i) Integrated Command Area Deve-
lopment

Broadly speaking the programme
would cover modernisation of the
irrigation system and on-farm deve-
lopment to ensure oplimum utilisa-
tion of irigation potential created.

(ii) Whole Village Develonment

Programme

This scheme is proposed to be
taken on pilot basis to achieve an
integrated development of the village
as a whole with the main thrust on
maximum water management and
moisture preservation in dry areas,
maximising irrigation support, land
development, etc. subject to maxi-
mum per acre limit of investment
based on the possible repaying capa-
cily as a result of the additional pro-
duction generated.
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(1) Pilot Project for Gainful Em-
ploymeut Sorough ,Land Coleni-
zation

It 1s proposed to take up pilot pro-
jects 1n compact blocks of 500 ha
each snd capable of sustaning 200
families. The scheme contemplated
Government assistance and supervi-
sion towards Land and Water Deve-
lopment, equipment and form power,
housing ncluding commumty facili-
ties, etc The colomsers will provide
most of the labour required in deve-
loping these colonies Eventually role
of the Government will be one of the
benevolent supervision

These proposals have been included
in the Central Sector programme of
the Fifth Five Year Plan Schemes
are still in the formulative stage

It may also be informed that the
prinaple of Inlegrateq Rural Deve-
lopment and Area Approach 1s being
adopted mn other important on-going
programmes like Drought Prone
Areas Programme (DPAP) Small
and Marginal Farmers Agencies Pro-
grammes Hill Aieas Development
Programmes, eic In fact a new De
partment of Rural Development has
recently been created the mamn
purpose bchind which 15 to attempt
at an integrated rural development
n the country

Land Use Commission

951 SHRIP M MFHTA
SHRI V MAYAVAN
SHR1 DHAMANKAR

Will the Minister ot AGRICULTURE
AND IRRIGATION
be pleased to state

(a) whether a final decision has
been taken by Government to set up a
Land Use Commssion,

2482 L. S—6
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(b) if so, when the same is likely
to be get up and what will he ,its
terms of reference; apd

(c) whether State Governmentg
have been consulted in this matter?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (S8HR!I SHAH-
NAWAZ KHAN) (a) Ne, Sir

(b) Does not grise 1n view
answer to (a) above

(c) No, Sir

-

Proposal to get up Vanaspati
Industries

952 SHRI MUHAMMED SHERIFF:
Will the Minister of AGRICULTURE
AND IRRIGATION
bhe pleased to state:

(a) whether there 1s an acute
shortage of vanaspati in the country;
and

(b) if so, whether Government have
any pioposal to set up Vanaspati In-
dustries in different parts of the coun-
try?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI SHAH-
NAWAZ KHAN) (a) Shortage ot
Vanaspati was fairly acute 1n  Sep-
tember 1974, manly due f{o reduced
production arising fliom non avail
ahlily of raw oils at economic prices
However wiith  the progressive
arrival  of the new groundnui crop
m the market there was a mirked
increase  1n the produclion ot vanas-
pat: and improicment in supplies In
October  the position during Novem-
ber 15 ewpecie] to be still easien

(b) There is no such proposal ab
present
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President’s assent and
of Land Celling Amendment Act

955. SHRI BHOGENDRA JHA:
Will the Mmnister of AGRICULTURE
AND IRRIGATION
be pleased to state:

(a) whether all the Land Celling
(Amendment) Acts enacted by various
States have been assented to by the
President and are being implemented
and if so, facts there about for each
State and Union Territory, if not,
actual practical difficulties; and

(b) whether there are difficulties
with regard to giving President's
assent to the land ceiling Bills of
Maharashtra and Tamil Nadu and 1if
50, reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI FPRABHUDAS
PATEL). (a) Revised land ceiling
legislations have been enacted in al-
most all the States of the country.
The revised law of Mahaiashtra only
has not so far received President's
assent; the Mampur law is in the
process 0L revision The revised
Assam law wag enacted with Gover-
nor's assent  bul the Assam Govern-
ment has been advised by the Gov-
ernment of India {0 re-enacl  the
law with a view to obtaining Presi-
dent’s assent The law of Jammu
and Kashmir was enacted with the
Governor's assent as required under
the constitution Nagaland and Me-
ghalaya do not have any land ceiling
legislations as theic is largely com=
munal ownership of land there

The Pondicherry land reformg law
and the Dadra and Nagat Havel:
land reforms regulations have been
revised and enacted. A decision hae
been taken to extend the Punjab land
reforms law to Chandigarh The Delhi
land ceiling law is going to be am-
ended shortly.

Implementation, of these laws is a
time-consuming process. One has to
Eo through various stages before sur-
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plus land can really be mopped up
for distribution among eligible cate-
gories of persons. Every legislation
and rules framed under it provide
for a certain time limit being given
to land-owners to file returns of the
extent and category of land held by
them; time is also given for scrutiny
of these returns for the computation
of surplus area, for giving an oppor-
tunity to a land-owner to sort out the
specific plots of land that he would
like to hold within the ceiling. There
ig further provision for appeals and
revisions to  prescribed authority
against the decisions of the surplus
land determining authority. The fixa-
tion of compensation, the actusal
mopping up of surplus land, the pre-
paration of the categories of persons
eligible for assignment of surplus
land and the actual distribution of
surplus land to such categories of
persons are all time-consuming pro-
cesses

(b) The revised ceiling bill of
Maharashtra has not yet received
President’s assent as the bill departs
from the nuational guidelines in cer-
tain 1mportant respects, Necessary
examination of the bill with a view
to bringing it in conformity with the

ralional  gudebnes 45 Yeng  dene in
asstriation with  the Maharashtra
Government  The Tarl Nadu  land
ceilling law had largely  heen
revisedd  before  the 1ssue of the
national guidelines Further amend-
ments tn the law are being made
from time to time Most of these
amendments have reccived Presi-

dent’s assent

Distribution of surplug land

956 SHRT BHOGENDRA THA
Wil the Mimster f AGRICULTIURE
AND IRRIGATION
be pleased to stote:

{a) the total suiplus lang available
in the States for distribution amongst
landless peasants and Harijans; and

(b) surplus land distributed so far,
State-wise?
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THE DEPUTY IN THE
MINISTRY OF AGRIC AND
IRRJGATION (§ UDAS
PATEL) (a) and (b) It has been

tentatively estimaled by the States
that ag and when revised ceilling laws
are fully implemented, an area of
40,61,000 acres of land 15 likely to be
available

NOVEMBER 18, 1974

Wnitten Answers 168

2. The table below Indicates the
extent of land  dutributed by the

States from oyt of the area declared
surplus on the basw of the ceiling
laws operative befora the reecent
amendments of them done almost
all over the country

State Surplus avea distributed
- (1n ‘000 acres)

Andhra Pradesh - . . . o 872

Asgam . . . 11

Bihar S L 0 797

Gu;ru . . . . . 36 34

Haryana (Pepsu area) - . . 65

Himachal Pradesh . . 0 292* *In the merged areas of the State,
Jammu & Kashmir . 450

Maihya Praiesh - . . . 21

Maharaghtra . 189** **Qut of this an area 0f;84,154 acres
Ponjab (Pepsu area) . 64 was allotted t0 the Maharashtra State

Farming Corporation.

Rajasthan . . . 27 4

Tamil Nadu . . . 36 943

Uttar Pradesh - . . 202

West Bengal . . 445

3 The table below indicates

result of the implementation of the

the are a tahen over and dusiributed as a
revised celling laws

(in "000 acrer)

State Area takon over Area distribured
o far so far
Rerala . . 12 66 1 932
Tam:l Nadu . 23 66 7 59
West Bengal . 21 06 8 429
In UP an exient of 3 acres was taken over and distributed as per pro-
gress report for the period ending 30th June, 1974
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957, SHRI NARAIN CHAND PARA-
SHAR: Wil thé' Minister of AGRI-
CULTURE AND IRRIGATION be
pledsed to stite:

(8) whether the Government have
evolved a new National Forest Policy
for the presetvation, protection and
proper utilisation of the foresty and
their resources in all the States and
the Union Territories; and

(b) if so, the broad outlineg of the
revised Policy anq by what date it is
being announced?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL). (a) and (b) The draft of
the new National Forest Policy has
been prepared by the Ministry and
circulated to the States and Union
Territories The Centra] Board of
Forestry meeting held on 14th and
15th October, 1974, dccided that the
draft Revised Forest policy resolu-
tion as circulated needs intensive
study and careful consideration which
cannot be done during the meeting
of the Board. As such the Board re-
commended that the Chairman may
constitute a Sub-Committee of Forest
Ministers of States and technical ex-
perts to scrutinise the draft of the
Revised Forest Policy with a view to
modify the draft suitably wherever
necessary.

The Board further recomrhended
that for preparation of revised Na-
tional Forest Policy by the Sub-Com-
mittee referred to above, the follow-
ing guide-lines may be kept in view"

(i) In general, it should be en-
sured that no tree ig felled
unlesa another is planted and
adeguate care is taken of the
saplings.

{ii) There should be coordination
between Forestry and Agri-
culture and this. if achieved.
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will stop further conversion
of Forest areas into agricul-
tural lands.

(lily People should be actively
involved in the protection and
development of forests,

(iv) Large-scale plantation of
quick-growing speciegs should
be undertaken along road-
side, canal-side, railway lines
and on the bunds and boun-
daries of the farmers.

The interest of tribals living
in and around forest areas
should be properly safe-
guarded, Forest Departmentyg
should look after the tribal
welfare activity also

(v

—

The draft of the new National
Forest Policy will be finalized within
a period of two months from the date
of the formation of the above sub-
committee,

Minister's statement on food scarcity

858. SHRI SAMAR GUHA: Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether he hag stateq i public
that food scarcity in the country is
artificial,

(b) if so, actual estimates of the
production of varioug foodgrains and
their availability in the market during
the year 1974;

(¢) the reasons for reports of star-
vation of people from various parts of
the country; and

(d) the steps taken or proposed by
the Government to meet reported arti-
ficial scarcity of food and the results
obtained so far?

THE MINISTER OF STATE IN
THF MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI ANNA-
SAHEB P SHINDE): (a) to (d). The
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Uninrn  Minister of Agriculture and
Irrigation had observed that holding
back‘'of “stocks by traders and big
farmers was one of the major factors
contributing ta the food ghortage ex-
perienced in the country. The Gov-
ernment of India have been constant-
ly impressing upon the State Govern-
ments to enforce strictly the various
Control Orders and to invoke the pro-
visions of the DIR, M|ILS.A, and
the Essential Commodities Act, 1955
for taking action against person., 1n-
dulginz m hoarding and black-mar-
keting. The State and Central Gov-
ernments have been keeping a close
watch over any possible hoarding by
the iraders and other persons This
action has had a healthy effect on the
marhet availability of food-stuffs
Estimates of produclion of wvarious
foodgraine  for 1974-75 will become
available ot the end of the current
agricultural year Thus the estimates
of total availability for 1974 are not
yet available However, the estimat-
ed production of foodgraina for 1973-
74 is placed at 103 6 mllion tonnes
cormpared to 970 million tonnes dur-
ing 1¥72-78 No reports of starvation
deaths have been received from any
State Government

Fall in production of Jule

959 SHRI MADHURYYA
HALDAR:
Will the Minister of AGRICULTURE
AND IRRIGATION
be pleased to state:

(a) whether the production of jute
hag falled by 40 per cent in compari-
son to last year's production;

(b) if so, whether thiz is due to
low price of jute which discouraged
the jute growers or whether the lower
production is being shown to cover
up the Jute Corporation of India's
lower purchase with the intension of
helping the big growers to purchase
huge quantity of jute at a lower
price; and
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(c) the steps conmidered by the
Government to promote higher pro-
duction of jute next year?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL): (a) and (b) The final esti-
mates of production under jute dur-
ing this year have not so far become
available. However according to
available information area sown to
Jute crop during 1974-75 is reported
to have decreased in comparison to
that 1n 1473-74 in view of the ad-
verse price factor of jute as compared
to paddy

(c) In order to promote higher
production of jute, Intensive Jute/
Mesta District Programme ag a Cen-
trally Sponsored Scheme is proposed
to be continued during 1975-76. The
aim is to aropt a concentrated area
approach by way of intensive deve-
loyment measures on jute and mesta
in selected districts where more or
less assured rainfall or irrigation
facilities cxist

Translation of *“Ram Charit Manas™
into South Indian Languages

960. KUMARI KAMLA KUMARI:

Will the Minister of EDUCATION,
SOCTAL WELFARE AND CULTURE
be pleased to state:

(n) whether Government are pro-
posing {o translate “Tulsi Krit Ram
Charit Manas” into South Indian lan-
guages; and

{b) 1if so, the Languages in which it
will be translated?

THE DEPUTY MINISTER IN THE
IN THE MINISTRY OF EDUCATION
AND SOCIAL WELFARE AND IN THB
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) and (b). There
is no specific proposal to prepare trans-
lations of the Ram Charit Manas into
South Indian Languages gince a aum-
ber of transiantions in the various regio-
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nal languages are already available. It
is Government's inteniion to

(i) purchase a number of coples of
available translations of high
quality for despatch to various
wnstitutions all yver the count-
ry and abroad;

(1i) bring out reprint editions of
good translationg where such
versions are not available in
the market on suitable termg
fo be settled with the publ-
shers;

(1) take up for publication trans-
lationg ot high quality which
are ag yet unpublished.

Digging of wells in Palamau District
of Bihar

961, KUMARI KAMLA KUMARI:
Will the Minister of AGRICULTURE

AND IRRIGATION be pleased to
state
{(a) whether Government proposc

to undertake a special plan to dig at
least five big wells with the cential
help in each willage of Palamau Dis-
trict of Bihar and specially in those
Blocks which are facing famine this
vear, ang

(b) 1t not, the steps taken by the
Central Government for the Agricul-
tural Development of thig Disinict
where the Stale Government has
failed?

THE MINISTER OF STATE IN THE
MINISTRY CF AGRICULTURE AND
IRRIGATION (SHRI SHAHNAWAZ
KHAN) (a) Palamau district of Bihar
is « ‘vored under the Drought Prone
Area Programme sponsorei under the
Central Sector, Under this programme
the Centre will provide Rs. 3 crores
for this district dunng the Fifth Plan
period, 10 be matched equally from the
State Government from their own plan
resources. Thus a total sum of Rs. 6
crores wil] be available for Palamau
district during the Fifth Plan period.
The State Government has prepared a
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Fifth Plan Project 1eport under this
programme with an estimated cost of
Rs. 608.06 lakhs out of which Rs. 317.74
lakhs have been earmarked for irriga-
tion schemes, The proposed irrigation
scheme would cover construction of
storage and lift irrigation projects,
in-take wells and big diameter wells.
The big diameter intake wells proposed
are 1200 1in number at a cozt of Rs. 240
lakhs. The project report 1s under
scrutiny and has yet tn be approved by
the Government of India

(b) Does not arise.

Central Irrigation Schemg in Chota-
nagpur region of Bihar

962. KUMARI KAMLA KUMARKRI

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) the number and names of ceu-
tral irrigation schemes which have
been started by Government jn Chotta
Nagpur regon of Bihar, and

(b) whether any new Central Sche-
me will be undertuken there during
the Fifth Five Year Plan?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI KEDAR NATH
SINGH)

(a) There 15 no ceniral irrigation
poject in the Chhota Nagpur region of
Bihar.

(b). There 1s no proposal under
¢onsideration of the Central Govern-
ment for a central 1rrigation project i
the region,
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News-item with the caption ‘Sugar
Barons Mint Money’

965 SHRI JYOTIRMOY BOSU.
SHRI ISHAQUE SAMBHALI"

Will the Mimsture of AGRICUL-
TURE AND IRRIGATION be pleased
to state;
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(a) whether his attention saf been
drawn to a report published by a
New Delhi daily 1n its issue dated
26th Sueptember, 1674 ynder the cap-
tion “Sugar baronsg mint money”,

(b) if so, what' aré thy facts there-
of; and

(c) Government's reaction i regard
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI SHAHNAWAZ
KHAN) (a) Yes, Suc

(b) and (c) There wus no doubt a
spurt 1n the prices ol sugar in the
open market in betwean the 1st August
and 18th September, 1974 The open
market prices of sugar are influenced
by the market sentiments prevaiing
trom time tp time After having main-
tained a release of 303 lakhs fonnes of
sugar per month trom Januairy to May,
1974 1n the context of the then expect-
ed record production of sugar during
the year ihe Guvernmeni had to slash
down heavily the ormonthly releascs
from June onwaids as the production
fell short of the expectledg level, 50 as
10 be able io maintain the exports of
sugar uplo the originally planned tar-
get of 5 lakh tonnes to earn the much-
needed toreign exchange taking full
advantage of the prevailing h.gh prices
in the world market T1he monthly re-
lease 1n June was 28 lakh tonnes and
from July onwards 2 6 lakh tonnes pe:
month This created a psychology of
shortage and 1t was further accentual-
ed during the testival season The
additional release of 50,000 tonnes of
freesale sugar announced on the 18th
September, 1974 had a salutary effect
in bringing down the prices of sugar
in the open market If this additional
release had been made earlier, the
effect of 1t would have been lost during
the actual period of the festivals Both
the industry and the trade should have
made undue profits in this mtuation
but it is difficult to gay what the share
of the industry in thig profit was.
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Tinpé¥t of’ Oeteils quiing 1971-72° and
1973-74

966, SHRI JYOTIRMOY BOSU:
SHRI AJIT KUMAR SAHA:

Will the Minister of AGRICULTURE
AND IRRIGATION
be pleased to state:

(a) total production and import of
ceredls, year-wise, during the period
1871-72 to 1973-74;

(b) estimated production and
port during the current year;

im-

(¢c) per-capita net availability per
day in grammes, of cereals, ycar-wise
during the period 1972 1o 1974,

(d) total stock with the Central and
State Governments, year-wise from
1972 to 1974;

(e) average monthly release of
ceteals through public distribution
system during 1972, 1973 and 1974
month-wise from January to Sep-
tember, and

(f) what
taken to
position?

steps, 1f any, are beng
improve the buffer stock

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB P
SHINDE):

(a) Year Total production Total import
of cerealy of
(m mallion) cereals
tonnes {(1n lakh
tonnes)
1971-72 94 1 18 57
1972-73 871 6 97
1973-74 . 93 9 43 47

(b) Firm est:mates of production of
cereals for the year 1974-75 are likely
to become available sometime at the
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end of the current agricultural year
ie, 1 July-August 1975,

As regards imports, the Government
of India keeps under constant review
the position regarding the need for
foodgrain import and, within the over-
all quantity authorised for import, pur-
chases are being made from abroad to
the extent necessary to maintain the
public distribution system.

(c) Per capita net availabiity uf

cereals (grams per day) 1s indicated
below

——- =

Year Avarlabality
1671-72 : 420 3
1972-73 ; 383 0
1973-74 . Not available
(d) The opening stocks with the

Central and State Governments during
the yearsg 1972-74 were as under —

(In mibsons tonnmes

1972 . 79
1973 3.4
1974 29

(e) Average monthly release of ce-
reals through the public disimbution
system durning 1972 and 1973 were
about 873 lakh tonnes and 950 lakh
tonnes respectively The monthwise re-
leases from January to September are
indicated below  Thesa figures are
tentative and subject to revision

Months (1n lakh tonne<)
Januar, 8 96
February . 8 95
March 8 B9
April . 8 g2
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1 2

May . 8 51
June . 8 30
July . 8 10
August 8 77
September 9 29

(f) Efforts are be ng made to re-
plenish the stocks by intensifying pro-
curement and also by mport to the
exieni pecessar)

Flour supphied to Bakeres

967 SHRI JYOTIRMOY BOSU
Will the Minister of AGRICULTURE
AND IRRIGATION
be ple scd to state

(1) the total quantity of flour sup
plied to bakcues throughout the
country month wise daring Jw 1ary to
Septcmber 1971 nnd

(b) shire of wits under Britunni?
Bisewit Compiny and each other
prinupal  producer  1n this  total
month-wise durng Juouay fo S p
tember 1Y74?

1IIE MINISTER OF STAIE IN THE
MINIISTRY OF AGRIL ULTURE AND
IRRIGATION (SHRI ANN ASAHEB F
SHINDE) (a) and (b) The informa-
tion 15 bemg collected and will be laid
on the Table of the Sabha

Number of Flats constructed mn Delhi

968 SHRI JYOTIERMOY BOSU
Will the Ministe; of WORKS AND
HOUSING
be pleased to state

(a) total number of each type of
flats undex the control of the Director
of Estates as on July 31, 1974,

NOVEMBER 18, 1974
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(b) total number of each tvpe of
flats constructed in Delh: to date since,
1972, and

(c) total number of Central Gov-
einmeni employees, category-wise, in
Delh1 provided with housing accommo-
dation and total number on the wait-
ing list a3 mn 1972 1873 and 19747

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI MOHAN DHARIA) (a)
The number of umts 1n {he general
pool (excluding hostel accommodation)
in Delhi/New Delh1 under the control
of the Directorate of Fstates excluding
those which have oeen placed at the
disposal of other Departments as on

31st July 1974 is as under —
Ivp N> of unus
1 13 206
11 15 316
I so(3
A" 1974
\ 1 903
VI €50
AN} 121
VIDT 21

{b) The nformatin 15 as under —

— - e

1ym No of flas ¢ nstructe  vedr-wise
191 72 1972 73 197 -74 upto
1 7 1974)
I 192
11 144 b 10
111 285 61 224
w 212 96 8o

(¢) For the present allotment period,
starting from 1st September 1972, ap-
plications were invited 1n July-August,
1972 on a restricted basis The statis-
tical data 18 not maintained year-wise
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but is maintained in respect of a parti-
cular alletment period. From 1st Sep-
tember 1872 to 31st October 1974, the
position regarding allotments is as
shown below:—

No. of No. of
Type officers  officers
provided) in  the
waiting
Tist
- ——
1 . . 13,206 3,416
11} . 15,316 7,363
I- i v . 5,063 1,486
v ) . . 4975 z.527
v . . . 1.803 590
VI . . 550 118
vl " : . 121 268
vir o, . . 21 74

India's Performance in Teheran Asian
Games

969 SHRI BIREN ENGTI:
SHRI B. K. DAS-
CHOWDHURY:
DR KARNI SINGH:
SHRI § R. DAMANI,

Will the Mimister ot EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether in terms of itg size
India’s performance in the Teheran
Asian Games hag been poor;

(b) whether the Deputy Minister of
Education and Social Welfare accom-
Panied the Indiap contingent to
Teheran; and

(c¢) whether he has submitted any
analytical report of the games and of
Ingia’'s performance there and has
suggested remedial and promotional
measures?
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THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE DE-
PARTMENT OF CULTURE (SHRI
ARVIND NETAM): (a) The overall
medal {ally in Tehran Asian Games
hag been better than in the preceding
two Asian Games, Governmeni, how-
ever, feels that there 1s considerable
scope for 1mprovement in certain
yames/sports,

(by Yes, Sir.
(e) The report is being finalised,

fagre & g g < @

970. oft fayfr fomt : #17 fmfoy
W s A 77 AT A amo
fr

(%) P8 ag o ag 1974 |
faere 7 fim A Ao Mt ¥ Fow
an sfima a7 @Y, 5 T
frodt it 74 wwrT A9 10-15 o
CECIR PR IO el o0 A3 o BN~ o

() afzzr 1 9m <agr =21 eard
TTF LA AT TR T A

frrwtor witr wramr warm . I
g0 o8 Agw wifear) () a2
qATAT 4R 4212 1 sa ngm frar

A1 i=1 4 |

(m) fqmim v AEm g &
ITA=H (AT F HFATT FA9 3747 fary
awgF 197w AT T AL S
FUT w77 T Uf frog B7 3 47
gaTr frar 2 foae yew far 7
@ A oArs am & oAGz gy AT
sfreg gn MR €1 gard AaTRAAT
AR HYERT FTA WIT JAE gAam
F1 & fau @ frar sy
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B & qew e gror et & T
ot gtint’

971 of fustf'thel | v oy

wire farar ot 98 T ) s FT R

() = F e w7 Hif
WY sz feamy & fedlt o sfrfafier
T FET R

(wr) afz gr, &t sor AT femmay
*fev Al R ar R &, Wi

\7) afe g1, & 9 §vET
a7 g% wwn ¥ @ qa § g
g 31 wiafafu mfaa &2 & &
frarar & fgat # gran w37 2

wfw v faard swatew & o
(st poprrm qzw)  (F) 7 (1) e
w1 g wa faarrd far #
AT gfq Bt 1 77308 07 a7
® AR 30 AAG W T@AT ¥ FrA-ATT
SETEF 44T IGAIEAL F fEAr Y 4@
B A TRAI B | I AMNM B g7
Fgd ¢ v weae a4 gfa g
oA A A 2 F g wrrr w
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B S1F A q4r TeT Aar @ A
AEET T GAT ¥ AT}
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972. it THETAAIT TTEHT
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Fur wiw s fawrf #aT vz gam
®1 FAT A fa
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(@) ofE g, @t atekd e
st , Wk

(7) =1 Tw wiwarw st ¥sF
A & fog  TI5q wIwT ¥ defig
aeare ¥ fwdt wore #F ggrgar &
arrEYd, sy afogr, @ foadr wargar
arft wfy § ?

wfr ot faard swemr & av-rivit
(o o qEw  (¥) AR (W)
oY 27 1 @ Qs Aaa & T wet” Ak
gAY FAET WY ATF AGT GA H HTOT
3¢ ufa @t 774 & fag fagre aewre
¥ aF wga v geTad wiwar swa
1 1973-74 & T ¥ wevita g7
15 78 ATE 2927 4T F ABHT1074~
75 ¥ 23 5 W RFRAT A7 3T A
grorar ¢ feak 7 20 =rA IRTT @
afas 37w X Al fredY & seaty
gAr | TA® AATAT, 60,000 FHI(T
AT X qFET A7 @47 Ay Ay | wwT-
w4, 7T AT G2A ¥ qAAT /AT 7 A
1Y afg w74 sr oA &0

() g7 vdr Fraww & ALrAATS
A AGHETT A 20 FAT WA F om0
# FTawFar aaré § | a9y, FEHT
&= A, faga o7 w1 27 fear
T wriwy & fao e, sdowr o
Freanh zarr Y wrawwad gl
F ¥ fag 7 50 97 § weTHRIAA
wor ¥ famifoer # € | 7 $0F w9
N 7g wifw o e W 9@ @
Frsar #Y o 9 § | qE S waTAT, WTH-
av & g s weer & fiof € e
ATAT AT HW X W U GEI B

wgraat & 7f 9v )
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W qRae weern

973. it TrvemTe wredt @ w47
dait Wit wAT 5F AN FFI W/
far -

(F) s aq 1972 ¥ W= §
gy wrad wiae w rrds w97 g
RILGRAFE 1973 F ST § wenfoa
T7& 37 fRora. fam waw W

(@) wf gr, & 3% 3T 2170
§ A7 33 st ek WA AT
wgY fogr o vt Wi

() waf #¥aa vrAEs wa [
agT wrfag anT T HEaE £ 7

fmmfw ot wam W gaEw
wi st (ot ¥o Tgewm) (%)
w (7). 3§ 1972 ¥ v ¥ gy
wEy  wigs WEdE auae G
¥ www s w7 LTI e wE #
IETT WEy  EAAW AT WOAH
AT wEES AW H FIAAA 7
¥ fam frasgor taur ¥eT 9r 1 ug
famgegor 71 wvaTe # gfemde
HEAE QAT E4T7 T (74T 4T 47 1
a9 %05+ 45 3T 7 {947 w01 =igo
s AT A RS F o rs & (i fisT 9T 0
34 g g R fadiaw (3.0 mifa e
AaZ FY AT 7 @A G d W@y
AOATE HAAE Wl FY A Ay
TG F FTH LA AT AT Wt
HEATT 4T ¢ 1

Additional Wheat for Orissa

974, SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of AGRI-
CULTURE AND [RRIGATION be
plensed to state:

(a) whe;her the Orissa Government

had the Centre to release
extra uantity of wheat in the months
of J August, September and

Qctober, 1974; and

(b) if 30, Government's response
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
TIRRIGATION (SHRI ANNASAHEB P,
SHINDE): (a). Yes, Sir.

(b). The allotment of wheat which
wag 8,000 tonnes ner month for July
and August, 1974 was increased fto
16,000 tonnes for September and 20,000
tonnes for October, This was further

increased to 25,000 fonnes for Novenr
ber, 1074.

Fertiliser Loans from Cooperatives

975, SHRI CHINTAMANI PANI-
GRAHI. Will the Mmnster of AGRI-
CULTURUE AND IRRIGATION be
pleaseq to state:

(a) whether the Central Govern-
ment had advanced Rs. 400 crores to
the co-operatives of different States
for advancing fertiliser loang to the
farmers last year;

(b) how much was advanced to co-
operatives in Orissa for this purpose
last year; and how much 13 proposed
to be advanced to them during the
current year; and

(¢) has the Government come to
know that there are fertiliser stucks
worth Rupees 40 crores with the co-
operatives in Orissa?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI SHAIINAWAZ
KHAN) (a) Government of India have
not advanced fertilirer loans to coope-
ratives during 1973-74 ard 1974-T5.
However, Government of India hs#
sanctioned short term loans for inputs
which 1ncludes fertilisers to various
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States of the order of Rs. 53.0352
crores during 1973-74 and Rs 58.29
crores during 1974-75 (upto 31-10-1974).

(b) No loan to cooperatives in Orissa
has been advanced by Government of
India during 1873-74 and 1974-78.
Government of India had sanctioned
Rs, 1.50 crores and Rs. 331 crores to
Origsa State Government ag short term
loans for agricultura] inputs includ-
ing fertilizers during 1973-74 and 1974-
75 (upto 31-10-1974) respectively.

(¢) Fertilizer slocks valued at
Rs. 14.92 crores {(avproaumately) were
with Orissa State Cooperative Market-
ing Federation as on 31st August, 1874

Tt A AF & 9% WIT W e
Tam wad s # foran wre

976, =t *EeN WWATH : F4T
pfw st foard 9&7 4 919 37 797
v &

(¢) ¥ 99 &7 47 f 5
F3 HAFF 41 0T F) 54T (ATF
ST HT NI GFFmA F 11 faTa
fFare,

() =fe=r Ar—=FIr T oo >
ETRE

(") g¥ A AT ThoTT Tr
S fldai® ’

g st faard sew § Tsg w9

(st wworEnfga o 1Y) () me
(A a19F w740 T T4 geafa
q 931a o 13w A7 T @

AN AT & 103 100 fedem 72y (1
wlarm Aur [ame o ¢ F o
UG REEE-C P B BN 70
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WA 1973 ¥ aWEy fawT & 1
srqrfegt & fag s < Faforsy ssaramer
& VA & feiq 4 Wraw -« a|r 197
qr |

() stwr &Y = I3ar

Steps to combat Soll Ercsien, Fiood
and Water Logging

977. SHRI RAM SHEKHAR PRA-
SAD SINGH:
SHRI MOHAN SWARUP:

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state

(a) whether the attention of Gov-
ernment has been drawn to a recent
press report under the caption ‘Ero-
sion hits 15 hectares’ wherein 1t has
been stated that India will have to
spend a staggering amount of
Rs 30,000 crores to Rs 50,000 crores
over a period of 30 years {0 contain
the threats posed by soil erosion, floods
and waler logging,

(b) whether the Union Govern-
menut have examined the said report;
and

(c) 1if so, the reaction of the Union
Government and the steps likely to be
iaken 1n this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI SHAHNAWAZ
KHAN) (a) Yes, Sir.

(b) Yes, Su

(c) The Government of India were
seized of the problems of land and sotl
management even before appearance of
the press report 'n question. With a
view to tackhng these problems 15 a
coordinated and scieniific manner, the
Government appointed a Commiitee on
12-7-1874 under the Chawrmanship of
Member (Agriculture), Planning Com-
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mission to suggest an institutional
frame-work for dealing with these pro-
tlems. The Preparatory Committee
submitted its Report at the end of
September, 1974 recommending the
setting up of a Central Land Use Com-
mission, These recommendations are
under the consideration of Govern-
ment.

Imposition of Foodgrain Levy

978. SHRI VEKARIA: Will the
Minister of AGRICULTURE AND
TRRIGATION be plcased to state:

(a) whether Union Government
have proposed to resort to foodgrain
levy at the National level to mob up
the surplus foodgrains in the country;
and

(b) if so, whether the levy would
be at tYe producers level or at the
traders level?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB P.
SHINDE): (a) and (b). Union Gov-
ernment have adviszd the State goverp-
ments that the procurement of rice in
the current Kharif season 1974-72
should be through a combination of
producers levy on paddy and miller's
levy on rice, The levy on producers
will be on graded basis, Similarly, in
respect of coarsegrain there will be a
graded levy on wvroducers and also A
levy on traders, wherever considered
necessary.

The quantum of levy on producers
will depend upon the size of their hold-
ings, the nature of soil, the facilities
i? commands in the shape of irriza-
tion and production prospects,

Compulsory graded levy on Farmers
to feed the Public distribution system

979. SHRI VEKARIA-
SHRI D. P. JADEJA:

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state: '

190

(a) whether compulsory graded levy
ig proposed to be imposed on farmers
in order to feed the public distribu-
tion system; and

(b) if go, the levy proposed to be
jmposeq on the rich, medium and
srnall farmers? - i

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB P.
SHINDE): (a) and (b), The State
‘Governments have been advised that
the procurement ¢f paddy/rice in the
Kharif season 1974-75 should be
through a combination of producers
levy on paddy and millers levy on
rice. The levy on producer’s will be
on a graded basis, Similarly in res-
pect of coarsegrain there has to be
graded levy on producers and also 8
trader’s levy, wherever considered
necessary.

The quantum of levy on producers
imposed by the various States take
into account the size of their holdings,
the nature of soil, the irrigation facili-
ties it commands and the prospects of
production.

Amount spent on Central Universities

980. SHRI C. JANARDITANAN: Will
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pieas-
ed to state:

(a) whether the University Grants
Commission has been showing a va-
rious attitude towards the five Central
Universitics in granting funds at the
vost of the State Universities; and

(b) if so, what is the total grant
received by the UG C for the years
1971, 1972 and 1973 ond the amount
spent each year for the five Central
Universities  and the constituent
colleges?

THE MINISTER OF EDUCATION,
SOCIATL, WELFARE AND CULTURE
(PROF. S, NURUL HASAN): (a) and
(b) A statement is attached.
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Statement

In accordance with Section 12 of
the Umversity Granis Commission
4ct, 1958, it 18 the function of the
Commission to inquire into the finan-
cia] needs of universities and allo-
rate end disburse grants hoth for the
maintenance and development in the
case of the Central Universities. In
the case of State Universities, the
ommission allocates and disburses
development grants; in addition it has
the power to pay both development
and maintenance grants for any spe-
cifed activities of such universities
The mamtenance grants for these
universgities are paid by the respective
Gtote Governments

In the case of the Central Univer-
sities, development grants are paid
by the Commission on a cent percent
basis, whereas in the cage of State
Universities, a matching share is
provided by the respective State
Governments Further in the case of

NOVEMBER 18, 1974
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the Central Universities, the Commis-
sion also provides as part of the deve-
lopment expenditure funds for the
hospitals attached to the Medical Col-
leges, Medical Colleges of Delhi Uni-
versity, campus development, etc.,
which are normally provided by the
State Governments in the case of the
State Universities.

In wiew of the statutary position
explained above, the quantum of
,gants gwven by the Ubniversity Grants

arpmisgion to the Central Universi~
tiea is not pomparable with, the graats
given to the State Universities, It
would not, therefore, be correct to
say that the grants given by the
Commssion to the Central Universi-
tieg are at the cost of State Universi-
ties Grants received by the Univer-
sity Grants Commussion from the Gov-
ernment of India and given by it to
the five Central Universities and the
affiliated colleges of Delhi University
during the last three years are as
frllows'—

Grants Received by the Unstersuiy Granrs Con nnssion

1971-72 + - .
I “? z‘ TB - - - . -
1973-74  ° .

Plan Non-Plan (Rs 1n
arores )
23 09 10 38
2750 10 93
22 49 11 58

Grants gwen by the Unmwersuy Grants Commession to the Central Unwverstis and  Colleges

Delhy Umversity

1971-72 1972-73 1973-74
(R« 1n crores

Abgarh Mushm University

Plan 111 1 21 o 86

N n-Plan 2 42 2 66
Bataias Hindu University

Plan 125 213 2 29

Non=Plin 3 oo 310 339
D:lh Umivasity P an o 8- 110 o 95

Non Pl n 1 38 1 58 i 40
Ci'lsgss of Dl University

Plan T 63 2 38 2 48

Non Plan 2 40 2 38 2 B§
Jawaharlal Nehru Universaty

Plan o 90 I 61 1 8§

Non-Plan o 20 019 o 21
Visva Bherat: Plan o 19 o 13 o 18

Non-Plan o 70 o 72 o' 8s
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Growth of urban population

981, SHRI A. K. KISKU: Will the
Minister of WORKS AND HOUSING
be pleased to state:

(a) whether slum dwellers and
squatters constitute more than one-
third of the Urban population in India;
and

(b) what is the planning of the
Government to cope with such a
situation?

THE MINISTER OF STATE IN
THE MINISTRY OF WORKS AND
HOUSING (SHRI MOHAN DHARIA):
(a) It is  estimated that the slum
populaiion might be about 20 to 25
per cent of the urban population.

(b) Te eope up with the problem
relating to slum  dwellers, the Gov-
ernment of India had formulated the
Slum Clearance and Improvement
Scheme in 1858, under which grants
and loans were being given to the
State Governments to carry out slum

improvement and clearance works.
Thia scheme was transferred to the
State Sector with effect from 1Ist
Apnl, 1589,

Another Scheme called the Central
Scheme for Environmental Improve-
ment in Slum Areas was introduced
in 1872 under which the Government
of India were providing 100 per cent
grant Assistance to the State Gov-
ernments to carry out improvement
works in slum areas in certain select-
ted cities in the country. This Scheme
also was tranferred to the State Sec-
tor with effect from 1st April, 1974.

Central Assistance is now provided
to the State Governments under the
above schemes in the form of Block
Loans and Block Grants, without
being tied to any specific projects
and *he State Governments are free
to utilise as much funds as they de-
sire out of the above assistance for
slum improvement and clearance
schemes.

2482 L. 8.7
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Representation by S.C. students of
Government Adult H.S. School,
Badarpur, New Delhi

982 SHRI AMBESH: Will the Min-
ister of EDUCATION, SOCIAL WEL-
FARE AND CULTURE be pleased to
state:

(a) whether Scheduled Caste stu-
dents of Government Adult Higher
Secondary School, Badarpur, New
Delhi have sent a representation to
the Director of Education, Delhi on
the 12th September, 1874 regarding
untouchability and discrimination be-
haved by the P.G.T. Englsh in the
school; and

(b) if so, the action taken by Gov-
ernment in this regard so far?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P, YADAV): (a) Yes, Sir,

(b) The matter is under examina-
tion of Delhi administration.

All India Blind Relief Society

983. SHRI AMBESH: Will the Min-
ister of WORKS AND HOUSING
be pleased to refer to the reply given
to Unstarred Question No. 2111 on the
26th November, 1873 and state:

(a) whether All India Blind Relief
Society, Lajpat Nagar, New Delhi has
not handed over the physical posses-
sion of premises to the Government
till nows;

(b) if so, the grounds on which Gov-
ernment can declare the tenants who
are there on rental basis for last 15
years or ten years and are paying
rent regularly as “unauthorised occu-
pants”;

(c) whether without taking physical
possession from All India Blind Relief
Society, the action takén for the evic-
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tion of authoriseq tenants is Hlegal;
and

(d) if so, the Government propose
to withdraw the eviction cases?

THE MINIBTER OF STATE IN
THE MINISTRY OF WORKS AND
HOUSING (SHRI MOHAN DHARIA):
1a) to (¢). By execution of a Surren-
der Deed on 26th April, 1969 by the
All India Blind Relief Society, the
possession of the lang alongwith all
appurtenances thereto, wests in the
President of India. As the oeccupants
of the premises are not authorised
tenants of the Government, the
evirtion proceedings drawn against
them in the exercise of lessor’s right
of ownership in the land are in ac-
csrdance with the law.

(d) Noes not arise,

Wheat given to Centre by Punjab
seized from Hoearders and Traders

DR. RANEN SEN:
SHRI B. S. BHAURA:

‘Will the Mimster of AGRICULTURE
AND IRRIGATION be pleased to
state,

984,

(a) whether Government of Punjab
had decided fo give to the Centre the
wheat stocks which might be seized
from the hoarderg and traders; and

(b) if so, what is the quantity so
far they have given tp the Centre from
this account?

THE -MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI ANNA-
SAHEB P SHINDE): (a) and (b)
Yes, Sir. Government of Punjab
have amended the Punjab Wheat
Dealers Licensing and Price Centrol
Order 0 as to reduce the stock limit
for the dealers from 2,500 quintals
to 100 cuintals and to take-over the
stocks of levy-free wheat available
with the dealers in excess of this
quantity, The total quantity Mkely
to become availahle from the deslers
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is about 32,000 tommes which wil} be
handed over by the State Govern-
ment to the F.CL for the Centrgl
pool.

Statement{ of Uniog Minister of
Agriculture on Import of Foodgraing

935. DR. RANEN SEN: Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether he had made a state-
ment in Calcuttyg on October 23, 1974
saying that India will have to import
some foodgrains;

(b) if so, the facts thereof; and

(c) the countries with whom Gov-
ernment had negotiated this matter
and at what price the foodgrains are
being imported?

THE MINISTER OF STATE IN
THE ITINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI ANNA-
SAHFB P. SHINDE): (a) and (b)
Yes, Sir. Minirter of Agriculture and
Imigation further indicated that the
current food shortage in the country
could be tackled to a large extent if
the State Governments extended their
full cooperation in dehocarding food-
grains from big farmers and traders
as also by implementing the food
production programmes and procuring
the requisite quantity of foodgrains.

(¢) Commercial purchases of food-
grains are being made from VUSA,
Canada, Argentina, Australia and
EEC countries at the prices ruling in
the international market from time
to time.

National Capital Reglon Plap

986, BHRI Y. ESWARA BREDDPW¥:
Will the Minister of WORKS AND
HOUSING be pleased to state:
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(a) whether no work has been done
on National Capital Region Plan go
far; and

(b) If so, the reasons therefore?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI MOHAN DHARIA): (a)
and (L). No, Sir. The Naional Capi-
tal Regional Plan was approved by the
High Wowered Board for the Jormula-
Lion and ioplementution of the deve-
lopment plang for the Delhi Metropolis
tan Area and the National Capital Re-
gion at its meeting held on the 17th
September, 1975 The High Powered
Board has approved the sub-regional
plans covering the scttlement pattern
and road linkages n respect of the
arcas of the Region falling within Uttar
Pradesh and Haryana at its meeting
neld on 27th September, 1974. Propo-
sals for decentralisation of industry,
Irade etr., are being considered hy a
Working Group constiluted for the pur-
pose. A technical group is also consi-
lering the regional road network in the
various sub-regions with a view to
identifying priority and mode of deve-
lopment, including financing. Work on
the preparation of projects for the
development of one priority town in
cach of the constiluent States is being
taken up by the respective State Gov-
ernmenis and it is expected thai these
projects would be taken up for imple-
mentation thig year.

Slum Board for Delhi
987, SHRI Y. ESWARA REDDY:

Will the Minister of WORKS AND
HOUSING
be pleased to state:

(a) whether Government have a
wropogal for the creation of a Slum
Board for Dejhi to take up the task
of sluym improvement; ang

(b) if sp, ihe main features thereof
apd the steps being taken in this
Tegard?
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THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI MOHAN DHARIA): (a)
and (b). A suggestion to set up a Slum
Boarq for Delhi has been received :nd
11 15 under consideration.

Damage to Crop

988. SHRI BHOGENDRA JHA:
SHRI RAGHUNANDAN LAL
BHATIA:

Will the Minister of AGRICULTURE
AND IRRIGATION
be pleased to state:

(a) whether hig attention has been
drawn to a news report dated the 20th
September, 1974 entitled ‘Rs. 20 crore
worth of crops on verge of ruin’;

(b) if so, whether situation has been
aggravated by reduction in the flow
of water in the Western Yamuna canal
and irregular power supply for run-
ning tube wells;

(c) whether & number of farmers
have set up their own diese] gngines
to run tubewells; and

(d) if so, whether they have failed
to achieve the resulta?

THE DEPUTY MINISTER IN TIE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI KEDAR NATiI
SINGH): (a) Yes, Sir.

(b) to {(d). Information is being c 1-
lected and will be laid on the Table .f
the House.

Water Poliutlon im Rivers

889. SHRI P. GANGADEB:

Will the Minister of WORKS AND
HOUSING
be pleased to state:

(a) whether several gmall rivers and

1 stretches of large ones have been

tely conteminated a8

reported in a local dally dated the
18th September, 1974;
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(b) if so, whether any urgent steps
have been taken by the Central Gov-
ernment to prevent water pollution;
and

(¢) whether any instructions have
becn issued to the State Governments
ard if so, broad outlines thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUS-
ING (S3HRI MOHAN DHARIA): (a)
Surveys by experts show that there is
appreciable pollution in restricted rea-
ches of big nvers and heavy exten-
shve pollution of many small rivers.

i) ang {(¢). To conirol and prevent
ptilution of rivers the Central Govern-
ment have enacled the Water (Preven-
tin and Control of Pollution) Act, 1971
and the above Act has come into force
In 12 States and all Union Terntores
with effect trom 23rd March, 1974,
The remaiming Siates are also being
persuaded to adopt the above Act. De-
talled guidelines for effective imple-
mentation of the Act have been issued
tn all Stale Governments. The guide-
lines also include proformae for collec-
tion of information from industries,
matters relating to establishment or
recognising of laboratories for analys-
ing sampleg of water sewage and trade
eflluents ete,

Forest Resources Survey in States

SHRI SAKTI KUMAR SAR-
KAR:
SHRI S. N. SINGH DEO:

980.

Will the Minister of AGRICULTURE
AND IRRIGATION
be pleased to state:

(a) whether any Forest Resources
Survey hag been made in various
States and Union Territories;

(b) if so, results of the survey,
alongwith the names of the places
where the survey has been made;

(¢) the main features of the report
of survey and total amount spent on
the survey in each State; and
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(d) action taken to implement the
survey report upto date?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL): (a) Yes, Sir.

(L) to (d). Information 1s being col-
lecled and the same will be placed on
the Table of the Sabha,

Central Aﬂlstam; to North Eastern.
State for Agricultural Census

991, SHRI SAKTI KUMAR
SARKAR:
SHRI §. N. SINGH DEO:

Will the Minister of AGRICULTURE
AND IRRIGATION
be plcased to state:

(a) whether any assistance has been
given during the last three years to
West Bengal and other North Eastern
Region States for agriculture census
in these States;

sanctioned
actually

(b) it so, the amount
upto date, year-wise and
utilised;

(¢) whether any census report hos
been prepared by the State Govern-
ments; and

(d) if so, whether the report will
be placed on the Table?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL): (a) Yes, Sir.

(b) A statement, giving amounts
sanctioned upto-date and actually uti-
liseq by West Bengal and other North
Easlern States, is laid on the Table of
the House. [Placed in Library, See
No, LT-8490/74].

(c) and (d). Census Reports in res-
pect of Manipur, Meghalaya, Nagaland
Tripura and West Bengel have been
prepared by the State Governments
Report in respect of Assam is under
preparation by the State. Adequate
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number of copies of the reports are
Tbeing obtaineq from the State Govern-
ments and will be placed in the Par-
liament’s Library as soon as they are
.weceived.

Crash Programme for Paddy
Production

992, SHRI D. K. PANDA: Will
sthe Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether Government are work-
dng out a erash programme for raising
<an additional paddy crop in selected
-areas;

(b) if so, the facts thereof; and

(c) at what stage of implementation
‘is this scheme now?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL):
‘ed to increase the production of Sum-
mer rice from about 5 million tonnes in
1973-74 to 4.5 million tonnes in 1974-75
Hboth by increasing the area as well as
productivity. This programme will
"be implemented mostly in the eastern
and southern States by bringing addi-
tional irrigated area under high-yield
ing wvarieties of Paddy but no crash
programme has been drawn as such.

fafua fazatazmemt st s & oy
STERT FEHIZAT ®T VAT

993. =ivgfeiag: a1 ey, awrw
FEATN WL GeFpfa wAT g aqr #i
Sar ARk fa

(F) AT WX FT A7 FO
Tarafaqamai 1T TTaHTT 9Lt
F 337 Iy T2 € IENEATL 9T ST
ATE wal #r MR fewmr a1 g 7%

a) to (c). It has been plann- -
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(@) afz gi, dr #ar =7 faga-
fagarerat e svrdt 7% 97 gredfiaar
FY qGTAT wgt ;AT & 7

forerr, T TeAw AW defa
HA (#f gEo qEW g@A) : (F) T
(@) : fafwa f9e7 fagqaredi & gaaT
Tad F ST @I & AT T1CT §1d gF H4T
G2 9T T@ &l Sra |

Preparation of Urdu Encyclopaedia

994. SHRI SAT PAL KAPUR: Will
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pieas-
ed to state:

(a) the amount sanctioned by Gov-
ernment tp the Taraqgi-e-Urdu
Board for the preparation of Urdu
Encyclopaedia; and

(b) the progress hitherto registered
in preparation of the Urdu Encyclo-
paedia and when is the work likely to
be completed?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SO-
CIAL WELFARE AND IN THE DE-
PARTMENT OF CULTURE (SHRI D.
P. YADAV): (a) and (b). Under the
scheme of production of books in Urdu,
a project for the preparation of an
under Encyclopaedia has been un-
dertaken under “the supervision of
the' Taragai-e-Urdu Board. The pro-
ject was started last year and is
scheduled to be completed in six
years. The Encyclopaedia will be
published in 12 volumes each volume
congisting of about 500 pages. The
project is likely to cost about Rs. 9
lakhs.

The work of producing the Encyclo-
paedia has been assigned to the Abu!
Kalam Oriental Research Institute Hy-
derabad to whom an amount of Rs.
3,63,400 has been sanctioned so far.
The detailed project has been planned
by 34 subject panels of experts cons-
“tituted for the purpose. So far 30,000
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entries for the Encyclopaedia have
been decided upon, and the entries
have been assigned to experts for
eluboration. Preliminary matter to
fill about 200 pages has already been
received by the Institute.

Graduates and Diploma Holders in
Engineering

895. DR K. L. RAO: Will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleas-
ed to slate:

fa) how many pgraduates/diploma
holders of Engineering are being pro-
duced yearly in the country;

fb) how many out of them are
employed by Government or private
agencies each year;

(c¢) if information at (b) is not
available with Government, will it
undertake on emergency basis collec-
tion of the information about employ-
ed engineers; and

(d) if the difference between such
people produced and employed is very
appreciable; what steps are being taken
by Government to bring about a
balance so that excessive unemploy-
ment and improper technical education
are avoided?

THE MINISTER OF EDUCATION.
SOCIAL. WELFARE AND CULTURE
(PROF. S. NURUL HASAN): (a) The
out-lurn of engineering graduates and
diploma holders during the last three
Years is as follows:

Year Graduates I-%ﬁ]:m
1971-72 " . 18223 16563
1972-73 , . . 16505 15191
1973-74 . . . 14756 13454

(b) and (c). No precise information
abo:tng: number of engineers annyal-
1y yed is 4t presént availalle.
However the total number of engineer-
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ing graduateg and dfploma holders re-
gistereq with the Employment Ex-
changes during 1971, 1972 and 1973 was
73115, 82655 ang 78308 respectively.
These figures indicate that a signifl~
cant proportion of the engineers quali-
fying in each year is being employed.

(d) The pollcy for admissions to
technical institutions is constantly
under review. Efforis are being made
to assess the technical manpower re-
quirements in the 6th plan so that the
admissiong to technical institutions in
the 5th plan can be regulated in ac-
cordance with those requirements.

Soil conservation of programme in the
Bhakryg Catchment Area

996 SIIRT D. D. DESAI: Will the
Mimuster of AGRICULTURE AND IR-
RIGATION be pleased to state:

(a) whether Bhakra Management
Board has suggested Soi] Conserva-
tion programmes on war footing in
the Bhakra caichment area;

(b) if so, whether Government have
worked out their cost;

(c) if so, who will share the ex-
penses; and

(d) whether the Board believes that
the rate of silting is not very alarm-
ing; and if so, facts thereof?

THE DEPUTY' MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI KEDAR NATH
SINGH): (a) No, Sir. However, cer-
tain Svil Conservatfon measures have
been discussed and decidéd in the
Standing Committee on Soil Conserva-
tion where Bhakra Management Board
ig also represented.

(b) The cost is worked out by the
Himachal Pradesh Government who
are implementing the 8ofl Congervation
programme In the Bhakra celchment
area.
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(¢) It is a Centrally sponsored
scheme and the expenditure is met by
the Central Government.

(d) The Bhakra Management Board
doeg not consider the rate of silting as
alarming. During the earlier years of
operation of the Bhakra reservoir, the
rate of siltalion was somewhat higher
than anticipated but it has now settled
down and dropped considerably. It is
now less than that assumed ih the de-
sign calculations for the life of the re-
servoir,

Rice and Sugar to Gujarat during
1972-73 and 1973-74

£97. SHRI D. D. DESALI: Will
the Mwister of AGRICULTURE AND
IRRIG.TION be pleased to state:

(a) the quantity of rice and sugar
supplied to Gujara{ Government by
the Centre during the financial years
1972-73 and 1973-T74;

(b) the quantity of rice and sugar
demanded by the State of Gujarat
from the Centre during the said
period; and

(c) whether the demang has been
met: and if not, reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHR ANNASAHEB P.
SHINDE): The quantity of rice and
levy sugar supplied/allotted to Gujarat
Government during the financial years

1272-72 and 1973-74 is indicated be-
lew: $
(In ‘oco Tonnes)
RICE LEVY
SUGAR
Year 2 2
1972-73 . . . 1128 178522
1973-74 . . . 497 184991

(b) and (c). Suplieg of rice from the
Central pool to various States are made
keeping in view the overall availability
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in Central pool, relative needs of the
States, local availability and other re-
levant factors. However, the gquanti-
ties of rice demanded by Gujarat Gov-
ernmeént during the financial yearsa
1972-73 and 1973-74 were 165.0 and
270.0 thousang tonnes respectively. In
order to improve the avalability of
foodgrains, the State was permitted to
impory about 32 thousand tomnes of
wheat in the current season on trade
account. With the removal of restric-
tiong on the movement of coarse grains
gince March, 1974, there has been free
flow of coarse gramns into that State.

As regardg sugar, monthly levy su-
gar quota of each BState/Union Terrl-
tory is fixed on a rational basis after
taking into account the population fac-
tor, consumption pattern during the
year 1967—68 and 1968—869 as well
as the quantity of levy sugar avail-
able for allotment. Requests for addi-
tional allotment of 5,000 tonnes levy
sugar in each of the months of Au-
gust and October, 1973 to meet the
aditional requirements for the festi-
vals were received from the State
Government. While no additional al-
lotment of levy sugar could be made
for August, 1973 in view of the tight
sugar position, the Gujarat Govern-
ment were allotted 1588 tonnes levy
sugar for Dussehra and Dewali rais
ing their October, 1973 quota to 16,408
tonnes from 14,845 tonnes alloted for
September, 1973,

In November, 1973, the Government
of Gujarat asked for an additional
allocation of sugar equivalent to 50 per
cent of their monthly quota for build-
ing up buffer stocks in the State. In
reply, it was explained to the BState
Government that in view of the limi-
ted availability of sugar it was not pos-
gible to make any additional allot-
ment for the sald purpose.

Hotises bulit Yoy Low Yhidine Group
peoiite 1 Gajarst

0d8. SHM D. D. DESAI: Wil the
Minigter o1 WORKS AND HOUSING
e pleased Yo sththe:
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(a) howy many houses have been
built for low income group people in
Gujarat upto October, 1974,

(b) whether there 1g any scheme to
buwld such houses in rural areas of
Gujarat, particularly Baroda, and

(c) 1t so, outhne thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI MOHAN DHARIA) (a)
According to the information furnished
by the Government of Gujarat, 40 706
houseg approximately have been built
under the Low Income Group Hous-
ing Scheme, the Integrated Subsidised
Housing Scheme for Industrial Work-
ers and Economically Weaker Sechions
of Commumty and the Slum Clear-
ance Improvement Scheme

(b) and (c) Yes Sir, but the details
of the scheme have not so far been
received from the Government of Gu-
1arat

Allocation for Housing 1n Gujarat
during 5th Plan

999 SHRI D D DESAI Will the
Minister of WORKS AND HOUSING
be pleaseq to stale

(a) the total allocation for housing
1In Guarat during the F:'th Plan

(b) whether any target has been
fixed regarding the number of houses
to be bwilt with thiz allocation, and

(c) 1f w0 facts thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI MOHAN DHARIA) (a)
to (¢) During the discussmions with the
Government of Gujarat in connection
with the formulation of the Fifth Five
Year Plap the Planning Commission
recommended an outlay of Rs 18
crores for ‘Housing’, leaving the sche-
me-wise allocation to be worked out
by the State Government. The State
Government have not yet intimated
the physical targets under the vari-
ous housing schemes.

NOVEMBER 18, 1874
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nance and Adj. Ms.
12 hrs,

RE: PRESIDENTIAL ORDER DATED
16-11-74 ON MISA (LAID ON THE
TABLE) AND ADJOURNMENT
MOTIONS THEREON

ot e furgrdt wrady (FaTfea)
wE WERW, AT SOgAeqr F WG
g\ o ww g M| WA
w9 #t foee s fawdm &am 30
wiw fee v faodm & wAdfoaw
WTET & ATC ¥ w1 TeA T A g A
arer # frar war oogsla & @14
w9 dfqave &1 sifeva 359 (3)

- -

*(3) Every order made under clause
{1) shall, as scon as may be after it 1s
made, be laid before each House of
Parliament.”

wdy #§4 wras wfgammg ¥ oqqr
qarar | ., (soEwA) ..

SHRI JYOTIRMOY BOSU
mond Harbour):
arder,

(Dia-
I have a point of
I want to make a submission.

MR, SPEAKER: I will allow you.
Please sit down now when I am stand-
mg. I will allow enough time for
tirculation.

ot wmm Avw faw (F7A71T) -
feargee fome o fawrda 29 wgae
T OFET ......

werw wgvew : 38 a4 fzar & AT
ardT Y Frdr o & 2

ot wam Avew fawr : a7 ffada
qaTe off AqAT 1 T AIT FT WIRTT
T RN ... (viewwA) . L.
TZ A TRAT ¥ oFaw & IFA
i A wawr Sqw oz war 7.,
(vaawmwr) ...

nance and Adj. Ms

weow wgvaw ¢ ag gav aE ¥ fr
STTH |ATT TSR F qTT ATATET 1,

&t samw T fasr: 9 wTGRITA
foerr ?

weaw wgeg . AT faar

it Wy fewd (F047) : cTEz AR
wEr . (s124.7)

MR, SPEAKER: It is not in the
power of the Speaker to prevent an
order of the President from being laid
on the Table.

(Interruptions)

The Mimster verbally informed me
Lut I «did not gel anything i wriiing
till today. He did inform me vl lly,
not today, but carler,

PROF. MADHU DANDAVATE
(Rajanur): Do you accept orul coms-
muniration? It is not a marringe 1n-
vilation,

MR SPEAKER- I have received the
writtrn one now.
(Interruptions)

SHRI JYOTIRMOY BOSU: 1 huve
given writlen notice and I have seen
Yyou ulsp n this regard, abouf the
impropriety committed by the Govern-
ment, On Saturday between 2 and 3
an prder was issued and it reached the
Press. I got confirmation after tele-
phoming the Home Minisler and alsn
ifrom Mr., Gokhale. They could huave
easily laid it cn the Table. They rould
have sent it tp the Speaker on that
day. It 13 not necessary that  you
should be physically present to recenve
the document. ‘They deliberately
kept it out. They had chosen to mive
it 10 the Press fust and nol to this
House although the House is in session.
They have committed a serious breach
of privilege of the House and we
should take up the matter for discus-
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ard Adj. Ms.
[Shri Jyotrimoy Bosul
sion On the adjournment motiop I

have given, I would like to make a
separale submission.

SHRI INDRAJIT GUPTA (Alipore):
There zre iwo points involved in this.
The order was 1ssued on Saturday and
the lext of the order was broadcast
over ths radio; we heard it also al
about 2 O'clock and it was given to
the Press also.

SHRI MADHU LIMAYE: The Press
Conference was held at 5.30,

SHRI INDRAJIT GUPTA: A copy
of that order 1s not sent to the Speaker
ot the House on Salurday or on Sun-
day, not even on Monday mormng.
Article 359(3) is quite categorical.
Assuming that they could not lay 1t
cn the Table of the House earlier. they
could have al lcast sent you intima-
tin that they proposed {o lay 1t on the
Table on Monday. In that rase, Your
Secretariat could have informed the
Members by way of a revised list of
business that such and such item had
been added to the list of business,
They had not cared to do even that.
At last on Monday when we have
completed the question hour and the
hon, Members are raising this point,
they rush to the Chair and hand over
ihree or four sheets of paper. This 1s
gross violation of the procedure and
vou have to censure the Government
for this gross contempl of the Houge,
because they violaied the elementary
rules of procedure which were being
ubserved in this House. What have
you got to say about it?

SHRI SEZHIYAN (Kumbakoran):
Members are agitated over the wviola-
tion of the rules. The order wag issued
iwo days ago. Should they not inform
you about this matter? When a Mem-
ber wants to raise something, Mr.
Speaker, you insist thal he should
give notice before 10 O'clock or 9
O'clock. Why not you be satisfied with
oral intimation in their case adso?
They have to write to you in a cere-
monious way. What Government has
done iz most umceremonious to the
dignity of the Cheir and is a contempt
of Parlinment. There i 2 provision

iz
and Adj. Ms.

in the Constitution, They have vio-
lated not only ihe constitutional pro-
vision but elsp the decorum of the
House by handing over something to
you when the members are agitated
and want to raise it. You should take
a serious note of this and censure the
Government for the casual and cav-
alier way in which they are treating
the House ahd also the Chalr.

oY wrew fagrt wrwad) s A
zm, sy Ay wvageh § et pyo ard
T2 rdr wrRr ®Y AT q2E 9T TR T
W€ arar A & | gAH O wer O
ATy Ay § IF AT H AT gl
Tt giwa wt & A et afware
#gmfaa #ragdr fasr asar wr,
afeT g 7 wowr giaa $33 &1
UTATFAT AR EWED | T FHT
T T R ROt e g€ 4
AT £ TAEGTATFAT 359 F HFOA
WRW W w4 §F & A & @
g, @fza afewma zz o sear &
f& garRwar sfa qar w9 g eTd
F ¥ ;T wog § wex @ oY

=1fgr

HUT HE1ed, WY §HILE Ifoa—
LFATT FT T 7EA I5T, GIT A A5%
auT gE—AT IW ANY T AR ¥
are & wew &1 glaq 7@ famar 1 qwar
ar1 wfFnz W wRw e,
srorTToTTY f T farinfy 2T & e
& e FT 8 fr /1 adwenfa §
sfaver 7 g8 w3w 7 faiw v 9,
Iq WA F § vy 7 o1 @, 9w
o< WAt Wear, s @ dew stwa
®T quT IST @I F—ATATT WY WL
wrdy fear aar, Wedt § qU frrow
fmw,mﬂinftmﬁmw,
afer wxw mhnt: ¥ i
gi’-‘ fr wr § eqdw @
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nanes and Adf, Ms,

WY TEH CHANT ¥T AT Y
o gAY o F Y galy, ..

LU L Ol
g oY\

A FFRATA

ot grw  fagrdt wwgd : oaw
afam # seeda W) A ST
E wHG A A A4 RO BY
dfgara #1 wravawar g < ARY
g 7
MR, SPEAKER: I agree with you.

Wt W fagrey aTwa it : afaar
Faar & fmarrst gt AT FT A
g | Afgarm A1 ®I9FT I@ET AT
it won ) dafgam agar § i qar
qEd 9T TET WAl Wil WA 6y
aifas a1y I WA AvEqr AfEE
A ERAy WY WA 7 oamwan ¥
g1 ATIR AT Al awdy ) ag wdy o
29 AEA & AeeA §, I Afgue
& wAmT WAt g, Al @0 qree
7 &1 g Ay % fa, o fraw
otv  gwy fom gea  frawm—aar
T &Y wwAT | 3@ W) fafeaq sq 7
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verw wiqq : W A8 fom w7
g fifwq fo &7 o wmr @
wEr &

o wEe fagret wmwad : qg AY
oY STAY ¥, W T Wt wifge
g |

SHRI SHYAMNANDAN MISHRA.
The fact cf the matter is that the
decision with regard to this order had
been taken on Friday evening itself.
when we were summoned to a meet-
ing in the most unseemly fashion at
about 9 O'Clock in the night. We had
taken definite ohjection to the manner
ir which we were invited 1o (this
meeling where we were presented with
a fait aceompli in this matter. That
being the case, three clear days have
lapsed and during this perind the
Government did nof think it fil to give
you intimation in writing: they have
mformed you only verbally,

MR, SPEAKER- The written one has
come now,

SHRI SHYAMNANDAN MISHRA:
Parliament is concerned nol only with
the substance but also with the form.
In a parliamentary system the form
does not matter lesg than the sub-
stance. Now the form in which it has
heen presented to Parliament is most
objectionable.

Then, I would like vou to give us
guidance in this matter whether it
does not require your examination.
Even If it is a request from the Gov-
ernment, is it the position that it is
obligatory on the Speaker and the
Speaker is not required to examine
the proposition that is submitted bv
ithe Government? If it is not so, then
this propositfon should have been gub-
mitted to the Chair in writing, and the
Chair, after due consideration of the
proposition, ghould have come ‘to some
decision whether it should be placed
on the Table of the House or not, I
would not subscribe to the view that
anything that is submitted by the Gov-
ernment would automatically be al-
lowed to be placed on the Table of the
House. If this proposition was not
found by the Chair to be in order or
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in consonance with the Constitution,
the Chair should say so because no
-one hag taken the stand that the Chair
cannot go inlo the order, whether this
order is in consonance with the Con-
stitubion and other rules or nol. A
verbal intimation {0 you has ng vali-
dily even for you, and much less for
the House. We cannot take cognizance
of the matier that it 1s verbaliv inti-
mated to yoy vcarhier, Therefore, a
rlear breach of privilege of the House
has gccurred, a clear breach of the
provisions of the Constitution has
occurred and a clear contempt of the
Chair has occurred, because the Chair
had not been taken inlo confidence
except verbally in this matter. So, it
requires some obrervations from you,
at least for the purpose that in future
such an unseemly behaviour on the
part of the Government does not recur

SHRI I, N. MUKERJEE (Calcutta—
North-East): My worry is with the
graceless and plesumpiuous manner
. whiech the Government often pro-
teeds on a subject which ig <omething
very subslantially acceptable to the
ceuniry. I find the Government., he-
cause it {akes many things for granted
towards Parliament, acts m this cava-
lier fashion even in a case where
substantially many of us are prcpared
to stand by the Governmeni In this
case what has happened” Thoy have
presumed upon the faet of their hav-
ing intimated tn wyou verbally that
their unconscionable delay in com-
municating the order to ‘rour Scere-
lariat would be condoned In this
matter T am sure you have to take
a very stern stand and I should cer-
tainly cxpect from you. Sir, certain
observations in the spirit in which the
Speaker's office is entitled to make
observations about the defaults oy the
part of the Government. This iz a
procedural matier which reflects upon
the attitude of Government to Parlia-
ment, and that is a basic matter on
which you have to make your observa-
tions.

SHRI SAMAR GUHA (Contai): Sir,
I think you should take a very
seripus view of the procedure followed
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Ly the hon. Minister just now in
sending 1o you & copy of the order,
because it constitutes not only a viola-
tion of the provisions of the Constitu-
tion bul also a violation of the Rules
of Procedure of this House, I do not
know whether it is a deliberate viola-
tion, or a callous atititpyde of ihe Gov-
ernment, or a callous way of func-
tioning of the Government in not in-
forming this House or treating the
Jjonour and dignily of this House by
only informing you verbally. I do not
know what it is

Here I want to draw your attentjon
to the dramatic suddenness in which
we were called to a meeting. The
meeling contfinued fur one and : half
hours and we thoroughly discussed
all the orovisions of the Constitution.
Both the Law Minister snq the Home
Minister "were present i the meefing
When we asked whether they have
iaken any decision. poth the Lew Min-
ister and Home Minister categorically
staled that thev have 'mot taken any
decision  This 1s an untruth. Then
we asked them whether they are
gomne 1o take a decision in the feeth
of the opposition a complelely rom-
hind opposition, or they will {ake into
account the unanimoug views of the
opposition  They said they will take
inlp consideration the views exprossed
by the leaders oj the opposition Yet,
we find that they have now come aut
with this Order

Just now we have been told that
you .have been orally informed. You
may be orally informed hy the hon
Minisler, or by any of his agenis, or
hy the hon, Minister of Parliamentary
Affairs, or by somebody over the
phone.

As 1l has already heen pointed out.
the rights and privileges of each and
every Member in this House are equal
These cannot be discriminailed hetween
ong Member and another Member. If
tomorrow any Member just sends a
communication to you personally or
through an agent or from his house.
certainly, you are not going 1o accept
it. 1t you are golng to accepf this, you
Please tell the Hougse that you -are
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goirg 1o change the Rules of Procedure
ana that, hence-forth, you will accept
any rommunication sent to you, either
oruliy or over the phone, either per-
sonally or thiough an agent. Thig is
a \ery important point 1that you have
to take into consideiration.

About the constitutional oYligation,
il has already Dbeen suid 1n the case
of ‘he Ordinances issued during the
inier-segsion period, gn the wvery first
dav of the seesion of Parliament, the
cop’es of those Ordinances are placed
on the Table- of the House, Saturday
and Sunday svere (losed days. Today
it 1 Mondav The first conslitutional
ol .gation on the part of the Govern-
meni was Ip send you in writing that
thie shoula be inecluded in the Last of
Business ot the House,

I wunt {0 again remind you that the
aftitude either dehberate or callous,
on the vart of the Home Minisler con-
st tu ¢ the violation not only of the
dignity and privilege of this House but
also the violation of the provisions of
the Cor ititution

oft wy foed : (afeT) @ werw
wEEA, § TAAT 116 FY AT ATCHT
warw fearar wrgat § 1 T ITAewA
%1 wrver wifewss 359 & €19 wgAr
21 3so(dfr) ¥ opm ag we ¢ fiw
TN T W WRW aeeT e
¥ R @A wfgd | W) R
Tratae & ag forar gor @ -

“(1) An entry shall be made in
the list of business in respect of
every paper or document which is
received from a Minister duly au-
thenticated for laying on the Table
of the House.”

TEw fr g st & gar A e
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“(2) Papers received from Min-
istries shall generally be included
in the agenda for the following day
for laying on the Table unless a
specific date has been suggested by
the Ministry concerned.
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(3) Papers to be laid on the
Table shall ordinarily be sent by
Ministries two days in advance of
the day on which the papers are pro-
posed to be laid, In special cir-
cumstances, however, the Speaker
may, on request, permit a Minister
to lay a paper on the Table at
shorter notice.”

Hedel Hglaw, o MEC FHRATC
w1 77 g mar a1 fawaw W7
w1 famer oY wan, wr qw hifed
foq ano frwrar mmy @t QR
&1 faq & A T FATH W § AW
ft weqa€ g w@r & ar wewr
sz sfan @ ifgg & a7 mfess
359 W waw fAfw 116 &7 SedaA
g g W ? oAl e sEwA
N1 & & %7 AT 7% WTT g Hely of1 A7
FAEa )

SHRI S A. SHAMIM (Srina-
gar): Mr, Speaker, Sir, there are
three pillars of parliamentary system.
One happens to the President, You
are aware how signatures are sought
or taken from the President. That
having been demolished, another
fmportant piller happens to be the
judiciary. This Presidential Order
itself will speak volumes as to what
respect and regard the Government
holds for the judiciary and how they
have been treating the decisions of
the judiciary with contempt. There
is only institution left and that Is
the Parliament. You, Sir, happen
to be the custodian of whatever is
left of this Parliament now,

It is not a mere question of form.
It is a question of attitude behind,
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this act of complete disregard and
contempt of Parliament that matters,
The Home Minister invites the Oppo-
sition leaders, discusses with them
about the Presidential Order, as to
what can be done, presumably the
Qpposition leaders will agree and, 1n
case they do not agree, their views
will be disregarded. Why this for-
mality of inviting the Opposition lea-
ders, discussing with them and, then,
telling the whole world that they do
not agree with what the Oppositiun
says?

What has happened before you?
Unfortunately, you are trying to give
respectability to this most disrespect-
ful way in which the Minister of Par-
liamentary Affairs gave you a piece
of paper. Whether it was under his
name or the Home Minister's name.
we really do not know. This is hap-
pening before this open House and
vou had rightly said that this was
commmunicated to you verabally.
You have got to protect your hon-
our as well as ours. Today the Min-
ister of Parliamentary  Affairs
thought it fit to give to you a piece
of paper. Tomorrow he will talk to
you on telephone and tell you that
vou should conduct the House in this
manner. Therefore, I would request
yvou not to treat the whole majfter
very lightly. A deterrent num-* -
ment should be given to the entire
Government; otherwise, the whole
Pgrliament will become useless. A]-
ready we have lost our credibility,
They have losi the respect for Parlla-
meni. If you do not restore the pre-
stige and honqur of Parliament. then
God knows what is going to happen
the day after tomorrow.

SHRI P. G MAVALANKAR
(Abmedabad): Parliamentary hum-
our has a definjte place in a Parlia-
mentary democracy, but let me tell
my friends on the Communist Benches
particularly that it is not a matter
for joke, it is a very serious matter.
I do pot wapnt the Chair merely to
admonish the Government, What
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the Chair should do is to give a de-
finite guidance and a very clear and
sharp ruling on the matter, Parlia-
mentary procedures, conventions
and practices are established not
only by the Constitution, not only
by the Rules of Procedure, not only
by the Directions that you give but
also by the unwritten conventions
well established in the mother of
Parliaments, in England, and in other
democratic Parliaments in the world.
If all these are violated and if the
Government were to take the entire
House for granted, including 3you,
then, I think, this is a maiter which
requires not only a great concern on
behalf of all of us and an admonition
of the Governmeni by you but al:o a
clear guidance and ruling from you.

Last week, on Monday, whan we
openced for the Winter Session, I had
the occasion to tell you and the House
how this Government was going on
disregarding this House and treating
this House with great contempt and
was going on issuing Ordinances, I
had said that this Government wus

waiting for the Session to =nd to
issue Ordinances. Now they have
gone several steps ahead: they are

waiting for the week to be over so
that on Saturday and Sunday they
could issue executive orders—in bot-
ween Friday and Monday. If this is
how they want this Parliament to
go on, they may follow not whut
you sail but what was reported to
be said by you and ene Saturday or
Sunday they may issue an order on
an Ordinance that, because the
Opposition is awkward, the indepen-
dents are awkward, they obstruet,
only one party should be there in
this country, and on the following
Monday, we will be automatically
disqualified from attending the House,
the Watech and Ward may ask us to
go away. This may happen if this is
the way Government is going to
function, Therefore, it is not a mat-
ter for joke or humour; we must take
it seriously; and I would request you
to go into this question not only in
terms of the Consfitutional require-
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menis but also in termg of the ire-
mendous reputation builf by the
Chair that you are occupying today
in the last 25 years and declare it in
unmistakable terms that, it this Go-
vernment want to function and
govern according to the norms, prac-
tices and conventions of Parliament
and Parliamentary rules, they must
follow the rules not only in letter
but also in spirit.  Therefore, 1
would like you to be very categorical
and straightforward and not only
admonish the Government but also
give a ruling that this will never
happens, this would be the last of its
kind.

THE MINISTER OF HOME AF-
FAIRS (SHRI K. BRAHMANANDA
REDDY): Mr, Speaker, Sir, the
preceding two days were Saturday
and Sunday and the House did not
sit. Therefore, the earliest that I
could lay on the Table was today.
and ] have sought your permission
to lay it on the Table of the
House. ..
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AN HON: MEMBER: Verbally.
SHRI K. BRAHMANANDA RED-
DY: ‘Verbally was before. (In-
terruptions). I reiterate with your
permission that the attitude of the
Government to the House is ope of
utmost respect ... (Interruptions).

SHRI SEZHIYAN: Why did you
10t come on Saturday itself?

SHR] INDRAJIT QGUPTA: Yau
,:inust tell us whether you are satis-
ed,

SHRI JYOTIRMQY BOSU:
face of complete opposition from the
Opposition why have they premuls
gated the order? No. 2 Before go-
ing to the Press, why did they not

write f0 yeu?
MR. SPEAKRR: Hon. Members, §
hawe listensd to sll your points and

i
3
§
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Now, strictly speakink, you have
pointed out to the procedure, not
wrongly, but In a very correct man-
ner and the procedure I have seen
twice and 1 thank ®hri Madhu
Limaye algo for inviting my attention
to Direction 116, Both of them, read

together, make the position very
clear.
Shri Shyamnandan Mishra has

pointed out that I should go into the
constitutional issue. I have seen it.
Bection 3 of Article 359 leaves no
option for “The. The word used is
‘shall’ and the provision is that the
notification or order shall be laid oa
the Table and when we take into
consideration as to when it shall he
laid on the Table, il is the first day
after the holidays. We meet today
after ihe holidays.

SHRI SHYAMNANDAN MISHRA:
But the notice for this could have
been given on Saturday.

MR. SPEAKER: T asked the Secre-
tary-General whether we have re-
ceived any intimation or not. When
we receive such things normally at
short-notice sometimes from the
Members like raising a matter under
Rule 377 or from the Government.
we add it. But till then it did nnt
come and in your very presence I
have received it today. My view 1=
that proper intimation could have
been sent immediately to our office...

SHR] SHYAMNANDAN MISHRA:
Saturday was not a holiday. We
have given noetices on Saturday.

SHRI INDRAJIT GUPTA: If it
could go to the radio, if jt could be
given to the press outside, what pre-
vented them from giving it here?

MR. EPEAKER: When such a
situation arises—this hag not arisen
for the first time—the Law Ministry
apd others’ attention has been drawn
to mapy such situationg in the past
and every time I say, ‘Why are they
so much hurrying for going to the
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Press and radio” The House is also
one of those primary institutions. If
you go lo the Press or the Radio,
then, it would have been much bet-
ter that you write to the Secretary-
General just at the same time that
we are issuing this Wotification and
in my opmnon, verbal information is
nothing. I would consult the Rules

Committee also to clear the position
in future,

AN HON, MEMBER: Ii is already
clear.

SHR1 MADHU LIMAYE:
contempt of the House
whole thing

MR. SPEAKER: In this case it
wa~ a holiday—what to do in that
case....

SHRI ATAL BIHARI VAJPAYEE:
Saturday was not a holiday. We
gave notice on Saturday,

SHRI SHYAMNANDAN MISHRA:

That was holiday only for the sitting
of the House

MR SPEAKER: Saturday
not a holiday.

SHRI S. A, SHAMIM: On Satur-

day at 5-30 he addressed a Press
Conterente

MR. SPEAKER: Saturday was not
hohday. It should have been done
jmmediately after that, when the
Session is there already. The posi-
tion would not change whether Par-
liament is sitting on those days or
hot But, even if there were holi-
days, even if it is Sunday, it does
not matter. Here it is a matter of
delay. There was some impropricty
because the proper time of starting
this was giving intimation imme-
diately to the Parliament Office. I
have no alternative.

This is
That 15 the

was

SHRI ATAL BIHARI VAJPAYEE:
Let him apologise for the Impro-
priety.,
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MR, SPEAKER: He has already
done.

SHRI ATAL BIHAR] VAJPAYEE:
Let him say, I am sorry. (Interrup-
tions).

MR. SPEAKER: No, no, please,
I am on my legs. Xindly sit down,

SHRI JYOTIRMOY BOSU: You
please reprimand them.

MR SPEAKER: 1 am sorry at the
language you use; in this House we
have to use the parliamentary lan-
guage. We have to use the parlia-
mentary methods. Outside we can
use abuses again<t each cther.

SHRI JYOTIRMOY
should reprimand him,

BOSU: You

MR. SPEAKER: Mr. Home Min-
ister, this delay has occurred; some-
thing has gone Wwrong somewhere
and I think, in future, it should not
be repeated

SHRI JYOTIRMOY BOSU: What
about my Adjournment Motion”

MR. SPEAKER: Unleu_ it is laid,
it cannot come, Kindly lay it.

SHRI ATAL BIHARI VAJPAYEE:
1 oppose the laying of it.

MR. SPEAKER: Order please, It
is imperative under the Constitution.
it must be laid on the ~Table. Let
him lay it. Then I will listen to you
on another motion. Flease lay it.

PRESIDENTIAL ORDER RE MISA

THE MINISTER OF HOME AF-
FAIRS (SHRI K. BRAHMANANDA
REDDY): 1 beg to lay on the Table
under clause (3) of article 358 of the
Constitution, a copy of the Presi-
dent’s Order dated the 16th Novem-
ber, 1974 issued under clause (1) of
the said artiele, published in Notifl-
cation No. G.8.R. 650 (B) in Gazeite
of India dated fhe 18th November,
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1974 [Placed in Library. See No
LT-8481,74)

SHR1 JYOTIRMOY BOSU: It
wwolates the provisions of the Consti-

tution. 1 want to make a few sub-
missions.

MR. SPEAKER: What are you
speaking aboul? Order please,,

SHRI JYOTIRMOY BOSU 1
wunt to make a few submissions.

MR. SPEAKER: | have got num-
ber of Motions, 1 will give you a
chance, Now, the position is this

SHR] SEZHIYAN- I am opposing
the laying because this 18 not strictly
under the Constitutional provision.
It violates the Constitution. It vio-
lates Article 359 itself.

MR, SPEAKER: When you biought
Pondicherry you said the Speuaker is
not competent to go into the question
of constifutionalily. They are laid on
the Table of the House. My pre-
decessors huve already made  pro-
nouncements on this,

SHRI1 SEZHIYAN: In this case you
have said he has to lay on the Table
of the House because of obligation
under Articla 350, My contention is
that this order has not been 1ssued
strietly under Article 359. Then how
can he place under Article 3597

MR. SPEAKER: Just now you were
yuoting Section (3) of Article 359.
You agreed that 1t is under Article
358 and then you said it cannot be
placed under Section (3) of Articie
359 and only then 1 gave my ruling.

SHRI JYOTIRMOY BOSU: Sir, I
rise on a pont of order. My ques-
tion is posed to gentiemen situng
opposite who claim to be great
cnampions of Indian Constitulion. I
am asking in the present context and
I expect Mr. Gokhale to answer my
question., Is it not a fact that the
Sunreme Court hag held that Parlia-
ment has full freedom to amend the
Constitution even in respect of the
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rights conferred under part 3 of thy
Constitution, there is one basic hm-
tation to this power, namely, the
amendment to be carried out, shall
not. yn any manner, affect the basie
structure of the Constitution as en-
shrined in the Preamble, The basic
structure of the Constitution as en-
shrincd in Preamble citegs  Justice,
Liberty and Equalitv. The Ordinance
or the Order cannot wiolate the
same It they do as in the case of
Keshavan and Anant Bharat, then
they will be struck down as violating
the hasie structure of the Constitu-
tion
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Secondly, the Supreme Court has
sought to uphold socia] justice by
analysing the freedom< into those
which are preferred and those which
are not

(Interruptions)

The preferred freedoms are thuse
that relate to ife and liberty, where-
as the freedoms which are not pre-
ferred and which could be inte:fered
in larger social and public interest
are those which relate to properiy.
Articles 14, 21 and 22 which have
been done awav with in this Pres:i-
dential Order, take away cven these
preferred freedoms and thus violale
the principle supporting th»y remocra-
tid Constitution. These basic free-
doms are inviolate and inviolable. |
want to ask Mr Gokhala 13 the
Presidentinl Order constitutional? I
maintain this Order offends the arts-
‘es of the Constitution that I have
already mentioned and. thercfore, it
ig invalid and cannot he entertamned
on the Floor of the House.

@t wy fd T WA,
WT9R ww; weATEr oA & fadl
o WRW F; ATHiwws & w1 W
& frobg &80 2 Wi Saw WIS B0
gaweg F A ETTH DI 144 B AR
AT G § | T aTRAG T
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“All authorities, civil or judicial,
in the territory of India shall act
in aid of the Supreme Court.”

ar m W e @ Regraa
@ TS d & I1A B EgT oA
Fh AMLT | HAT IR Fid & TR
fitr & M ®uag i 33 & AW
G4 Tt 87 W00 T g4 WRA F)
o i 4 At T I AR
wifotids TATe7g bECEAAR
AEIR ) ACTH T4 TR

weI W ¢ Ari TR 7 Wl
Tdn.ar

It this House gives me the authority
in a regular wav that my judgements
on question of law and question of
Constitution will be respected by the
Sunteme Cout and thev will not go

against my observations. 1 will cer~
tainly come out wilh my observa-

tions.

SHRI S A. SHAMIM: You try it
Sar.

MR. SPEAKER-
moment you give me
1 will be the most extra-ordmmary
man of this country. So. don't give
me powers which are so dangerous.

st wrw fagy o oRdt : wewE
REZA AT WG T TG FZ47 316 74¥
BlE I o 5174 §@H TF &
OTTAT WY G ITT G WA FI G/
A TIT At TS reER w g et
W3T [ 877 3 [on0 & §T TH THT BT
I TG 7 F 9T AR TG AW
#% T a7 927 4T @Y w7 QArad

...

weaw wEET : W wedigqaa §
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a0F Y WIT 359 (3) i TH UM
ey § FF gz A7 Q7 A8 W7 T 2
wrE T ESY R gEd I A wed
gfF v @y faear o

st wew fagrd airft : gard
wwfa &aa §arafe 78 § waifes
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SHRI SHYAMNANDAN MISHRA:
Mr, Speaker, Sir, you have to con-
sider two separate igsues—one 1Ssue
18 whether an Order under Art. 359
of the Constitution can be placed on
the Table of the House even if there
18 an objection from the House. 1
quile agree with you that the Chair
has absolutely no choice in the matter
and the Ordzsr has to be placed on
the Table of the House because it
18 a constitutional duty on the part
of Government to lay 1t on the Table
of the House And the Chair does
not come 1n the way of placing the
order because 1t 1s a constitutional
order Now, i1f the Government does
something unconstitutional, would
the Chair subscribe to the dangerous
theory that the Chair would not go
into the issue whether 1t 13 a propor
document to be placed on the Table
of the House?

I would request you not to subs-
cribe to the theory in a blanket way
that any paper, if it is to be present-
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ed to the House by Government, has
40 be accepted by the House, Don't
subscribe to ihis.

MR. SPEAKER: I won't subscribe
to this view. But, when the papers
come, they can also be opposed. A-r
you know, we have many precedents
on the delay or some technical muat-
ters and I give the chance to all of
you to speak on it,

So far as my authority to prevent
to laying on the Table igs concerned,
my observation is this. If you raise
quuvstions of delay, 1 can ask the
Minister as to whether it is proper or
not. But, when you say that I shoula
sit 1n judgment on the constitutionz.
law that is involved I must say I
cannot do this 1 must say that |
have thoroughly studied it.

SHRI INDRAJIT GUPTA: Then
what about the adjournment metion?

ot wea fage arndqy © maq
iRy, W A s s g K1 )

weaet wgRA ¢ # wF 53 0% wr
g 5 foin wa g A1 foa o) o
T wa g
SHRI BHOGENDRA JHA (Jai-
nagar): Sir, I rice on a point of
order. Now that you have allowed
the Order to be laid on the Table,
my submission to you is that you
should direct the Government tp cir-
culate the order.

MR. SPFAKER: That will be done
automatically,

SHRI BHOGENDRA JHA: Then
we shall take action on that.
MR, SPEAKER: As ] said jmme-

diately it would be circulated.

One zero hour has gone; and an-
other has started.

SHR] DINEN BHATTACHARYYA
{Berampur): Let us know what the
Order is. 1 say that so far ag smug-
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glers are eoncerned, we are against
that. Why don't you catch them
under the provisions of law? Why
are you bringing in this Order?

MR. SPEAKER: You better address
this to Government.

SHRI DINEN BHATTACHARYYA:
The total number of detenus Mo
16,800 or so  (Interruptions),

SHRI INDRAJIT GUPTA: Are
vou pllowing  the Adjournment
Motion?

MR. SPEAKER: I am trying te
follow his point of order,

SHRI DINEN BHATTACIHARYYA.
rose.

MR. SPEAKER: I am not calling
you,
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Order please Kindly sit down,

SHRI DINEN BHATTACHARYYA:
Why should I sit down? Give me
one minute. You were the Speaker
when MISA was passed here, Af
that time, the Government gave the
assurance that it would not be used
ngainst poflitical  rersong, 1 have
the figures here. From these you
will know how it has been used
against political persons. They uare
now faying that thev will not allow
smugglers {o go to court. They will
not allow anybody to go to court

o) wew fagrdt T - @E AT
W TENGC g, 3% AT AIA#
@ a5 w GRTAIR AR ?

weaw RQw ; 4z av waAr #
!

&

&t sz fagrd awoday - ws U
39 % 93 7 (A1—ug A« WA
B WS H AW g a9y IR Ve
TI4T ¥ gr % 13 A §FY, ST BT
F o R RS £
SHRI K. BRAHAMANANDA
REDDY: There is a Hindi version alse.
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TR AYIA : TaiT @ Al
& Rlaad 4d G

I have received several
notices about the Presidential Order
of the 16th concernings suspension of
the right to move the courts for en-
fCictamaul wvi  tefwul. LullualNcn.al
rights. 1 have adjournment motions
on the subjects from Prof. Madhu
Dandavate, Shri Indrajit Gupta, Dr,
Ranan Sen, Shri C. K. Chandrapp:.),
Shri Bhagandra Jha, Shri H, N. Muk-
erjee, Shri Jharkhanda Rai, Shri
Madhu Limayee, Shri Viswanathan.
Shri Samar Guha, Shri Shamim, Shri
Sezhiyan and Shri Jyotirmoy Bosu.

SHRI INDRAJIT GUPTA: Are they
all 1aenucat?

MR. SPEAKER: Almost.

SHRI INDRAJIT GUPTA: No, my
notiee is not. De not give the im-
pression that they are aill identical,
‘they are not.

PROF, MADHU DANDAVATE:
Somz say there is delay im issuing the
Order.

SHRI INDRAJIT GUPTA: Some
people are worried about delay in
leiting smugglers out of jail.

SHRI JYOTIRMOY BOSU: rose—

MR. SPEAKER: I am not
you, Piecase sit down.

calling

Several members have given notice
of motions of disapproval of the
Pres.dential Order, in these, the
namsas of some members occur again,
not all, but about seven of them.
Then wieie aiw 0L a S udl
duration discussion under Rule 193,
Here the names of four occur but
thay are not common in the first list
except one.

LBV LT

I have not been able to make up
my mind as to which one should be
taken up first. But adjournment mo-
tion comes first. Now I wonder if there
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would be any adjournment motion on
the Presidential Order. I will not.
have objection to discussion in any
other form but not through on ad=
journment motion on the Order. I
have tried to see the precedents.

PROF, MADHU DANDAVATE: .
You have misunderstood the working
that I have given; failure of the Gov-
erament W pruvecl  wie Lattuaaiental
rights guaranteed to the citizens by
the Constitution as evidenced by the
promulgation of the Order. This
applies to all citizens, Tomorrow if
I am arrested as a smuggler, I must
have the right to go to the court.

At wEw fagr@t aeeEn o wead
S, BH W, Tk %Al Figd ¢ faar
Red YT GgEn & [l s

13 hrs.

SHRiI JYCTIRMQY BOSU: Item
No. i. I will assist you.

MR. SPEAKER: You better say

what submission you want to make.
and not say “assist you,” Well, shall
I ge from this side first or from the
other side?—I will go according to
this list. Mr, Dandavate. Be brief.

PROF. MADHU DANDAVATE: 1
will be very brief. In my Adjourn-
ment Mo, 1 LavVe spctiecdiy Laaeed
the izsue of the failure of the Govern-
ment to proiect  Lie  lunacmential
rights guaranteed under the Consiitu-
tion. (Interrupnons) I am just men-
tioning in my Adjournment Motion
that it is a failurs of the Government
to protect the fundamental rights of
the citizens guaranteed by the Con-
stitution, under articles 14, 21 and 32, .
In support of mv adion * e 1 Moo,
regarding the admissibility, I want to
draw the attention of the House thatg
when there was a discussion in this
House on the 24th Constitution
(Amendment) Bill, w2 w2re assurad
on the floor of the House that though
the supremacy of Parliament is
sought to be established through that
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Bill,  the articles concerning the
Constltutmnal remedies will not be
Aouched at all, and that in this country,
every citizen will have the fullest
freedom to go to the Supreme Court;
that constitutional remedy will always
be there. No less a person than the

late Shri Kumaramangalam while
defending the Constitution (24th
Amendment) Bill, had specifically

stated that “we will not challenge the
constitutional remedies offered by
article 32.°

- Here, it is argued that this parti-
cular order relates only to the smug-
glers, But I want to bring to the
notice of the House that out of politi-
cal animus, Government may, through
this order, bring in the name of any
Member of the Opposition and allege
that he is involved in smuggling and
so he is detained—/(Interruptions)
Please listen to me; please listen to
the voice of nationalism. Our econ-
tention is that if, out of political ani-

mosity, any Member of the Opposition’

is alleged as a smuggler or his in-
volvement or hig involvement in
smuggling is alleged, deliberately as
a vengeance, and if he wants to go to
a court of law to establish that out of
political animug the Government - is
taking action against him, what hap-
pens? That right is prevented.
Through this order, the freedom is
taken away. If tomorrow, my hon:
friend Shri Bhogendra Jha is alleged
to be in involvement in smuggling
and he is detained, he will have no
freedom. (Interruptions). I am not at
all pleading for smugglers. Buf, out
of political animus, if political are
.opponents are soucght to be suppress-
ed, then theie is no freedom left.
Therefore. T am moving this adjourn-
ment Motion and request that its ad-
missibly should be considered. (In-
trupton).

MR.
Gupta.

SHRI VASANT SATHE (Akola)?
He is only raising a hypothet‘:.cal
issue. (Interruptions),

SPEAKER: Shri - Indrajit

& B me
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MR. SPEAKER: Order, please, I
have' calleq Shri Indrajit Gupta,

Nothing will go on record. I have
not called any of you,

(Interruptions) . .

1896 (SAKA) 234

There is no use shouting. It does
not go on record. I have called Shri
Indrajit Gupta,.. (Interruptions).

I had called Shri Indrajit Gupta;
he is already on this legs. What he
says will only go on record, What
one Member says here or what the
other Members say from there in
reply—they are not going on record.

SHRI INDRAJIT GUPTA: The ad-
journment motion which [ and soms=
other Members have tabied reads as
follows:

“The failure of the Government
to take effective and comprehensive
measures, leZislative and otherwise,
to penalise and suppress the smug-
glers and their political and other
patrons and the inadequacy for this
purpose of the Fresidential Order
of 16th November, 1974 under article
359 of the Constitution of India,
despite its welcome intention to pre-
vent the release of smugglers in
detention by the Court.”

The other night we were summoned
at 9 oO'clock by the Goveriment and
told orally what they proposed to do.
Al] the Members present there had
asked them categorically to give them
the text of the order so that it could
be studied and they could give their
opinion. At that time the Ministers
present said that they were sorry that
they did not have a copy of the order
with them and hence they could not
show it to us, In those circumstances
we had nothing to go by except what
we were orally told, It is a fact and
everybody knows it that the best lawg
with the best of‘intentions can always
be misused by an irresponsible execu-
tive or administration. Therefore. I
concede Mr. Dandavate’s point; but I
am not concerned only with Memberz
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[Shri Indrajit Guptal

of this House. 1 am aware of the fact
that it one stretches it that far, the
workers belonging to the Port and
Dock Workers' union who are work-
ing at the ports through which some
smuggling takes place—if there jis a
strike or agitation by those workers
in some ports, some police commis-
sioners or the inspectors of police or
district magistrate can very well round
up 15 or 20 leaders of the workers.
They would not have a chance of go-
ing to the court to say that are noi
smugglers.

There is another fact which we can-
not got round, namely, some of these
smugglers who have been detained,
among whom are some top smugglers,
are being rcleased by various courts
on various technical grounds, I do
not think anybody in this House
would plead that these people should
be let out, We have, therefore, to put
forward some alternative, [f we feel
thay thigs thing is absolutely inadmis-
sible, some other suggestions gshould
be made as to how to prevent the
courts from releasing these people. 1
racked my brain and could not find
any way at the moment. We are all
united and t(he wordings of the ad-
journment motions agree on one point,
namely, much more comprehensive
legislative and other measures should
be enactad, so that this whole smug-
gling operation in its entire gamut.
ineluding those political leaders, min-
isters, officials etc. who have patronis-
ed nnd protected these smugglers,
without which it would not have been
possible for smuggling to assume
the dimensions that it has assumed—
all that can be brought within the net.
But -that does not mean that on that
round, because there is no such mea-
sure at present which T deplore,
therefore these people should be al-
lowed to be released. Where will we
he after that. If people like Hail
Mastan or Yusuf Patel or Bakhia are
released by going to court....

- AN HON. MEMBER: Shri Nitya-
nand Kanungo also,
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SHRI INDRAJIT GUPTA: I waat
him also to be brought within this.

SHRI BHYAMNANDAN MISHRA:
People released by the Supreme Court
have been re-arrested by the Govern-
ment under the ordinary laws of the
land and they have been kept under
detention for 3 to 5 years. What pre-
venis them from detaining Haji Mas-
tan under those laws?

SHRI INDRAJIT GUPTA: When-
ever Parliament in its wisdom has
considered it necessary to put certain
restriclions on the fundamental rights,
it has done so with the support of all
these friends. We have done it in the
case of landlords, holders of properiy,
ex-rulers, bank owners, coalmine
owners etc. Doeg article 311 (2) (¢)
permit Central Governmeat em-
ployees, who are dismissed from ser-
vice arbitrarily on the ground that
the President or the Governor is satis-
fied that in the interest of the security
of the Stale it is not expedicnt to hold
an enqujry, to go to court? No. There-
fore, you have to judge each case hav-
ing rezard to its concrete implications.
There is a certain category of people
to whom the Presidential Order ap-
plies. That catagory, in the opinion of
my part, does not deserve to have any
fundamental right to carry on smug-
gling. But we have got a basic dif-
ference with the atmude of the
Government in bringing torward this
order. It has omy ne limited pur-
pose of preventing the smugglers from
bheing released by the courts of law.
We want to move this adjorunment
motion because we consider this to be
a completely inadequate measure
As far as it goes, it is all right. What
happeng after that? Here it is stated
that this order will be in force for six
months or up to the expiry of the
emergency, which ever is earlier. What
happens after that six months? These
people can go to the court and they
would be released. Or the implea-
tion would be that affer every six
months thls order will be further
extended bv another six months and
g0 on, indefinitely,
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Our contention is that while it is
necessary to gee that these people are
not released, mnd to that extent the
effect of this order 1s welcome. 1
think this 1s totally inadequate and if
it is left at that, there is ground fl{r
the country to suspect that they do not
want the smugglers to be put up for
tnal, which we demand, so that every-
thing can be brought out, all evidence
ean be brought up, their links ex-
posed, they be made to answer ques-
uons, witnesses on their behalf be
eross-examined, if they tell lies they
be prosecuted for perjury and the
whole ramufications be brought out
Because, 1t 15 obvious without high
level protection and patronage these
smugglers could never have done what
they have been ahle to do, namely,
running a parallel economy

It 1s not a moral question alone.
Our entire foreign rescrves have been
depleted absolutely, That need not
have happened if these over Rs. 500
crores per year, which these people
had bren allowed to smuggle intg the
courtry, which amount of forcign vx-
change our country has lo-t, had been
stopped. But this Government does
no, bother about thesz things at all
Therefore, we demand that this mea-
sure must be supplemented with a
clear-cuy assurancge from the Govern-
m+nt that durins this current ses 1on
of Parhament, which 15 due to end on
the 20th of December, they will come
forward with more comprchensive
legislative measures, and other mea-
sure, also, for exumple, for the acqui-
tition ot confiscated property of these
smugglers. Please do not reply saying
that 1t is all benami property; some of
1L is benurii p.ope 1y; but there is 8
lot of property which is in their own
names, which can be scized and con-
fiscated, Why is it being left out?

Therefore, 1 say this 18 a very urgent
matter, After all, when we move a
motion for adjournment, it is, as stated
definite matter of urgent importance
This is a definite matter of urgent 1m-
rortance when the whole country is
exercised over this question of smug-
#ing. T is sought to be stopped by &
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certain order. What are the implica-
tiong of that order, what are its hmi-
tations, what is its meaning, what 18
going to happen after this, we wamt
to discuss all that. and that is why
we have moved this adjournment mo-
tion here

As far as the lmited purpose of
that order 15 concerned. namely, te
keep these two categories of prople in
jail at least for six months, I think
that 15 a good move, some thing which
1 welcome But if 1t is left at that.
then it will make the government
even more suepect in the eyves of the
people Therefore, I want 3 thorough
discussion of this and, so, I request
you tn admit my adjournment motion

ot vy fowm : 3T AW & 9. #
wq & frardt wavs & wzmr awgar g
forr muarTi= fevf & oo ow widw
s foam T & S arv i WY (e ey
AR AT AT AT A am e
TiH A AT IR A I A TR TR
& f sqaEnAia fafa s i fomet
I AT &t 7€ g qiT qtow 7 &
A @ LT A INAT T & I
SFfe-fhnanyis o a,0 %
aTs qifawars & m ¢ T e 1917 &0
g 30T a7 ST g W
ETW H 37 AT 97 597 % 5
wgTREs figin & aFm X3V w7
w7 Aifver ¢ 7

=T WiTH AT A wifgE
FEET 1737 32247 4T 3-T0A
frar s wvwr & 7 omar A gIRa
T ¥ w6 TN A IF
FE R ATHT AT ? & Feaw
g & 98 w17 i we
w5, T AT KT GTE Fad KIEHT |
e X7 W1 9N FT MG (A TG
a1 ., (sTAEnw) Fq W
@Y F W Iw@ § ! oWy yedt
OF 4 A T FIq W7 AAA A
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T W WAT AT Y 3F ¥ wA F aw
$IAfl ®en Tgx &1 w4 FI
LA G HOFF T w0
AT 7 A3 ST G115 1966 &
ST E 4 Taa [T ERAAT
o AR w2 fam¥ & wAFT Y,
I B Areffala i1 & & W H AT
Qg ATTTaLE, A0 (6 AT
ol (B1F4Z AT HEJI ]

“The total tatluie of the Govern-
ment to ensure eftective tiial and
conviction of smugg.ers and other
wconomic oflenders 1y an optn court
for fear of exposure of the link of
burcaucrats and politicians with
these smuyulers and other economic
oftenders and the Government's wil-
{ul encioachment on the civil hiber
ties as evidenced by the latsst Pre-
stdential - Noufication  under 359
which 15 hound to bu msused and
which 15 something unheaid ot n
the history of Independent India ™

A A4 F 9y AW (€3G F
WY TRAT 48 WATA XL, AArhigd
Mrs g WITZT & TIZTag AT &
FEFTHRI AT (0T T TTTEHZAC
FgA g & Ha7 Fe2d A7 QiGN &
T uFr @Y 7dr 4F ¥ TAFT A
iy, A A7 fagran 413 ¥ Hig
T 27 ¢ 1 W faumed A
F F. w?l P owMAM am
(s7@a <) AGT MEa g7
A TBE ta WA di'!j-'-f[ el
qTEIr 1 M AEr 7 Tan &
Wq faw ® 197> A AR W
ofr g7 <10 A4y ®Ta fiar war ?
WG F A35 T IHAMT FH AH FTA
&, TUT WIS ~ TEAT FTRAN & [qA
a7 {xq Dar A & 74 A0 AET
aq s e § 1 o8 oA oA nF, &
wiadr a1 waw §, W T qiEE
wriwr meat aafeew FroteE ®
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freT § ag §a wearw § qratkew
fadr # e fead & warw
AT 4T, UF & qrfed & o feav oy | €
feramagi ®T Y 717 ¥ wFar § 1 gET
- sfaar w1 ag ST 7 ghewd
¥ FR 7 o T gwT W QW gA |
g smdanRgrwarm ) ww
g4 faar @ & ? 43 T 1 ag
wfaim sarn o amke & graeed
# A e § 537 Tar ard «i¥ /e
geid Zfem sy & dArqad Q@
TR ARE: 953 FRTT AR AT
T AT fad & 1 9% WS JIEFNT
o 7, frroare Al 474 | FEET HY
aFD A RAAN FK LAY FEAT
wifgd WX 37 &% T[T & t@Ew
aread IO AT '

FEITR & M) 32 0 TE AT
amfrs &1 TG GI=T 0417 7
W+ T AT & 1 27 glaar & Fray
FEIMAHIZAG AT CTFIF 7199
w77 W, WATET HR G & OUST
il T T w WO TTEE F AT UL
w1 T9 77 7 & AfhT gm - @waT oy
qgafrar g A7 d @ AEAToT HWITAR
fary amqarz am g © s 317 pRrqar
amlT® ® W T F FASY WA H
W oET AT HE & & wYer fRar

(ggT@s) WS WE AT A
festznioy & @A $IG ) ¥ &
H @A B OWes! Caw wEST
A &1 wig WMaId ¥ Buar g
ag wrew RoAT osfrma §

ot wtfeqn xg I FET oW
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mATs GHIWIT IAWT THAT FA4T FRaT

ot Wy feww TH AW W
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grar &1 war faa gy ar &) ferofewr
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T & T WG TENT F INGT
FF S (BT ANE S FOATOF T T AT
FASTATNALH .71 GZHL ATh—
T BRI GTEFAAS I Ad
feexi Ry wreqandi & fag &7
FINATEE F gy 1grasar
s¥an g femm @ ar ) T W
FE AT UM ATSAFIG 71'7
T ITH TAT IFT 1A wET AN
S ¥ .37, F4T TZ0 WG FA( ABA

g?

gafaq 39 mEwgHE AIMA T
AT & AT |

SHRI G, VISWANATHAN (Wandi-
wush). When the Presidential Order
was proclaimed suspending articles 14,
2] and 22, we opposed it on two
grounds, When we opposed the Pre-
sidentia]l] Order, some of the friends
from Congress Benches asked us
whether 1t would not help the smug-
glers to go out of the jal I would
say that we will certainly be with the
Government, we will give them whole-
hearted supporte if the Government
bring forward, in this Session 1self, s
legislation to check smuggling, foreign
exchange racket and other economc
offences. Are they prepared to come
forward with a legislation in thi
Bession itself?

Secondly, they say, “why don’t you
trust us” We will use it only against
smugglers and foreign exchange rack-
edgers”. But how are we to trust you"
In this wery House when Shri X, C
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Pant was piloting the MISA Bill, he
gave us a solempn assurance that the
MISA would be used only agains
anp-national elements and that n
would never be used against political
workers. But what is happening now?
There are more than 3,000 political
workers detained under MISA in
West Bengul, Even Shri Atal Behar:
Vajpayee was arrested the other day
under MISA" Are you not Vlolating
your assurance? When you behave
in this fashion, how are we to trust
you, how are we to believe you?
When you suspend the Fundamental
Rights, we have every doubt that you
May use it agains; your political op-
ponents. not only against the Opposi-
tion but also against your own mem-
hers, against the members of the
Congress Party, if they are not linked
hy the High Command. That is why
we are opposed to it You bring for-
ward any mea<ure, any legislation, to
check smuggling, to detain the smug-
glers, to chargesheer them and give
them whatever punishment you want
under the law of the Constitution, we
will support you. bul not under MISA
which you go on extending. You have
issued the Presidential Order under
Emergency, Where is the need for
continuing the Emergency? We are
already asking for the Emergency to
be lifted and the Home Minister has
given an assurance that he is exa-
mining whether the Emergency should
he lifted. 1f the Emergency is lifted,
under what Act will you detain them”
Hence there is need for a special
legislation to be enacted to check
smugeling and other economic offence,
Tt eannot be done under MISA or
other Presidential Orders,

242

There it another difficulty also
Under article 359, suspension of the
Fundamnental Rights can be done by
the President in respect of the entire
country or he can restrict it to a
particular territory of India. But the
President cannot suspend the Funda-
mental Rights of a particular class of
citizens. This ig a legal QiMculty T
do not know how the Law Ministry is
going to explain away tig difficuity,

’
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[Shri G. Viswanathan].
Article 359(2) says:

“An order made as aforesaid may
extend to the whole or any part of
the territory of India.,”

But this can be done only for a part
of the territory or the entire country.
On the other hand, it cannot be res-
tricted to a particular class of cilizens.

Art 359(1) says:

“Where a Proclamation of Emer-
gency is m operation, the President
may by order declare that the right to
move any court for the enforcement
of such of that rights conferred by
Part III...."

It apples to the entire citizens of the
country. 1t cannot be restricted to a
particular class of persons. That is
why it may be challenged, I want the
Law Minister to explain this.

SHRI SAMAR GUHA (Contai):
The Governmeni{ media of mass com-
mumcation is trying to create an im-
pression in the people that the Oppo-
silion Parties are opposed 1o either
penalise or punish the smugglers. But
what hag happened today? The jails
have been converted as good rest-
houses for the smugglers who are be-
ing luxuriously treated as royal guests
of the government. We are opposed
o this treatment given out to these
smugglers as royal guests of the gov-
ernment,

I want to draw your attention to the
fact that this government is terribly
afraid of punishing of penalising these
eriminals according to the ordinary
laws of the land If there is any short-
fall or lacuna in these ordinary
laws. they can be amended as it has
been done many times before in the
case of Bank Nationalisation {Amend-
ment) Bill, the Constitution (Amend-
ment) Bill and recently, in the case
of Constitution (Amendment) Bill in
regard to Sikkim which were all
brought before this House with a no-
ticeo:tnnryadayortwandmn.nnt
them were passed unanimously. So,
i there are any in the
xdinary laws, they can be amended in
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a day or two and we are all agreeable
to it but these criminals should be
brought and tried bcofore the court ac
cording to the ordinary law that is
prevulent in the country.

But the point is that the Govern-
ment is afraid to prosecute them and
bring these cases before the open
court because if they are brought be-
fore the open court, during cross-exs-
mination, things will come out and
these smugglers will make an expo-
sure of the connections of the Central
Ministers, State Ministers and many
MPs, many Members of the Assembly
and many high persons in the Cong-
ress Party. That is why they do not
want to prosecute them and bring them
in the open court. This 1s an attempt
to subvert the whole constitution
itself. The Fundamental Righis are
the major plank, I would say, they
are the fundamenta] plank of the
democratic principle of the constitu-
tion. This is an attempt to subvert the
whole democracy,

I would further say that this order
is also unconetitutional. For what
purpose a proclamatlion of emergency
can be made? Art. 352 visualises three
cases: (1) threat to the security of
India or any part of the territory, (2)
external aggression and (3) internal
disturbance. This Article is followed
by Ari 359 wherein power has bLeen
given to the President to make an
order suspending the enforcement of
rights conferred by Part III. So. this
ean be done only, where there is an
external threat to the couniry and
in no other case can there be
a suspension of the fundamental
rights. I want to draw Yyour
attention that this king of smugglers’
offence is a type of an  economic
oftence. Article 360 of the Constitu-
tion implies the economic offences.
Emergency Is not according to Article
360 of the Constitution. Article 360
visualises economic offences. That is
to say, this is only in case of economic
offences. ‘This powe. is not given to
the President. I say this because Art
350 precedes Article 360. This means,
M.mismlatedw!ytotheml'
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mation, if it is8 made according to Arti-
oe 352, which relates only to the case
of external aggression. But Article
360 18 preceded by Art. 359.  Article
360 implies economic offences. This
i in case of threat to economic stabl-
lity, cred:t failure, etc. That is to say,
Article 360 of the Constitution wvisua-
lises a situation where a proclamation
can be made i! the economic situation
of the country is threatened, financial
stability is threatened and credit fci-
ity is threatened and so on. That
means, due to some kind of economic
sffence. Article 359 is not preceded by
Article 360; Article 359 preceds Arti-
sle 360. Therefore what I say 1s that
his step is unconstitutional. The Pre-
andent has no such right. This provi-
sion has been wrongly interpreted.
Hes has been wrongly advised. He has
a0 right to suspend the fundamental
srinciples. This proclamation is made
1wt according to Art. 360 but accord-
ng to Art. 352.

This is ultra vires of the Constitu-
don. They have no right to advise
Sresident to issue these orders. If
lherc was proclamation according to
\rt. 360, visualising to take measures
igainst the economic offences, even in
hat case, what I say is, this Constitu-
ion has not given even right to the
resident to susmend fundamental
principles, fundamental rights. ‘This
8 a very important point that I am
naking, Sir. They have advised the
President to do something which is
against the Constivion. Tha provi-
gion is made for completely different
purpose. That purpose is, the coun-
! try's sovercignty being theatened.
. In that case, for that purpose, the
fundamental principles can be suspen-
ded for no other purpose and no other
case, nof even for economic offences.
Therefore what 1 say is, this order is
ultra vires of the Constitution. They
only want to continue the emergency
which was opposed by all of us, The
Home Minister himself said in the
meeting of the Consultative Commit-
tee on the 4th that Government s
. seriously considering the question of
lifting national emergency. Now in an
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indirect way they are trying to conti-
nue the emergency for the next 6
months. Under the guise and under
the umbrella of national emergency
they are curbing the fundamental
rights, and for that matter, the fun-
damental principles of Indian demo-
cracy and Indian Constitution. This
is my respectful submission. Thank

you.

SHRI S. M. BANERJEE (Kanpur)
Kindly see that some of the submis
sions do not go to the Press that will
encourage the smugglers, You should
screen it before sending it to the
Press,
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SHRI SEZHIYAN: Mr. Speaker,
the adjournment motion given by me
readg as follows:—

“Failure of the Government to pu-
nish smugglers and eradicate anti-
social activities by stringent statu-
tory measures which resulted in the
issue of the Presidential Order,
dated 16th November, 1974 in de-
priving the citizens of the funda-
mental rights fo approach the
courls on charges against them.”

Therefore, the first from this side is
that action should bz laken agamnst the
smugglers. Smuggling and economic
oflences shou!d be eradicated. Smug-
glers and antisucial elements should be
punished in an exemplary way. There
can bc no two opinions on this score.
But, Sir, it is not as if the Government
lacks the statutory powers; it is not
as iy the Government lacks the exe-
cutive apparatus; it is only the Gov-
ernment lacks the executive will to
implement the statutory provisions.
Therefore, cven if they feel that the
present provisiong are not enough, in
this House, we on this side are ready
to support any stringent legal provi-
sions required by Government. If
they want more statutory provisions.
we are ready to arm the Government
with more statutory provis.ons., But,
instead of coming with more statutory
provisions and insteaj of implementing
the provisiong that we already have,
now they are trying to apply Art. 358
8and prevent a citizen from going to
the court. It is not only the preven-
tion of a citizen to approach the court
but it is a prevention of the courts
themselves to interpret the Constitu-
tion and the legal measures that have
been taken by Government,

“Therefore, Sir, while we oppose the
blanket way in which the constitution-
al and fundamental richts are being
usured or are being suspended by this
Government and while there can be

2
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no two opinion that smuggling should
be dealt with sternly, the way in
which the Government is coming has
given a suspicion that it will go the
same way in which MISA, D.LR. and
other provisions which given on an
emergency basis are being utihsed
when there is no emergency.

The other side may say that while
we should oppose the smugglers from
being held, why should we support the
smugglers from getting free? Nobody
on thig side want any smuggler to be
left free. Take action in the most
severe way possible. But, what pre-
vents an Executive or what prevents
an Officer {rom clamping down the in-
nocent under the blanket powers
given? That is not illusory; it is not
day dreaming. It is not as if I am
saying this on behalf of anyone.

I can give you an instance that
happened in Madras. There one of
the customs officers came to me and
gave a report. He said that one of
the informers who was giving regular
information to the Government has
been caught under MISA. What hap-
pened was this. He has been re-
porting cases expecting 10 per
cent of the confiscated smuggled
goods and the officers to whom
he reported, inspector or other-
wise, got about 2 per cenf subject to
a maximum. But after some time, I
do not know for what reason, this
informer changed his loya:ty and star-
ted giving information to a second
set of officers. After MISA came, the
first set af officers nabbed this chap
under MISA and put him in prison.
The second set of officers came to me.
I asked them how this could be ex-
plained because he is not a smuggler
but he hag been helping the depart-
ment in so many cases. They said
that this could never go to court. Pro-
bably the court would let him out and
then he may not be alive when he
came out. Becauss one of the worst
crimes in the smuggling world is if
anybody betrays them. Then his life
will be out.
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Therefore 1t can be misused, and it
has been misused. That iz why we
feel that the present Order 1s not only
unconstitutiona , I [eel that art 359,
as rightly pointed out by my colleague,
Shr1 Vishwandathan, can be enforced
throughout the country and it can be
enforced in a part of the tantery but
you cannot classity, divide the citizens
nto two classes Article 359 does not
allow it

You weie good enough to say thal
in matters concerning mires, the ( hawr
1~ helpless and i1t can be tested in the
court But while you cannot give 4
ruling, you can pomnt out 1t there 1s
any unconstitulionality because while
Shakdher and haul si¥

‘It 18 an accepted practice that
the Speaker of the Lok Sabha does
not give any ruling on romis of
order 1a sed whether a Biil 15 cons-
titutionally within the leglslauve
competance of the Housge ,

they say afterwards

“There have, however been occa=
sions when the Speaker leaving the
ultimate decision on the matter to
the House has exoressed his own
views on the ulira i1ires asdect

So 1if there 15 any unconstitutionalily
you are empowered to draw the atlen-
tion of the House You cannot give a
ruing I do not want you lo, but
when there 15 an unconstitutiynalty
you can pay your attention to 1t and
immvite tha attention of the House and
others to 1t

Therefore, my plea 1s that the Pre-
sidential Order 1s a very dracoman
piece reprehensible and anti-democra-
Ye It 1s likely to be msussd, as
MISA and other pieces of legis'ation
have been misused ‘Therefore, I ve-
Brmently onpise 1t as unconstitutional,
undemocratic and indecent for any
democracy to have.

ond Adj Ms,

SHRI JYOTIRMOY BOSU If you
read article 14, 21 and 22,(4) (5), (8)
dand (7) and also article 359, you will
see that even the pending proceedings
tannot ploceed anv fuilher--thoge
should go back What happens?
Iirst ot all you deorive 4 man as far
as equality before the law 13 concern-
ed (article 14) We are a democralic
country Then hife can be taken oft
4 person without going through the
tstablished piocedures of law That
means a po i1ce inspector or an Addi-
nional Secretary in the Home Mimstry
can pull out a revolver and shoot
Jyotirme v Bosu and say ‘I have acted
under art 359 So, there will be no
inguiry no trial nothing will happen’
May te I criticise somebedy on  the
fioor ot the House and the Intelligence
Bureau decides that you must dispense
with him So that can be done

We ale in a democratic  country
Lo not lose =ight of that That 15 the
garb you wear 1n the world, 1n inter-
national pohitics But here no grounds
to be given no disclosure of facts to
be made Let us see what they are
capab'e of doing

SHRI VAYALAR RAVI (Chirayin-

kal) Ig it a speech?

SIINI JYOTIRMOY BOSU I will
tell you what huppenctd mmn Kierala
House on Fri ay 1ll 730 PM  just

before we got the feltphine call fiom
Shri Raghu Ramaiah That also I can
disclose Th. Home Minst r came
Shit D P Dhar came closed-dour
menrtings took plac* the Muslim Lea-
gue had to be tackled I will tell you
all that

SHRI VAYALAR RAVI Shni Nam-
boodiripad  offered to releage the
smuggler Abcullah provided the Lea-
gue jomed CPI(M) That is why he ia
saying all this.

SHRI JYOTIRMOY BOSU My
hon friend, Shr Vayalar Rawvi, will
realise 1n course of time where he is
putting his neck into He will realise
it Mr Dinesh Singh is siting i»
front of him.
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Now what has the Government
done? In May, 1971, the Government
had said that MISA would be used to
rope in only anli-nationals, foreign
spies, ete. According to the figures
that I have—they are up to the 30th
June, and after that, they have done
a lot—the total number of detenus
comes to 16,825. Out of that, if I go
into the real exammation of the figu-
res, I assure you that not less 15,000
are political opponents of the ruling
Congresg party.

Then, in the State where we have
defeated Mrs Indira Gandhi in the
197! Lok Sabha elections—the State of
West Bengal—and that is the only
State in the country where Mrs. Gan-
dhi was defealed in the Lok Sabha
clections—you count the number of
sealts and voles and you will see 11—
the CPM alune, out of the 15,000, has
contributed 70 per cent, whereag the
population of West Bengal does not
exceed nine per cent of the country's
total pupulation. That 1s the past per-
formanc. (Interruptions). Do not get
agitated. There is another aspect., On
a particular date, when the total num-
ber of detenus was 3,800 odd, the
number from West Bengal alone came
10 3,200. When you come to smugghng
and evasion and foreign exchange
racketeers, out of 16,000 up to the 30th
June, the total figure roped in is 474.
Qut of the tolal population of 550 mil-
lLion people in the whole country, you
have been able to rope in 474. Ir. West
Bengal it is industrially and economi-
cally very backward—its quota is 37.
In the matter of food and economic
offenccs, 1t 1s T} per cent. put when
it is poltical, 1t 1s 75 per vent. Mr,
D ©P. Chatioparidhyaya knows what I
am talking about.

Mr. Gokhale 15 here. I do not know
why he left his job as a judge and
why he has come here in the present
set-yp. (Interruptions) He has in-
vited us to dinner some day. He is
feeling very hot. I do not know how
it will work.

SHRI VAYALAR RAVI- This is
only about the admissibility ef the

2482 L, S.—9
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Adjournment Motion. He is arguing
the casc. We can agree to a debate,
but not now in this way.

SHRI N. K. P, SALVE (Belul). Sir,
let us follow some rules of procedure.
This is an extremely new innovation
which we have never had. My sub-
mission is, unless theres is a formal
Adjournment Motion admitted by
you, we cannot go on like this,
Is this not a regular debate that
is going on? If that is what
you have admitted and if that
is what you want, 1t is a different
story, We do not know what is hap-
pening. I am waiting because there
15 a molion in my name; otherwise 1
would have gone home. There must
be some time-limit set for this matter.
I beg of you to have some rules, some
procedures in this matter. Otherwise,
it will go on ad infinitum, ad nouseam.

SHRI JYOTIRMOY BOSU: I am
asking this question. Mr. Gokhale,
you champion of the Indian Constitu-
tion in the present set-up, would tell
me, “Did not the Supreme Court hold
that Parhament has full freedom to
ameng the Constitution?” But, at the
same time, tell us kindly in clear lan-
guage, “can it alter the basic struc-
ture of the Constitution?” The basic
structure, as described in the preamble
to the Constitution—I do not want to
read il and take the time of the
Housc—1s to secure justice, liberty and
equality for all the Indian citizens.

14 hrs

An Ordmance ot order cannot violale
the same. There 1s a clea~ judgement
in thig regard 1in the case of Keshavan
versus. Ananta Barati. According to
thy constitution the preferred freedom
of life and liberty cannot be touched;
article 19 is thete, you cannot touch
thami  But the other items under arti-
cle 19, non-preferred items relating
to property. ete.—-you are not touch-
ing them because if you touch them
your pation saints will be in difficul-
ties. This Order covers preferred
items of life and liberly under articles
14, 21 and 22 ‘and it is an outrage on
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' ‘the basic freedom guaranteed under
the Constitution; they are inviolate
and inviolable. Can the Presidential
order be above the Constitution? Can
article 359 be wused to destroy the
Constitution of which it is a part? I
have got here a quotation of what Mr.
Reddy said on 4 November, ten days
before the session. He says: “with
subsequent talks between the delega-
tions of the two countrieg in Septem-
ber 1974 and the resumption of tele-
communication links ang travel faci-
lities between the two countries with
effect from 15 October 1974 the over-
all situation has improved and it is
proposed to considered whether the
question of revpcation of the emer-
gency in the perspective of the current
situation may be taken up for review.”
This is what was said by Mr. Brahma-
nanda Reddy ten days before. But now
he comes forward with this Order
which completely negates human liber-
iies and freedom in this country. Laws

are already there; the Foreign Ex-
change Regulation Act, Sea Customs
Act and so many other Acts under

which imprisonment upto seven years
could be given. I want to know: in
‘how many cases yYou have prosecuted
‘the smugglers and foreign exchange
racketeers like Union Carbide Indian
Tobacco and gramophone company
who were caugh!t red handeq while
under-invoicing and over-invoicing.
In how many csses were you able tp get
them punished? If your powers are
not sufficient under those Acts streng-
then them and we shall support you.
We want to see the affidavits and evi-
-dence that had come during the course
of the trials of these cases; I am told
a lot of skeletons are coming out of
the cupboard. That is why Mr. Reddy
had to summon a special meeting
‘through Mr. Raghu Ramaiah hkecause
the next day the cases will reveal that
Coolie Mastan had paid Rs. 20 lakhs
to so and sp Congressman and Bhakia
had been photographed with some
Minister in Daman or whatever it is,
and you did not want that to happen.
Why are these people being released?
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Why are they ineffective? Because
the Government departments have no
real mind to tackle the broad basic
things; they do not want to hit at the
root; whatever they do now is only a
gimmick because I am told that the
involvement of topmost people in
power, in politics in this is very sig-
nificant. I do not wish to disclose
much but when you hear more about
the importation of woollen rags or the
big gold smuggling cases, I can tell you
that you will sit up and see what is
happening at the topmost level in the
country.

I oppose this Order; that is my
Party’s line. Nobody should be detail-
ed without trial because when you give
this Government any power, it ig only
used to further their selfish party ends
and party interests; they dec not bother
about anything else. So, my adjourn-
ment motion should be taken up.

= wew fagrdt awEt o s
warew, #5 difeq fear €

A AR ¢ T T A0 |

=t mewt fagdt avwdelt @ W 6%
72T A AT T q¥ FHA & |

qEAR REIA: [T I8 AT &7 O
z fraaf s & @ o =3 o 5w o
T8 TEACE | TFAT 7 9 O A0 TEF
frarer faar fr vefafafaf@dy aT s@r
AT TG FCMWE, A HCA g, A A AT g
¥ sgfearg arfs femmm v 3@ &
feard agl & | o1% a¥ QAT § TT 9T
ferrmm #ifr Sfer §xag +gr 4r
5 g aw et wrfeda ar AT 9
QEAANE AT FH AT HAT |



261
nance and Adj. Mes.

We have never at any time had
any adjournment motion over an
ordinance. You can come with a dis-
approval motion. I do not want to
deny you a discussion. You have
already taken that much time just
to plead the admissibility of the mo-
tion, Long speeches have been made
and all sorts of matters have been
mntroduced. I do not accept these
adjournment motions, but you can
have the discussion, notice of which
has already been given by Shri Bosu.
Shri Vajpayee and others,

SHRI INDRAJIT GUPTA: Notices
of discussion cannot be tabled until
the order has been laid on the Table.

MR. SPEAKER: The order is laid
on the Table today. We took about
2 hours discussing the admissibility.
That is something very unusual
Now, the notice is already there and
we will have a discussion. We will
fix the time tomorrow evening when
the Business Advisory Committee

meets,

oft wew fagrdt arodat : gEd s
WO & GV YA WYHTT F) KNI FAT
TRY 1 A% gL AT F FYy g ?

WA WEAY : g W WTT T g
fearr gar & fergas 1

st wae fagrdy st : Femaryaer
ATEAnATA2 192912923 §FAR )

MR. SPEAKER: 1 will permut a

discussion.

ot wew fagrd Tday : mede
g, T WRW F fawrs wow A
wre O ¥ fad gw qow ¥ g o
&1 ag dfearr &Y g &1 werew ¥
TR ¥ w7 fer 1 § 1 e ow
Frre qn Ofa | e Al R E
Fod R g ...,
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st wew fagrd awoddt ¢ wTEn
v are ¥ | st g ot wevr ot @ ¥
39 ¥ fod AR 2t fawe Ofea

MR. SPEAKER: You have already
taken 2 hours. You have given to
me three motions, It means you
yourself have given the alternatives.
Adjournment motion ig one. Then
there is a second motion by Bhri
Bosu, Shrj Vajpayee etc. The third
motion is again by Shri Vajpayee.
We cannol have an adjournment
motion on a notification or ordinance.
1 will gave you a chance over the
second one, which is also yours,

SHRI INDRAJIT GUPTA: The
whole motion will have to be re-
peated when it is laid on the Table
of the House,

, St wew fagr amrddt © e o,
OF ) A g wAr o wg @ ¢ fF
wered #Y 91T o1 @r g, ¥w faw
B F T ¥y #t Frwren & 1w wT
HraT & gty Ot fedrmm w0 qrevE
g a8 v &, wifeaz &, A feelt 7Y oY
Bigr 71 a4 § 1 9 Feefar sf- v
§ 9% § #4178 q@7 Weav & o oo
¥ fawrs 30 g wEfRg 2 arvgs oy
TRE) T W N ATeees FmAT
Tar Tt €, fafewa amr aodft &, wfwa
g aRft ad @ fv omred wr
wSed ¥ Srrr o | g6 fag ag
wRw frrer T 1 g9 s ARw &
faars wowr Tear g9 7T ®E A
R ET FagT T 1 ( wawwier)

(Shri Atal Bihari Vajpayee and some
hon, Members then left the House), .
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SHRI INDRAJIT GUPTA: If you
are pleased to admit it either under

wule 184 or 193, then we can dis-
cuss 1t

MR. SPEAKER: I will take it as
a motion under either of those rules,
but not as an adjournment motion. I
do not think there has becn any ad-
journment motion on the orders or
notifications or on the papers laid.

SHRI INDRAJIT GUPTA: The
House should be given the earliest
opportunity to discuss it.

MR. SPEAKER: That is why to-
morrow I have called a meeting of
the BAC, where you can take it up.

This order was circulated today.
So, this may be repeated, It is a
technical thing; it would not make
any difference.

SHRI INDRAJIT GUPTA:
make a dufference.

MR, SPEAKER: Coming to the
question of privileges, it is pending
for quite some time. It cgn wait for
some more time because it 1s repeat-
ed every day. Then, there 1s the
Calling Attention Notice. Should we
take it up now?

It wall

SOME HON. MEMBERS: After
lunch.

MR. SPEAKER: All right, Now
the papers to be laid on the Table.

14.14 hrs
PAPERS LAID ON THE TABLE

REPORTs oOF THE COMPTROLLI'Z ANRD

Auprror GENERAL OF INDIA—UNION

GovERNMENT (COMMERCIAL) AND
(Crvir)

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE):
(1) A copy cach of the following
parts of the Repori of the Comp-
troller and Audito; General of India
for the year 1970-71 Union Govern-
ment (Commercial), under article
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151(1) of the Constitution:—

Part VII—Appraisal of the working
of the Marketing Division of the
Indian Oil Corporation Limited
(Hindi version)

Part VIII—Appreisal of the work-
ing of the Modern Bakeries (India)
Limited (Hindi version).

Part IX—Appraisal of the working
of the Hindustan Photo Films Manu-
facturing Company Limited (Hindi
version).

Part XII—Appraisal of the working
of the National Instruments and Opn-
thalmic Glass Limited (Hindi and
English versions).

Part XIII—Individual irregulauities
noticed in the undertakings not taken
up for comprehensive appraisal by
the Audit Board and a resume of the
Reports of the Company Auditors
(Hindi and English versions,;. [Piaced
in Library. See No, LT-B477/74].

(2) A copy of the Report (rlind1
version) of the Comptroller and
Auditor General of India {or the
year 1973—Union Government (Com-
mercial) Part I—Introduction, under
article 151(1) of the Constitution
[Pluced in Labrary. See No, LT-
8478/74].

(3) A copy of the Reporl (Hindi
version) of the Comptroller and Audi-
tor General of India, for the ycar
1972-73, Union Government (Ciwvil),
under article 151(1) of the Constitu-
tion. [Placed in Library. See No.
LT-8479/74].

(4) A copy of the Union Govern-
ment Appropriation Accvounts (Ciuil)
for the year 1972-73 (Hindi veision).
[Placed in Library. See No. LT-
8480/741.

MR SPEAKER: If hoa. Members
agree, we will take up items No 3
and 4 in the afternoon, because ‘he
concerned Members are not Present
here. We will now take up iicms
No. 5, 6 and 7.
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to IS .for appointmengs to J.S.
14.15 hrs

TAXATION LAWS (AMENDMENT)
BILL

Appémwr OF Surr C. SUBRAMA-
Nrum T0 SrLECT COMMITTES

SHRI N. K. P. SALVE
I beg to move the following.

(Batuly:

“Thut this House do wppoin’ Shri
C. Sukramaniam tc the Select Com-
mittee on th: Bill further 1n a.uznd
the Income-tax Aect, 1861, the
Wenlth-tax Act, 1957, the Gift-tax
Act, 1958 and the Companies (Pro-
fits) Surtax Act, 1964 in the vacancy
caused by the registration of Shri
Y. B. Chavan.™

MR. SPEAKER: The question is:

“That this House do appoint Shri
C. Subramaniam to the Select Com-
mittee on the Bill further tg amend
the Income-tax Act, 1861, the
Wealth-tax Act, 1957, the Gift-tax
Act, 1958 and the Companies (Pro-
fits) Surtax Act, 1964, in the vacan-
cy, causcd by the resignation of Shri
Y. B. Chavan.”

The motion was adopted

CONSTITUTION (THIRTY-SECOND
AMENDMENT) BILL

RFCOMMENDATION TO RAJya SaABHA
TO APPOINT TWO MFEMBERS TO JOINT
COMMITTEE

SHRI H. K. L BHAGAT

(East
Delhi): I beg to move:

“That this Hecuse do recommend
to Rajya Sabha that Rajya Sabha
do appoint two Members of Rajva
Sabha to the Jeint Commitiee on
the Bill further to amend the Cons-
titution of India in the wvacancies
caused by the resignations of Sarva-
shri Ram Niwas Mirdha and Uma
Shankar Dikshit and do communi-
cate to this House the names of the
members so wppointed by Rajya
Sabha to the Joint Committee.”

toe RS for appointments to J.S,
MR. SPEAKER: The question is:

“That this'‘House do recommend
to Rajya Sabha that Rajya Sabha
do appeint two members of Rajya
Sabha to the Joint Committee on
the Bill further to amend the Cons-
titution of India in the wacancies
caused by the resignations of Sarva-
shri Ram Niwag Mirdha and Uma
Shankar Dikshit and do communi-
cate to this House the names of the
members so appointed by Rajya
Sabha to the Joint Committee.”

The motion was adopted.

SHRI SEZHIYAN (Kumbakonam):
About item No. 5 of the Order Paper,
I want to make u submission.

The Select Committee consists of
thirty members out of which, I find,
Mr. Y. B. Chavan. the then Minister
of Finance and Mr, K. R. Ganesh, the
then Minister of State in the Ministry
of Finance have resigned. That
means, two vacancies are there. But
they are filling up only one vacancy.
It is a Select Committee vof this
House ..

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU RAMA-
IAH): We will fill up the other
vacancy ulso.

SHRI SEZHIYAN: When?

SHRI K.
Very soon,

SHRI SEZHIYAN: What prevents
them from filling it up now? The
Rajva Subha doecs not rome into the
picture at all. It 18 not a Joint Com-
mittee It 1s a Seleet Committee of
this House. Therce are two va uncies.
When they have tuken the opporiu-
nily to fill up one vacancy, what
about the other vacancy Do they
not contider the other Ministen in
the Minstry as a competent person?
It is a reflection on the other person.

MR, SPEAKER: 1 think, it is all
right. They will fill it up.

—_—

RAGHU RAMAIAH
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SUPPLEMENTARY DEMANDS FOR
GRANTS (GENERAL) 187475

Statement

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE)
Sir, I beg to present a statement
showing Supplementary Demands for
Grants 1n respect of the Budget
(General) for 1974-75.

MR SPEAKER We have disposed
of item Nos 5 6 and 7 Mr Madhu
Lamaye 1s not here The Calling
Attention and Mr Madhu Limayes
1t¢cm No 4 may be taken up after
lunch We adjourn for lunch to re-
assemble at 1530 hrs

1420 hrs

The Lok Sabha adjourned for Lunch
tall thirty minutes past Fifteen of the
Clock

re-assembled after
past

The Lok Sabha
Lunth at thirty-three minutes
Fifteen of the Clock.

[Mr Drruty-Spiarer in the Chair]
MR DEPUTY-SPEAKER We
tale up the call-attention

SHRI JYOTIRMOY BOSU Si1 W¢
hed made ceitun submussions bctore
ith House betor lunch 1o press oul
Adjournment Motion

MR DEPUTY-SPEAKER Why
repeat them now?

SHR] JYOTIRMOY BOSU I had
posed certain questrons to Shrn H R
Gokhale, the lawyer Mimister

MR DEPUTY-SPEAKER That
Wog Over,
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SHR; FWOTIRMOY BOSU: Let
Mr Gokhale come before the House
and give us proper replies to what
we have said against the Government,

MR DEPUTY-SPEAKER Now we
have gone on to the next item I
suppose, all that was over at that
time

SHRI JYOTIRMOY BOSU By all
means, you can go to the next item,
Sir  But please see that the Law
Mimister replies, unless, of course,
they want to run away from the
House as they are domng every day

MR DEPUTY-SPEAKER There
should be a way

SHRI JYOTIRMOY BOSU What
1s the way, Sir?

MR DEPUTY-SPEAKER The
way 1s to take up at the proper time
the proper item

Shrn R K SINHA Shn Sat Pal
Kapur

PROF MADHU DANDAVATE

SHRI JYOTIRMOY BOSU I have
given nolices under appropriate rules

MR DLPUTY SPEAKER
called Prof Madhu Dandavate

I have

SHRI JYOTIRMOY BOSU Thenl
take 1t that the Government has
nothing to say

MR DEPUTY-SPEAKER
take whatcver you hke
to the next item

You
1 have gone

Prof Madhu Dandavate
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15,35 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED ACCUMULATION OF HEAVY
ErLEcTRICAL EQUIPMENT WITH BHEL,

BrorAL
PROF. MADHU DANDAVATE
(Rajapur): I call the attention of

the Minister of Industry and Civil
Supplies to the following matter of
urgent public importance and request

that he may make a statement
thereon: —
The reported accumulation of

heavy electrical equipment worth
about Rs. 14 crores with the Bharat
Heavy Electricalg Limited, Bhopal,
as the State Eelectricity Boards, for
whom the equipment was manu-
factured, declined to lift it.

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY ANDr
CIVIL SUPPLIES (SHRI A. C.
GEORGE): Sir, The value of equip-
meni lying ready at Bhopal Unit of
BHEL as at the end of October, 1974
was Rs. 15.74 crores. This entire:
equipment has been manufactured
against specific customers’ orders. Out
of this, the egquipment wvalued at
Rs, 8.60 crores ig in the normal pro-
cess of despatch. The Bhopal Unit of
BHEL has fixed a target of Rs. 95
crores worth of equipment for manu-
facture during the current financial
vear i.e. 1974-75. The average month-
iy production so far has been Rs. 6
to 7 crores, The equipment needs
special pacll-;ing and despatch proce-
dures. The equipment worth Rs. 8.6
croreg awaiting despatch represents
about one month’s production and
broadly corresponds to the normal
ware-house inventory at any point of
time. i

balance of Rs.

Out of the 7.14
crores worth of goods, equipment
.worth Rs, 2.76 crores was awaiting

allotment of Railway wagons for
transportation to different destina-
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tions and equipment worth Rs. 0.87
crores represents over-dimensioned
consignments awaiting Railway
clearance fori loading and despatch.
These will be despatched as soon as
wagons and clearancesg are received.

The rest of the equipment valued
at Rs. 3.51 crores comprises of Rs, 2.99
crores worth of traction motors, gene-
rators, control gear etc. meant for the
Railways and Rs. 0.52 crore worth of
transformers for the Punjab State
Electricity Board. It transpires now
that the equipment meant for Rail-
ways is in excess of their current
requirement because their loco manu-
facturing programme has undergone
certain revisions, BHEL are discus-
sing with the Railway Board the re-
vised delivery schedule for this equip-
ment. The Punjab State Electricity
Board are not able to accept delivery
of the equipment got ready for them,
due to paucity of funds or delay in
their civil 'works construction. The
matter is under discussion between
BHEL and the Punjab State Electrici-
ty Board.

PROF. MADHU DANDAVATE: I
am rather surprised at the scrappy
statement that the hon. Minister has
made. Probably it was because this
is a new portfolio he has assumed
and since he was still under take-oft
stage in the former Ministry that he
has not still landed on the right
ground as far as his new Depariment.
is concerned. ...

ME. DEPUTY-SPEAKER: Whe-
ther right or wrong, he is now on a
higher ground,

SHRI MADHU LIMAYE (Banka):
On that everybody is agreed.

PROF. MADHU DAN];)AVATE: As
far as the statement is concerned. it
you carefully go through the text of
the statement, you will find that even
the information that is available from
the newspaper reports 1is wmore:
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comprehensive than the information
that he has Bought to give to this
House,

I would like to have certain clari-
fications from the hon. Minister.
Firstly, I want to know whether there
were certain lacunae in the orders
that were placed by the various
State Electricity Boards for the elec-
trical equipment that they wanted to
purchase from the BHEL, It has beep
pointed out in the newspaper reports
that the spokesmen of the State
Electricity Boards have complained
that after the recent credit squceze
that has beep introduced by the
Reserve Bank of India, it has become
difficult for them to purchase impor-
tant equipment like transformers and
other electrical devices and as a re-
sult of that, at a number of places,
not only in relation to the BHEL, but
even at other places, some of the
orders they have placed still remain
pending.

In this connection, I would like to
know whether the equipment is lying
unhfted because some of the State
Electricity Boards have indulged in
a lot of irrcgular practice, and as a
result of that. their financia] position
has deteriorated considerably and that
is why, if they have placed orders
with BIIEL, they are not able to res-
pect the orders and take delivery ol
the consignments. For instance. I
would hike to make a specific inquiry
regarding one Stute and that agamn
happens to be the State of Thhar, It
ceemec that Bihar 1s a breeding giound
for all types of corruption and 1t
appcar, that what 1s gomg on In
Bihar 1 thig respect also has npro-
bably coniributed to the problem that
1 bave raised in the call attention
notice.

Has the 8 man Inquiry Committee
headed by Mr. K. L, Vij a former
Deputy Chairman of the CWPC
detected some scrious irregularitics
in the purcha:e of equipments like
transformers for the State Electricity
Board of Bihar? May I know whe-
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ther in its report the Committee had
indicted some top officials of the
Board including former Chairman
Mr. 8. Sahay, former Chief En-
gineer Mr, Z. S, Haque etc. for those
irregularities? Their financial posi-
tion has deteriorated and they are
not able to take the consignments for
which the orders were placed with
BHEL. Is it true, in the report to
which I made referéence and which
report has aireddy been submitted,
they have indicted persons who have
indulged in malpractices. Is it true
that they have placed orders with
certain other firms other than the
BHEL? Is it true that they did not try
to find out the capaclty and the capa-
bility and the realimbility of the firms?
Is it true that because they have
indulged in malpractices instead of re-
lying on BHEL they tried to divert
the order to some other firms due to

373

which they suffered immensely?
Their financial position therefore
deteriorated and that is why they

have not been able to take delivery
of consignments after making due
payments [ want to bring this to the
notice of the House and to the atten-
tion of the Minister. I want to bring
out the sorry state of affairs and
point out what is happening in the
UP State Electricity Board, This
C A Notice 1s in connection with the
State ol affairs 1n various State Elec -
iricity Boards

Tn repgard to 1IP 1 want a claiifica-
tion Is it true that UP Board 1s pav-
ing Rs 1 lakh daily as domurrage to
Railways us equipment worth Rs. 7
crores are stil]l lying unlhfied at
various railway stations? It is not a
small amount, It is Rs 7 crores
worth and the demurrage they are
paving is worth Rs. 1 lakh daily.
This point is relevant in the light of
the statement which the hon. Mims-
ter has himself made. He said, upto
Octlober, 1974 15.74 crores worth of
electrical equipments were 1emaining
unlifted OQut of this the equipments
worth 860 crores is in the normal
process of despatch. He does mnot
know whether those who had booked
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orders had received those despatches
or not. In the second para he said
that out of the balance of Rs. 7.14
crores worth of goods edquipment
worth Rs. 2.76 crores were awaiting
allotment of railway wagons for
transportation to different destinations
and equipment worth Rs, 0.87 crores
represented overdimensioned consign-
ments awaiting railway clearance for
loading and despatch. He has sug-
gested now an element of railway
transport. I say, in the UP Electri-
city Board, even on the basis of the
authentic information that is awvail-
able, it is clear that Rs. 7 crores worth
of electrical eQuipment is lying un-
lifted at various railway stations.

If this backlog of huge stocks are
getting accumulated at warious rail-
way stations then how can we infer
‘that amount to which he has made
‘a reference will be transferred to the
parties concerned and to the State
Electricity Boards concerned?

I would like to have a specific
answer. 1 would also like to know
whether the equipment is lying un-
lifted because of the UP Govern-
ment. It was assured by the UP.
Government that advance of Rs. 60
crores in monthly instalments of Rs. 5
crores for development and expan-
sion schemes will be given. Ap-
parently you may feel this particular
aspect is extraneous to the matter
under consideration but I would link
it to the subject matter under discus-
sion because the U.P. Government
had already assured the State Electri-
city Board in Uttar Pradesh that an
advance of Rs. 60 crores will be given
to them and it was further told that
instalments of Rs. 5 crores for deve-
lopment and expansion scheme in
terms of electrical equipments will
be given to them. Inspite of that
categorical assurance a news has ap-
peared in the Press that till August
1974 only Rs. 9 crores were paid. 'Of
course, the Chief Minister can legiti-
mately say that afterall these prono-
uncements were made at a time when
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U.P. Government was going to the
polls and all the promises that are
made on the eve of election—whether
for developmental activity or for the
expenditure to be incurred on specific
projects—need not be taken very seri-
ously. If that be the contention of
the hon. Minister that can explain
the problem otherwise a specific clari-
fication will have to come forward,

In this context 1 would like to know
since various electricity boards that
have placed orders for heavy electri-
cal equipment, it is relevant to
know, as to what are the losses that
are incurred by the various electricity
boards and it ig because of that they
are not able to lift the consignment
Again it is found out that the State
electricity board of TUttar Pradesh
has lost in 1973-74 to the tune of
Rs. 33.3 crores. Whether this loss
that has been incurred by the Uttar
Pradesh State Electricity Board is
because of the fact that the supply of
electricity from the neighbouring
Stateg is at a higher rate and as a
result of that they are actually in-
curring heavy losses.

Lastly I would like to know whe-
ther it is true that the engineers who
are connected with a number of State
electricity boards went on strikes for
their legitimate demands on a num-
ber of occasions because their legi-
timate demands were not met, On
the contrary at some places efforts
were made to cow down the strikers
and as a result of that there have
been recurrent strikes of engineers in
a number of State electricity boards
and whether as a result of that the
efficiency as well as profitability of
the State Electricity Boards have
gone down? Whether income has
gone down ag a result of that. ¥You
say equipment worth Rs. 7 crores is
being despatched. It is not stated
that it has already been despatched.
One is still not certain that equip-
ment worth Rs. 7 crores is already
despatched, But even assuming that
equipment worth Rs. 7 crores is al-
ready despatched out of the equip-
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ment worth Rs. 15 crores as far as
the rest worth Rs. 8 crores is con-
cerned whether it is true that it is the
accumulative effect of all the factors
mentioned by me earlier. Since I
have specifically mentioned wvarious
aspects, I would expect from the
Minister a pointed answer.

SHRI A. C. GEORGE: Sir, I am
extermely thankful to the hon.
Member for pointing out some of the
difficulties and strains under which
the BHEL ig functioning. In fact,
he made a pointed reference about
the credit squeeze. I hope, you will
agree with me that it is not for me
on this point to refer to the credit
squeeze and its repercussion.

PROF. MADHU DANDAVATE:
Sorry to interrupt you. I want to
bring to your notice that in the past,
some time. it had happened that the
subject matter of call attention notice
concerned with a certain thing.,..

MR. DEPUTY-SPEAKER: ] think
your question is very relevant whe-
ther the credit squeeze hag had any
effect on the payment ability of the

various State Electricity Boards.
That is very legitimate,
SHRI A. C. GEORGE: The BHEL,

Bhopal iy a wvast complex and our
proposed target of production for this
year is Rs. 95 crores. In an industry
of this magnitude, obviously, it can
be appreciated that at any point, of
time there would be at least a back-
log of one month’s production which
would be in the procesg of despatich.
That cannot be called ‘stock--piling’.
There are various points such a pack-
ing specialised consignments that are
being despatched. That is quite
normal in any industry of this size.
That is why in my statement I made
a reference that in an industry of this
size—BHEL, Bhopal, we can normally
and tolerably expect for despatch of
a -quantum of nearly Rs. 7 crores or
8.6 crores. But, the hon, Member
was pointing out an important factor
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in the sense that many of the State
Electricity Boards were not lifting.
the equipments. That is not exactly
the position. The position is that
there may be quite a huge amount of
overdue payments to the BHEL.
But, that is not relevant in thig par-
ticular context because, I may explain
that, out of Rs. 15.74 crores of accu-
mulated stock, Rs. 8.6 crores is in the
normal process of despatch, As
pointed out, out of only Rs. 7.14 crores
worth of goods, equipment worth
Rs, 2.76 crores wag awaiting allot-
ment of railway wagons and another
Rs. 0.87 crores represented over-
sized machinery awaiting railway"
clearance for loading and despatch..
There are special types of wagons or
carriers in which over-sized equip-
ments are carried. We are keeping in.
touch with the Railway Ministry to.
get the correct type of wagong so-
that the over-seized or other large-
sized consignments can be carried-
But the point is this, The hon. Mem-
ber was saying that so many equip~
ments are not being lifted. There are
not many electricity Boards which
could not lift them, What we are
pointing out is that out of Rs. 3.51
crores comprising of traction motors
ete, it is only Rs. 0.52 crores worth
of goods that is not being despatched
because of the difficulty of the State
Electricity Board, namely, the Punjab
Electricity Board. The rest of it was
already despatched and ¢ is being
received.
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Out of Rs. 15.74 crores, Rs, 8.60
crores worth of goods are the normal
carry-over of any month. The rest
of the equipment wvalued at Rs. 3.51
crores comprises of Rs, 2.99 crores
worth of traction motors meant for
the railways. The Raiiways have re-
vised their schedule of requirements..
And subsequently, due to financial
stringencies, they had to change
their production programme. We are
in touch with the Railways to make
available the wagons as early as.
pussible. Ag I said earlier; Rs. 0,52
crores worth is of transformers for.
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the Punjab State Electricity Board.
The hon. Member was mentioning
about Bihar,

Incidentially, it might be interest-
ing to note that out of Rs. 8.60 crores
which is a normal carryover of a
month, it is only 6 per cent which is
assigned to Bihar. In the matter of
overdue payments also, it so happened
that though Rs 84.00 crores is due
from  different State  Electricity
Boards, only Rs. 5.59 crores is due
from Bihar. 1 think the hon. Mem-
ber was slightly uncharitable to
Bihar at least 'in the matter under
reference.

He was mentioning about certain
lacunae or the irregularities in the
State Electricity Boards. I hope you
will appreciate that it is not for me
to comment about any irregularity or
lacunae, regarding the functioning of
an Electricity Board, I think, he may
well address this question to the
corcerned Minister, I can not be
expected to comment on this,

PROF. MADHU DANDAVATE: As
poirt concerned. that is
very relevant. They nlace orders With
different type of firms and again mal-
practices are committed. As a resuit
of that, their financial position went
down and that is why they are not
able to meet their obligations,

far ap thic

MR. DEPUTY-SPEAKER:
iconcerned with BHEL. He is con-
cerned with BHEL., His point is that
tnis accumulaticn is nothing aonurmal,
As to what a State Eizeciricity Board
does within the State, I do not think
that will come in.

. :
We are

PROF. MADHU DANDAVATE: |
have not raised that point. The State
Electricity Boards are responsible for
not lifting the consignmments, This
is due to their financial position. Var-
ious committees had been appointed to
inquire into the m:zlpractices. Thay
become very relevant because if their
efficiency is augmented and if mal-
practices are ended, their financial
position would improve and as a
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result, they will be able to lift the
consignments by making the necessary.
payments.

M‘R" DEPUTY-SPEAKER: To the:
extent that there is an unusual accu-
mulation. But that is what he is dis=
puting. He says there is nothing un-
usual in the accumulation that is:
there.

PROF. MADHU DANDAVATE: To-
them Rs. 5 crores does not mean any-
thing.

SHRI A. C. GEORGE: The finan-
cial stringency or difficulty of State:
Electricity Boards has not prevented.
any consignment being despatched.
We may have our financial difficulty
in functioning. In spite of that, it may
be very interesting for the hon. mem-
ber and the House to know that BHEL
showeq a steady improvment in res-
pect of production ag well as profita-
blity. In 1972-73, the total production
was Rs. 143 crores; in 1973-74, this
one unit showed an improvement to
the extent of Rs. 90 crores to
the tune of Rs. 233 crores. In the
matter of profitability. in 1973-74 it
was Rs. 27 croreg as against Rs. 13
crores in 1972-73, So inspite of these
difficulties, BHEL were able to per-
form well.

It is not for me to comment about
the position of State Electricity Boardg
We are concerned with their payment.
In gpite of their payment difficulties,
we have not held up any stock. We are
taking up the matter with the Finance
Ministry so that our liquidity is not
affected.

PROF. MADHU DANDAVATE: He
started with a reference to RBL

MR. DEPUTY-SPEAKER: [ think
he has indirectly said that the States
Boards have a lot of outstanding dues
to BHEL,

SHRI A, C. GEORGE: I did say the
State Boards have dues, but that is
not hampering consignmenfs or des-
patch,
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MR. DEPUTY-SPEAKER: We are
concermed with lifting the material,
not the outstanding dues.

PROF. MADHU DANDAVATE: The
State Boards have publicly stated
that thejr financial position is like
that,

MR. DEPUTY-SPEAKER: We do
do not discuss the affairs of State
Electricity Boards here,

SHRI MUKHTIAR SINGH MALIK:
(Rohtak) It has bcome the practice
with every department of Govern-
ment running industries to shift theiir
responsibility to other department like
the Railway department, although
the hon. Minister of Raiways has time
and again informed the House that
conditions on the railways are more
than normal after the strike or better
than ever before after the strike.
Teke any department, the Food De-
partment or the Supplies Department
or BHEL or any other department,
They will mccuse the railway admi-
nistration for this. They cannot shift
the responsibility. It is the joint res-
It is the joint responsibility of Gov-
ernment They should have some sort
of co-ordination,

Now the Chairman of BHEL, Bho-
pal, has drawn a very dosy picture
about the Bhopal unijt of BHEL But
according to reports appearing In
newspapers, the position is very alar-
minzy, A question was put about the
lacunae in the orders placed by Elec-
tricity Boards by my hon, friend.
Prof Dandavate. The hon  Mimnmster
has declincd o make any reference
to that; he has not answerred 1t He
says as cannot say anylhing ahout
the working of the Eleetricily Boards
in various Stales, When he has piven
a categoric reply that the entire
equipment has been manufactured
against specific orders, [ would ask
whether there is any penalty clause
provided in the orders placed by the
Electricity Boards or anybody also to
BHFL. Bhopal or any other unit.
I want to know whether there is any
penalty clause, and if none exists, why
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it is s0. When the umnit produces
agaiist specific orders placed by the
Electricity Boards, if they do not lift
the equipment or receive the con-
signment, what is the penalty provid-
ed for that? Why should the BHEL
suffer for that? So, I would like to
get a categorical answer to this

16.00 hrs.

Secondly, the Railway Ministry is
the accused not only in this respect,
that they are not providing wagons
in time. They themselves are the
defaulters. The Minister himself says
that “the rest of the equipment valued
at Rs. 3.51 crores comprises of
Rs, 2.89 crores worth of traction
motors, generators, coitrol gear etc.
meant for the Railways,” and “It trans
pires now that the equipment meant
for Railways is in express of their
current reguirement because their
loco-manufacturing programme haS
undergone certain revisions” Why
should the BHEL suffer on this
account? It was easy for the Minister
to have stated in his statement that
they are having a dialogue with the
Railway Minister. The Railway Minis-
ter is here He could have very easiy
explained the postiion Why should he
not receive the goods or lift the cquip-
ment? I would like to kmow from
the hon Mnister what sort of ro-or-
dination exists for geiting the duff ‘rent
tvpes of wagons between the BHEL
and the Railwav Ministry, and whe-
there there is also anv penalty rlause
if thev do not provide the wage s in
time Whv shou'd the BHFEL <uff»r he-
causc the railwavs ar~ not sunn'ving
the wagons? They have got a contract
and they have to sunply them T want
to know whether there is anv prna™v
nroided for that alse

Then, I would like to bring bome
to the hon WMinister of State in the
Ministrv of Tndustrv and Civil Supp-
lies that it has not only been re-
ported in the papers hut on the basis
of talks also with the snokesmen of
the BHEL that there are heavy dues
to be collected by the BHEL.
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MR. DEPUTY SPEAKER: That is
1 different question. You are repeat-
ng it.

SHRI MUKHTIAR SINGH MALIK:
But it is concerned with them. There
are heavy dues accumulating and
which the BHEL has to couect from
their big customers, These are tp the
tune of Rs. 35 crores; it is about 50
per cent of the value of the total pro-
duction of BHEL. Why should it be
s0? On account of that, the finances
of the BHEL have become very poor.
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MR. DEPUTY-SPEAKER: We are
not discussing the finances.

SHRI MUKHTIAR SINGH MALIK:
Because of the block capital, I would
like to request the hon. Minister to
give us a categorical reply whether
the stringent financial conditichs have
affected the ancillary industry and
the small customers, because they are
not getting the money in time from
the BHEL. I am not taking much uime
of the House, and you also appear to
be in a hurry

MR. DEPUTY-SPEAKER: No, no. I
am only seeing to the relevancy. He
can oblige you, if you want.

SHRI MUKHTIAR SINGH MALIK:
I would like the hon, Minister <o
give us calegorica] answers to these
questions,

SHRI A. C. GEORGE: Regarding
the first part of the question of the
hon. Member. I am sure it will be
easily apprecieied that in a unit of
this type, namely, BHEL the produc-.
lion is nol the regular type of assem-
bly-line production. It is all tailor-
made, as per the customers’ demand
and according tc “heir specifications.
There iz no question of State Electri-
city Boards refusing to lift the stock
because we de not over produce and
we do not produce a different quality.
There is regular inspection and t“ests
are carried out in a systematic way.
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I agree with the hon, Member a very
heavy amount is outstanding from
the different Electricity Boards. To
an earier question I replied casually
and I may now mention that the dif-
ferent Electricity Boards owe Rs. 114
crores to the BHEL out of which
nearly Rs. 35 crores is to the Bhopal
Unit.

But that does not in any way ham-
per our production programme. It
may be creaiing financia] difficulties
but all the same we are going accord-
ing to the schedule. The hou. Member
was saying that I was painting a rosy
picture about Bhopal. I should say
that Bhopal is one Unit which has
performed very well in spite of many
difficulties. It may be interesting to
know that last month production was
about Rs. 8.37 crores as agains: the
target of Rs. 6.1 crores. The target
for the first seven moaths was Rs. 40
crores and the Bhopal Unit of the
BHEL produced things worth Rs. 43.93
crores. The performance is 109 per
cent of the targeted production, In-
spite of the many difficulties this has
been done. We may be having finan-
cial difficulties. We are taking it up
with the Fiiance Ministry.,

The hon. Member mentioned about
the penally clausc. The customers of
the BHEL are public utilities and it
may be rather difficult for us to insist
on a penalty clause. All the same
since the outstanding are mounting up
we are thinking whether even in re-
gard to the Public Sector Undertakings
it may not be worthwhile to include a
penalty clause because it is becoming
oo much of a burden for the BHEL.

He referred to the Ra'lways, We
are working in perfeet hatmory with
the Railways and the Railways have
becn very cooperative... (Interrup-
tion),

In regard to the matter of some
accumulation at Bhopal there are
certain products which are made in
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that Umit and they do not form part
of the normal pattern They are of
a larger size or therr height is much
more 50 that special arrangements
will have to be made 1n coordination
with the Rajlways We are hopeful
that we will be able to find proper
cairlers and I do not think that this
will piresent any ptoblems

Towards the end of his remarks he
mentioned about payment to the
anculary units Inspite of financial
difficulties that were facing the Umt
we have taken care to see that the
gmall units which are malking an-
cillarres are paid 1n tyme and infact 1n
some cases even ahead of tume. The
normal practice 1s that payment 1s
made only after testing, that 1s the
procedure But i1n order to help some
ancillury units we are making pay-
ments even before the usual tests are
made whenever the production is
delivered at the BHEL plant. To
tha, extent the ancillaries are not
only not discruninated against but
they are helped also, The difficulties
are not passed on to the ancillaries
and our effort 1s to see that the smaller
units thrive and progress so that ulti-
mately with complete coordinated
effoat  a total product'on pattern
which will be good for the country as
well a5 for the BHEL Unit would
emcige

1610 hrs

STATEMENT BY MEMBER RE
INFORMATION GIVEN BY RAJL-
W#Y MINISTER ON 5-9-1974

oy fwd (ar)  gTene
TErE, 5 fawsT, 1074 #Y sfay
¥ wow & fawrs A fg oo
frtarfieere e o3 o wroor @
T 8§ wre e aondr T 6
fos o @1 39 =Rt g ey
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wgfivar & frd 9% geedw o 6 &

I AT ¥ TRAAT KA TC @ A AH
g1

7 TN ¥ 3 FAE 15w
WY & G AT HT EART qria
grar 21 gfe ofeex wmaT qqr
Wy & od @ ¥ s o
500 YRwar Nfwr a® g g
gagee e 17 12 #O%
WY & TH FAET ISAT § |

W URE G@EAT § geanT w1
weAr MIT I7 &1 ST K1 qqfw1970
YA 1974 AF BT &1

¥ =gr qr fr 99 aaq = wfwa
qroge fog, fadw srme qa@t ¥
W FS  FIRAT TG T A 99U |7
angr T WY A 4@ @a Ky wgoqn
& e 37 994 o qFe gAo fiam
fadwr =mroi walt AT & a1 & maar s
MY A AT

XA a9 o gF o QAo fasy wew A
9g 7 HaAY fre 97 §5 (H T AL g
IO | 9FA A7 A FHT (AT W
wgr fF “1972 A & feAwr wwiT we
g Q0 T VA X I 0 I AR 9T
fr 1972 % far 3T 7gRaq & Fa-
T FATST 47 W F fag 4 fasEre
T Y | OAET wACE wEq a7
TEATAEA Y |

T ae YT @ T AR qarwwi i
N o qFo fer a7 1970 FAAD
1973 % fa3w =T 781 ¥ g7 30
gt w7 wafy @ f¥w = ga™w
¥ wafr wae s d & gEEn
N wzarg §3) v & §5 WAt w
Foi X qara Sfewfon Tor AW
& firmr v Wy
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st wiew wromwy festr & e
warT feam fie 1972 % & fadw =T
w@ 7t ¥ ¥n AT T @A
o @ waw & wroy Wi WA @O
v frg 18 s g AT & gEeanT
Fafarazamia I dig IaF
sfr st Ifaw faserd w1 g7 ax
9w |

THE MINISTER OF RAILWAYS
(S8HRI L. N. MISHRA): Mr.
Deputy-Speaker Sir, while speaking
on Mr. Poiloo Mody's privilege
motion against the editor of ‘Prati-
paksh’ on 5th September, 1874 Shri
Madhu Limaye inter alia stated “Their
licences, allotments and pending
applications were released, The deci.
sion was taken in January, 1970 when
Shri L. N. Mishra was the Foreign
Trade Minister” (page 15205, 5-9-74
uncorrected), I thought it my duty to
remove the erroneous impression and
I, therefore, said that I was not the
Minister for Foreign Trade in
January, 1970. In fact I joined the
Ministry of Foreign Trade only on
27th June, 1970. In the uncorrected
copy of the verbatim in place of
January, 1970, 1972 was rcported.

On 6th September, 1974 when a
copy of the uncorrected verbatim
report was sent to me for necessary
vorrection I substituted ‘January,
1970' for ‘1972’ and returncd the un-
correcled copy of the report to the
Editor of Debales within {he stipulat-
ed time prescribed for the purpose.

It is thus clear that it was not at
all my intention to make any mislead-
ing Statement in the House,

ol Ay famd : GT7 sgEEqT T AV
81 &) Aifew form zrrhwr & aga foar
o ww Wy e g oy
Wy &

“A member wishting to point out

any mistake or inaccuracy in a
- =statement made by a Minister or
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any other member shall, before
referring to the matter in the House,
write to the Speaker pointing out
the particulars of the mistake or
inaccuracy and seek his permission
to raise the matter in the House.

MR. DEPUTY-SPEAKER: Which
I suppose you did.

SHRI MADHU LIMAYE: Yes, I

did. Then it says:

“The member may place before
the Speaker such evidance as he
may have in support of his allega-
tion.”

In the Bio-data published by the Lok
Sabha Secretariat it is clearly stated
that he held the charge of the Foreign
Trade Ministry between June 1870 to
January 1973,

SHRI L. N, MISHRA: 1 have said
that.
SHRI MADHU LIMAYE: The

third rule is:

“The Speaker may, if he thinks
fit, bring the matter to the notice
of the Minister or the member con-
cerned for the purpose of ascertain.-
ing the factual position in regard to
the allegalion made.”

ATHFLA T 547 g8 1w 9% 1972
Hedr 4 afew g w318 fv A% wr
qtfir gl 19701 A1 wawa 7g g f*
FOqIE> T A5 JM0 1 5E) | WOTET T
ST §F T A A1 AT Faega
qpfen gar of sta Frdr seer Ty fw
A ag g g Ky qgrar
wreag & ¥ armom gl 1970
T 1974 T F 7741 T3R0S
oY T o7 & TATT ¥ g¥ el
dro dTo mmfo & TR ¥ W TP wEA
o7 sgagfe & 1972 % At ar
T FYed! IN FT FE FQ § |
femr wre &Y garm & N o
7§t fear § fis fgvde o wory frar § o
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27 TS NTAT AT 4G FI4E HTT MEY
¢ ar & faQw ) v § 4@ W9 A
AT & FE FCawa § | Afew I
%\ e qufive at worr wigy fe ot
7 fo2w &1

ot Qoo Yo sy 0 B W wr
1972% HqT1 7 1970 AT 4 FLA
1973 a% ¥ fw srar weft a1 @z
ar & & 9g for ot W@

st Ay fowd : fe #fgh 78 Ty
g€ T wrw zw gur Juarerd wgvew,
WY FO WaaivT £ 3I0 g o wige
w §, Afew g5 A o et agi

MR DEPUTY-SPEAKER: The
Minister has said that in the Uncor-
rected Report it was mentioned as
‘January 1972’ but when his attention
was drawn ...

SHR] MADHU LIMAYE: Even the
word “January” is not there. I re-
member 1t is only “1970",

& &7 2w ey gfe ard 197 )
T AT G WAl @ T A o
1972 %0 | 7EI T T 1972%F |

MR DEPUTY-SPEAKER: You have
made your point. Why don't you
listen to me. The Miniter has said
very clearly that in the Uncorrecied
Report it was mentioned as January
1972,

SHRI MADHU LIMAYE. Ne You
consult the uncorrected report.

MR DEPUTY-SPEAKER Let me
tell you what he has said. Why are
you getting annoyed? Here he says
that in the Uncorrected 1eport it was
mentioned as 1972 but when his atten-
tion was drawn to it, he corrected it;
he changed “1972" to “1970". That is
what he said. Whenever we make
speeches here there may be some slips
of the tongue. But when we see in
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the report something that is not
correct, it is the normal practice that
we take the earliest opportunity to
correct it, and he has done it. There-
fore, there cannot be any intention of

musleading the House,

16.19 hrs.

RESERVE BANK OF INDIA
(AMENDMENT) BILL—Contd.

MR, DEPUTY-SPEAKER: We will
now take up further consideration of
the Reserve Bank of India (Amend-
ment) Bill. Shri M. C. Daga was on
his legs.

ot vy forerd (aeT): TR o R
qQF AT 7 g0 § 1 F q« qFA
w e dw fae & @ ¥ Jrer a1 §R
femfarr & art ¥ g0 = fsorr §
qg oA w) wifaw w7 i A ol
aret 7 frork &% @ @ fiEa 7T w7 R
w1 faq, ot ag mgw w31 2 Ah w6 Y
firer & S1a¥ZT &, 99 & war &Y WY
TEAT FT AT WET WA A A¥
wfeaee &1 7 G0 47 ¥ & fp A
g aF AW A« Afaw oo e
ag A0 TR F g7 Wd & ar
e T g7 Bif g 0 oo Tty
w1 o sfa=rgu W & fon 39 - Ty
&1 g7 o & Y 7 g I T3 AR
) A7 ar wa as fF 71 Ifew

e gd e g st d)
MR. DEPUTY-SPEAKER: I think,
you have made your point.

SHRI MADHU LIMAYE: You pass
a stricture on the Reserve Bank
Governor. He 1s trying to deliberately
confuse by giving two brochures,

MR. DEPUTY-SPEAKER: You
have made the point. It is not &
point of order. But, I think, the
Deputy Minister will take note of it
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When she replies, I think, she will
i deal with it.

ot e Ferwd ; gefen oft e Y %
grt &) AT 915 G AEfq &1 ATHET
| gt &

st 7= ¥ wEw (9TET) 0 W9
A gu & warar o fr agi vl o
Fa & g § W wTRT TE g F AT
faat & | 9§70 wIowT gy AR &
71 A WIOH R dw BT ATEAT E
oY BT H qAT T W E /A WaTET
A T B R HrEFAE ?

“Various field investigations pro-
vide instances of cooperatives con-
tinuing to be domuinated by money
lenders and others who use the
funds of the societies to promote
their own ends, financial and poli-
tical.”

T8 T&T & W9HT T6T Iwr arrana’

“There is a fairly widespread im-
pression that vested interests have
so established themselves in the
management of primary agricultural
credit societies that in many parts
of the country, they are virtually
monopolising the benefits of co-
operative credit.”

Frorfen rETEd IO vl
& v ¥ F Ty farer w1 §, ey
WMER I wRr @ EgmEaT R fx
WA T AT ST AT AL W
¥ ok &7 TW-a¥ WA dvew afeew
T, O O et & et §1 s
W g R ? W OAH W
wrawt ford el &

“The high level of overdues at the
various levels of cooperative credit

2482 L. S.—10

structure continues to plague the
movement thereby choking the flow
"of credit. The competitive pasition
of overdues for the years 1971-72
and 1972-73 at the level of the

, central cooperative banks and the

primary societies was 44 per cent
by the end of 1071-72. It was,
however, as high as 80 per cent in
Assam, 82 per cet in Manipur, 80
per cent in West Bengal, 63 per
cent in Rajasthan, 62 per cent in
Bihar and 57 per cent in Orissa”

AT WG §F ALE & W1 FT AE F9T4T
qeT gwT & MiE Fameaar rar a3
wed at ag & fo wew Hfer MREEw
g3l AT | SR AT HET R
T &1 T A A7 AT AT AT
w8 SRy &) wWHi wadde Al
5% faT 3o 7@ a7 WY d | O amea—
I % A7 qg=at adrd

T FART FAYGTHT TAT 7

“The Survey Committee summing
up the position in regard to agricul-
tural credit observed that it fell
short of the right quantity, was not
of the right type, did not serve the
right purpose and often failed to go
to the right people and that ‘co-
operation had failed but co-opera-
tion must succeed'.”

WY 55d § fe wre ofms gadsd
¥ a6 @ W% 39 | A g A
waer vy @ & fo e  w¥eTwree WT
Zreaw & S AT FYE QA Qe
@ gk § N gH o A A
s e § A Fe IR 0 aTETE
EEIRE T AR ok CRC I (S |
aTX s fedd Taelt fed ft W%
gAY aTaT Wrfgg av fir g i S
Y wOA g W fRgd 1 s
AT TET AL AT & A {0
TN T WY g3 A R g A
QY arer § oY Pord T ST TR AL AT Y
wgadiat Gidt § 0 o Far aw § )
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# fraeht are wgr ar fr @ & T
AT T 45,000 g9ar g faar tor =
1 OATE a1 HEFT AT TERT MEAT ]

AT ¥ )

MR DEPUTY-SPEAKER: Mr.
Daga, if you go nto all the details.

SHRI M. C. DAGA: I am not going
into the details, I am simply touching

the pounts.

MR. DEPUTY-SPEAKER: These
are the details of what thus bank has
done or that bank has done. If you
go into those details, there will be
no end to it Confine yourself only
to the main points of the Bill

SHRI M C. DAGA: After all, the
Reserve Bank has to supervise and
control.

MR DEPUTY-SPEAKER' I know
As 1 said, 1f you start gomng into the
details, there will be no end.

SHRI M C. DAGA: I am not
going 1nto the details, Sir They have
got this provision 1in the Bill 1 am
just pointing that out

foad §5 @ qifwet # fr 73fgaf—
zw ¥ A A fau AT | BrE-B1E IATT
# ot Af T ¥ A G g o
wifae s+ S wrsr faaa g faaar
27 & meawat g fr w7 & wooret 7 fora
& 7 #1% gfasrd arfad g =iz |

I & e T F AT LI
fare et 7 ag T & 919 w4 | e
o gFT FT 87 AGT 9 TN T 74l
AT ITLR FTETH &1 (&Qr var a1 agr
11 51X 13 FAT 1770 A T 7418 |
T 47 §Y T %) 7 97T § ) G AT Ag
TEAT ATAT § | @1 1T AF AT T AR
g fo Macemw ww a7 | A e ardy
weaft wa @ &1 g 6 ar o
31 7y § | fafaw gd=gw forg Y A
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TR TR R POk e d 5
F7T § | WIA® §H WY 747 AR T
frwf i ar @ wf 7 war Foowd AT
wréarT afr at, Jae ¥ Arerard
agrdr)

The Deputy-Speaker has put restric-
tions on my speech, Otherwise, 1
could quote many things.

MR. DEPUTY-SPEAKER: I have
to put restrictions. Just as the banks
are applying squeeze, I will have to
apply squeeze on your time,

SHRI M. C. DAGA: 1 am pointing
out because it concerns the Reserve
Bank,

MR DEPUTY-SPEAKER: I am
concerned with time and relevancy,

N w5 W oEmw g41 qrfwer
W feedreqza #Y @ avw & 5t wra
& | 7l w1 fre® 20 wrE WA
9 w57 97 Ffqar o 7d fawr &, A7
wqar ot 7@ famy <gT & 1 wAY e A
q7F WA TG J4MAT TS7 GAT
#ta feaae F7m ? o GO T8 T
§ 3 AT AT TEXL TAAOSE T §,
a1 1 A ¢ adr q€ fafrew §Ft &Y
77 w8 § | A A, u, 9, g otz aw
& garé stgren 7 Wl W &) A A
F VAT T FT G HATTATETRT A
ag qq wiat fage AT &1

T FAT 25 F JFAT 58% AT CH
AT FITAT AT &

“No swit, prosecution or other
legal proceeding shall lie agrinsi
the Central Government or the
Bank or any other person in re-
spect of anything which is in gooc
faith done....”
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TE TEATOETL UG § | TeRTTE
TG WA & 17 9T FAT 74T G
2 ? ag ®w 1 ada § far e wf-
& 9 fege frar g AR WY Gadde
wITRET #7T §63 fdw 9T ey § Wi &Y
gfafagwe fefeow & o5 Y o2t &aw
9T TEA &7 T TF ' T T qOw
gt oo o Fs W rea Trar gAY
swEfgamamgagREfess &
fawrs dtre Ky 7Y vt o gat
FTRE H 5@ O Gaq WIS ToAT
A Y a8 QHIR T TE AT | gAY
o< 587 & fir g wo 3T T Ak
AT AT w1 Tt gy frem 2ar § fe
THRAIAT KTEES 7 387 o 9T foee
TR, } T T 9 & WK W w4
fre @ & fa w v §x et a1
TG 7€ el 4<aT § o 54 ag W
TR Eed § w@
& T fa @g fefeesmw &% dar
g FIE % #1 AoiwE w1 @
& owEar |

If any bank employee or officer does
enything in good faith...... I have

not understood good faith. Nobody
can prosecute him,
Suppose the bank has served a

notice on me to produce certain docu-
ments and I have lost the documents,
you say, ‘You have failed. I will
prosecute you'. I say, ‘Please give me
a chance. I do not possess those
documents’. He says, ‘No. If you fail
to produce the documents, you will be
prosecuted.’

T8 ST TF avg & Wifawws 2 FE F G
w1 &1 Mgy W weH § uwew wgt
wgh 2w AT WRY § @ wre oy
sl Y Ay s P ag R
%! fedw 7 v ?

Now I am debarred from going to
the court against any officer or bank
employee. No prosceution, no case,
no criminal case.

MR. DEPUTY-SPEAKER; Good
faith is also justiciable.

SHRI M. C. DAGA: When we do
it, we also do it in good faith,

st gew W weAw  (§D) .
TUTSRET HEISW, STAEYY AT T § | &2
¥ worgfy 75T &1

MR. DEPUTY-SPEAKER: Let the
bell be rung....

Yes, now there is gquorum, Shri

Sequeira,
SHRI ERASMO de SEQUEIRA
(Marmagoa): 'The Bill which is

before us amends an Act which was
passed in 1934, Many things have
happened to the country since then.
Many changes have taken place in the
Reserve Bank and many a naya paisa
has tumbled from the rupee. I am
terribly sorry that the Government
has failed to take this opportunity
not merely to come forward with a
small amending Bill, but to really
examine the original Aet and see
whether it is suitable and whether
any changes are required to make the
Reserve Bank an effective in-trument
in the conditions of to-day.

I sce in this Bill two things which
are sympiomatic of the malaise that
is facing wus to-day. The malaise,
where for the sake of expediency we
sacrifice principle. Here, in the new
Section 1BA you have a clause which
says:

“the validity of any loan or ad-
vance granted by the Bank in pur-

suance of the provisions of this Act
shall not be called in question....”

merely for the reason that the Memo-
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randum or Articles of Association do
not allow such a loan. You introduce
here a very dangerous element; by
law you are authorising a body to
take a loan which is prohibited by its
own articles of association. One
principle is thrown to the winds,
Then, in another section what you
have done is this Section 24 of this
Act says that any regulation made
under this section shall have effect
from such earlier or later date as may
be specified in the rules. Therefore,
you start with making regulations
with retrospective effect And you
throw another principle that under-
lines the rule of law to the winds,

This 15 what we see every day. The
Supreme Court passes a judgment, it
says something about expenditure
The next day we have a proclamation
which reverses the supieme couit
ruling Again i regard to MISA it
is the job of the Courts under the
Constitution to examine and pass
verdict; the next day we find a Pre-
sidentia] Order taking this power
away from the Courts This 15 sheer
expediency, subverting the rule of
law, and thus sort of thing 1s happen-
ing constantly, One has fears that
one is heading for a system of single
party Government

MR. DEPUTY-SPEAKER Last
time it was Pratipaksha; this tume it
is one party

SHRI MADHU LIMAYE which
1, edited by Mr George Fernandes

SHRI ERASMO de SEQUEIRA
You have enlarged the definition of
deposits to such an extent, that very
goon, if you go into the inspection
that this Bill provides for, you will
have to add so many clerks to the
Reserve Bank staff that it will become
as Parkinsonian a delight as any other
Ministry of the Government of India!
If we believe in a free society and
in a democracy, we must accept the
fact that whichever Government is in
power is only a transient having a
tenure of S5-years. Beyond that it
must go and get the support of the

people, So far as bast¥ things like
curréncy and finance are concerned,
we must permit institutions like the
RBI to have the degree of indepen-
dence to guarantee congjnuity which
is very necessary. I hearing a
story fram my colleague about....

MR. DEPUTY-SPEAKER:

Don't
tell private stories

8HRI ERASMO de SEQUEIRA: It
js not a private story.

ot wieae fry (o) ;i
7T Ty & o & @ 'y F Az W
ffeadeAcgqAaas AHT gg WY
a= fafsezr ofr IRE &)

SHRI DEPUTY-SPEAKER: If you
don’t keep confidence you mav carry
on,

SiiRI ERASMO de SEQUEIRA:
This was about the large number of
duplicate five rupee and hundred
rupee notes recently found in Allaha-
bad. These are things one never
heard of 1n the past Thesc are things
which are happening increasingly and
more and more frequently. These are
things which are happening when
standards are lowered and these are
things which get lowered by constant
interference. The Reserve Bank is
supposed to be an independent insti-
tution, it is supposd to advise Govern-
ment independently. Today it is being
denied that opportunity, and from
this side of the House 1 would like
to insist and demand that that inde-
pendence has to be restored.

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): Mr. Deputy-
Speaker, Sir, I think to-day somehow
some of the speakers who have just
finished have preoccupied themselves
wilh MISA with economic ofences,
with courls ele And therefore, in
that background, I do not know how
far they have really been very far 10
the amendmenls which ate before us
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in this House. I am in no postion o
say whether they wecre relevant
because, every Member, is entitled to
his opinion. But, I think, if it were
regarding the budget, they may be in
a position to say sometlhing, Anyway,
I can understand the background with
which what has heen poinied out. On
the whole, most of the Members have,
by and large, ‘welcomed lhe amend-
ments. Of course they have disagrecd
on onc thing namely that the imple-
meniing machinery he< not been doing
well. We are prepareq to say that
there are cerfain things that are re-
quired {o be done, I do not think
cverything is perfect in our machinery.
Improvemnti should be made in it. As
u matter of fact, many of ithe amend-
ments which arc before us to-day will
go further 1n -trengthening {the machi-
nery and in pluogging many of the
Ioopholes therein. To o very great
exient improvement is made in the
working of the RB.I, Some of the
Memberg originally had wanleq that
thera should be a ful] debate on it,
it should be under Parliament’s scrut-
iny and there should be examination
of the working of the R.B.I. 1 think
i{hat more or less has turned out to be
z debate op the working of the RB.I
All matters whether it is the Coopera-
live sector, or the nalionalised “ank’s
sector or bhig people or small people,
finance or re-finance, agriculture, or
industry, almost all these ihings, have
come under the gamui of discussion
{o-day. Moreover, last year this
matter come up before the consul-
lative Caommittec. Last year, on the
20th February or so, there wag a full
debate on the working of the RB.IL
There were also questions regarding
various aspects of the R.B.L

There are certain bagic amend-
ments. First of all 1 woulq like {o
fake this very simnle amendment of
extending the refinancing facility for
apex cooperalive banks for subsidiary
activities undertaken not jointly but
independently of agricullure, They
were ngt taken jointly but also they
were takep exclusively which included
sheep-breeding too, as mentioned by
the han, Member, the other day. By
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and large, these would be welcomed
by all the Members here.

My second amendment is for provid-
ing finances for t{he development of
fisher:es and by providing agricultural
credit. I think that also has Dwen
welcomed by alnost all Members
About the collection of information.
even now there ig a provision tor
collecting the information. For this,
paper approval of RBI has to Le under-
taken. Moveover, a tertain  statutory
protection 1s also necessary to finan-
cial institutions and that has bheen
created by this amendment. Moreover
the definition of the credit information
has also been enlarged. It 1s not only re-
garding the quantily but is alsg regard-
ing the security given by the borrowers
and the guarantec by the institutions
in the background of credit worthiness.
antecedents and capacity of the per-
gons or the borrowers in this country
This is acrording to the recommenda-
fins of the Banking Commission re-
garding widening the sphere or the
method of the credit information.
That will be a healthy thing, 1 think
that though there mav he che or two
solilary voices. on the whole, this has
been welcomed by all the Members.

ot whwrr few: : W STEW
fafrezt & wrear ol £

it elver Qe ¢ T e E,
o7 ? o, & o srew fafrreT S
W % § ofrr g & ey g
AT wdi averd & ?

ot g e 7 AT e
et § 1
sftvelt galtey Qg 0 Ak WIS

araE wX a1 weur wwen &, Afer few
FMANI QAT AT R ?

o oy fow © W D qwer §7
oIy ¥ ardw T @ §
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sftwelt gefter Quwdt : Ay A,
WY # AW A% AT & W AR
wrey ¥ A a7 weeT g ! wd

-
ot wy fewd o oy @ W
W g
MR, DEPUTY-SPEAKER: Madhu
means honey. It is the bee's stings
that are very painful but the honey
is sweet.

SHRIMATI SUSHILA ROHATGI: 1
am in no position o say whether this
was relevant or not.

Aboul the fourth amendment, that
is about the non-banking institution,
Proi. Dandavate has gone too far as
compared to the provisions provided
for by the RBI The definition of
“deposgits” of the non-banking institu-
tions has bYeen made more comprehen-
sive and precise. It also provides the
R.B.I. the power to inspect the non-
banking institutions.

That is a provision which 1 think,
has been wanting for a very long
time, Moreover, this will make it
obligatory not enly for the companies
but also for the brokers to disclose all
the particulars and information. before
they canvas for deposits. This is
something which will be welcomed in
the interest of financial discipline and
for geeing to it that the interests of
the depositors are.also safeguarded.,

These are the main amendments and
oh the basis of these amendments we
have seen the entire gamut of the dis-
cussion, how they have shifted and how
again they came back to them.

Before 1 go into two or three con-
troversial points raised earlier, I
would like to take up some other
points. One -was about credil policy.
Here within the financial constraints
and within the resources at our dis-
posal—recently there was also a meet-
ing to consider this—we have found
that it is extremely difficult in present
circumstances to get gall the things
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moving. So naturally we have to
choose priorities, Priorities are what
they ought to be; there cap be no two
views about it. ‘The first priority is
agriculure, Then we have the dis-
tributing machinery, also the wage
goods, core industries and exports. I
do not think people can disagree on
these, According to thé priority,
what ever money is there has been
distributed. This is the credit: policy
which has been evolved after much
thinking and working by the RBL
When the credit policy is attacked on
the ground that this industry is suffer—
ing or that industry is suffering, or the
largey one is suffering or the smaller
one is suffering, this is the norm that
is followed; is it necessary in the in-
terest of the couniry at present, how
far it can be financed, whether not
financing it would be detrimental to
the larger interest of the consumers
of the consumer goods which are
required by the people at large?

An hon, member raised the point
about chit funds. This is a State sub-
ject. Many State Governmentis have
their own taws about it. The Banking
Commission had suggested that the
RBI draw up a uniform Bill which
chould eventually be adopted by all
States. In the meantime, the States
have been advised to copy from some
other States where they are already
operating their laws. Meanwhile, the
RBI is in the process of preparing a
model BIll,

The hundi business came up for dis-
cussion, and rightly too. This is one
of those things on which a recommen-
dation was made by the Banking
Commission, that this indigenous bank-
ing agency should eventually go. As a
policy, Government have taken a
decision to this effect. After nationali-
sation and the new approach, we find
that all the additional finance which
is being made available to all these
agencies, the multanis and others,
should really stay at the existing level,
They should be frozen at this level,

“gradually they should be deelining and

within the course of two years they
should be stopped. The RBI is working. - -
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in that direction, Certaip steps are
being studied ag to how soon this
should be eflecled, Advice has been
given to all the banks last year. We
are already working in that direction
and I think it should, by and large,
be welcome,

Another point was about the con-
tinuity of the directors. I do not know
why every step taken by Government
seemns fo stir up come sort of suspicion
somewhere, This is a very innocuous
simple thing. Even in regard tc the
nationalised banks, when due to some
reason or other, a new director iz not
being appointed or it was not possible
to appoint him, in order to see that
there is no vacuum or gap, the present
incumbent continues for that time,

sft g fed w7 AT WA A
AAT QATEEAE FEr & gwar | ¥
IR A ¥ A wrrlwT & a ¥ @y
T Fe ATy ¥ 7

SHRIMATI SUSHILA ROHATGI:
This is also the same pattern as is
followed by the nationalised banks.

SHRI MADHU LIMAYE: Wrong
pattern,

SHRIMATI SUSHILA ROHATGI:
There is nothing really 1o conjure up
suspicion, of ghosts, in the motives of
Government

PROF.
(Rajapur);
are nolhing.

MADHU DANDAVATE
In entermity, {four ycars

SHRIMATI SUSHILA ROHATGI:
Then as regards deposits recewved
by non-banking compames about
which Shri Madhu Limaye wanted
information, 1 have f{ried to collect
as information as possible. But I am
not in a position to say that we have
all the information, But the informa-
tion we have tried to collect will, T
think, satisfy even a member of his
curiesity and information.

I think that the non-banking cum-
panies can accept deposits from the
public up ty 25 per cent of their paid-
up capital and net reserves. He
specifically asked me about the percen-
tage of it. I am told—and this is to
the best of our information—that
Maruti does not exceed this in any
manner,

SHRI MADHU LIMAYE: It is
wrong; I will prove it,

7, 115 o9 & fawrs g o1 &
mwmﬂﬁwwma

SHRIMATI SUSHILA ROHATGI:
He should be happy with the mforma-
{ion that 1 have supplied to him in a
short time

Now, then second point 1s this. The
Banking Commission had made certain
recommendations cn this and on the
basis of that. it has been decided that
the exiuling legal provisiong in the
Reserve Bank and the directions also.
regarding the deposit activities of the
non-banking companies should be
tightene<d and the ioopholes plugged.
A Study Group has also been appoint-
ed under the Chairmanship of Shri
James Raj., Chairman of the Umt Trust
of India to go into all the aspects,
examine them in detail and examine
the suggestions, vecause this is one
thing which the Government wanis to
do, How it has to ke done and how
quickly 1t will be dene will depend on
the study made and th~ renort of the
Study Group which 1s gor inty it

1 would like to say that under the
directions 1ssued hy the Reserve Bank
for exercising control over the deposit
activitics of non-banking companies,
a non-banking company can raise
deposits from the public uo to an ex-
tent of 25 per cent of the aggregale
of the paid-up capital #nd the net free
re<erves.

SHRI MADHU LIMAYE: And

minus the losses.

SHRIMAT!I SUSHILA ROHATGI:
Term “deposit”, as per the Reserve
Bank's directions, does not however
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apply to money received by the com-
pany from purchasing .nd selling and
other agents or any advidnce received
by the company against orders for
goods, properties or services. The
Reserve Bank directions do not, there-
for, apply to the deposits collected by
a company from the distributors as a
irade practice, and such deposits
ralsed by companieg for purchasing,
selling or distnbuting agencies have
been outside {he purview of the
Reserve Bank's dirvections right from
the beginning, that is, righi from the
year 1966 when t(he Reserve Bank
jssued these directions for the first
time.

A point was raised by an hon.
Member from Kerala and thal was
about the coir industry. 1 am happy

to say that approval has been given
1o the coir industry by the RBI and
that is included as an industry for
refinance. But the details are being
worked out: the Planning Commission
has set up a task forece which is going
into all the details as to how it is go-
mg to be worked out. But the RBI's
upproval has already been given re-
garding the coir indusiry in Kerala,

Then, an hon. Member has men-
tioned about workers’ participation.
He said that there should be workers'
participation on the Board of Direc-
tors. All I have to say is that this
RB? is a policy-making hody. When
we had workers' representatives on
the nationalised banks, that was in
the new context of a new clientele;
there was a new context of taking the
banking facilities to the neglected
sector, to the rural areas. Therefore,
it wag considered necessary and right-
ly too, that the participation of wor-
kers would go a long wav in bringing
about betler working conditions there.
So, by and large, we found that this
bas been a verv successful experiment
aleo. But in this particular case, this
is a mollcy-making body where people
with a certain economic hackground,
people having mature experience and
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knowledge of credit policy and econo-
mic matters, are required; that is
absolutely necesasry. As to how far
workers' representatives will be able
to assist here, assist in the delibera-
tions of the policy-making body, as a
Central bank, is a different matter.
So, the hon. Member who raised the
point would realise that here the
quesiion does not seem tp have the
same inliportance, :

With these few words,—~I hope 1
have covered all the poinis that have
been raised by hon. Members—I
would commend to hon. Members that
they should approve of thiz and I
hope they would give it their unani-
mous support.

MR. DEPUTY-SPEAKER: The ques-
tion is:

“That the Bill further to amend
the Reserve Bank of India Act, 1934.
‘as passed by Rajya Sabha. be taken
into consideration.”

The motivn was adepted,

MR. DEPUTY-SPEAKER: Now,
we take up clause-by-clause con-
sideration, From clause 2 to clause
24, there are no amendments what-
soever,

SHR1 MADHU LIMAYE: I want to
speak on clause 17.

MR. DEPUTY-SPEAKER: Then, let
me put up to clause 16.

MR. DEPUTY-SPEAKER: The ques-
tion is:

“That clauses 2 to 16 stand part
of the Bill

The motion was adopted.
Clauses 2 to 18 were added to the Bill.

MR. DEPUTY-SPEAKER: We now
take up clause 17.
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Clause 17— (Amendment of section
451)

ot vy el (aiwr) ¢ ST
sy, frer welt ot & st vy Fis Ford
&% ¥ awe faw¥ & g 25 s
ax femfaewn fog om asd &1 25
o w13 #1 7 ag e waTe oW
T & foad &% & S swtwww AY
T wrk € 3w & qfe amr-dfer, am-
wigAfay wwEr § Arela fAfes,
I@H T AT WTE | T A Avely
fafaZe & art & wgr fn feelt oz &Y
LA agy gf A & afaw # @
g frad @w & o Gdw & 37 &1 Faw
waw qT arefe fafade & oo™ fpar
foad &% *1 qg TrwwA 2ag. sar
AT At ¥ WA wgT

“In the case of any other deposit
25 per cent of the aggregate of the
paid up capital and free reserves
of the company”.

T® ¥ wage Y § | afew & 3T w0
&= A 7 9T A grEEanT fan @
39 ®F ST dfAT WA § | 9% A%E
s & frw Fvw @ W
TERT F A E ) A I 7 W

TERRRGA §T AT

“Page 5, Explanation: In arriving
at the aggregate of the psid wp
capital and the free reserves for
the purpose of sub paragraph of
para 3(2) there shall be deducted
from the aggregate of the paid up
capital as appearing in the balance
sheet of the company accrunt of
sccurmulated balance and loss if any
diselosed in the balance sheet.”

25 qcdz w1} ¥7 ? ¥ 7 sfea og
Ford werer owmies wRW 1 W
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forer Al off ¥ AT WY wrEAT WAEA
R Fqzomar § ; R W Agr wredh
& O 7w agar g Arofl v AW
9 wiT 9T § | WrT Wy 2EAr
At & oY ¥ A b o ¥ qw A4
sfrze fear of & ¥ Tow feud ¥
W E, 1 wOE 54 W, g fwd freng
™ & 6 WT@ 80 FATT | & TEW &
wrat & ¥s vy wfizy oy ford 1 wde
61 @ | WW W ¥ avew freng vz g
arefr 8w Wz ¥ 11 I 9 gwqEe
areet feavy nF & 58 W@ ) o A
ur #fre M f@dw aeaw aRa
w dAgee ¥ feaeer fwg o ¥ 3w
%T‘Iﬂ'l'( 58 ST WA §H frgr aqraar
o ¥ swrgeE Mg 1 FAy 2 w0
6 T 25 SfawS WY ey 7 25 Ave
40 g ) fenfae® e g ? @ &
¥ 8 o< fewd w7 ¥ 28 Wy WX 2
arer 50 g1 | & TTORS @ meR
aren fearfae ot @7 §, mr fen
avar fearfre §f vy @ g 1 28 W
Y waré W ag v v g wmaT @

wa & wrefe dww e & I 18
B W wvwT A Remar g oogE@ A
wifeed ¥ e § | wfez Az a1 o
wEr T

Auditor’s notes: 1, Share appiication
money Rs, 46,41,000.

i wrfees & AT # .

The aforesaid amount of
Rs. 4641,000 includes sums aggregat-
ing Rs. 20,43,000 received by the com-
pany upto 31st March, 1974 in respect
of which formal applications have yet
to be received from the applicants
concerned.
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17 hrs .

[=Y 7y fowd ] .

7g AACH 92 TG & | 46 WTW
wa e ? Aacsfved & av o< e
2126w F faq w7 & &9 CmAw
§ daredz = gwi g AfwT AW
wra qay Arefa fafme A omTd formr &
foo wew wa geme T g\
gg @Y wae #fcew § @ W@
7% femrfoe 7T § avwn & ? F s
war wrgen g | Aty fafee & @
41T AT Y oY @W w1 § foradw an
# faT germyT Wi Agl & weRh
%ﬂmqﬁmwﬁmzm
% fou omw 9aT gEmwaT WY FE
iarfmqgm‘n:mia‘nm‘r
ot femfog ¥ € wwear iy o
g7 i Y afs 9WIT ST AV AT
g.arfnmwﬁtsama‘tarmge
T awy § qwe aTa | AET 51
are fearfoew & s H T @ 1 4%
SETT FAY FT ARET HATHT TA™RT
ggmmﬁmaﬁmﬁwﬁm@
g1 % aw q@dw wg g g fF @
gAMA@FQAE ar IW A a|@a
QR SHEY FY R FQ@ & gite
o fod dw ¥ q@ & sWme g
fraT & 2@ i afwT F1€ arq T E
# wrfaa v € & fewfoe &% @
fafre foord 4% & fadwl & @ <@l
7€ 4Y qg 25 T@T A A A IR
50 9%z @ wigs fearfae faar 2
i i el fearfore g 798 g !
v 7 I9 TN @TF |
1o feutfore &1 wafvae g
W & foq oy fearfore forg o & &
25 Tde ¥ fafwe & agf sa g e
wa gr ami B g g v g o
2 %rs 18 AT & dral fearfar 710
g% fxwi 7o § wmafy ddq Mz w3
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wTE | 9% d97 T @R 9 awT
wTIT NI | W RN W W T ?
ar oF fram & oY 93 W gATar
Feard % %7 | g7 w A AW
gedl & food 4w %1y

Returns to be made to the Reserve
Bank;: Without prejudice’ to the
provisions of para 11, every non-
banking, non-financial company, which
holds deposits as on 31st Mareh, in
any year shall submit to the Heserve
Bank a return furnishing the infor-
mation specified in the first schedule
with reference to its position as on
31st March and every non-banking,
non-financial company carrying on or
financing hire-purchase transactions
shall furnish a retura....” etc.

qIY w5z g d i @t wrefa fefads
Fuvd ford 4% & o fearfore % e}
qhragenafru g Wi 7 agaame
RIWE? s & foord a7 7
WYY TR ¥ FgrE fF Ik eal-
T 7 gl g woew ) @ e fean-
foedt & feurfoey grga ¥ sdazgr
omaa 19a% fwiaTafs swieT dat
oy a8 FRATGIHT aFam § | AfwT A
afaa fear § o Foord &% & s
F1 mafa fafwde ¥ Semd foar §
ok fod a% 8@ T@ HY FRAOE F
grar ¥ 7

“The Reserve Bank has powers
to prosecute institutions and or per-
sons for their failure, if any, to
comply with the directions issued
by it

© yfer o fod 4% & H{AK FWIT

o g & faar sarge afed ey
RS & gy gdw A IRy AW o
AT & Hfeudae 7 rwIWw
sy & & sy ff vy fe Raw
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At & wa¥ Y Fe T & faonrs ag fely
ag # w{qr§ FO0T | wiw gafag
qR q§ wgar qzar § fe yERifaw
wThfER ¥ g a17 T QY A 4@
AW & 32 a7 739 § IA%T gH e Wy
AT wrhgg 1 fardt avgeT 3 7 wgAT TRET
g % 1968 ¥ 3 wuT ¥at h q2 wr
T FATT IST Q7 9q 979 F § v W
¥ ¥ 3w wag @y faqr a7 Afw 9g-
KT qAt & WY @ q9F FAT ¥ A
® o T FQ@TE AT WO ART Ty
ama 1

Sl fearfae &7 agy aw Fars §
I § I 2 FUT 18 ATH  RHS3C
fear & 1 foord 3% &Y 9 it o
qfewrar o@t sq & SEwy  sTeT Y
€ & | el ot F oY gy f e
qafaq ¥ fog a2afomr qaaa ar dfaa
T9H e srfFaronard 1w IEw
gy wmom | afea fenfoer sy @l
Tz & ar feeiegex & fag amd §
ag QY wafaga 2idsaT § 9K I &9
forer gidawrr & fordly off Qo %Y wix
feefege %Y ag wex wraT W ey
frer ¥rarsamde @ TEe few
fadr | & s gt g o amefr &
W @ SwRs ITH ¥4, ¥9 6
NeaE 91, GAY T of wafw G-
agw  aw de TE gAT 41, Reefegae
T dg a% Ay feemar Q& @w ¥
% frorfoe fom, TR E

Is it a non commercial transaction?

Is this contribution being made on
*he basis of non-commercial consider-

ations?

AT wafaae § AT wgar fe -
forz ot syremy ¥ wEwr oY SRE AT

i

w1y | 7g ATEET W § 1 wAT
qvar oY foqer g7 ¥ ¥® qT AN ar
arefy Avw f A owTm ) e
1Y mifeat aw foddfy oo ag Y T
QT FY 7 | Seenw is ¥ g
a1 AT yEfegae amydw aY 31 A9 ¥
TRy ami ¥ frar g 1 F A-
wreT St feqrforza Ay &1 g awr
Wt & s ¥ afewfow sow wofeg,
fewfoew & s wrfge | wre wmo
dar fwar at Wiy i f5 gww ame
AV T Y FOY WBrE AT, TN FawTHT
aY ¥ 68 AW P ITA § WIRGT AT
#fezw wig qr w0 w1 g &
waww 78 ot fe awler warg A’
& oy wias dfvewr | oy a5 wely w0§
AMERT ITETw A AvfA-
Az ¢ for @ woull & oF o7 GO
AR T grr o L) ARG
T ¥ ¥ A & v @ e @
& ¥ 8 o Ay v § Y e e
gra #gfew % 7 qwar § e oo
Afes wrae< § 1 &Y A ee € )
Fowm g fea g ! A0 a1
T oY oarw € AgY  ar q# Ofew
ue ez vt qdar Wi A w1

T % AT QAT TIT )
MR. DEPUTY-SPEAKER: You
cannot repeat your argument.

SHRI MADHU LIMAYE: I am
not repeating, I am bringing fresh
material and fresh arguments, 1 will
continue to do it until I ferret out the
truth.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Continuing what my
hon. friend has said, I want to know
whether an overdraft has been given
to the Prime Minister’'s son by the
Central Bank of India and, if so, what
gre the details. Because, the Reserve
Bank is supposed to exercise control
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over every banking operation. I
would like the hon. Minister to ex-
plain the relationship between this
oompany and Drilling Equipment
Private Limited, Maruthi (Technical
Services) Private Limited and so
many others & socialist mother and a
big capitalist son!

shelt gufter Qeelt SIS
agieg, oY ag fad o & A grigae”
feo®r ywaTT Y 331g ¥ 3@ ¥ WA
TR fwady wfuw & wfgw ford dv &
arerdr area w or gwdt 4F 3g A
A A wifew g7 7 #Y A ag ¥ e
& g W@AT R § | R A qanar
war § fe amafa frdY 8 w1e @ oY foord
aw ¥ fedY oY wrdw an.fad'm w7 seena
T fwar ) mreHY TAR ERATE. . .
(vream) .. ... ..

The word “Maruti” may or may not
provoke, That is a different matter.
But since S8hri Madhu Limaye has
raised certain points today, I shall
certainly look into them from that
angle, So far as my information goes,
I have been told positively that the
Maruti has not, in any way, contraven-
ed any direction of the R.B.I. But still
because he has raised it, we will ask
ithe R.B.I. to look into it. After that,
no explanation is required.

MR, DEPUTY-SPEAKER: WMr.
Limaye, you raised certain specific
points, She says that she will ask
the Reserve Bank td look into them
She is not in a posifion to reply to
the points now.

SHRI MADHU LIMAYE:
promise to make a statement?

SHRIMAT] SUSHILA ROHTAGI:
One point more, I would beg of the
hon. Member how far it is correct in
parliamentary practice to call any
persor, may be the Governor of the
Reserve Bank, a darpok when he is

You
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not in a position to justify himself
(Iﬂtmpﬁm).

MR. DEPUTY-SPEAKER: Order,
please. I do not exactly follow the
exact meaning of the word “darpok”.

SHRIMATI SUSHILA ROHTAGI:
It means “coward”. (Interruptions).

MR, DEPUTY-SPEAKER: Cowards
die many times before death, I hope,
Mr, Madhu Limaye will die only once.

The question is: '

“That Clause 17 stand part of the
Bill,?

The motion was adopted.
Clause 17 was added to the Bill

Clauses 18 to 24 were added to the
Bill,

Clause 25— (Insertion of mew section
58A.)

SHRI M. C. DAGA: I beg to move:
Page 11,—

omit ‘ines 13 to 17. (3)

K afrar & amowi § o
oy 1 A feenAr wrgeT g ) wITRE
s Efefropee Hws wi T & 7
WY O A A R

“No suit or other legal procegding
shall lie against the Central Gov-
ernment or the Bank for any
damage caused or likely to be
caused by anything which is in
good faith done....”

That means, if any damage is caused
to any property, you debar a suit
being filed against the Bank. If I
want to go to the court and say that
they have caused damage to my pro-
perty, 1 cannot do it; I am debarred
from going to the court.
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ot e ar o v ¥ e @ W
weT W w1 gz wrew aff Fom wigg )
¥ 1934 ¥ a7 9y 1 fiear fr g
wiror gu Porer & gt gom 1 Y oo Y
WHEHZ FTAC T AEA § 7 wrw Ay §
s wrr ¥ fer s ¥ qom?
TE B EY oy 1 w7 | Fqw e ¥
AT T HTAAT ATEN §, WY W ALY |

MR. DEPUTY-SPEAKER: You
have the hang over from the morn-
ing. I know of night hang cver but
not of morning hang-over,

SHRI M. C. DAGA: Article 16
B/OYSL
“There shall be equality of
opportunity for all cilizens in
matters relating to employment..”

So far as law is concerned, all should
have the equal opportunity to file a
suit.

WY Faw! §HAT 0 Ky i T
Zar wgy ? AT W9 3g Fargy fv
7% whThe Wi @ wat @ & !

wra w\ Fq1 Frwnar dor g, war wa-
wFar 98 fag ¥ fag wre ag wAgae
aRE?

Why are you bringing this amend-
ment? How many cases have been
instituted against the Bank? Why
are you bringing this legislation? Is
there any judgment against you?

at A8 goaww F 18 arar iR ag
wirgHz T 547 qQ 7 gEieg § T
waeie wardfe W I F0%
@ fedir v fifg) wa W12 W
feare wa A, weeaEs WIT F
&%T & gewrker o7 § T SATET FIAAL
wYT Frraiw s sie 3 & faee
Frs ety A g gAY ?

st gefton et £ & agdr ot
T ofT Y ST EwwTY T vaTe fear
ar | woey § Ay arer faww T g
WAZ g TRET A8 gy a1 & guar
T8t vt | % =gt wgerr wrwelt § v oy
aft w7 %7 @ & e v Wy §
TR T DY & W9 F @ NEww fear
AT TE TEEY FT § 1 W AAETEE
dxt ¥ Y 7 frr wifrer § W I H
WA 92 fafiee e ¥@ ¥ Srage
st &1 xw ¥ g o Wi i
TR oA g ... (WAEW)

& wmg wedl {5 & 59 N w
sarer 4 v A | & 7 SO A 9T Ay
1® fae §1 wa wdher wsd e w0 &7
wT qq T w )

MR. DEPUTY-SPEAKER: Are
you pressing your amendment, Mr.
Daga”

SHRI M. C. DAGA: Yes.

MR. DEPUTY-SPEAKER: 1 will
put it to the House. Mr. Daga is in
the class of Oliver Goldsmith’s
school teacher, “For even though
vanquished, he coulq argue still”,

I now put the Amendment moved
by Shri Daga to Clause 25 to the vote
of the House,

Amendment No. 3 was put and

negatived.

MR. DEPUTY-SPEAKER: The

question is:

“That Clause 25 stand part of the
BilL.”

The motion was adopted.

Clause 25 was added to the Bill

Clause 26— (Insertion of new section
58B, 58C, 58D, 58E and 58F.)
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SHRIMATI SUSHILA ROHATGI:
J move:

Page 13, lines 12 and 13,—

for “no court inferior to that of
a pregidenty magistrat2 or a
magistrate of the first class”.

substitute—

“no court other than that of a
metropolitan magistrata or
a judicial magistrate of the

first class or a eourt superior
thereto”. (1)

Page 13, line 15,—

for “1898" substitute “1073". (2)

SHRI M, C. DAGA: I move:
Page 11, line 32,—
after “person” insert “wilfully’.

4

SHRI M. C., DAGA: I have moved
my amendment, Suppose I have
some documents and I have lost them
§in the train. I go to the Bank and
say, ‘I have lost the documents’ and
you say ‘No'. The amendments you
are bringing, kindly me make me
understand. After all what are we
tdoing? If a man is to produce some
documents, please give him a chance,
Tell me that I am wilfully or deli-
berately avoiding to produce the
documents,

AT TF TH AT HHIAT 7 THFATAT
MEETH IR TG qaAT§ %
a¥ 7 geIet 9T Ty faar m-

The burden lies on the accused to
prove.

a 53 wT 7g FEAT AT E-

NOVEMBER 18, 1874

RBI (Amendt) Bill 316

I have failed to produce,
say, ‘you are debarred.’

T DN AT WT JRE FX I,
g & & 0

I have simply said that if any person
wilfully fails to produce or conceals
the documents, them you can punish
him. .

Then you

HTT FGT THIATIAE UTHE § €8 0%
¥ afrede g1 e &, &6 ¥ W Y
w1 e § 7

SHRIMAT] SUSHILA ROHATGI:
I have already explained the position.
I think it should satisty him.

MR, DEPUTY-SPEAKER:
the question is:

Page 13, lines 12 and 13,—

Now

for “no court inferfor to that of
a presidency magistrate or a
magistrate of the first clas™

substitute—

“no cowmt other than that of a
metropolitan magistrate of a
judicial magistrate of the first
class or a court superior there-
to” (1)

The wmnotion was adopted.
MR. DEPUTY-SPEAKER: Now, the
question is:
Page 13, line 15—
for “1898'* substitute “1973". (2)

The motion was adopted.

MR. DEPUTY-SPEAKER: Now, I
will put amendment No. 4 of Shri
Daga to the vote of the House.

Amendment No. 4 was put and nega-
tived.
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MR, DEPUTY-SPEAKER: Now,
the question is:

“That clause 26, as amended,
stand part af the Bill.”

The motion was adopted

Clause 26, as amended, was added to
the Bill.

Clause 1, the Enacting Formula ond
the Title were added to the Bull.

SHRIMATI SUSHILA ROHATGI:
I move:

“That the Bill, as amended. be
passed.”

st TTeATT s (9eAT) I
qq AFEa, { T g F grew
T F AEA wAr A ¥ frdaw w0
AT g | TA A ek v o w7 A
Af 7 1 w8 & WY FTIT FATRT
T # Fo A A ovar Faw A,
& & JAaT HT BIAET 1 T §, AT AAAT
x@ frara &, wage @ ar sdrTadi
W FOT A AT S0 &7 ) AT IIewer
A, AU AANT TS FHA ¥ 1 KT &
at o # Afs § 7@ D A F
N F FRTEAR A efaat # wowgw
sATA I mAWA g g fr
urer faaar ot % TSEpT der T
T 1 AT &Y W&, 99 W 70-75
Brefr & TUar ¥ M, qefar
2T SR ATTd & E 9T @ fERay
#t Ay dur w4 F fA, @ & @Rl
sl & fd, FHC AT a1 W B
fyora € ar 912 912 ITNEE| ¥ w7
W TIw S & o ww =W E
Fa& T TG g F T w0 F7 7 AP
®Y firer qvar & 1 gufy ATFIT FET
fir g0 7 &) %O 37 WTRY &, SAA N
T3 SR F WK &, T w0 I
T T FAT AT §, WO T A o

1 11T 505 TG 6 AU G AT i o6
TR HF AT FT AT & T AT THT
3t ®Y AT 57 T HT 9T W

afy ag arw A8 & @ § O @
fadea g=m 5 afaga dwrar frod
dEFsm H art ¥ ow w1 wfwwre
ofer® Qe FAET H17 HfHT-6TT
®Y AR gy I | aferw geefer
A A ATATTEE AT ST AT AT
fie &% gw ¢ sOTd wrrEEi @
aufagy w1 wewrgdT # aT w7 3,
7 A & I8 F ¥ 7 ofy o7 T
#1 wiaw T ofes wosveiem FH &
g wifgy | &fiem 4@/ 77w &, §7IT
o 7% g & ol dove gl A
ofsa® soevafer w3 & 99 1 9%
srara fear mar § fe soerT 3R sfeA
T =maft | & qaar z s S
T8 sumAY, |y aw & 7 WS AN
FITATAT §T AT F1 [T 70T TR
wre ez fen FR2Y w1 & @y &, HfwT wwr
fergeat &1 SFAT § ww AT FAT 8,
AR T7 F TOYF G AT > ATEA
27 ™A WM AT W OARE EMT
wareitfys & #GifE 99 € A 6 3T B
Aifer 8, Y wead;, seoran? Ay Wi
WA, I_H O, I® FT AT AE
ABT AT AT TFT | WAL AT a7 T E
At A xgmfs ww der i oFE T
e FUE ¥ ITH FW@ F AGRL A
z afsx

A AT TR A OF A7 T~
fore & @ agT avanw gl &1 T
wer fe wnfoai &t aTE T TTARA
3 Y Ferar g, st & P it
| gAN TET THa | ﬁmgﬁw&:
FHTcd F1 STEW FT , FIGL I
T NI W1 Y AT G F A
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[t TrmaraTe W]

7 yracwed w1 galfaw fear omm §
witfer & a8 TGA) & 9 &, W Ay
% gfaafasr ¥ foly ¥wT o § T
g 6 & wd Fyw 61 W W
qATE W9 Ty Fox § B gw wwroy
TATAT ATHA §, HTAT Fp X FATAT WYY
§ Wher oy ¥ wlafafdf «) Feord
% ¥ I ¥ A W Tl aeey )
% 3% afvaear  wrw o ), foord &
®Y o Feey afrae & Frar aregE W@ R
& o i g & st & e
a% ey gEfeqe & dved 9@
B SATET RAGA § | W T Y AT WG €Y
g v wifgh ) 3z wogd W
TTNA FTAT §, 9A4TAUE IEATE |
§ wxar Aw fadgaar g 1 & fragw
AT qgAT g fe g7 T 97 W
wagdi & wiafwfuat s i arfe o
F) ¥raugfa S @ a7 WCAT IFHT
vz AT Y wZ e goAw

O ard—ag wotaw fadaw
foda d% & art ¥ § | sty ghear Frad
o wrearey gaeda o w0 & fre®
win # gt @Y, g 9aH 0o T
wre fearvge wre 1 fzar ar, &faa
oy 35 9% 3 g€ ¥ | wre W A
FLLTT TAGT Frsradent A& &t a1 7ar
i ®1 w4 e F THA 1IN A
ulefaaedl §1 a7 Tt & fad 9w
g fr g I A ATE T AW T |
IaE  Iw W Twar  FnE
Hory T AwEg g W A 4,
& w1y & W wear § o o T
i Tzamgg qX aedY dwar ffaq
aife SweT wesy 3T B &
qeqr % feda dw ot wer §, AgT
frii o & wgt At gfvaa ar ez av
agr ¢ gfom Wit dedve wreE ¥
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aga W o vy § et fene v
sy oTe ¥ § T IwT § ) R e
& wrow ¥ wdt wwg Qur e ¢ feard-
#ew Ay X ¥ AOE wfrerd s
FrRwEi st E? wwagi s Efe
AT FEE W1 TR ST W
TB% a1 W7 v R § dfen
W TGA HT Iw HT WHT WAy § O e
T I7 & 5o @A a2 dar AT
TR § 1 5g wY A7 741G § X i
agfr ¥ wafed ¥ wgar § f gy
Frees WK g #Y fearddes -
o= Hfay WX 97 & weew w1 53
Frfor 1

MR. DEPUTY-SPEAKER: Before 1
cal] Mr. Bosu, I am intrigued to find
the paper which he has sent that he
wants to speak on Declhi Sales-Tax
Bill; he wants to speak on Sick
Textile Undertakings (Nationalisa-
tion) Bill; he wants to speak on the
Indian Telegraph (Amendment) Bill;
then., of course, he wants to spedk
on RB.J. (Amendment) Bill whict, is
1elevant here, Also he wants to
speak on the Bill which 1 cannot
read. On which Bill do you wart to
speak?

SHRI JYOTIRMOY BOSU: On
Resvrve Bank of India (Amendment)
Ball.

MR. DEPUTY-SPEAKER: You
have written in anticipation of the
Bills to be taken up in this session.

SHRI JYOTIRMOY BOSU: You
are quite right.

Sir, a very alarming thing has
come out. The net return of the
nationalised banks in this country
has gone down alarmingly. The Re-
serve Bank is supposed to be a body
which is entrusted by a statute to
supervise the functioning of the banks
in the country. When the banks
were nationalised, it became mo:e of
an important duty for the Reserve
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particularly, by the National and
Grindlays Bank is that in one year,
#z income is to the extent of pearly
about a crore of rupees. The bank

done under all these statutes, rules
and  regulations.

We see the Reserve Bank adepting
» prous look and remmaining &s a pas-
qve gpectator. This white elephant
does not deserve the ration that the
country 18 providing to such institu-
tians

Mow a very recent thing is that
e Indian rupee’s value in the inter-
vgtional market has gone down by
19 per cent. 1 want to ¥nmow from
the hon. Minister whether theéy are
meeparing for a devaluation? My
suspicion Is that after Mr. Kisain-
ger's visit here and a revelation of
1 per cent reduction in Jodian
zupees value in the foreign rrarket
W only m preamble to the step which
will ultimately be devaluation of the
Indien rupee, Of course, the induc-
tion of Mr. Subramaniam ix also an-
other indication that devaluaton is
coming! He is a specialist in deva-
ation.

I 4o not understand why this Re-
strve Bank could be outside the
sudit putrview of the Comntreller
and Auditor General of India. T also
want to know why it has not been
ditowed to be serutinised by a Purtia-
mentary Committee. What Is there
that you want to hide in the Reserve

482 L. S—11

Bank?! K s oconsuming 8 hu_

amount of money., It has not given
sny account of ftself. That is quite
evident from thed deteriorating eco-
notruc conditfons in this country.

I & not wish to say much but
another recent thiag which is alarm-
ing and which really demands an
immwediate probe is the revelation
that eertain oficials wf the RBI werc
mwolvad in « big foruign exchunge
racket, We would have liked Gov-
armment to tell us vi] about it inMeund
of hiding these stinking sheletons in
thew eupboard. They are very good
st that,

Lastly, I would support the char-
ter of demands that had been given
by the RBI employecs. As usual; on
the one hand the Government allow
the foreign bankers to Ivot this
country and on the other they allow
the officials to run a beautiful raeket
to fil] their kitty, but when the gmail
employees come before them wath
s reasonable demand which weould
mean only their survival by meeting
the minimum requirements of human
living, Shrimati Rohatgi with all the
#o0d mppearences that she wears in
the House has no time to fulfil those
minimum obligations. 1 condemn
this action. ! condemn this Govern-
ment for allowing the RB to dno
nothing but at the same time con
sume the limited resources that we
have and that teo in big quantities
I do not approve this. I only hope
that Government will do, as any
right-thinking sort of people should,
with regard to the Reserve Bank of
India. .

SHRIMAT] SUSHILA ROHATGI
Shri Jyetirmoy Bogu with all his
eloquence forget to mention one
thing and that was the class charac-
ter of the party., Otherwise all the
issues he raised were already ralsed
before.

SHRI JYOTIRMOY BOSU: I did
not catch the first sentence.

SHRIMATi SUSHILA ROHATGI:
1 was congratulaling him on his
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|Shrimati Sushila Rohatgi]

fertile imagination about devaluation
and other things, but was saying that
among the other allegations he made
he forget to mention the normal
allegation about the clags character
of the Congress Party,

SHR! JYOTIRMOY BOSU: On-a
point of order, Shrimati Rohatgi
came into the Government not too
long ago. I also admit that I was not
a member of this House when deva-
luation was clamped on this country
1n 1968, But I know that the agenda
for the Cabinet when devaluation
pot 1t clearance was partitioning of
Punjab, and the Cabinet Ministers
who were dragged to the meeting
after disturbing their afternoon nap
did not know what they were talking
about Yet the rupee was devalued
after that.

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K RAGHU RA-
MAIAH), Is the disclosure of what
vll happened in the Cabinet not a
violation of the Official Secrets Act?

MR, DEPUTY-SPEAKER: It you
accept that that is a secret

it geften Qg : e, &
raTaETe Wt oft ot wf weerr et
g 1 g T AT T A rfreeT ¥ @y
wew ¥ § 1 ST T Al W TR
Wby aver wrer e, AW AT g Rt
gRa e & g R de &
¥ wTE TLRY T H AW W AR T
& @ fadt W& K F 9 9 W
ftT &, 4T T ¥Y @rwaT TUgHTTeTE W
it &0 Y o AT Ay Wt R
ofr | wwE %1 WgT aw WNT § WG W
oy § o afugw @8 % I WY
C Al R8-S gy
gl a T wedt gt § WX g
wior ot azw fre  fefas St e et
T § TEWRE AT HHET U I A
s ez Wit amed

t

Rt & Fre Qreed o wifyd
TS U TE AT PR ST ¥ o
WRRY grT Wi F e ) ww
WY QT A I ¥ gRafrey, il
wwwfoe, wd Wi gfoe §) .
oy witftby wy: wic Qwergrs,
YR ¥ -y et diwae
o &t qfirae f e a1 Sreer el
( §] .

st geftery Qi ;. FrT Tl
Wywga Efowrean & vy i ay
W o7 WY fio? W Y ARAT AT F W
R o g wwa {1 s A6 F e A
avg ¥ W § Ay WEgArdhr qw
@ AEAT g v q@r, @ &
adt wft Wt g o wgw W
9T b WX Awst AT fefifer %
¥T RuTe g1 97 Wi ST § Wt A,
@ &7 o & AN R gear fade fieay
ar ST vgr @ e Wy v ¥ Ay et
TR BT &' YT AT TF 47 | TF PR
Az Tt I I FT @R
saedt ¥ ) IWEY THT 9G¥ A0 ) W
g 0f & WARS ¥ w owrow ¥
e 41 fefirafer «f &1

vl ot o aogiy fors fnr &) 9g
& ¢ o 3o worf g&r &t wY agw wat
& faer & =iy ag=T WifRd av 1 ag oft
s §fo W ST arwcer § Ay
ot e & 1 &fesr arod e ff
fio o T a3 g fawr § ag O
grefir &1 ot sl & e § e
it twara-feare wrd | g he
agt sl Ay Iw T W Reare fer
WY | W_THRY WX W g W
T forer e
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Ao faemy B O wa WAl W@

Wy gy WrROW Wur T W)
afiaga d6t @ wgard whafagt
¥ wmsuw i et feur e QY waar
fo 9 & Qg aga o WG B T
var §Y ot gy I PRy Afee o2
A A wrETd A et W e
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®Y Wy o oTRT orETE §
MR. DEPUTY-SPEAKER:
question is:
“That the Bill, as amended, be
passed.”

The

The motion was adopted

1743 hrs

INDIAN TELEGRAPH

MENT) BILL

MR. DEPUTY-SPEAKER Thus
Bill 1s a sumple one. The Govern-
mnent wants to legalhse the levy of
« small Tee for application forms

SHR; DINESH JOARDER (Mal-
da)* Sir, a point of order In the
list of business, against item 9, 1t is
«wen that Shry Jagganath Pahadia 1s
tv move the motion for considera-
t1on of the Bill Has the Minster
vt Communications taken permission
1o move the motion?

MR. DEPUTY-SPEAKER, It 1s
all right; he hag teken. Even so,
means any Minister, accord-

ing to the rules,

(AMEND-

THE MINISTER OF COMMUNI-
CATIONS (DR SHANKAR DAYAL
SHARMA): I move:

1808 (SAKA) Indian Telegraph 320
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“That the Bill further to amenc
the Indian Telegraph Act, 1883, as
passed by Rajya Sabha be taken
into consideration.”

Sir, as you have mentioned, 1t s
a very simple Bill This iy an-
amendment tg section 7 of the Indian
Tclegraph Act, 1885 This is just to
legalise the levy of Rs. 10 with the
application which was put through
under rule 414, but later on the
Committee on Supbordinate Legisla-
tion suggested that it will be bett
if we amend the Act for providing
this levy, that is, chorging Rs 10 »
the form, So, the amendment ha
been brought

The Bill has only three «'auses
wne 18 for the title of the Bill Thr
srcond one deals with the amendment
to section 7. The tiurd one 13 only
sbout legulising the recovery ot thie
Rs 10 per form from 1st December
1969, to the passing of the Bill

A= wa. saxd by the hon, Deputy
Speaker, it is a very simple Bill ani
1 hope the House will pass it

17.44 hrs.

[Surr Nawar KisHore SiNHa tn the
Chair].

MR CHAIRMAN: Motion moved:

“That the Bill further to amend
the Indian Telegraph Act, 1885, ax
passed by Ra)ya Sabha be taken
imto con¢ideration.”

SHRI DINESH JOARDER (Malda)
1 oppose thig Bill. Though the Chair
termed it is a simple Bill, this is not
4 sumple Bill 1t is going to legalise
an 1illegal act committed by the P&1
admunistration in 1960 in charging 2
fee of Rs. 10 termed an error. Thiy
error was a motivated and calculated
error. The Indian Telegraphs Act
wag passed in 1885 and since then it
wag being applied, There was ne
chance of committing any error. It
was known to the officers and the
Ministry people also; they knew
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there was no such provision in that
Act without the sanction of Pailia-
ment. Almost for a century since
1885 till 1974 this Act has been in
force and they were therefore fully
in the know of things. So this is a
grossly motivated and calculated
1llegal act and thig House should not
legalise this illegal act in any way
by passing this Bill. This is clear
imposition of a new tax on intending
applicants who want to havg a tele-
phone., It is a public utility concern
and it 18 an obligatory duty on the
part of that department to provide
telephones to subseribers who pay
the subscription and rentals, But
they are not able to fulfil that obl-
geuon; applicants are kept in the
wailing list for years together and
now they want {o penalise thosc
people. This is a peculiar way. of
imposing tax and a new way to
fleece people. Since 1969 this levy
was being charged and the Subordi-
nate Legislation Committes, rightly
held that without the sanction of
Parliament if they did it, it was ille-
gal collection of money. Since 1969,
how many applications have been
recelved. How much money had been
collected and how many applicants
had been provided with telephonc
connections. They must have col-
lected at least a crore of rupces, |
want to have year-wise figures o!
the telephone connections they have
provided to applicants who paid thi-
illegal levy of Rs. 10.

This House has been liberal in
allowing the P&T Department to
cnhaence the postal chargeg on all
categories of mujl 'uch as post cards.
mnland envelopes, telegram charges.
telephone rertals, etc. All kinds of
charges have been increased over the
last few years. About cent per ceat
increase is there. But what service
do the eonsumers get from the P&T?
Every day the service is deteriorat-
ing Tele~hones are not working.
Actually the entire telephone and
trunk call system in the whole eoum-

together. Le4Rers masnt for
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in 1968-70, out

vans are in working
out of this most vans
and because of the
other road conditions, t
heing properly utilised,
parcels and mail bage are lying heap-
ed at different places, On the other
hand, cach and every worker t-
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E ]
gigg
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over-time allowance. But since las!
year this overtime allowance ha:
bren totally stopped. We have nho
objection, but on the other hand. the
numerical strength of the staff is not
being  increased Previously wobne
worker used to sort out only 661
lctters a day and that was very much
appreciated by the PAT administra
tion

MR CHAIRMAN: You are talking
about post offices We are concerned
with telegraph.

SHRI DINESH JOARDER: [ am
explaining what kind of service the
consumerg get from the PA&T depari-
ment  Why this extra levy of Rs 107

This 13 a new taxation,

Now they are being compsiled to
sort out thousands of letters a day
Similarly, because there is Jack of
manpower and the strength
stal? hus not been incresiyed
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working conditions are not there, so
letter bags are lying in heaps at
different places and they are not
being despatched to their destinations.

Now I want to mention some inci-
dents about the telegraphic depart-
ment. There are channels connected
with different cities and different
parts of the country. Most of the
channels in Calcutta are out of order,
There are also coaxial failures. The
minimum requirement of channel ser-
vices in Calcutta is about 250, pro-
vided they work regularly. At pre-
sent there are only 136 channels out
of which only 116 are in working

condition. So, there iz a big shortage
of adequate channcls in P&T in
Calcutta.
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We have 15 telephone exchanges in
Calcutta. The average life of a tele-
phone exchenge and its machinery i3
not more than 20 years, All these
exchanges and their machinery are
more than 20 years old. The result is
that most of the machinery require
replacement of some parts and those
parts are not available.

MR. CHAIRMAN: The hon, Mem
ber may continuc his speech to-
MOTrrow.

17.58 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Tuesday,
November 19, 1974/Kartika 28, 1896
(Saka).
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